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 The  Lok  Sabha  met  at  Eleven  of  the  Clock,
 (MR.  SPEAKER  in  the  Chair]
 Prime  Minister’s  Assurance  Re.  Second

 Refinery  for  Assam
 +

 *I5I,  SHRI  DHIRESWAR  KALITA:
 SHRI  C.  JANARDHANAN:
 SHRI  ISHAQ  SAMBHALI:
 SHRI  YOGENDRA  SHARMA:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  AND  MINES  AND
 METALS  be  pleased  to  state:

 (a)  whether  a  Study  Committee  was
 constituted  to  go  into  the  establishment  of
 a  second  public  sector  refinery  or  expansion
 of  the  present  refining  capacity  to  the  tune

 of  a  little  over  one  million  tons  in  Assam
 in  accordance  with  the  Prime  Minister’s
 declaration;  if  so,  who  were  the  members
 of  this  Study  Committee;

 (b)  whether  the  Study  Committee  had
 any  consultations  with  the  State  Govern-
 ment  of  Assam  in  finalising  the  report;  if
 not,  the  reasons  behind  it;

 (c)  whether  the  Committee  has  submit-
 ted  its  report  to  Government;  if  so,  its
 findings;  and

 (d)  by  what  stipulated  time  Govern-
 ment  are  going  to  implement  the  declaration
 of  the  Prime  Minister?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND
 METALS  (SHRI  D.R.  CHAVAN):  (a)
 to  (d).  Avstatement  is  laid  on  the  Table
 of  the  House.

 STATEMENT
 (a)  Yes,  Sir;  the  Members  of  the  Study  Group  were  as  follows:—
 ()  Chairman,  Indian  Oil  Corporation,
 (2)  Director,  Indian  Institute  of  Petroleum.
 (3)  Adviser  (PC)  Department  of  Petroleum  &  Chemicals.  |
 (4)  Chief  Project  Officer,  Department  of  Petroleum  &

 Chemicals.
 (5)  Member  (Prodn.),  Oil  &  Natural  Gas  Commission.  *
 (6)  Managing  Director  (Refineries  &  Pipelines  Division),

 Indian  Oil  Carporation.
 (7)  Managing  Director,  (Marketing  Division),  Indian  Oil

 Corporation.
 (8)  Managing  Director,  Oil  India  Ltd.
 (9)  Adviser,  Refineries  and  Pipelines  Division  of  the

 Indian  Oil  Corporation.
 (l0)  Representative  of  Indian  Petrochemical  Corporation.  3
 (ay  Joint  Secretary  (Petroleum).

 (12)  Joint  Secretary  (Chemicals).
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 (0)  The  studies  on  the  expansion  of
 frefinery  capacity  and  the  petrochemical
 complex  have  been  in  the  nature  of  feasibi-
 lity  studies,  The  lines  on  which  these
 studies  were  being  made  were  discussed
 with  the  representatives  of  the  Assam
 Government  on  April  7,  970  and  Assam
 Government  was  informed  that  as  soon  as
 the  reports  were  completed  further  consul-
 tations  with  them  will  take  place.  The
 reports  were  discussed  with  the  representa-
 tives  of  the  Assam  Government  on  July
 8-10-1970,

 (०  The  Committee  has  submitted  its
 report  to  Government  in  two  parts,  one
 dealing  with  the  additional  refining
 capacity  and  the  other  with  the  petrochemi-
 cal  complex.  These  reports  outline  a
 Programme  completely  in  confirmity  with
 the  Prime  Minister's  Statement.  The
 principal  findings  of  the  Committee  are  as
 follows:—

 (ly  It  would  be  most  economical  and
 quite  feasible  to  create  the
 additional  refining  capacity  by
 expansion  of  the  existing  Gauhati
 Refinery.

 (2)  The  relevant  Petrochemical
 Complex  may  also  be  locoted
 nearby.

 (3)  Crude  Oil  be  transported  from  the
 oilfield  to  the  refinery  by  expanding
 the  OIL  pipeline  capacity  upto
 Gauhati  only.

 (4  a7  Additional  milllon  tonnes  refining
 capacity  would  result  in  a  surplus
 of  about  0.8  million  tonnes  of
 products  for  the  transportation  of
 which  the  capacity  of  the  Gauhati-
 Siliguri  product  pipeline  be
 expanded.

 (5)  The  total  cost  would  be  in  the
 region  of  Rs.  92  crores  to  Rs.  94
 crores,  including  the  cost  of  secon-
 dary  processing  facilities,  at  current
 costs.

 (d)  Implementation  of  the  schemes
 will  be  taken  up  as  soon  as  the  reports  are
 examined  and  decisions  taken.
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 SHRI  DHIRESWAR  KALITA:  The
 statement  is  very  short  but  it  contains
 many  things.  It  has  been  stated  therein
 that  the  Government  of  Assam  have  been
 consulted  twice,  once  in  April  and  again
 in  July.  May  I  know  from  the  hon.
 Minister  whether  the  Central  Government
 have  discussed  these  very  findings  with  the
 Government  of  Assam  andif  so,  their
 reaction  in  the  first  instance?

 SHRI  D.R.  CHAVAN:  So  far  as  the
 findings  of  the  Study  group  ate  concerned,
 they  were  throughly,  freely  and  frankly
 discussed  with  the  delegation  that  came
 from  Assam  between  July  8th  to  0th,

 The  reaction  of  the  delegation  was  that
 they  were  not  satisfied  with  the  conclusions
 that  had  been  reached  in  the  report  of  the
 Study  group.

 SHRI  DHIRESWAR  KALITA:  The
 Government  of  Assam  were  consulted  and
 they  were  not  satisfied,  and  I  think  these
 findings  were  also  shown  to  them.  What
 is  the  demand  of  the  Government  of
 Assam?  It  is  particularly  to  implement  the
 Prime  Minister's  declaration  made  in  this
 very  House  on  Sth  December.  Secondly,
 in  answer  to  part  (d)  of  the  main  question,
 it  has  been  stated  that  the  report  is  being
 examined.  May  I  know  whether  while
 finalising  the  deefsions  on  the  report,  the
 opinion  of  the  Government  of  Assam  will
 be  taken  into  account?

 SHRI  D.  R.  CHAVAN:  The  Govern-
 ment  of  Assam  are  associated  at  various
 stages  in  discussions  and  consultations  with
 regard  to  the  report  submitted  by  the
 Study  group.  As  I  said  earlier,  the  conclu-
 sions  were  also  discussed  with  them,  and
 the  Government  of  Assam  were  not  satisfied
 with  the  conclusions;  even  before  taking
 the  decision,  the  Government  of  Assam
 will  continuously  be  consulted.

 SHRI  DHIRESWAR  KALITA  :  I
 wanted  to  know  whether  before  finalising
 the  decisions,  the  Government  of  Assam
 would  be  consulted  or  not.

 SHRI  0,  R.  CHAVAN:  Yes,  they  will
 be  consulted.

 SHRI  HEM  BARUA:  Js  it  a  fact  that
 the  hon.  Minister  of  Petroleum  and  Chemi-
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 cals,  when  he  visited’Gauhati,  made  a  state-
 ment  ata  press  conference  that  the  crude
 available  in  Assam  justified  the  establish-
 ment  of  not  one  refinery  in  the  public
 sector  but  more  than  one  refinery,  and  if
 so,  when  the  Prime  Minister  made  the
 statement  on  the  floor  of  this  House  on  50
 December,  was  it  that  she  mnde  the  state-
 ment  without  any  expert  reports  supporting

 SHRI  PiLOO  MODY:  That  is
 possible.

 SHRI  HEM  BARUA:  May  I  also
 know  whether  it  isafact  that  the  Study
 Committee  appointed  in  pursuance  of  the
 Prime  Minister’s  statement  on  the  floor  of
 the  House  has  not  indicated  the  quantum
 of  production  and  the  pattern  of  produc-
 tion,  and  if  so,  would  the  hon.  Minister
 kindly  enlighten  us  on  this?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  MINES  AND
 METALS  (DR.  TRIGUNA  SEN):  Firstly,
 I  mentioned  in  this  House  that  we  have
 appointed  an  internationally-reputed
 American  firm  to  go  into  the  details  of  the
 proved  reserves  both  in  Assam  and  in
 Gujarat.  We  said  we  are  awaiting  their
 report  to  find  out  how  much  oil  is  available
 both  in  Assam  and  in  Gujarat.  On
 receiving  the  report,  we  can  do  the  future
 planning.

 So  far  as  the  Prime  Minister’s  assurance
 is  concerned,  she  mentioned  that  it  is
 possible  to  have  additional  refining
 capacity  in  Assam,  either  by  expansion  of
 the  present  refinery  or  anew  refinery,  and
 a  petrochemical  complex  for  DMT.  This
 report  is  based  on  the  report  and  the  Prime
 Minister’s  assurance.

 It  has  been  asked  whether  it  is
 economical  to  expand  the  present  refinery
 or  to  have  a  new  grassroot  refinery.  The
 committee  has  reported  that  it  is  economi-
 cally  viable  to  expand  the  present  refinery.
 This  was  the  report  which  was  also
 discussed  with  the  Assam  Government,  but
 the  State  Government  is  insisting  that  they
 must  have  a  second,  grassroot  refinery.
 That  is  the  point  of  difference.
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 SHRI  HEM  BARUA:  What
 the  first  part?

 about

 DR.  TRIGUNA  SEN:  I  mentioned
 that  Government  have  appointed  a  consul-
 ancy  firm  which  is  going  to  find  out  about
 tthe  availability  of  oil.

 SHRI  HEM  BARUA:  What  about
 the  refinery  at  Gauhati?

 DR.  TRIGUNA_  SEN:  After  the
 report  of  the  firm  is  received,  we  will  be  in
 a  firm  position  to  say  how  much  oil  is
 available  in  Assam.  As  we  are  also  going
 to  explore  Tripura  and  other  regions,  we
 expect  there  will  be  enough  oil  so  that  we
 can  have  a  refinery.  This  is  my  guess-
 work.

 SHRI  LILADHAR  KOTOKI:  When
 we  agitated  about  this  matter  of  a  second
 refinery  in  the  public  sector  in  Assam,  we
 were  given  to  understand  that:  the  quality
 of  Assam  crude  was  such  that  it  needed  a
 non-conventional  type  of  refinery  with  a
 view  to  have  a  petro-chemical  complex
 with  end  products.  That  warranted  the
 hope  in  the  people  of  Assam  that  we  will
 have  a  second  refinery  of  a  non-conven-
 tional  type  and  a  petro-chemical  complex.
 From  item  (4)  of  part  (c),  it  appears  that
 the  expanded  capacity  of  the  Gauhati
 refinery  is  going  to  have  conventional
 products,  the  surplus  of  which  will  be
 transported  to  Siliguri  by  expanding  the
 Gauhati-Siliguri  product  pipeline.  I  would
 like  to  have  a  categorical  clarification  of
 the  actual,  final  position,  Are  we  going
 to  have  a  refinery-cum-petro  chemical
 complex  with  a  non-conventional  type  of
 second  refinery  in  the  public  sector  in
 Assam  or  is  it  proposed  to  have  a  conven-
 tional  type  of  expansion  at  Gauhati  and
 the  surplus  products  as  a  result  will  be
 transported  by  expanding  the  product
 pipe-line?

 DR.  TRIGUNA  SEN:  As  I  said
 before,  the  Prime  Minister  announced  on
 Dec.  5,  1969,  in  the  Lok  Sabha:

 “Government  have  decided  amongst
 other  things  to  increase  the  present
 refining  capacity  in  Assam’by  a  little
 over  |  million  tonnes  in  the  Fourth
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 Plan  period  either  through  expansion
 or  the  establishment  of  an  additional
 refinery  as  may  be  found  economically
 feasible,  Based  on  the  availability  of
 raw  materials  from  the  existing  and
 proposed  increase  in  refining  capacity,
 Government  have  also  decided  that  an
 integrated  DMT  polyester  fibre
 petro-chemical  complex  should  be
 established’’.

 The  report  of  the  expert  committee  Is
 based  on  this,  to  implement  this  state-
 ment.

 SHRI  BEDABRATA  BARUA:  With
 regard  to  part  (०,  of  tne  reply,  has  the
 additional  refining  capacity  also  been
 studied  by  the  commiti.e,  and  il  so,  what
 exactly  is  that  capacity?  Secondly,  io
 regard  to  ihe  petro-cuemic.t  complex,
 have  the  size  and  thecost  also  been
 assessed?  Thitdiy,  why  itis  that  the  Oil
 India  pipeline  is  800६8  to  ०७  expanded,
 particularly  when  the  ONGC  capacity  hag
 mot  been  assessed?  Alter  al,  if  the
 ONGC  produces  only  3/4  million  tonnes‘
 will  it  be  still  tied  up  ४३८७  Oil  India?  Why
 not  an  additional  pipeline  be  creaced?  4
 would  like  to  know  wacther,  io  view  of  the
 feelings  of  the  peopie  of  Assam,  the
 Goverament  will  categorically  say  tbat  the
 Prime  Minister’s  statement  wili  ०७  stuck
 to  under  all  possibie  circumstances?  I
 would  also  like  to  know  whether  the
 Assam  Governmeat  has  seat  an  ouiline
 plan  for  deveiopment,  which  is  under
 consideration.

 DR.  TRIGUNA  SEN:  The  present
 capacity  of  the  Assam  Refinery  is  0.75
 million  tonnes.  As  per  the  statement  of
 the  Prime  Mimster,  ii  is  proposed  to
 expand  it  to  .75  milliun  tonnes.  The  cost
 ofthe  expansion-cum  the  petro-chemical
 complex  has  been  estimated  at  Rs.  92  to
 Rs.  96  crores.  Because  the  oil  is  brought  to
 Gauhati  by  the  Oil  Indra  pipe,  that  will  be
 expanded  to  bring  in  one  million  tonnes
 extra.  It  is  not  that  we  want  toLave
 another  pipeline.  The  pipeline  is  there.
 So,  the  extra  one  million  tonnes  that  will
 have  to  be  refind  in  the  Assam  Refinery
 will  be  brought  by  that  pipeline  by  enlar-
 ging  its  capacity.
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 SHRI  PILOO  MODY:  It  is  not  clear
 to  me  from  the  statements  he  has  made  so
 far  whether  the  expert  committee’s  report
 was  made  to  conform  to  the  statement  that
 the  Prime  Minister  has  made  here  or
 whether  the  Prime  Minister’s  statement  was
 in  keeping  with  the  findings  of  the  expert
 committee.

 DR.  TRIGUNA  SEN:  The  expert
 committee  said  that  there  would  be  about
 One  million  tonnes  available  in  Assam  and
 that  should  be  refined  either  by  expansion
 or  by  having  a  new  refinery,  and  that  one
 million  tonnes  will  be  made  into  a  petro-
 chemical  complex.  The  expert  committee
 went  into  the  matter  to  find  out  whether  it
 will  be  economical  to  expand  the  existing
 Tefinery  or  to  have  another  grass  roots
 tefinery.  They  have  recommended  that  it
 is  economical  to  expand  the  present
 Tefinery.

 Monthly  Price  Index  of  Various  Consumer
 Goods

 #153,  SHRI  N.R.  LASKAR  :
 SHRI  DHANDAPANI  :
 SHRI  NARAYANAN  :
 SHRI  CHANDRIKA

 PRASAD  ;
 SHRI  SAMINATHAN  :

 Will  the  Minister  of  FINANCE  be
 pleased  to  state  :

 (a)  the  monthly  price-index  of  the
 various  consumer  goods  since  the  Ist
 January,  969  till  the  30th  April,  970  ;

 (b)  whether  it  is  a  fact  that  there
 had  been  sharp  price  rise  in  May,  970
 for  which  an  analysis  has  been  made  ;

 (c)  if  so,  whether  this  sharp  price
 rise  continued  in,  June  and  July,  970  ;

 (9)  if  so,  whether  Government  have
 studied  the  reasons  for  this  rise  ;  and

 (e)  what  steps  are  being  taken  to
 check  further  rise  in  prices  ?

 THE  MINISTER  OF  FINANCE
 (SHRI  Y.  B.  CHAVAN)  :  (a)  to  (०.
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 A  statement  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.  LT—
 38/6I70)

 SHRI  N.R.  LASKAR:  The  failure
 of  the  Government  to  check  rising  prices is  a  matter  of  concern  for  all  of  us.  Vari-
 Ous  suggestions  have  been  put  forth  in  the
 Statement  in  reply  to  the  question,  but
 do  Government  think  that  they  can  check
 Prices  by  adopting  these  methods  ?

 SHRI  Y.  B.  CHAVAN  :  As  the  hon.
 Member  says,  the  —_  question  of
 Prices  isa  matter  of  concern  for  every
 body,  more  particularly  so  for  the  Govern- ment.  We  have  tried  to  analyse  the  trend of  prices  in  the  statement  that  we  have
 given.  At  the  same  time,  whatever
 action  the  Government  Propose  to

 take  or  have  already  taken  in  also
 indicated  there.  It  is  hoped  that  these
 measures  will  be  effective.

 SHRI  N.R.  LASKAR:  In  repiy  to
 Part  (d)  of  the  question,  it  is  stated  that the  pressure  on  prices  in  recent  months has  emanted  mainly  fora  decline  in  the
 Production  levels  of  commercial  crops, Particularly  oilseeds  and  raw  cotton.  On the  other  hand,  the  production  of  paddy has  increased,  then  why  is  the  price  of  rice
 going  up  ?

 SHRI  ९.  छ.  CHAVAN  :  ft  is  a  very legitimate  question.  We  see  that  on  the one  hand  production  in  foodgraius  has gone  up,  but  rice  prices  have  unfortunately shown  a  rising  trend.  This contradiction  has  to  ७७  explained. I  was  myself  trying  to  understand  the reason.  Two  reasons  are  obviously  possible. The  production  of  some  of  the  cereals  had
 gone  down  to  some  extent.  Secondly,  the
 surplus  of  rise  production  is  not  reaching the  market.The  reasons  for  this  must  be found  out.  That  seems  to  be  the  reason
 why  there  is  a  rising  trend  in  prices.

 sit  अटल  बिहारी  वाजपेयी:  अध्यक्ष
 महोदय,  जब  प्रधान  मंत्री  जी  ने  वित्त  मंत्री
 के  रूप  में  बजट  पेश  किया  था,  तो  उन्होंने
 यह  भादवासन  दिया  था  कि  चीजों  के  दाम
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 न तो बढ़  रहे हैं  गौर न  भविष्य  में  बढ़ने
 दिये  जायेंगे।  लेकिन  अभी  वित्त  मंत्री  जी
 ने  जो  वक्तव्य  सभा  पटल  पर  रखा  है,  उस
 से  स्पष्ट  है  कि  चीजों  के  दाम  बढ़  रहे  हैं, जिससे  बधी-बंधाई  तनख्वाह  पाने  वाल
 वर्ग  का  जीवन  बड़ा  कठिन  हो  रहा  है  मैं
 वित्त  मंत्री  महोदय  से  जानना  चाहता  हूं  कि
 मूल्यों  को  स्थिर  करने  तथा  उन  को  बढ़ने  से
 रोकने  के  लिए  वे  कौन  से  प्रभावी  कदम  उठा
 रहे  हैं  ?  जब  से  वित्त  मंत्रालय  का  भार
 उन्होंने  सम्भाला  है,  क्या  इस  मामले  की ओर  उन्होने  कोई  ध्यान  दिया  है?

 SHRI  Y.  8.  CHAVAN  :  I  have  treated that  question  as  my  first  concern  after taking  over  this  Ministry.  It  cannot  be said  that  I  have  not  applied  my  mind  to it.  We  have  indicated  the  steps  that  we are  taking  because  in  the  case  of  prices One  cannot  say  that  if  you  adopt  just  one measure  the  prices  will  be  controlled.  There are  series  of  factors  which  ultimately influence  the  p-ices  in  the  country.  There- fore,  we  have  to  take  action  in  many directions.  There  are  two  Major factors  which  should  be  taken  into account.  First  is  the  availability  of  essen- tial  supplies  and  secondly,  mobilisation  of Tesources  in  a  manner  which  does  not create  inflationary  trends.  These  are  the  two major  factors  that  have  to  be  taken. We  have  taken  all  the  necessary steps  in  these  two  directions.  Even  then  I know  that  there  is  a  rise  in  prices.  We are  Closely  watching  the  situation.

 Dr.  RAM  SUBHAG  SINGH  3  Just across  the  border  of  Delhl  State  rice  sells at  Rs.  76  per  quintal  whereas  it  is  sold  on
 Government  account  at  Rs.  l0  or  more per  quintal.  The  rise  has  been  about  fifty
 per  cent  higher  as  compared  to  the  worse
 famine  period  in  1966-67;  the  price  of
 coarse  rice  per  maund  in  Bibar  was  Rs.
 62.  When  there  is  no  lack  of  availability, is  it  not  mismanagement  on  the  part  of
 the  Government  which  has  led  the  price
 to  shoot  up,  at  least  of  rice,  to  fifty  per
 cent  more  after  the  persentation  of  the
 budget  ?
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 SHRI  Y.  8.  CHAVAN:  The  hon.
 Member  is  entitled  to  have  his  own  views
 about  it.  I  can  only  say  that  if  we  take
 the  breakup  of  the  price  indices  of
 foodgrains  except  rice,  most  of  the
 items  are  showing  a  down-ward
 trend...  (Interruptions).  Take  the  case  of
 jowar,  for  instance.  If  the  hon.  Members
 refer  to  the  statement  in  Annexure  II,
 we  have  given  comparable  variations  of
 percentages  during)the  last  year  and
 this  year.  (Interruptions)
 IY  have  never  said  so.  The  general
 price  index  is  going  up.  What  I  was
 claiming  is  quite  different.  I  think  it  is
 much  better  that  we  understand  the  problem
 as  itis.  If  there  are  actions  to  be  blamed,
 certainly  Government  would  some  for-
 ward  and  own  them  up.  But  first  of  all
 we  must  try  to  understand  the  forces  as
 they  are,  the  situation  as  it  is.  I  did  say
 that  there  is  rise  in  the  general  index  of
 prices.  The  reason  for  that  will  have  to  be
 found  somewhere.  One  thing  is  that  the
 pressure  on  prices  is  exerted  by  the  short-
 age  of  certain  industrial  raw  materials
 like  oilseeds  and  cotton.  That  is  really  the
 major  factor  which  is  putting  some  sort
 of  pressure  on  the  price  level.

 श्री  प्रेम  चन्द  वर्मा  :  अध्यक्ष  महोदय,
 जो  अनेग्जरल  (1)  है  उसमें  आप  देखेंगे  कि
 जो  साल्ट  है  उसकी  कीमत  25  परसेन्ट  बढ़ी
 है  9  महीने  में  ओर  उसके  बाद  मिल  क्लाथ
 और  हैंडलूम  क्लाथ  कुछ  बढ़ा  है  8  परसेन्ट  ny
 उसके  अलावा  तेल  की  कीमत  5  परसेन्ट
 बढ़ी  है।  इस  तरह  से  जो  कपड़े  का  प्रोडफ्शन
 हैया  नमक  का  प्रोडक्शन  है  उसमें  कोई
 लम्बा  फक  नहीं  पड़ा  है,  वह  उसके  मुताबिक
 ही  चलता  जा  रहा  है  तो  मैं  जानना  चाहता
 हूं  कया  उसका  यह  कारण  नहीं  है  कि  ब्लैक
 मार्क टिंग  करने  के  लिए  लोग  स्टाक  होडिंग
 करते  हैं?  सरकार  इस  स्टाक  होडिंग  के
 सिलसिले  को  बन्द  करने  के  लिए  क्‍या  कदम
 छठाने  वाली  है  ?

 दूसरी  बात  यह  है  कि  जहां  तक  फैक्ट
 रीज  के  प्रोडक्शन  का  सवाल  है  उस  पर  क्या
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 इस  बात  का  असर  नहीं  पड़ा  है  कि  सारे
 देश  में  हड़तालें  हो  रही  हैं  और  डन  हड़तालों
 के  लिए  कौन  जिम्मेदार  है  ?

 SHRI  Y.  B.  CHAVAN  :  It  is  true  that
 industrial  production  to  certain  extent  is
 ffected  by  the  labour  conditions  in  some
 paarts  of  the  country.

 श्री  रवि  राय :  अध्यक्ष  महोदय,  ये

 खुद  मातते  हैं  कि  प्राइस  इन्डेक्स  बढ़ा  है
 लेकिन  साथ-साथ  इन्होंने  जो  आंकड़े  दिये  हैं
 वह  होलसेल  के  लिए  हैं  7  मै  जानना  चाहता
 हूं  कि  फुटकर  में  जो  सामान  बिकता  है
 उसकी  प्राइसेज  के  आंकड़े  भा  मन्त्री  महोदय

 देंगे  ?

 दूसरी  बात  में  यह  जानना  चाहता  हूं
 कि  चीनी,  केरोसिन,  साल्ट,  इसका  जो  जिक्र
 किया  गया  तो  उसका  लागत  खर्चा  कितना
 आता  है  ?  जैसे  चीनी  का  लागत  खर्चा  कितना
 हैं,  केरोसिन  का  लागत  खर्चा  कितना  है  और
 साल्ट  का  लागत  खर्चा  कितना  है  और  फिर
 उसके  बिक्री  के  दाम  कितने  हैं  और  फिर
 उसका  जो  अनुपात  है,  मान  लीजिए  लागत
 खर्चा  ओर  बिक्री  के  दामों  में  बयोढ़े  का  फर्क
 है  तो उसका  मतलब  है  कि  कन्ज्यूमर  को
 वह  चीज  कम  दाम  मे  मिल  सकती  है  तो
 क्या  उस  के  लिए  सरकार  कदम  उठामेगी  ?

 SHRI  Y.  B.  CHAVAN:  From  the
 statistics  that  are  avilable  I  do  not  think  I
 have  got  that  detailed  information  with  me.

 at  रवि  राय  :  तो  कब  देंगे  श्रध्यक्ष
 महोदय,  इनसे  कहिए  कि  फुटकर  दामों  के  भी
 मकड़े  दें  1

 श्री  यशवन्त  राव  चब्हाण :  आप  क्वे-
 श्चन  टेबिल  कीजिए  ।

 SHRIS.  5.  KOTHARI  :  The  price  rise
 and  the  inflationary  trend  have  been
 adversely  affecting  Government  servants,
 industrial  labour  and  the  white-collar
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 workers  especially.  My  point  is  that
 with  the  increase  in  excise  duty  every  year
 there  is  rise  in  prices.  That  is  one  of  the
 factors,  The  other  factor  is  that  the
 production  of  consumer  goods  is  not  in-
 creasing.  Therefore,  my  question  to  the
 hon.  Minister  is,  what  steps  is  he  taking

 to  ensure  firstly,  that  there  is  all  round  in-
 crease  in  production  of  consumer  goods
 of  all  types,  such  as  paper,  vanaspati,
 and  various  other  commodities,  for  which
 there  is  shortage.  Secondly,  what  steps
 is  he  taking  to  see  that  the  excise  duty  is
 not  indiscriminately  increased  year  after
 year,  causing  that  the  inflationary  trends
 to  gather  momentum  in  the  economy.

 SHRI  Y.  8.  CHAVAN  :  Well,  I  was
 expecting  this  question  from  some  of  the
 hon.  Members  here.  But  from  the  analysis
 that  we  have  made,  itis  found  that  this
 impact  or  the  weight  of  the  excise  levy  etc.,
 is  not  considerable.  Y  have  got  here
 the  pre-index,  general  budget,  of  certain
 processed  goods  on  these  items.  I
 can  say,  comparing  the  figures,  that  on
 28th  February,  970,it  was  173.7,  while
 on  the  7th  March,  1970,  it  works  out  to
 175.7,  That  means  a  variation  of  about  12
 per  cent.  Ido  not  think  it  is  very  con-
 siderable,

 SHRI  D.  N.  TIWARY  :  The  base  year
 for  calculation  for  the  prices  is  taken  as
 ‘1961-62.  The  prices  are  rising  every  year.
 There  is  no  hope  of  prices  going  down.  In
 view  of  this,  may  I  know  whether  the
 Government  proposes  to  fix  the  new  base
 year  as  1970-71  ?

 SHRI  Y.  8.  CHAVAN:  That  is
 because  we  will  have  to  take  into  account
 the  Prices  we  are  giving  to  the  producers.
 The  prices  are  ultimately  influenced  by
 the  prices  we  give  to  the  producers  in  the
 case  of  agricultural  production.  Our
 policy  is  not  to  depress  the  prices  paid  to
 the  producer.

 SHRI  RANGA  :  May  I  know  whether
 Government's  attention  has  been  drawn
 to  the  fact  that  the  prices  of  paddy,  sugar-
 cane,  gur  and  also  tobacco  have  gone  down
 very  steeply  in  the  last  4  or  5  months
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 in  spite  of  the  fact  that  the  consumer  index
 and  the  cost  of  living  have  been  going
 up  ?  Has  Government  been  doing  any-
 thing  at  all  to  protect  the  agriculturists  ?

 SHRI  Y.  B.  CHAVAN  :  In  the  state-
 ment,  I  have  indicated  the  steps  we  have
 taken  in  many  directions—procurement
 price,  fiscal  polices,  money-supply  policy,
 etc,  If  he  goes  through  the  statement,  I
 think  he  will  be  satisfied.

 श्री  यज्ञ  दत्त  शर्मा  $  अध्यक्ष  महोदय,
 मन्त्री  महोदय  ने  अभौ  मूल्यों  के  बढ़ने  के
 सम्बन्ध  में  पदार्थों  की उपलब्धता  तथा  अन्य
 आधिक  सिद्धांत  बताये  लेकिन  क्‍या  उनके
 ध्यान  में  कीमतों  के  बढ़ने  के  कोई  दूसरे  कारण
 भी  हैं  जैसे  अभी  जनता  को  राहत  देने  के  लिए
 सरकार  ने  कुछ  अंग्रेजी  दवाइयों  की  कीमतें
 घटाई  थीं,  7  दवाइयों  की  कीमतें  घटाई
 थीं  परन्तु  क्या  उनकी  जानकारी  में  है  कि
 सलफा  ड्रग्ज  और  तमाम  दवाइयों  की  कीमतें
 50  परसेन्ट  से  भी  ज्यादा  बढ़  गई  हैं  और
 बड़ी  बड़ी  अंग्रेजी  दवाई  कम्पनियों  ने  इस
 मामले  में  पूल  कर  लिया  है  ?  क्‍या  यह  बात
 सरकार  की  जानकारी  में  है  और  इस  प्रकार
 की  प्रवृत्तियों  को  रोकने  क ेलिए  सरकार  क्‍या
 कार्यवाही  कर  रहो  हैं  ?

 MR.  SPEAKER:  The  question  arose
 in  the  Rules  committee  whether,  in  case  5
 members  are  clubbed  in  a  question,  any
 further  questions  should  be  allowed  or
 not.  The  members  of  the  committee  were
 of  the  opinion  that  as  we  have  not  been
 able  to  proceed  with  more  than  3  or  4
 questions  per  day,  it  would  be  much  better
 if  not  more  than  3  supplementaries  are
 allowed,  in  cases  where  five  members  aro
 clubbed  together  in  one  question.  It  is
 up  to  you  to  observe  it.  When  two  or
 three  supplementaries  have  been  allowed
 on  such  questions,  other  hon.  members
 need  not  bother  to  get  up.

 aft  अटल  बिहारी  वाजपेयी  :  जगर  गृह
 मंत्री  चाहें  तो  स्वास्थ्य  मंत्री  स ेजवाब  दिलवा
 दें  1  ...(व्यवधान) =
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 MR.  SPEAKER:  We  are  not  used
 to  hear  him  as  Minister  concerned  with
 this  department.  We  are  used  to  hear  him
 as  Home  Minister.  He  has  knowledge  of
 both  the  departments.  I  think  he  can
 Satisfy  the  hon.  member,

 SHRI  Y.  B.  CHAVAN:  If  really
 speaking  they  want  an  answer  from  my
 other  colleague,  they  should  put  that
 question  specifically  to  him.  As  far  as
 I  am  concerned,  I  have  no  detailed
 information.

 श्रो  कंवर  लाल  गुप्त  :  अध्यक्ष  महोदय,
 आप  मन्त्री  महोदय  से  एक  स्टेटमेन्ट  यहां  पर
 दिलवाइये  t  दवाइयां  दिल्ली  के  बाजार  में
 प्रिलती  नहीं  हैं।  कम  से  कम  50  लोगों  की
 शिकायतें  हमारे  पास  आई  हैं  कि  बाजार  में
 दवाइयां  मिलती  नहीं  हैं।  जिन  दवाइयों  के

 क
 बढ़े  हैं  वह  तो  मिल  रही  हैं।  (व्यवधान)

 इन्होंने  प्रोड्यूससं  को  करोड़ों  रुपए  का  फायदा
 करवा  दिया  है  और  लोग  तो  कहते  हैं  कि
 पोलिटिकल  डोनेशन,  चन्दा  लेकर  ऐसा  किया
 है।  (व्यवधान)

 श्री  एस.  एम.  जोशी :  अध्यक्ष  महोदय,
 मैं  वित्त  मंत्री  स ेजानना  चाहता  हूँ  कि  यह

 जो
 प्राइस  राइज  हो  रही  है,  कीमतें  बढ़  रही

 हैं  उतत  के  कारणों  में  एक  कारण  क्या  यह  भी
 है  कि  जो  हमारे  बेकस  नेशनलाइज  हो  चुके
 हैं  उन  लोगों  करी  जो  क्रेडिट  पालिसी  है  खनी
 में  एटवान्सेज  ऐसो  जगह  पर  और  ऐसे  लोगों
 को  दिए  जाते  हैं  जिससे  वह  नाजायज  फायदा
 उठाते  हैं  और  इन्फ्नेश्नरी  प्रेशर  उस  से  बढ़ता
 है  यह  कहां  तक  सही  है  ?  क्‍या यह  भी
 उस  में  एक  फंक्टर  है  या  नहीं  और  जो  यहां
 बताया  गया  कि  डेफिसिट  फाइनेंसिंग  इतना
 नहीं  करेंगे  वह  ज्यादा  हो  गया  है  वह  भी  उस
 का  कारण  है  या  नहीं  ?

 SHRI  tY.  8.  CHAVAN  :  The  hon.
 Member  has  put  his  finger  very  correctly
 on  that  aspect.  But  I  would  like  to  tell
 him  that  if  he  goes  through  the  statement
 he  will  find  we  have  indicated  that  the
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 Reserve  Bank  has  taken  note  of  this
 Position  and  has  taken  a  series  of  steps
 from  January  onwards.  When  the  prices
 showed  a  little  upward  trend  from
 December,  the  Reseree  Bank  have  taken
 a  series  of  steps.  They  have  increased
 the  margin,  and  lowered  the  ceiling  on
 advances  to  be  given,  particularly  in  the
 case  of  those  commodities  where  the
 speculative  element  asserts  itself  more
 strongly.

 Loan  for  Boosting  Farm  Production  in
 Punjab

 #154,  DR.  SUSHILA  NAYAR  :
 SHRIS.  M.  KRISHNA  :
 SHRI  YAMUNA  PRASAD

 MANDAL
 SHRI  MAYAVAN  :

 Will  the  Minister  of  FINANCE  be
 pleased  to  state  :

 (a)  whether  Government  have  received
 a  loan  of  27  millions  for  boosting  farm
 production  in  the  Punjab  ;  and

 (b)  if  so,  the  terms  thereof  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 Y.  B.  CHAVAN):  (a)  The  Government
 of  India  signed  an  Agreement,  on  the
 24th  June,  1970,  with  the  International
 Development  Association,  an  affiliate  of
 the  World  Bank,  for  a  Credit  of  US  27.5
 million  (Rupees  20.63  crores).  for  an  Agri-
 cultural  Credit  Project  in  Punjab  involving
 procurement  of  8009  tractors  and  other
 farm  machinery.

 (b)  IDA  Credits  are  repayable  in  50
 years  with  a  grace  period  of  40  years
 carry  on  interest  charg:s.  but  only  a  service
 charge  of  3/4  of  I%  per  annum.

 DR.  SUSHILA  NAYAR  :  May  I  know
 whether  this  loan  is  going  to  be  used  for
 dry  farming  or  there  are  any  other  specific
 schemes  for  which  this  loan  is  to  be  used  ?
 What  are  the  terms  on  which  the  Govern-
 ment  is  going  to  make  these  loans  avail-
 able  to  Punjab?  Itis  to  be  made  avail-
 able  to  the  State  Government  or  to  the
 individual  farmers  ?  What  are  the  details
 of  its  utilisation  ?
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 SHRI  Y.  B.  CHAVAN  :  There  is  an
 Agro-Industrial  Corporation  founded  by
 the  Punjab  Government.  Tney  have
 prepared  schemes  on  the  basis  of  which
 the  Government  of  India  negotiated  with
 the  IDA  (World  Bank)  and  we  have
 entered  into  agreement  on  that  basis.
 Naturally,  the  loan  will  be  available  to
 the  Government  of  India  and  it  will  be
 processed  through  Punjab  Government
 and  this  Corporation.  The  schemes  and
 mzthods  of  repayment  have  been  worked
 outin  detail.  Normally,  IDA  loans  are
 confined  to  schemes  provided  in  the
 Fourth  Plan.  Therefore,  it  is  not  some-
 thing  unusual.

 DR.  SUSHILA  NAYAR  :  Is  there  any
 possibility  of  similar  loans  being  made
 available  to  other  State  Governments  ?
 Waat  are  the  expectations  of  increased
 food  production  on  account  of  this
 specific  loan  which  has  been  negotiated  ?

 SHRI  ५.  8.  CHAVAN  :  The  _  other
 State  also  have  their  own  programmes
 for  increasing  food  production.  We  are
 thinking  of  negotiating  assistance  for  certain
 schemes  for  other  States  as  well.  Tamilnadu,
 Gujarat,  Maharashtra  aud  Haryana  have
 some  schemes.  They  will  be  taken  up  in
 course  of  time.  The  expectation  naturally  is
 that  in  Punjab  where  agriculture  has  taken
 a  little  more  forward  step  this  further
 mechanisation  will  bring  about  very
 considerable  change  in  production.

 श्री  हुकम  चंद  कछवाय  :  अध्यक्ष  महोदय,
 मैं  आपके  माध्यम  से  वित्त  मंत्री  महोदय
 से  जानना  चाहता  हूँ  कि  कृषि  उत्पादन  के
 लिए  जो  लोन  दिया  जाता  है  जैसे  पंजाब  ऐसे
 कृषि-प्रान्‍्त  को  दिया  गया,  क्या  यह  बात
 सही  है  कि  जब  प्रवान  मंत्री  वित्त  मंत्री  थों  तो
 उस  समथ  उन्होंने  बैंकों  के  सभी  मैनेजरों  को
 बुलाकर  जिन  बेकों  का  राष्ट्रीकरण  किया
 गया  है,  उनके  ऊपर  इस  बात  का  दबाव  दिया
 कि  आप  जब  लोन  स्वीकृत  करें  तो  इस  बात
 की  पूरी  छानबीन  करें  कि  इंडीक्रेट  कांग्रेस  के
 समर्थक  हैं  या  नहीं  और  जो  इंडीक्रेट  कांग्रेस  के
 समथंक  हों  उन्हीं  को  लोन  दिया  जाय  ?  इस
 प्रकार  का  दबाव  डाल  कर  अधिक  संख्या  में
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 यह  लोन  उन्हीं  लोगों  को  दिया  गया  है  जो
 इंडीकेट  कांग्रस  के  समथंक  हैं  और  उसमें
 केवल  दस  प्रतिशत  लोन  बाकी  लोगों  को  दिया
 गया  है,  क्या  यह  बात  सही  है  ?

 SHRI  S.KUNDU:  I  would  like  to
 know  from  the  hon.  Minister  whether
 these  loans  are  given  to  States  who  unila-
 terally  come  to  the  Central  Government
 with  sehemes  or  there  is  any  policy  of
 the  Central  Government  to  divert  or
 diversify  such  loans.  Why  I  want  to
 know  this  is  that  in  India  there  are  two
 types  of  States.  Some  States  are  back-
 ward  whose  per  capita  national  income
 is  less  than  the  average  national  per
 capita  income.  In  the  case  of  Punjab,  it  is
 more  than  the  national  average  per  capita
 income.  I  would  like  to  know  whether
 the  Central  Government  has  any  policy
 to  see  that  these  loan  which  come  through
 the  international  agencies  are  not  given
 unilaterally  as  and  when  the  States
 come  with  the  scheme  and  that  the
 Central  Government  also  should  see  that
 some  of  it  goes  tothe  backward  States.

 SHRI  ९.  B.  CHAVAN:  I  would
 say  this  is  a  very  legitimate  question.  I
 can  assure  the  House  that  in  this  matter
 we  do  not  go  by  merely  the  degree  of
 the  advance  of  a  particular  State.
 As  I  said,  we  are  considering  the  schemes
 for  other  States  also.  The  scheme  does
 not  merely  mean  importing  sophisticated
 agricultural  machinery.  In  some  cases,
 we  are  thinking  of  sponsoring  the  pro-
 jects  whether  there  is  the  question  of
 reclamation  of  land,  development  of  other
 land,  etc.  There  is  a  scheme  which  is
 being  projected  by  the  Madhya  Pradesh
 Government,  for  example,  for  tne  develop-
 ment  of  the  Chambal  area.  Madhya
 Pradesh  is  also  one  of  the  backward  States
 in  that  sense.  So,  all  the  States  and
 their  problems  will  be  kept  in  view.

 SHRI  S.  KUNDU  :  What  is  the
 policy  of  the  Government  ?  Is  it  that
 whenever  a  scheme  comes  from  the
 State  Government  you  sponsor  it  or  you
 also  project  a  certain  policy  and  see
 that  such  schemes  are  sponsored  in  certain
 States  ?
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 SHRI  Y.  8.  CHAVAN:  As  I  have
 said,  both  the  things  are  done.  Some
 States  do  take  initiative.  I  do  not  want
 to  take  away  the  initiative  of  some  States.
 In  some  other  States,  we  also  take  up  the
 matters  to  expedite  finalisation  of  the
 detailed  schemes.

 SHRI  SONAVANE  :Iam  happy  that
 the  Punjab  has  secured  the  loan  of  ३  27.5
 millions.  |  want  to  know  whether  some
 part  ora  sizeable  part  of  it  has  been
 earmarked  for  the  progress  in  agricultural
 production  to  the  weaker  section  of
 farmers  or  all  this  will  be  diverted  to  the
 richer  section  of  farmers.

 SHRI  Y.  B.  CHAVAN:  It  is  a
 question  of  supplying  modern  machinery
 for  agriculture.  It  will  be  given  to  the
 progressive  farmers.  I  do  not  know
 whether  they  are  rich  or  not  rich.

 Conference  of  Health  Ministers  and
 Heads  of  Medical  Colleges.

 CHENGALRAYA
 NAIDU  :

 SHRI  R.  BARUA:
 SHRI  HEM  RAJ:

 55  SHRI

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  state  :

 (a)  whether  a  Conference  of  Health
 Ministers  and  Heads  of  Medical  Colleges
 in  the  country  took  place  recently  to
 review  the  entire  set-up  of  the  present  day
 medical  education  ;  and

 (b)  if  so,  a  detailed  resume  of  the
 deliberations  held  at  the  Conference  and
 the  conclusions  arrived  at  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  (SHRI  8.  S.  MURTHY):
 (a)  Yes  Sir.

 (b)  A  statement  containing  the
 detailed  resume  of  the  deliberations  and
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 conclusions  of  the  Conference  is  placed
 on  the  Table  of  the  Lok  Sabha.  Placed
 in  Library  See  No.  L.T.  3817/70).

 SHRI  CHENGALRAYA  NAIDU:
 From  the  statement,  I  find  that  the
 Conference  has  not  taken  interest  to
 Provide  seats  for  the  people  who  come
 from  rural  areas.  Always,  the  people
 who  come  from  cities,  who  are  accustomed
 to  city  life,  become  doctors  with  the
 result  that  when  they  are  posted  to  rural
 areas,  they  refuse  to  serve  in  villages.
 Will  the  Government  consider  to  reserve
 some  seats  for  students  who  come  from
 tural  areas?  That  is  one  thing.

 The  Conference  has  taken  a  decision
 that  5%  of  the  seat  be  reserved  in  favour
 of  candidates  who  undertake  to  serve  in
 rural  areas.  Sir,  85%  of  our  people
 live  in  rural  areas.  What  is  the
 meaning  of  reserving  5%  of  the  seats
 for  those  who  come  from  rural
 areas  and  95%  of  the  seats  for  those
 who  want  to  serve  in  urban  areas  with
 15%,  of  the  population  and  only  5%  of
 the  seats  for  those  who  will  be  serving
 tural  areas  ?  This  is  very  unjust.  Will
 the  Government  consider  reserving  at
 least  50%  of  the  seats  for  people  who
 come  from  rural  areas  or  who  undertake
 toserve  in  rural  areas  ?

 SHRI  B.S.  MURTHY  :  Admissions
 are  not  made  with  any  bias  for  rural  or
 urban  background.  Admissions  are  made
 onthe  basis  of  marks  and  merit.  There-
 fore,  we  have  not  taken  steps  to  see  that
 for  those  with  the  necessary  marks  or
 merit  we  should  reserve  5%  of  the  seats  so
 that  those  who  are  willing  to  go  to  rural
 areas  and  serve  will  be  given  these  seats.

 SHRI  CHENGALRAYA  NAIDU  :  I
 cannot  understand  the  minister  saying
 merit.  Do  the  people  from  rural  areas  not
 get  sufficient  marks  ?  Do  you  think  that
 the  Ministers  are  having  more  merit  than
 the  other  Members  here.  There  are  more
 people  in  rural  areas  who  have  merit  and
 who  have  got  sufficient  marks.  Will  the
 Government  consider  at  least  now  to  fix
 50%  of  the  seats  for  students  from  rural
 areas  ?  Otherwise  all  your  talk  of  socialism
 is  mere  slogan.
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 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  (SHRI  K.K.  SHAH):  It  is  not  a
 question  of  more  intelligence  here  or  more
 intelligence  there.  In  fact  students  coming
 from  rural  areas  get  more  percentage  of
 marks  and  if  you  willexamine  now  the
 statistics  of  admission,  the  first  students
 are  mostly—I  will  not  say  invariably-those
 who  have  come  from  rural  areas.  But
 they  do  not  go  to  serve  back  in  the  same
 area  from  where  they  are  coming.  This  is
 the  point.

 SHRI  CHENGALRAYA  NAIDU;
 Will  you  show  me  one  instance  where
 people  have  expressed  their  unwillingness
 to  serve  in  rural  areas?

 SHRI  K.K.  SHAH:  I  will  give  you
 number  of  instances.  If  you  look  into  the
 admission  figures,  you  will  be  very  happy
 to  know  that  formerly  it  was  not  possible
 to  get  Scheduled  Castes  students  beyond  a
 Particular  percentage.  Now  Scheduled
 Caste  students  are  there  and  competing
 with  other  students.  Even  the  reserved
 seats  are  not  enough.  Sometimes  we  have
 got  to  provide  them  in  the  remaining
 seats.

 SHRI  HEM  RAJ:  50%  of  the  jdispen-
 saries  in  the  rural  areas  are  running
 without  doctors  in  different  States  and  the
 decisions  taken  by  the  Conference  visualise
 that  5%  of  the  seats  will  be  reserved  for
 those  who  undertake  to  serve  in  the  rural
 areas.  May  I  know  as  to  what  is  the
 number  of  blocks  which  are  without
 primary  health  centres  and  how  many
 years  will  it  take  to  provide  doctors  to
 these  centres  in  view  of  the  fact  that  most
 of  the  students  who  had  obtained  between
 60  and  65%  of  the  marks  have  not  been
 given  admission  in  the  medical  colleges?

 SHRI  B.S.  MURTHY:  It  is  a  fact
 that  most  of  the  doctors  who  are  coming
 out  of  the  colleges  stick  on  to  the  urban
 areas.  According  to  the  estimate  made
 68°  of  the  doctors  are  in  towns,  cities  and
 urban  areas.  32  per  cent  of  the  doctors  go
 to  the  rural  areas.  This  5  per  cent
 provided  for  is  intended  to  make  a
 beginning  so  much  so,  in  course  of  time,  if
 necessary,  the  percentage  can  be  increased
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 and  many  more  facilities  and  incentives
 may  be  given  to  them  to  go  to  rural  areas.

 Regarding  the  other  question,  at
 present,  I  am  not  in  a  position  to  give  the
 number  of  primary  health  centres  which
 have  no  doctors.

 SHRI  SONAVANE:  Why  cannot  the
 Government  fix  the  figure  at  a  higher  per-
 centage?  Sir,  it  is  difficult  to  understand
 all  these  things.

 SHRI  HEM  RAJ:  60  to  65  percent  of
 marks  have  been  obtained  by  these
 persons.  Yet,  they  have  not  been  admitted
 into  the  Medical  Colleges.  What  is  the
 reason  behind  this?  We  have  been  told
 that  they  were  going  to  increase  the  seats
 in  the  Medica]  Colleges.

 SHRI  K.  K.  SHAH:  It  is  true  that  in
 some  States  there  is  a  surplus.  For
 instance,  Rajasthan  State  has  reduced  the
 admission  from  600  to  500.  They  said,  we
 have  surplus  and  we  don’t  want  any  more
 additional  doctors.  I  am  trying  to  take
 over  these  00  seats  by  negotiating  with
 the  Government  of  Rajasthan  saying  that
 whatever  extra  expenditure  will  be  incurred
 for  these  00  extra  seats  I  will  be  prepared
 to  bear  and  I  will  send  students  there  from
 the  rest  of  India.  That  is  the  position.

 at)  प्रकाशवीर  शास्त्री  :  श्रीमन्‌,  में  यह
 जानना  चाहता  हूं  कि  क्‍या  स्वास्थ्य  मंत्री  जी
 की  जानकारी  में  यह  बात  आई  है  कि  मैडि-
 कल  कालिजों  में  प्रवेश  पाने  वाले  छात्रों  की
 संख्या  इतनी  अधिक  है  कि  देश  में  एक  ऐसा
 मैडिकल  कालिज  भी  मंसूर  स्टेट  में  है  कि  जहां
 प्रवेश  पाने  वाले  छात्रों  से  25,000  रुपयों  से
 लेकर  एक  लाख  रुपये  तक  रिश्वत  में  लिया
 जाता  है  और  उसमें  पालियामेंट  के  कुछ  मेम्बसं
 हैं  जिनका  उनके  साथ  में  सीधा  सम्बन्ध  है  यदि
 हां,  तो  क्या  इस  का  एक  बड़ा  कारण  यह  नहीं
 है  कि  देश  में  प्रवेश  पाने  वाले  छात्रों  की  संख्या

 बहुत  अधिक  है  और  इस  कारण  वह  इसका
 दुश्पयोग  करते  हैं  ?

 दूसरी  बात  मैं  जानना  चाहता  हूं  जेसे  कि
 आज  ही  समाचार  पत्रों  में  प्रकाशित  हुआ  है
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 कि  दिल्ली  के  श्री  विजयकुमार  मल्होत्रा  ने
 केन्द्रीय  सरकार  से  अनुरोध  किया  है  कि  जिस
 तरीके  से  दूसरे  कालिजों  में  इवानिंग  कछासज
 चलाये  जा  रहे  हैं  उसी  तरीके  से  मौलाना
 आजाद  मंडिकल  कालिज  में  भी  एक  दूसरी
 शिफ्ट  चलाई  जाय  ताकि  देश  में  जल्द  से  जल्द
 डाक्टरों  की  जो  कमी  है  उस  की  पूर्ति  की  जा
 सके  तो  उस  सम्बन्ध  में  स्वास्थ्य  मंत्री  जी  की
 क्या  प्रतिक्रिया  है  ?

 श्री  के.  के.  शाह  :  पहले  सवाल  के
 जवाब  में  मै  ऐसा  तो  नहीं  कहूंगा  कि  घूस  लेते

 हैं  लेकिन  यह  बात  सही  है  कि  एक  मेडिकल
 कालिज  में  जिसको  कंपिटेशन  भी  कहते  हैं  वह
 लेते  हैं।  मुझे  जो  कहीं  के  लिए  ऐसी  जान-
 कारी  मिलो  है  7  मै  इसको  जांच  कर  रहा
 हूँ  कि  इन  ऐडीशन  द्व  कैंपिटेशन  वहां  डोनेशन
 मी  लेने  को  कोशिश  करते  हैं  7  आप  को  यह
 जानकर  खुशी  होगी  कि  हम  ने  एक  कानन्‍्फ्रस
 में  तय  किया  है  कि  जिन  कालिजों  में  कंपि-
 टेशन  फीस  ली  जाती  है  उस  की  एकोनामिक्स
 देख  लें  और  सम्भव  हो  सके  तो  उतना  पैसा
 देकर  जो  कुछ  जन  की  डेफिसिट  हो  वह  सारी

 पूरी  कर  दे  और  वहां  की  सारी  सोटें  सेंटर
 लेले  और  सेंटर  से  उनका  बंटवारा  किया
 जाय  ।  ऐसी  सिफारिश  को  अमल  में  लाने
 के  लिए  कितना  पैसा  लगेगा  और  फाइनेंस  के
 द्वारा  इस  पर  पूरी  तरह  विचार  करने  के  बाद
 निश्चित  रूप  से  इस  बारे  में  मैं  कुछ  कह
 सकू  गा।  अभी  मैं  एकदम  से  कंसे  निश्चित  रूप
 से  कह  सकता  हू  ।

 दूसरी  बात  जो  मैं  बतलाना  चाहता  हूं
 वह  यह  है  कि  मौलाना  आजाद  मडिक्ल
 कालिण  में  कुछ  सीटें  बढ़ाने  के  लिए  या  अगर

 हो  सके  तो  सेकेंड  शिफ्ट  वहां  पर  चलाने  के
 लिए  भौ  हम  ने  सिफ़ारिश  की  है  और  उन्होंने
 भी  ऐसी  हदी  सिफारिश  की  है  लेकिन  अमाग्य-

 वश  मैंने  सुना  है,  श्राफिशियल  इन्टिमेशन  नहीं  है
 लेकिन  सुना  है  कि  मैंडिकल  एकेडमी  ने
 उस  को  नामंजूर  कर  दिया  है  बाकी  हम  इस
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 के  लिए  कोशिश  कर  रहे  हैं  कि  वह  अपने
 उस  पहले  फंसले  को  रिवाइज  कर  दे  ।

 श्री  बी.  प्र.  मण्डल  :  यह  हैल्थ
 मिनिस्टर्स  और  हैड्स  आफ  मेडिकल  कालि-
 जेज  की  जो कान्फ्रेंस  हुई  थो  उस  में  क्या  इस
 ऐस्पंक्ट  पर  भी  विचार  किया  गया  था  कि
 हिन्दुस्तान  के  बहुत  से  राज्यों  में  जहां  कि
 ज्यादा  पापुलेशन  है  उनमें  नम्बर  आफ
 मेडिकल  कालिजेज  कम  है,  मेडिकल
 एजुकेशन  की  फंसिलिटी  कम  है
 वनिस्बत  कुछ  छोटी-छोटी  स्टेट्स  के  जिनमें
 कि  प्रपोशनेटली  मैडिकल  कालिजेज  ज्यादा  हैं
 मेडिकल  फैपतिलिटीज  ज़्यादा  हैं?  इसके  बारे
 में  भी  विचार  किया  गया  है  या  नहीं  ?

 श्री  के.  के.  शाह:  आज  तक  प्लनिंग
 कमीशन  ने  यह  तय  किया  है  कि  50  लाख
 पापुलेशन  की  बेसिस  पर  एक  मैडिकल  कालेज
 दिपा  जाये।  लेकिन  यूनियन  टेरिटरीज  की
 बात  कुछ  डिफरेंट  हैं  क्योंकि  वहां  आबादी  कम
 है।  जैसे  दिल्‍ली  है,  यहां  की  आबादी  a  है
 लेकिन  फिर  भी  एक  से  ज्यादा  मैडिकल  कालेज
 दिया  गया  है।  आप  को  यह  बात  माननीय
 होगी  कि  दिल्ली  का  केलकुलेशन  प्बलग
 रहा  है।

 श्रो  कंवर  लाल  गुप्त  :  यहां  लिटरेट
 आदमी  ज्यादा  हैं  -  आप  दिल्ली  के  साथ  स्टेप-
 मरदलों  ट्रीटमेंट  करते  हैं

 श्री  के.  के.  शाह  :  मैं  श्री  कंवर  लाल
 गुप्त  से  बतलाना  चाहूँंगा  कि  आज  95
 परसेंट  कालेज  50  लाख  पापुलेशन  के  बेसिस
 पर  हैं।  कम  से  कम  इस  को  आप  को
 मंजूर  करना  पड़ेगा  ।  अब  जो  नये  मेडिकल
 कालेज  खोले  जायेंगे  तो  इस  बात  का  पूरा
 ध्यान  रक्खा  जायेगा  कि  जहां  कहीं  पर  भी

 पापुलेशन  बेसिस  का  कुछ  फक  हो
 वहां  इस  डिफरेन्स  को  पूरा  किया
 जाये  ।
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 SHRI  LOBO  PRABHU:  There  are
 very  important  recommendations  which
 are  involved  in  this  question.  I  am
 confining  myself  to  only  three  which  have
 exercised  public  imagination.  The  first  is
 in  respect  of  the  licentiate  course.  No
 reason  has  been  given  why  the  licentiate
 course  is  not  to  be  resumed.  It  is  a  course
 which  would  enable  us  to  get  doctors  for
 rural  areas;  itis  a  course  which  will  cost
 you  less,  and  it  is  a  course  of  a  shorter
 duration.

 My  second  question  relates  to  capita-
 tion  fees.  My  hon.  friend  has  referred  to
 a  college  in  Mysore  which  takes  capitation
 fees  upto  Rs.  |  lakh...

 AN  HON.  MEMBER:  Not  Rs.  |
 lakh.

 SHRI  PRAKASH  VIR  SHASTRI:
 Not  only  capitation  fees,  but  donation  and
 risbwat,  etc,

 SHRI  LOBO  PRABHU:  I  entirely
 agree  with  him  that  this  should  not  be
 allowed.  But  I  think  that  there  are  two
 excellent  suggestions,  namely  that  admis-
 sion  should  be  on  the  basis  of  merit  and
 secondly  that  capitation  fee  should  be
 declared  in  the  prospectus.  The  question
 is  whether  Government  will  see  if  these
 two  recommendations  will  be  enforced.
 But  there  is  a  third  recommendation  on
 this  particular  subject,  namely  that
 Government  may  take  over  these  colleges.
 Now,  is  that  necessary  when  there  is  a
 shortage  of  colleges  and  the  same  expendi-
 ture  will  be  incurred  in  taking  over  as  in
 starting  anew  institution?  Start  a  new
 institution  to  rfelleve  the  demand  for
 medical  education.

 My  last  queStion  is  a  very  simple  one.
 My  hon.  friend  here  wanted  reservation
 for  rural  areas.  There  are  excellent
 tecommendations  here  to  make  rural
 practice  attractive.  Will  the  hon.  Minister
 see  that  these  recommendations  are  imple-
 mented  without  delay?

 SHRI  K.  K.  SHAH:  So  far  as  the
 licentiate  course  is  concerned,  this  matter
 was  gone  into  in  great  detail  not  only  in
 this  conference  but  also  in  the  past.  If  you
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 would  recall,  the  licentiate  course  was
 already  in  vogue  and  that  was  closed
 down,  because  in  services  also,  the  grades
 made  a  lot  of  difference  and  in  the  senio-
 rity  and  other  things,  a  thousand  and  one
 difficulties  arose.  Even  inthe  case  of  the
 integrated  course...

 SHRI  LOBO  PRABHU:  There  are
 two  grades  among  engineers  also.

 SHRI  K.K.  SHAH:  When  they  wanted
 to  be  M.B.B.S.,  we  had  to  give  them  in
 Gujarat  a  course  of  one  and  a  half  years
 and  then  allow  them  to  986  internees.
 Further,  there  are  some  States  which  have
 come  forward  and  said  that  they  have  got
 surplus  now.  I  gave  the  instance  of
 Rajasthan  earlier;  there  are  likely  to  be
 one  or  two  such  States.  When  medical
 colleges  are  able  to  give  admission  in  some
 States,  to  introduce  the  licentiate  course
 would  be  difficult.  Further,  we  are  now
 having  the  Council  for  Indian  medicines,
 such  as  homeopathic,  ayurvedic  and  unani
 medicines,  and  doctors  practising  those
 systems  would  be  available...

 SHRI  LOBO  PRABHU:  They  are  rot
 wanted,

 SHRI  K.K.  SHAH:  In  four  years’
 time,  the  difficulty  will  be  how  to  absorb
 those  who  will  be  fully  trained.  Therefore,
 we  have  thought  it  better  to  make  the
 course  rural-biased.  This  conference  has
 made  very  important  recommendations  for
 making  the  course  rural-biased.  Even  in
 the  mobile  hospitals,  the  last  year’s
 students  will  be  able  to  go  to  the  rural
 areas  and  stay  in  camps  in  the  rural  areas,
 so  that  they  could  become  interns  there  in
 addition  to  the  training  that  they  have  got
 here  as  students;  Iam  saying  this  subject
 to  confirmation  by  the  diffetent  States,  and
 IT  hope  they  will  accept  the  recommenda-
 tions,  even  though  it  has  not  been
 specifically  said  that  for  six  months  they
 will  be  in  the  rural  areas.

 SHRI  N.K.P.  SALVE  :  The  medical
 facilities  in  our  rural  areas  specially
 Adivasi  areas,  are  simply  appalling.  All
 that  this  conference  has  recommended,
 inter  alia,  is  that  5  per  cent  of  the  seats
 should  be  reserved  in  favour  of  candidate«
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 who  undertake  to  serve  in  rural  areas,
 May  I  know  why  this  magnanimous
 concessions  of  5  per  cent  reservation  in
 favour  of  85  per  cent  of  the  nation?  Do
 ‘Government  consider  that  it  is  an  adequate
 reservation?  If  not,  will  they  take  steps  to
 ensure  that  at  least  50  per  cent  of  the  seats
 is  reserved  in  favour  of  candidates  under-
 taking  to  serve  in  the  rural  areas?

 SHRI  K.K.  SHAH:  I  would  request
 the  hon.  member  to  look  at  the  composite
 scheme.  (a)  Scholarships  are  given  to
 those  who  agree  to  serve  in  rural  areas;
 (2)  5  per  seats  will  be  reserved  now;  (3)
 Those  who  go  and  serve  in  rural  areas  will
 get  in  the  case  of  distant  inaccessible  areas

 an  extra  allowance  of  Rs.  150. creeeee

 SHRI  N.  K.  P.  SALVE  :  This  is  diplo-
 macy.  Why  does  he  not  say  that  50  per
 cent  will  be  reserved?

 SHRI  M.L.  SONDHI:  The  Minister
 has  painted  a  rosy  picture  of  Delhi.  It  is
 not  a  fact  that  a  large  number  of  students
 getting  first  division  are  not  able  to  get
 admissions  in  Delhi  and  also  in  other  States
 whereas  candidates  coming  from  other
 States  find  ready  place  in  Delhi?  Secondly,
 there  are  certain  aspects  of  medical
 education  which  are  ignored  in  Delhi,  for
 example  dentistry.  The  all  India  Medical
 Institute  was  supposed  to  have  a  college  of
 dental  science;  but  the  scheme  has  not  yet
 been  implemented.

 SHRI  K.K.  SHAH:  I  will  give  the
 figures,  as  I  know  both  ShriSondhi  and
 Shri  Kanwar  Lal  Gupta  will  pursue  this.
 I  have  a  statement  which  shows  that
 population  ratio  even  in  respect  of  hospitals
 or  admissions  at  Delhi  is  much  better  no
 doubt.  It  is  true  that  students  getting  65
 or  64  percent  have  not  got  admissions.
 I  think  those  who  got  67.7  per  cent
 subject  to  correction  have  got  admission.

 So  far  as  Maharashtra  is  concerned,  in
 Poona  students  getting  70  per  cent  did  not
 get  admission.  Therefore,  luckily  Poona
 Universily  have  agreed  to  provide  additio-
 nal  seats.  I  am  trying  to  persuade  Delhi
 University  to  agree  to  increase  the
 eapacity;  then  the  position  will  be  a  little
 eased.
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 SHRI  SHASHI  RANJAN:  The  hon.
 Minister  has  spoken  of  a  concession  of  5
 Per  cent  torural  areas.  For  everything
 connected  with  the  rural  areas,  they  seem
 to  think  that  5  percent  would  do.  Even
 for  rural  housing,  the  figure  is  5  per  cent.
 Did  they  discuss  only  about  admission  of
 students  in  medical  colleges?  Another
 serious  difficulty  is  that  those  students  who
 are  there  in  the  colleges  do  not  get  proper
 education  due  to  the  lack  of  proper
 professors  in  the  Department.  There  are
 many  colleges  where  the  departments  are
 starved  of  the  requisite  professor  staff  for
 five  years.  There  is  nobody  appointed
 because  of  cliques  operating.  For  exam-
 ple,  in  the  Ranchi  Medical  College  in  the
 paediatric  department,  there  is  no  professor
 for  the  last  five  years.  Because  of  cliques,
 nobody  is  appointed.  Is  this  matter  also
 receiving  attention?

 SHRI  K.K.  SHAH:  This  is  a  correct
 point.  I  must  admit  that  even  though
 doctors  and  specialists  are  available,  the
 tendency  to  leave  Delhi  is  day  by  day
 getting  less.  Even  in  Simla,  I  have  not
 been  able  to  get  29  professors.  Punjab
 threatened  to  disaffiliate  it.  Luckily  the
 Chandigarh  Institute  has  agreed  to  send
 some  doctors.

 Whenever  there  is  a  transfer,  the
 pressure  on  me  for  stopping  it  is  very  great
 from  all  sides.  May  I  request  the
 assistance  of  MPs  to  see  that  this  is
 discouraged?

 al  रणघोर  सिह  :  मौलाना  आजाद
 मैंडिकल  कालेज  और  दूसरे  मैंडिकल  कालेजिज

 जो  यहां  या  दूसरे  प्रान्तों  में  हैं  उन  में  जो
 आप  नामिनेशंज  करते  हैं,  उन  में  देहातों  का
 कितना  परसेंटेज  होगा  ?  हो  सकता  है  कि
 यह  फिगर  आप  के  पास  न  हो  लेकिन  रफलो
 तो  आप  बता  हो  सकते  हैं  कि  उनका
 परसेंटेज  क्या  होगा  ।  यह  नहीं  कि  जो
 देहातों  में  जाकर  सर्व  करने  के  लिए  तैयार
 होंगे  उनको  ही  आप  ले  लेंगे  ।  तब  तो  सभी
 जाने  के  लिए  तैयार  हो  जाएंगे।  लेकिन  जो
 देहातों  में  रहने  वाले  हैं,  जिन  के  मां  बाप
 देहातों  में  रहते  हैं,  उनका  परसेंटेज  कितना



 29  Written  Answers

 होगा  ।  आप  कहते  हैं  कि  नक्‍्सलाईट्स  पैदा

 हो  रहे  हैं।  लेकिन  वे  अपने  हक  मांग  रहे  हैं
 देहाती  लोगों  के  मामले  में  मैं  भी  नक्सलाइट

 ह  देहाती  लड़कों  के  ब्वारे  में  80-85
 परसेंट  नहीं  तो  क्या  70-75  परसेंट  के  वास्ते
 आप  अपने  अख्तयार  में  करेंगे  ?  अगर  नहीं
 करेंगे  तो  क्‍यों  नहीं  करेंगे  ?

 SHRI  K.K.  SHAH:  I  have  not  got
 the  figures  from  all  the  95  colleges.  On
 the  whole,  if  one  of  the  trusts  with  which
 I  am  associated  is  any  guide,  the  top
 students  are  all  from  rural  areas.  Now,
 the  top  students  get  admission  in  the
 medical  colleges.
 WRITTEN  ANSWERS  TO  QUESTIONS

 Smuggling  of  Foreign  Cars.

 *I56.  SHRIMATI  IIA  PALCHO-
 DHURI  :

 SHRI  S.  C.  SAMANTA  :
 SHRI  MANUBHAI  PATEL  :
 SHRI  RAM  GOPAL  SHAL-

 WALE  :

 Will  the  MINISTER  OF  FINANCE
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Revenue
 Officials  have  unearthed  a  gang  engaged  in

 smuggling  expensive  foreign  cars  into  India
 and  that  a  number  of  such  cars  have

 220  seiz2d  fron  various  States  ;

 (b)  if  so,  the  details  of  the  racket
 unearthed  ;  and

 (c)  the  number  of  persons  arrested,
 if  any,  together  with  their  names  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  to
 (c).  Officers  of  the  Directorate  of  Revenue
 Intelligence  with  the  help  of  Customs  &
 Central  Excise  Officers  at  several  places
 have  seized  eight  complete  cars  and  one
 car  in  dismantled  condition  between  9.6.70
 and  ‘1.7.70,  The  cars  were  reported  to
 have  been  imported  into  India  by  various
 foreign  tourists  under  the  triptyque  proce-
 dure.  These  ears  were,  however,  not  re-
 exported  out  of  India  within  the  stipulated
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 period  as  provided  under  the  said
 procedure,  but  were  disposed  of  in  India
 without  payment  of  duty  on  the  basis  of
 forged  registration  documents  and  in  con-
 travention  of  the  import  trade  control
 Testrictions.  No  arrests  haveso  far  been
 made,  in  this  connection.  Further  investi-
 gation  is  in  progress.

 मेससे  मेकेंजीज  ग्रूप  आफ  कम्पनीज
 लिमिटेड  के  निर्देशकों  से आय-कर  को  वसूली

 श्री  ऑकार  लाल  बेरवा  :
 श्रो  जगन्नाथ  राव  जोशी  :
 श्री  शारदा  ननन्‍्द  :
 श्री  हुकम  चन्द  कछवाय  :

 #157.

 क्या  वित्त  मंत्रो  यह  बताने  को  कृपा
 करेंगे  कि  :

 (क)  गत  तीन  वर्षों  से  मेससं  मेकेंजीज
 लिमिटेड  तथा  उस  समुदाय  की  अन्य  कंपनियों
 के  निर्देशों  की  ओर  आयकर  की  कितनो
 राशि  बकाया  है  ?

 (ख)  इसी  अवधि  में  उक्त  कंपनी  ओर
 उसके  निर्देशकों  स ेआयकर  की  कितनी  राधि
 वसूल  की  गयी  ;

 (ग)  क्‍या  यह  सच  है  कि  उक्त  कंपनी
 ओर  उसके  निर्देशनों  की  ओर  आयकर  की
 एक  बडी  राशि  बकाया  है;  और

 (घ)  यदि  हां,  तो  उसका  ब्यौरा  क्‍या  है
 झर  उनकी  ओर  आयकर  की  बकाया  राक्षि
 को  वसूल  करने  के  लिये  क्‍या  कार्यवाही  करने
 का  विचार  है  ?

 वित्त  मंत्रालय  में  राज्य  मंत्री,  (श्री  विद्या-
 चरण  शुबल )  (क)  से  (घ).  मेस  मेकेंजीज
 लिमिटेड  तथा  इसके  निदेशकों  के
 बारे  में  मांगी  गयो  सूचना  का
 विवरण-पत्र  समापटल  पर  रख  दिया
 गया  है।  ग्रन्यालय  में  रख  दिया  गया
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 देखिये  संख्या  L.T.38]8/70  एकाधिकार
 जाँच  आयोग  की  रिपोर्ट  छोड  कर  अन्य  ऐसा
 कोई  निश्चित  आधार  नहीं  2  जिस  पर  किन्हीं
 कंपनियों  के  बारे  में  यह  कहा  जा  सके  कि  वे
 एक  अमुक  समूह  का  अग  हैं  ।  उक्त  रिपोर्ट
 में  एक  समूह  के  बारे  में  कोई  उल्लेख  नहीं  होने
 से  यह  कहना  सम्भव  नहीं  है  कि  कौन-कौन
 सी  कपनियां  इस  समृह  में  गिनी  जाती  हैं।
 परन्तु  यदि  माननोय  सदस्य  कोई  खास  कंपनी /
 कंपनियों  के  बारे  में  सूचना  चाहते  हों  तो  वह
 बराबर  दी  जायगी।

 Expansion  of  Medical  Facilities  in
 Delhi  During  Fourth  Plan.

 *I58  SHRI  MANIBHAL  J.  PATEL:
 SHRI  DEVINDR  SINGH

 GARCHA  :

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP.
 MENT  be  pieased  to  state  :

 (a)  whether  it  isa  fact  that  Govern-
 ment  have  approved  Rs.  7  crores  for
 Health  and  Medical  Schemes  during  the
 Fourth  Plan  in  Delhi  ;
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 (b)  whether  Government  have  drawn
 any  comprehensive  schemes  for  the
 expenditure  of  the  above  amount  ;  and
 if  so,  the  details  thereof  :

 (c)  the  number  of  new  dispensaries,
 Allopathic  and  Ayurvedic,  to  be  opened
 during  the  current  year  in  Delhi  ;

 (d)  whether  any  hospitals  are
 proposed  to  be  opened  during  970  ;
 and  if  so,  the  details  thereof  ;  and

 e)  the  amount  to  be  spent  on  impro-
 vement  of  Tibbia  College  during  the  current
 year  7

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  (SHRI  K.  K.  SHAH):  (a)  Yes,
 Sir.

 (b)  Yes,  Sir.  A  statement  showing
 the  break-up  of  Rs.  7  crores  into  different
 programmes  and  the  authorities  who  are
 to  carry  them  out  as  approved  by  the
 Planning  Commission  is  placed  on  the
 Table  of  the  Sabha.

 STATEMENT
 Fourth  Plan  outlay  for  the  Union  Territory  of  Delhi

 AGENCY  RUPEES  IN  LAKHS

 Programme  Delhi  Municipal  New  Delhi  Total
 Administra-  Corporation  Municipal

 tion.  of  Delhi.  Committee.

 Medical  Education  80.00  80.00
 Hospital  and  dispensaries  248.66  93.00  2.00  343.66
 Primary  Health  Centres  _—  7.00  4.67  .67
 Indigenous  System  of

 Medicine  48.00  14,00,  0.83  62.83
 Others  53.34  39.00  9.50  20.84

 Total  530.00  153,00  7.00  700.00
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 (c)  Allopathic  Dispensaries.  6
 Indigonous  systems  of

 medicine  dispensaries.  4
 Homoeopathic  dispen-
 saries.  tl

 Total  2i

 (d)  The  Delhi  Administration  propose
 to  set  upa  hospital  in  west  Delhi  near
 Tihar  with  54  beds  to  start  with  during
 the  year  970  which  will  be  expanded  in
 the  subsequent  years  of  the  Fourth
 Plan.  The  building  for  this  hospital  is
 being  constructed,

 The  Municipal  Corporation  of  Delhi
 also  propose  to  open  an  Ayurvedic
 hospital  during  970  at  an  estimated  cost
 of  Rupees  one  lakh.

 (०)  An  amount  of  Rs.  2  lakhs  is
 proposed  to  be  spent  on  the  reorganis-
 ation  of  the  Tibbia  College  during  the
 current  financial  year.

 Discard  of  ‘Loop’

 #159,  SHRI  SHEO  NARAIN  :  Will
 the  Minister  of  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  be
 pleased  to  state  :

 (a)  whether  his  attention  has  been
 drawn  to  the  news  item  with  the  heading
 ‘The  Loop’  in  the  current  topics  of  the
 Times  of  India  dated  the  9th  July,  4970  to
 the  effect  that  as  many  as  70  per  cent  of
 the  women  who  go  in  for  the  ‘Loop’
 discard  it  within  4  years;

 (b)  whether  it  is  a  fact  that  the  reports
 of  painful  side  effects  such  as  bleeding  etc.
 have  made  many  reluctant  to  take  the
 ‘Loop’;  and

 (©)  whether  it  is  also  a  fact  that  the
 number  of  women  taking  to  ‘Loop’  has
 gradually  fallen  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING,  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI
 B.  S.  MURTHY)  :  (a)  Yes,  Sir,
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 (0)  and  (c).  Yes.  The  reports  of
 side-effects  such  as  bleeding  have  caused
 some  set-back  to  the  I.  ए.  ८.  0.  Progra-
 mme.  On  the  basis  of  the  data  presented
 at  the  I.  U.C.D.  Seminar  conducted  by
 the  Central  Family  Planning  Institute,  New
 Delhi  in  June,  1970,  out  of  the  acceptors
 of  loop  sizes  of  30  mm.  and  27.5  mm.
 37%  and  31%  respectively  were  still  conti-
 nuing  with  the  loop  after  4  years  use.

 Cut  in  Production  of  Coastal  Refineries.

 *i60.  SHRI  A.  K.  GOPALAN  :
 SHRI  P.  GOPALAN:
 SHRI  SATYA  NARAIN

 SINGH  :
 SHRI  BHAGABAN  DAS:
 SHRI  RABI  RAY:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  AND  MINES  AND
 METALS  be  pleased  to  state  :

 (a)  whether  it  isa  fact  that  his  Minis-
 try  has  asked  the  coastal  refinerics  in  India
 to  cut  down  I5  per  cent  of  their
 production;

 (b)  if  so,  the  names  of  such  refineries:
 and

 (c)  the  reasons  for  such  reduction  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES’  AND
 METALS  (SHRI  D.  R.  CHAVAN).
 (a)  to  (c):  In  view  of  the  substantial
 improvements  made  in  the  operations  at
 the  Barauni  Refinery,  improvements  in
 the  yields  of  midle  distillates  at  the
 coastal  refineries  and  the  comfortable
 supply  position  of  all  of  the  major  pet-
 roleum  products,  with  the  exception  of
 furnace  oil,  all  the  coastal  refineries  (i.e.
 of  Burmah-Shell  and  Esso  at  Bombay,  of
 Caltex  at  Visakhapatnam  and  the  public
 sector  refineries  at  Cochin  and  Madras)
 were  asked  to  adjust  their  crude  imports
 for  the  year  in  such  a  way  that  there  is  a
 reduction  in  imports  to  the  extent  of  0
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 per  cent  on  the  basis  of  Ap.)  imports,  1S,
 per  cent  onthe  basis  of  May  and  June
 imports  and  20  per  cent  on  the  basis  of
 July  imports.  To  the  extent  exports  of  oil
 products  are  organised  from  these  refineries
 the  reductions  in  crude  runs  are  permitted
 to  be  made  good.

 World  Bank’s  AID  for  Reclaiming
 Chamba!  Ravines

 *6l.  SHRI  K.  HALDER:
 SHRI  J.  M.  BISWAS  :
 SHRI  CHANDRA  SHEKHAR

 SINGH:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state  :

 (a)  whether  India  has  sought  World
 Bank’s  help  for  reclaiming  the  Chambal
 Ravines;

 (b)  if  so,  the  details  thereof  ;

 (c)  the  extent  of  help  expected  from
 the  bank  in  this  respect;  and

 (d)  the  names  of  other  projects
 earmarked  for  assistance  as  a  result  of
 Study  made  by  the  two  members  of  World
 Bank  team  which  came  to  India  recently?

 THE  MINISTER  OF  FINANCE
 (SHRI  Y.  B.  CHAVAN)  (a)  A
 World  Bank  Mission  visited  India,  in
 April,  1970,  to  have  exploratory  discus-
 sions  with  the  Government  of  India  on  the
 projects  to  be  taken  up  in  the  Fourth  Plan
 period  in  the  sectur  of  agriculture  and
 irrigation.  Reclamation  of  Chambal
 Tavines  was  onc  of  the  Projects  mentioned
 in  the  discussions  and  the  Mission  also
 visited  the  Chambal  area.  However,  no
 specific  proposals  in  the  from  of  project
 Teports  on  any  of  the  projects  mentioned
 in  the  discussions  have  yet  been  forwarded
 to  the  World  Bank  for  its  c  »nsideration.

 (b)  and  (c).  Do  not  arise.

 (d)  The  discussion  with  the  World
 Bank  Mission  was  of  an  exp!oratory  nature

 and  a  large  number  of  agricultural  and
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 itrigation  projects  were  mentioned.  The
 World  Bank  is  expected  to  send  reconnai-
 ssance  Missions  to  study  projects  which  it
 fecls  may  fit  in  with  the  type  of  aasistance
 that  the  World  Bank/I,  D.  A.  give.  It  is
 only  after  that  stage.  will  it  be  Possible
 to  say  which  projects  are  being  considered
 for  their  assistance.

 Grand  Hotel,  Simla

 *162,  SHRI  VALMIKI  CHOUDHARY:
 SHRI  OM  PRAKASH  TYAGI:

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  state  :

 (a)  whether  a  portion  of  the  Grand
 Hotel,  Simla  has  been  leased  to  a  firm
 named  Baljee;

 (b)  if  so,  the  date  of  lease  and  the
 terms  and  conditions  thereof,  anc  whether
 it  was  done  by  negotiations  or  by  inviting
 tenders;

 (c)  when  the  present  lease  expired  and
 whether  any  tenders  have  been  or  are
 proposed  to  be  invited  to  rent  the  portion
 of  the  Hotel  in  case  the  Directorate  of
 Estates  is  unable  to  manage  it;

 (d)  whether  the  Parliamentary  Com-
 mittees  and  Government  Officers  on  duty
 are  being  rcfused  accommodation  in  the
 Grand  Hote!.  and  whether  this  firm  is
 making  huge  profits  during  the  summer
 season  and  exorbitant  rates  are  being
 charged  by  them  from  the  public  without
 any  issue  of  receipts;  and

 (e)  whether  the  Himachal  Pradesh
 Government  approached  the  Central
 Government  for  Ictting  out  this  Hotel  to
 them  and  if  so,  the  reasons  for  not  acce-
 ding  to  their  request  ?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  (SHRI  K.K.  SHAH):  (a)  and
 (b).  A  portion  of  the  Grand  Hotel  was
 leased  out  to  Shri  ८.  Baljee,  on  the  oasis
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 of  tenders,  for  a  period  of  3  years  with
 effect  from  I5th  April,  1965.  His  tender
 for  Rs.  49,8i2  per  annum  was  the  highest
 and  was  accepted.

 (c)  The  lease  with  Shri  Baljee  expired
 on  40  April,  I968;  tenders  were  invited
 for  further  leasing  out  of  po  ticn  of  Grand
 Hotel  which  had  bcen  leased  out  to  Shri
 Baljee.  Shri  Baljee  did  not  tender.  Shri
 Baljee  was  asked  to  vacate  the  premises.
 But  as  he  did  not  do  so,  eviction  procee-
 ding;  were  initiated  against  him.  He  kas
 appealed  against  the  oders  of  eviction  to
 the  District  Judge,  Simla  and  the  case  is
 pending.

 (d)  No  Parliamentary  Committee  has
 been  refused  accommodation  in  the  Grand
 Hotel  in  the  portion  under  the  control  of
 Government.  Government  officers  are
 allotted  accommodation  in  the  portion
 under  th:  control  of  Government  on  the
 basis  of  first  come,  first  served’.  Govern-
 ment  have  seen  the  rates  charged  by  Shri
 Baljee  and  do  not  consider  them  exhorbi-
 tant.  Government  have  no  imformation
 on  the  allegation  that  Shri  Baljee  does  not
 issue  receipts.

 (०)  The  Himachal  Government  had
 approached  the  Central  Government  for
 leasing  out  the  portion  of  Grand  Hotel
 occupied  by  Shri  Baljee  to  them.  Their
 request  was  accepted  and  they  were
 informed  that  possession  will  be  given  as
 soon  as  Shri  Baljce  is  evicted

 Representation  for  Providing  more
 Amenities  in  J.  J.  Colonies  of  Delhi

 #163,  SHRI  SURAJ  BHAN  :
 SHRI  ONKAR  SINGH:
 SHRI  J,  B.  SINGH:
 SHRI  KANWAR  LAL.  GUPTA:

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  state  ;

 (a)  the  names  of  persons  and  organi-
 sations  from  whom  Government  received
 representation  for  providing  more  ameni-
 ties  in  J.J.  Colonies  of  Delhi  and  glving

 SRAVANA  12,  3892  (SAKA)  Written  Answers  38

 them  more  rights  and  facilities  and  whether
 Government  have  received  communication
 from  Delhi  Administration  also  on  this
 matter  ;

 (b)  the  details  of  their  main  demands
 and  the  action  taken  thereon  ;

 (c)  whether  Government  do  not  give
 a  bigger  plot  of  about  50  yards  to  each
 Jhuggiwala  irrespective  of  the  period  he  is
 residing  in  Delhi  and  whether  it  does  not
 provide  loan  of  about  Rs,  2,000/-  to  each
 to  construct  the  hut  ;

 (d)  whether  Government  propose  to
 allow  these  jhuggiwalas  to  construct  their
 huts  onthe  same  places  where  they  are
 residing  now  particularly  in  Gulabi  Bagh,
 Malka  Ganj  and  Amerpuri  ;  and

 e)  the  competent  authority  to  take
 decision  of  policy  matter  about  jhuggi-
 walas  ?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  (SHRI  K.  K.  SHAH)  :
 (a)  A  number  of  persons  and  organi-
 sations  have  been  writing  to  Govern-
 ment  onthis  subject  from  time  to  time.
 The  names  of  some  of  these  persons  and
 organisations  are  as  follows  :

 l.  Shri  Bal  Raj  Madhok
 2.  Shri  Kanwar  Lal  Gupta
 3.  The  Delhi  Pradesh  Congress

 Committee.

 The  Delhi  Administration  have  also
 written  to  Government.

 (b):  The  main  demands  are  as  follows:—

 4)  The  grant  of  proprietory  rights
 over  plots  ;  and

 (ii)  The  provision  of  more  civic
 amenities  in  J.  J.  Colonies
 and  in  J.  J.  Clusters.

 The  question  of  giving  plots  on  30
 years’  renewable  leases  on  a  hire-purchase
 basis  is  under  consideration.  With  a  view
 to  providing  more  amenities  in  J.  J,
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 Colonies,  Government  have  increased  the
 ceiling  cost  per  plot  from  Rs.  3000  to  Rs.
 200  in  regular  J.J.  Colonies.  For
 Camping  sites,  the  ceiling  cost  has  been
 increased  to  Rs.  800.  Drinking  water
 supply,  community  latrines,  approach  roads,
 surface  drains  and  street  lighting  are  provi-
 ded  in  these  colonies,  Parks  have  been
 and  are  being  laid.  Schools  and  dispen-
 Saries  are  being  provided.  Community
 centres  are  also  being  constructed.  The
 Provision  of  civic  amenities  in  J.J.
 Clusters  in  the  concern  of  local  bodies.
 No  proposal  is  under  consideration  to
 give  50  sq.  yd.  plots  in  these  cases.

 (c)  Under  the  Jhuggi  Jhonpri  Removal
 Scheme,  plots  and  camping  sites  of  25  sq.
 yds.  are  provided  on  a  rental  basis.  The  con-
 struction  of  pucca  tenements  on  such  plots
 will  be  permissible  when  it  is  eventually  de-
 cided  to  give  these  plots  to  the  allottees  on
 lease.  Loan  assistance  for  the  construction
 of  houses  is  permissible  under  the  Low
 Income  Group  Housing  Scheme  which  is
 intended  for  persons  whose  annual  income
 does  not  exceed  Rs.  7200.  This  Scheme
 is  administered  by  the  Delhi  Administra-
 tion.

 (d)  According  to  the  present  policy,
 pre—July,  960  squatters  are  provided  plots
 in  regular  J.J.  Colonies  in  comparatively
 central  localities  and  post-July,  4960
 squatters  are  provided  camping  sites  on  the
 periphery  of  the  city.  No  change  in  this
 Policy  is  contemplated.  It  may  be  stated
 that  jhuggis  and  jhonpris  are  removed
 from  existing  locations  only  as  and  when
 the  latter  are  needed  for  the  purpose  they
 have  been  earmarked  for.  If  the  land  use
 permits  a  proposal  to  house  them  on  the
 same  site  in  multi-story  buildings  will  be
 considered.

 (e)  The  Government  of  India.

 Production  Pattern  for  Refineries

 *164,,  SHRI  V.  NARASIMHA  RAO:
 SHRI  G.  VENKATASWAMY:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  AND  MINES  AND
 METALS  be  pleased  to  state:
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 (a)  where  there  is  any  proposal  with
 Government  to  lay  down  production
 pattern  for  each  refinery  in  order  to  create
 balance  in  product  availability;  and

 (0)  if  so,  the  broad  outlines  of  the
 new  pattern?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND
 METALS  (SHRI  D.  R.  CHAVAN)  :  (a)
 Yes,  Sir.

 (b)  The  refinery-wise  production
 pattern  is  currently  being  discussed  with
 the  oil  companies  on  the  long  range  and  on
 the  short  range  basis.  Tho  production
 pattern  for  97  for  instance  is  currently
 under  discussion  and  will  shortly  be  fina-
 lized.  Changes  thereto  due  to  fluctuations
 in  demand,  problems  of  plants  and  opera-
 tions,  etc.,  will  be  discussed  and  authorized
 in  the  monthly  Supply  Plan  meetings  that
 this  Ministry  holds  with  the  oil  companies.

 Commonwealth  Finance  Ministers’
 Conference

 *l65.  SHRI  BENT  SHANKER
 SHARMA:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  whether  the  next  Commonwealth
 Finance  Ministers’  Conference  will  be  held
 in  London  in  September,  1970;

 (b)  if  so,  the  points  proposed  to  be
 raised  by  India  at  the  said  conference;  and

 (c)  whether  the  question  of  India’s
 trade  with  Britain  is  likely  to  come  up  for
 discussions;  if  so,  the  stand  proposed  to  be
 taken  in  the  matter?

 THE  MINISTER  OF  FINANCE
 (SHRI  ४.8.  CHAVAN):  (a)  The  next
 Commonwealth  Finance  Ministers’  Confe-
 rence  is  proposed  to  be  held  in  Cyprus  on
 i7th  &  I8th  September,  1970,

 (b)  Usually  the  meeting  considers
 questions  that  are  likely  to  come  up  before
 the  annual  meetings  of  the  World  Bank
 and  the  IMF  and  development  questions
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 concerning  the  Commonwealth.  It  is
 premature  to  say  what  the  scope  of  the
 discussion  will  be  and  what  points  will  be
 made  by  India  on  all  those  matters,

 (c)  While  purely  bilateral  issues  are
 not  discussed  at  the  Conference,  it  is  not
 possible  to  say  now  if  issues  concerning
 intra-commonwealth  trade  will  come  up
 and  if  so  in  what  form.  India  will
 naturally  keep  her  interests  in  view  while
 participating  in  any  such  discussion.

 age  विश्व  विद्यालय  नई  दिल्ली  को  स्थान
 का  दिया  जाना

 #l66.  श्री  वंश  नारायण  सिंह  :  क्‍या
 स्वास्थ्य  तथा  परिवार  नियोजन  और  निर्माण,
 आंबास  तथा  नगरीय  विकास  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  विज्ञान  भवन  के  उपभवन  में  नेहरु
 विश्वविद्यालय  नई  दिल्ली  के  प्रशासन  कार्या-
 लय  को  कल  कितना  स्थान  दिया  गया  है;

 (ख)  क्‍या  उक्त  जगह  पटटेदारी  के
 आधार  पर  दी  गई  है  अथवा  किराये  के
 आधार  पर;  और

 (ग)  यदि  उसका  आवंटन  पट्ठेदारी  क
 आधार  पर  किया  गया  है  तो  इसकी  शर्ते  क्या
 हैं  और  यदि  उसका  आवंटन  किराये  के  आघार
 पर  किया  गया  है  तो  उसका  वाधिक  किराया
 कितना  होगा  और  उसका  आबंटन  करने  के
 बाद  सरकार  को  किराये  के  रूप  में  कितनी
 घनराशि  प्राप्त  हुई  ?

 स्वास्थ्य  तथा  परिवार  नियोजन  ओर
 निर्माण,  आवास  तथा  नगरीय  विकास  मंत्री

 पी  के०  के०  शाह)  :  (क)  15,399  वर्ग
 फीट  t

 (ख)  “लीव  एण्ड  लाइसेंस”  आधार  पर
 00.00  रुपये  प्रति  सौ  वर्गंफीट,  प्रतिमास
 की  फीस  पर  व  अतिरिक्त  सेवा  प्रभार
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 (ग)  लाइसेंस,  अन्य  बातों  के  साथ-साथ
 निम्नलिखित  शर्तों  पर  मंजूर  किया  गया  है  :-

 (i)  लाइसेंस  विल्कुल  अस्थायी  प्रकार  का
 है  और  सरकार  ने  लाइसेंसधारो
 को  अपनी  इच्छा  का  लिखितरूप  में
 एक  महीने  का  नोटिस  देकर  किसी
 भी  समय  उसे  रह  करने  का  अधि-
 कार  आरक्षित  रखा  है।  महीने  के
 पांचवें  दिन  से  पूर्व  लाइसेंस-फीस
 पेशगी  देय  होगी  t

 (ii)  केन्द्रीय  लोक  निर्माण  विभाग  के
 संबंधित  अधिकारियों  की  पहले
 लिखित  अनुमति  लिए  विना,
 लाइसेंसधारी  भवन  में  अयवा  उक्त
 परिसरों  की  बिजली  या  सफाई
 व्यवस्था  में  कोई  परिव्धन  या
 परिवतंन  नहीं  करेगा  t

 (ili)  लाइसेंसघारी  सिवाए  उचित  टूट-
 फूट  के  उक्त  परिसरों  में  हुई  हानि
 की  क्षति-पूि  करेगा  ny

 (iv)  लाइसेंसधारी  परिसरों  का  प्रयोग
 विश्वविद्यालय  के  प्रशासनिक  कार्या-
 लय  चलाने  के  विशिष्ट  उद्देश्य  के
 लिए  करेगा,  न  कि  किसी  अन्य
 उद्देव्य  के  लिए  i  लाइसेंसधारी  उक्त
 परिसरों  या  उसके  किसी  भाग  को
 किसी  अन्य  व्यक्ति  द्वारा,  चाहे  वह
 किसी  भी  उहं  श्य  के  लिए  हो,  सर-
 कार  की  लिखित  पूव॑-अनुमति
 विना,  प्रयोग  करने  की  अनुमति  नहीं
 देगा  ।

 (Vv  ~  लाइसेंसधारी,  लाइसेंस  के  समाप्त
 होने  या  रह  होने  पर,  खाली  परि-
 सरों  का  दखल  सरकार  को  उसी
 अच्छी  स्थिति  में  देगा,  जैसा.  किवे
 लाइसेंस  के  आरम्भ  होने  की  तारीख
 पर  था  ।
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 विश्वविद्यालय  ने  अब  तक  5,262  वर्ग

 फीट  स्थान  का  दखल  लिया  है  और  उन्होंने

 इस  क्षोत्र  की  3)  जुलाई,  970  तक  की  पूरी
 लाईसेंस  फीस  अदा  कर  दी  है।  उस  लेखे  में

 कुल  वसूल  की  गई  राशि  72,135.57

 रुपये  है

 Report  of  Study  Team  on  Famine-hit-areas
 in  Rajasthan

 *I67.  SHRI  N.K.  SOMANI:
 SHRI  8.  K.  DASCHOWDHU-

 RY:
 SHRI  RAM  KISHAN  GUPTA:
 SHRI  HIMATSINGKA:
 SHRI  BHOLA

 MASTER:
 NATH

 Will  the  Minister  of  FINANCE  be

 pieased  to  state  :

 (a)  whether  the  Study  Team  appointed
 by  _the  Central  Government  for  visiting
 famine-hit  areas  in  Rajasthan  has

 submitted  its  report;

 (०)  f  80,  the  details  thereof;

 (c)  whether  the  State  Government’s
 memorandum  on  the  financial  assistance
 has  also  been  considered;  and

 (d)  if  so,  the  result  thereof?

 THE  MINISTER  OF  FINANCE

 (SHRI  Y.  8.  CHAVAN;:  fay  to  (d).  A
 statement  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.-LT-

 3819/70)

 Administrative  Reforms  Commission’s
 Recommendations  on  Customs

 and  Excise  Department

 #168.  SHRI  SHRI  CHAND  GOYAL:
 Will  the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  the  Administrative
 Reforms  Commission  has  recommended
 the  setting  up  of  independent  appellate
 Tribunals  for  both  customs  and  Excise

 Departments;
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 4b)  if  so,  whether  Government  have
 examined  this  recommendation;  and

 (०)  ifso,  the  steps  taken  to  implement
 the  same?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  No,
 Sir.

 (b)  and  (c).  Do  not  arise.

 Manufacture  of  Pace  makers  found
 efficacious  in  Heart  Block  Cases

 #169.  SHRI  R.K.  BIRLA:
 SHRI  MEETHA  LAL  MEBNA:

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  state  :

 (a)  whether  Government  have  any
 proposal  under  their  consideration  to  get
 “pace  makers’  manufactured  in  the  country,
 which  have  been  found  efficacious  in  heart
 block  casea;

 b)  if  so,  the  details  thereof;

 (c)  whether  it  is  a  fact  that  at  present
 ‘pace  makers’  are  imported  frem  foreign
 countries;  if  so,  from  which  countries  and
 at  what  cost  per  piece,  and  the  number  of
 ‘pace  makers’  imported  during  the  last
 three  years,  year-wise  and  country-wise;

 (d)  whether  Government  are  contem-
 plating  to  make  these  ‘pace  makers’
 available  to  the  patients  at  subsidised  cost,
 if  so,  to  what  extent  the  subsidy  will  be
 given;  and

 (e)  whether  Government  are  thinking
 to  abolish  import  duty  on  such  imports,  if
 not,  the  reasons  therefor?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  (SHRI  K.K.  SHAH)  :  (a)  and  (b).
 A  proposal  for  the  facture  of  various
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 types  of  electromedical  equipment  including
 ‘pace  makers’  in  the  private  sector  has  been
 approved  by  Government.

 (०)  Yes,  Sir.  The  ‘pace  makers’  are,
 at  present,  imported  from  U.S.A.,  U-K.,
 Japan  and  some  East  European  Countries.
 The  cost  per  piece  varies  from  Rs.  2,000
 to  Rs.  3,000.  The  information  regarding
 the  number  of  ‘pace  makers’  imported
 during  the  last  three  years,  year-wise  and
 country-wise  is  not  available  as  this  item  is
 not  separately  classified  in  the  revised
 Indian  Trade  Classification.

 (d)  No,  Sir.

 (e)  A  proposal  for  exemption  from
 levy  of  customs  duty  on  ordinary  imports
 of  pace  makers  is  under  consideration.
 Pace  Makers  that  are  gified  have  already
 been  exempted.

 Seizures  of  Smuggled  Goods

 *170  DR.  RAM  SUBHAG  SINGH:
 SHRI  ABDUL  GHANI  DAR:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  smuggling  activities
 on  the  sea  and  other  borders  of  India  have
 declined  to  any  extent  because  of  the  anti-
 smuggling  drive;

 (b)  the  value  of  contraband  gold  and
 Other  articles  seized  by  customs  and  other
 authorities  in  the  years  969-70,  and  970-71
 upto  June  last  and  the  number  of  persons
 arrested  during  each  of  these  years;  and

 (c)  the  steps  being  taken  to  stop
 contraband  trade  of  goods  of  Indian  origin
 beirg  smuggled  out  of  India?

 MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA)  :  (a)  It  is  difficult
 to  come  to  any  definite  conclusions
 one  way  or  the  other.  If  the  quantum  of
 smuggled  goods  seized  is  an  index  of
 anti-smuggling  drive,  then  the  considerable
 increase  in  the  number  of  seizures  and
 value  of  seized  goods  is  indicative  of  the
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 effectiveness  of  the  anti-smuggling  measures
 taken  by  the  Government.

 (b)  The  value  of  contraband  gold  and
 other  articles  seized  during  the  period  is
 given  below:—

 1969-70  1970-71,
 (upto  June)

 (Rs.  lakhs)  (Rs.  lakhs)
 International
 monetary  value
 of  gold  490  68
 Market  value  cf
 other  seized
 contrabands  4878  469

 The  number  of  Persons  arrested  is  as
 under:—

 Indian  Foreigners
 ‘1969-70  2074  8
 1970-71  (upto  May)  366  6

 (c)  Ths  position  with  regard  to  the
 smuggling  out  of  goods  of  Indian  origin  is
 kept  under  close  watch  for  strengthening
 the  preventive  checks  whenever  necessary.

 Silver  being  a  popular  item  for
 smuggling  out  of  India,  amendment  of  the
 Customs  Act  in  January,  969  providing  for
 control  over  its  movement  in  the  coastal
 areas  has  produced  the  desired*  effect  with
 considerable  fall  in  the  quantity  smuggled.

 Clearance  of  Loang  given  by  the
 Toternational  Monetary  Fund

 to  India

 IML  SHRI  S.K.  TAPURIAH:  Will
 the  Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  India’s
 foreign  exchange  reserves  stand  over  a
 billion  mark;

 (b)  if  so,  whether  in  this  context  India
 intends  to  repay  all  its  debts  to  the  Inter-
 national  Monetary  Fund;  and

 (c)  if  so,  the  total  amount  due  to  India
 as  outstanding  drawing  from  International
 Monetary  Fund  ?
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 THE  MINISTER  OF  FINANCE
 (SHRI  ४.8.  CHANAN):  (a)  Yes,  Sir,
 India’s  foreign  exchange  reserves  at  present
 exceed  the  equivalent  of  s  0.0  million.

 (b)  and  (©.  India  has  been  making
 Tepayments  to  the  International  Monetary
 Fund  according  to  a  schedule  agreed  to
 between  the  I.M.F.  and  India.  At  present India’s  outstanding  drawings  from  the
 I.M.F,  total  $  35  million.

 Filling  of  Wealth  Tax  returns  by
 Kapadia  Bros.

 *172,  SHRI  SITARAM_  KESARI:
 Will  the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  Kapadia  Bros.  have  filed
 their  up-to-date  returns  of  Wealth-tax;  and

 (b)  if  not,  the  action  taken  or  Proposed to  be  taken  by  the  Government  against them  for  delay  in  filing  Wealth-tax
 returns?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI VIDYA  CHARAN  SHUKLA):  (a)  It  is
 Presumed  that  the  question  relates  to  five
 Kapadia  Brothers  of  Bombay.  The  details
 of  wealth-tax  returns  filed  by  them  are  as
 under:  —

 (dy  Shri  Lalji  Chhaganlal  Kapadia-No
 woalth-tax  returns  filed.

 (2)  Sbri  Mohanlal  Chhaganlal  Kapadia- No  wealth-tax  returns  filed.

 (3)  Shri  Nimajibhai  Chhaganlal
 Kapadia-Wealth-tax  return  for
 assessment  year  969-70  only  filed.

 (4  S  Shri  Maganlal  Chhaganlal  Kapadia-
 Wealth-tax  returns  upto  assessment
 year  969-78  have  been  filed.  Time
 has  been  allowed  upto  31-10-1970
 for  filing  the  return  for  assessment
 vear  1970-71.

 (5)  Shri  Popatlal  Chhaganlal  Kapadia-
 He  has  filed  his  wealth-!ax  return

 AUGUST  3,  4970  Written  Answers  48

 only  for  the  assessment  year
 1969-70.  Time  has  been  allowed
 upto  3!-I0-970  for  filing  the  return
 for  the  assessment  ycar  1970-71.

 (b)  The  Wealth-tax  Officer  is  investi-
 gating  into  whether  the  above-noted
 brothers  had  taxable  wealth  for  which
 faction  for  any  years  is  called  for.  The
 Wealth-tax  Act  provides  for  levy  of  penalty
 or  late  submission  of  returns  if  reasonable
 cause  is  not  shown  for  the  delay.  Whether
 reasonable  cause  for  the  delay  exists  in  the
 Present  cases  in  a  matter  for  the  Wealth-tax
 Officer  to  decide  in  his  judicial  discretion.
 The  Wealth-tax  Officer  would,  in  the
 normal  course,  take  such  action  as  may  be
 called  for  when  there  has  been  delay  in
 filing  the  wealth-tax  returns.  The  Govern- ment  cannot  interfere  with  the  discretien
 of  the  said  officer  in  this  matter.

 Loan  to  West  Bengal

 173,  SHRI  SAMAR  GUHA  :  Will
 the  Minister  of  FINANCE  bc  pleased
 to  state  :

 (a)  whether  the  Government  of
 West  Bengal  has  asked  for  additional
 financial  aid/grant/loan  for  development
 irrigation,  flood  control,  power,
 agriculture  and  fishery  works  in  that
 State  ;

 (b)  if  so,  the  amount  of  aid/grant/
 loan  asked  for  ;

 (c)  whether  Government  have  given
 additional  financial  aid/grant/loan  to  the
 tate  Government  ;  and

 (d)  if  so.  the  amount  and  its  break-up
 item-wise?

 THE  MINISTER  OF  FINANCE
 (SHRI  Y.  8.  CHAVAN)  :  (a)  to  (d).
 The  Government  of  West  Bengal  have
 recently  approached  the  Central  Govern-
 ment  for  additional  assistance  for  the
 following  development  programmes/
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 schemes  :
 Rs.  in  crores

 (i)  Minor  Irrigation
 works  (Kangsabati
 Irrigation  Project)  2.00

 (ii)  Flood  Prevention
 Works.  3.00

 (iii)  Minor  Irrigation
 Programme.  6.40

 All  development  programmes/schemes
 have  to  be  implemented  within  the
 framework  of  State’s  Five  Year  and
 Annual  Plan  for  which  the  Centre  is
 providing  assistance  on  an  overall  basis  in
 terms  of  the  criteria  laid  down  by  the
 National  Development  Council,  The
 Central  assistanee  allocated  for  the
 current  year’s  Annual  Plan  of  West
 Bengal  is  Rs.  40.07  crores.  Since  the
 entire  Central  assistance  for  state  Plans
 in  1970-71  is  already  committed,  it  is  not
 Possible  to  provide  any  additional  funds
 for  the  programmes  mentioned  in  the
 Question.

 The  State  Government  have  also
 Toquested  for  a  short-term  loan  of  Rs,  3.78
 crores  for  fertiliser  marketing.  An  amount
 of  Rs.  74.25  lakhs  for  this  purpose,  repre-
 senting  the  amount  admissible  to  the
 State  Government  on  the  account  ander
 the  existing  procedure,  has  been  sano-
 tioned  by  the  Union  Department  of  Agri-
 culture.

 Recession  in  World  Market

 174,  SHRI  SHRI  GOPAL  55800  :
 SHRI  SHIV  KUMAR

 SHASTRI  :
 SHRI  RAM  CHARAN  :

 Will  the  Minister  of  FINANCE  be
 pleased  to  state  :

 (a)  whether  it  is  fact  that  the  world
 market  and  specially  the  American  Market
 is  in  the  grip  of  a  recession  ;

 (b)  if  so  the  details  thereof  ;  and

 (c)  the  steps  taken  by  Government  to
 counteract  its  adverse  effects  on  the  Indian
 economy  ?
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 THE  MINISTER  OF  FINANCE
 (SHRI  Y.  8.  CHAVAN):  (a)  No  sir.
 The  latest  available  reports  and  infor-
 mation  do  not  warrant  a  definite  conclu-
 sion  to  this  effect.

 (b)  and  (c).  Does  not  arise.

 Confirmation  of  Employees  of  Silver
 Refinery,  Calcatta

 #175,  SHRID.N.  PATODIA:  Will
 the  Minister  of  FINANCE  be  pleased  to
 State  :

 (a)  whether  it  is  a  fact  that  employees
 of  the  Silver  Refinery,  Calcutta  have  not
 been  made  permanent  even  though  the
 refinery  has  been  functioning  for  nearly  a
 decade  now;

 (0)  ifso,  the  total  number  of  employoes
 who  have  not  been  made  permanent  and
 since  when  the  refinery  has  been
 functioning  in  the  light  of  services  of  the
 employees  ;

 (c)  whether  the  refinery  which
 fanctions  under  the  Ministry  follows
 different  rules  of  confirmation  other  than
 those  followed  by  the  Government  of
 India  and  if  not,  the  reasons  for  rot  con-
 firming  the  employees  over  such  a  long
 period  ;  and

 (d)  by  what  time  these  employees
 will  be  confirmed  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  to
 (d).  The  Silver  Refinery  is  a  temporary
 organisation  set  up  for  the  specific  and
 limited  purpose  of  extracting  silver  from
 the  quaternary  alloy  coins  withdrawn
 from  circulation.  It  was  commissioned
 in  1960.  Except  for  20  employees,  who
 are  employees  of  other  organisations  trans-
 ferred  to  the  Refinery,  all  the  employees
 of  the  Refinery  (numbering  485)  are  not
 permanent.  In  accordance  with  the  orders
 applicable  to  temporary  organisations,  no
 permanent  posts  can  be  created  in  an  orga-
 nisation  which  is  known  to  have  a  limited
 period  of  existence.  However,  on  the  ex-
 pectation  that  certain  proposals  now  under
 consideration  would  materialise  and
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 provide  an  opportunity  for  absorbing  a
 fair  number  of  the  exsiting  employees  of
 the  Refinery  on  their  becoming  surplus,
 the  question  of  creating  some  permanent
 Posts  and  granting  permanency  to  the
 employees  in  relaxation  of  the  rules  is
 under  consideration  of  Government.

 Enquiring  into  the  Irregularities  by  the
 Maharashtra  Housing  Board

 *176.  SHRI  MADHU  LIMAYE:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  due  to
 gross  mismanagement  and  irregularities,
 the  Maharashtra  Government  has  rep-
 laced  the  housing  Board  by  an  adminis-
 trator  to  run  the  affairs  of  the  Board  ;

 (b)  In  view  of  the  huge  funds  given
 by  the  Centre  by  way  of  grants  and

 loans,  whether  the  Central  Governmen\
 will  ask  the  State  Government  to  fur-

 nish  the  report  of  the  inquiry  into  these
 irregularities  ;  and

 (c)  whether  Government  will  ask  the
 C.B.I.  to  make  an  investigation  into  the
 huge  losses  that  the  Board  has  suffered
 as  the  State  Government  is  not  likely
 to  take  follow-up  measures  ?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  (SHRI  K.  (K.  SHAH)  :
 (a)  The  Maharashtra  Government
 have  reported  that  all  the  members  of
 the  Maharashtra  Housing  Board  (except
 the  ex-officio  member)  and  the  Chair-
 man  of  the  Board  resigned  in  September
 1969.  Consequently,  the  State  Govern-
 ment  appointed  an  Administrator  with
 full  powers  to  discharge  all  the  duties
 and  functions  of  the  Board,  pending  its
 feconstitution.  An  enquiry  is  being
 conducted  by  the  State  Anti-Corruption
 Bureau.  Pending  the  completion  of  the
 enquiry  it  is  not  possible  to  say  whether
 there  have  been  any  gross  mismanagement
 ahd  irregularities,
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 (b)  The  matter  will  be  considered  in
 due  course  but  it  must  be  understood
 that  the  whole  issue  is  entirely  the
 jurisdiction  of  the  State  Government.
 The  Central  Government  have  not  made
 available  any  ‘financial  assistance  to  the
 Maharashtra  Housing”  Board.  Central
 assistance  is  advanced  to  the  State
 Governments,  who  are  fully  responsible
 for  the  repayment  of  the  loans  to  the
 Government  of  India,  regardless  of
 any  losses  that  may  be  incurred  by  them
 or  by  their  executing  agencies.

 (c)  Does  not  arise  at  this  stage.

 Reduction  in  Drug  prices  by  giving  Relief
 in  Taxes  to  the  Industry

 #177,  SHRI  RAGHUVIR
 SHASTRI  ;

 SHRI  PRAKASH  VIR
 SHASTRI  :

 SINGH

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  AND  MINES  AND
 _METALS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the
 Central  Excise  Duty  of  7.5  per  cent,  the
 sales  tax  of  3to  5  per  cent  and  the  State
 Abkari  Tax  on  l0  per  cent  and  the  taxes
 on  raw  materials  and  packing  materials
 alone  amount  to  more  than  20  per  cent
 of  the  cost  price  of  drugs  ;

 (b)  whether  it  is  also  a  fact  that  all
 these  taxes  are  paid  in  advance  and  no
 refund  is  allowed  on  unsold  and  time-ex-
 pired  drugs  ;

 (c)  if  so,  whether  the  high  ruling
 prices  of  drugs  are  mainly  attributable  to
 these  taxes;  and

 (d)  whether  Government  propose  to
 give  some  relief  in  these  taxes  and  if  so,
 the  details  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CAEMICALS  ANDF¥  MINES  AND
 METALS  (SHRI  0.  R,  CHAVAN)  :  (a)
 The  taxes  referred  to  are  levied  at  varying
 rates  by  the  different  authorities  and
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 subject  to  certain  exemptions  and  excep-
 tions.  The  total  effect  cannot  therefore  be
 estimated.

 (b)  Only  some  of  these  taxes  are  paid
 in  advance  and  no  refund  is  allowed  on
 unsold  or  time  barred  stocks.

 (c)  No  Sir.  The  taxes  account  for
 a  certain  percentage  ofthe  cost  of  a  drug.

 (d)  The  taxes  are  levied  by  the  Central
 Government,  the  State  Government  and
 local  authorities  under  the  powers  vested
 in  them.  The  Certal  Government  have
 no  control  over  the  sphere  of  taxation  of
 local  authorities  and  the  State  Govern-
 ments.

 Appointment  of  Public  Servants  as—
 Governors  of  Reserve  Bank

 *178,  SHRI  LAKHAN  LAL
 KAPOOR  :

 SHRI  M.  H.£GOWDA  :

 Will  the  Minister  of  FINANCE
 be  pleased  to  state  :

 (a)  whether  Government  had  decided
 to  discontinue  the  practice  of  appointment
 of  public  servents  as  {the  Governors  of
 Reserve  Bank;

 (0)  whether  Shri  L.  K.  Jha  was
 declared  as  the  last  incumbent  ;  and

 (c)  if  so,  what  were  the  reasons  of  the
 appointment  of  Shri  B.  N.  Adarkar  and
 then  Shri  S.  Jagannathan  ?

 THE  MINISTER  OF  FINANCE
 (SHRI  Y.  8.  CHAVAN):  (a)  and  (b),  In
 reply  to  the  debate  on  the  Banking  laws
 (Amendment)  Bill  968  in  the  Rajya  Sabha
 it  was  stated  by  the  Government  that  the
 practice  of  appointing  Governors  of  the
 Reserve  Bank  of  India  mostly  from  amon-
 gest  civil  servants  would  be  changed  after
 che  then  incumbent’s  tenure  was  over,
 Government  have  also  clarified  sub-
 sequently  that  persons  to  be  appointed  as
 Governors  of  the’Reserve  Bank  of  India
 should  have  wide  knowledge  and  ex-
 perience  of  financial  and  economic  matters
 andiit  would  not  be  appropriate  to  rest-
 rict  the  field  of  choice  in  any  way.
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 (c)  Both  Shri  B.  N,  Adarkar  and
 Shri  S.  Jagannathan  were  appointed  as
 Governors  of  the  Reserve  Bank  as  they
 satisfied  the  above  requirements  fully.

 Supply  of  oi!  Barrels  and  Bitumen  Drums
 to  I.0.C.

 #179.  SHRI  S.M.  BANERJEE  :  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND
 METALS  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No.  535
 on  the  0  May,  970  and  State:

 (a)  whether  the  Indian  Oil  Corpor-
 ation  Ltd.,  had  informed  in  writing  to
 the  manufacturers  who  had  desired  to  set
 up  their  plants  at  Madras  to  supply  bitu-
 men  drums  and  oil  barrels  to  the  effect
 that  they  would  not  be  able  to  provide
 them  the  requisite  facilities  ;

 (b)  if  not,  the  reasons  for  keeping  the
 manufacturers  is  suspense  ;

 (c)  the  date  on  whichthe  Indian
 Oil  Corporation  Ltd.,  received  clearance
 from  the  Ministry  of  Industrial  Develop-
 ment  and  internal  Trade  and  Company
 Affairs  to  set  up  their  own  plants;  and

 @)  when  the  Oil  barrels  and  bitumen
 drums  plants  of  the  Indian  Oil  Corporation
 would  be  ready  at  Madras  to  go  into
 production  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND
 METALS  (SHRI  D.  R.  CHAVAN):  (a)
 and  (b)  Clause  2]  of  the  Tender  Con-
 ditions  made  it  quite  clear  that  the  IOC
 will  not  assist  any  party  in  any  way  what-
 soever  in  setting  up  a  plant  at  Madras.  In
 view  of  this,  no  further  intimation  was
 required  to  be  given  to  any  tenderer.

 (०  44-I9-969.

 (d)  The  latest  estimate  of  the  date
 by  which  the  plant  is  expected  to  be  com-
 missioned  is  being  ascertained  and  will
 be  laid  on  the  Table  of  the  House.
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 Gifting  away  of  India’s  Share  of  Rostam
 Crude  from  Persian  Gulf  to  other

 Partners

 180.  SHRI  HEM  BARUA;
 SHRI  UMANATH  :
 SHRIMATI  SUSEELA

 GOPALAN  :

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  AND  MINES  AND
 METALS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  India
 was  forced  to  make  a  free  gift  of  Rostam
 crude  for  want  of  any  customer  ;

 (b)  if  so,  the  quantity  of  crude  gifted
 away  and  the  reasons  for  this  inefficiency  ;
 and

 (c)  whether  its  sale-possibility  was
 not  ascertained  prior  to  ite  being  gifted
 awy?

 THE  MINISTER  OR  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND
 METALS  (SHRI  D.  R.  CHAVAN):
 (a)  No,  Sir,

 (b)  and  (c).  Do  not  arise.

 Offer  by  India  for  Setting  up  Fertiliser
 Plant  in  Ceylon

 4001.  SHRI  DEVINDER  SINGH
 GARCHA  :  Will  the  Minister  of
 PETROLEOM  AND  ~  CHEMICALS
 AND  MINES  AND  METALS  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  the  Ceylon
 Government  have  again  agreed  to  con-
 sider  the  Indian  offer  to  setup  a  huge
 fetilizer  plant  in  Ceylon;  and

 (b)  if  so,  the  dctails  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS,  AND  MINES  AND
 METALS  (SHRI  0.  R.  CHAVAN):  (a)
 Government  has  no  information.

 (bs  Does  not  arise,
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 कुओं  क॑;  खोदने  तथा  लघ्‌  उद्यांगों  के
 विकास  के  लिए  भारतोय  स्टेट  बेंक  को
 भोपाल  शाखा  हारा  विनियोजित  राशि

 1002.  श्री  हुकम  चम्द  कछवाय  :
 क्या  वित्त  मंत्री  4  मई  1970  के
 अतारांकित  प्रइन  संख्या  8375  के  उत्तर  के
 संबंध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  कुओं  के  खोदने  ओर  लघु
 उद्योगों  के विकास  के  लिये  भारतीय  स्टेड
 बैंक  की  भोपाल  शाखा  द्वारा  विभियोजित
 राशि  के  बारे  में  अपेक्षित  सूचना  इकटठी
 की  जा  चुकी  है;

 ब)  यदि  ्,  तो  तत्संबंधी  बयोरा
 क्या  है;  ओर

 म)  यदि  तहीं,  तो  इसके  कब  तक

 एकत्रित  हो  जाने  तथा  सभा  पट  पर  रखे
 जाने  की  संमावना  है  ?

 विस  मंत्रालय  के  राज्य  मंत्री  पुश्मी
 विद्याचरण  शुक्ल) :  (क)  खी,  ह्ां।

 (ख)  मांगी  गई  सूचना  सलम्न

 विवरण  में  दी  गई  है  V

 (ग)  यह  सवाल  पेदा  ही  नहीं  होता  ।

 विवरण

 4  मई,  1970  के  अतरांकित  प्रश्न

 संख्या  8375  का  भाग  (क)

 भारतीय  स्टेट  बेंक  की  भोपाल  छाखा

 द्वारा  3]  जुलाई,  969  और  3/  मा,
 970  को  (i)  लघु  उद्योगों  के  विकास  के
 ण्य्यि  और  (ii)  कृषि  कार्यों  के  लिए  दिये

 गए  ऋणों  की  स्वीकृत  सीमा  और  बकाया
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 रकमों  का  विवरण  ।

 SRAVANA  !2.  892  (SAKA)  Written  Answers  58

 (  लाख  रुपयों  में  )

 3]  जुलाई,  970

 सीमा

 1. लघु  उद्योगों  को ऋण  7°83

 2.  कृषि-कार्यों  के  लिये  ऋण

 30  माचं,  970

 बकाया  सीमा  बकाया

 4*35  4°47  8°45

 3  0°25

 gat  की  खुदाई  तथा  पम्प  सेट  और
 टेम्पो  खरीदने  के  लिए  दिये  गये  क्रणों  के
 आंकड़े  अलग  से  उपलब्ध  नहीं  हैं  ।

 उपयुक्त  अतारांकित  प्रश्न  का  भाग  (ख)

 (i)  लघु  उद्योगों  के  लिये  कार्यचालन

 पूजी  संबधी  ऋणों  की  वापसी  मांगने  पर
 की  जाती  है  जबकि  सावधि  ऋणों  की  वापसी
 अधिक  से  अधिक  7से  0  वर्षों  तक  के
 दौरान,  मासिक  /  तिमाही  /  छमाही  |

 वाधिक  किरस्तों  में  करनी  होती  है  ।  कार्ये-
 चासन  पूजी  संबंधी  ऋणों  के  ब्याज  कौ  दर
 8  और  83  प्रतिशत  के  बीच  होती  है  जबकि
 इस  समय  स्रावधि  ऋणों  के  ब्याज  को  दर  9
 प्रतिश्नत  है।

 (ii)  सामान्यतः  कुएं  खोदने  के  लिए
 दिये  जाने  वाले  ऋणों  की  अवधि  5  और  7
 वर्ष  के  बीच  तथा  पम्प  सेटों  के  लिये  दिये  जाने
 बाले  ऋणों  की  अवधि  3  और  5  वर्ष  के
 बीच  होती  है।  ये ऋण  तिमाही,  छमाहो  या
 वाधिक  हिस्तों  में  चुकाने  होते  ह ैऔर  इन  पर
 9  प्रतिशत  के  हिसाब  से  या  स्थानीय  सहकारी
 समितियों  द्वांरा  इसी  प्रकार  के  ऋणों  पर  लिये
 जाने  बाले  व्थाज  की  दर  से  2  प्रतिशत  अधिक
 दर  पर,  इनमें  से  जो  भो  अधिक  हो,  ब्याज
 लिया  जाता  है  t

 उपयु क्त  अतारां  कित  प्रबन  का  भाग  (ग)

 1970-71  के  वित्तीय  वर्ष  के  लिए
 :  शाखा  ने  पूजी  लगाने  के  संबंध  में  कोई

 रकम  निर्धारित  नहीं  की  है  ।  फिर  भी,
 भारतीय  स्टेट  बैंक  अपने  साधनों  के  अनुरूप
 छोटे  उद्योगों  और  क्रषि  के  लिए  जहां  तब
 तक  आवशध्यक  होगा,  ऋण  सहायता  प्रदान
 करने  के  लिए  पूरी  कोशिश  करेगा

 कुएं  खोदने  और  लघु  उद्योगों  के  विकास
 के  लिये  भारतोय  स्टेट  बेक  की  इन्दोर

 शाखा  द्वारा  विनियोजित  राशि

 1003,  श्री  हुकम  चन्द  कछवाय  :
 क्या  वित्त  मंत्री  4  मई,  970
 अतारांकित  प्रइन  संख्या  3374  के  उत्तर
 संबंध  में  यह  बताने  की  कृपा  करेंगे  कि:

 के
 के

 (क)  वया  कुएं  खोदने  और  लघु  उद्योगों
 के  विकास  के  लिए  भारतोय  स्टेट  बैंक  को
 इन्दौर  शाखा  द्वारा  विनियोजित  राशि  के
 बारे  में  प्रदन  के  भाग  (क),  (ख)  और  ग)
 के  संबंध  में  अपेक्षित  सूचना  सरकार  को  इस
 बीच  प्राप्त  हो  गई  है;

 (ख)  यदि  हाँ,  तो  तत्संबंधी  ब्यौरा  क्या
 है;  और

 (ग)  यदि  नहीं,  दो  सूचना  कब  तक

 इकट्ठी  हो  जायगी  और  सभा  पटल  पर  रख
 दी  जायनी  ?

 वित्त  मंत्रालय  में  राज्य  स्त्री  (शो
 विद्याचरण  शुक्ल) :  (क)  जी  हां
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 (@)  मांगी  गई  सूचना  संलग्न  विव-
 रण  में  दी  गयी  है।

 (ग)  यह  सवाल  पैदो  ही  नहों  होता  ।
 विवरण

 भारतीय  स्टेट  बैंक  की  इन्दौर  शाखा
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 द्वारा  3h  जुलाई,  969  और  3  मार्च
 1970  को  (i)  लघु  उद्योगों  के  विकास  के
 लिए  ओर  (il)  कृषि  कार्यों  के  लिए  दिये
 गये  क्रणों  की  स्वीकृत  सीमा  और  बकाया
 रकमों  का  विवरण

 (  लाख  रुपयों  में  )

 3]  जुलाई,  969  3]  मार्च,  970

 सीमा  बकाया  रकम  सीमा  बकाया  रकम
 l,  लघु  उद्योगों  को ऋण  42°29  74°78  26°28  75°27
 2.  कृषि-कार्यो  के  लिये  ऋण  3-95  1550  6°57  63

 gat  की  खुदाई  तथा  पम्प  सेट  और
 ्भ्पों  खरीदने  के  लिये  दिये  गये  क्रणों  के

 कड़े  अलग  से  उपलब्ध  नहीं  है  t

 उपयुक्त  अतारांकित  प्रश्न  का  भाग  ख)

 (i)  लघु  उद्योगों  के  लिये  कार्यत्रालन
 पो  संबंधी  ऋणों  की  वापसी  मांगने  पर
 की  जाती  है  जबकि  सावधि  ऋणों  को
 बापसी  की  अवधि  अधिक  से  अधिक  7  से  0
 वर्षो  तक  के  दौरान  मासिक/तिमाही/छमाही
 बाधिक  किस्तों  में  करनी  होती  है  ।  कायें-
 चालन  पू  जौ  सम्बन्धी  ऋणों  के  ब्याज  की  दर
 8  और  8$  प्रतिशत  के  बीच  होती  है
 जबकि  इस  समय  सावधि  क्रणों  के  ब्याज
 की  दर  9  प्रतिशत  हैं  ।

 (ii)  सामान्यतः  कुएं  खोदने  के  लिए
 दिये  जाने  वाले  ऋणों  की  अवधि  5  और  7
 वर्ष  के  बीच  तथ'  पस्प  सेटों  के  लिए  दिये  जाने
 वाले  ऋणों  की  अवधि  3  और  5  वर्ष  के  बीच
 होती  है।  ये ऋण  तिमाही,  छमाहों,  या  वाधिक
 किस्तों  में  चुकाने  होते  है।  और  इन  पर  9
 प्रतिशत  के  हिसाब  से  या  स्थानीय  सहकारी
 समितियों  द्वारा  इसी  प्रहार  के  ऋणों  पर
 लिये  जाने  वाले  ब्याज  को  दर  से  #  प्रतिशत
 झधिक  दर  पर,  इनमें  से  जो  भी  अधिक  हो,
 ब्याज  लिया  जांता  2  1

 उपयुक्त  अतारांकित  प्रश्न  का  भाग  (ग)
 1970-71  के  वित्तीय  वर्ष  के  लिये  शाखा
 ने  पूजी  लगाने  के  सम्बन्ध  में  कोई  रकम
 निर्धारित  नहीं  की  है।  फिर  भी  भारतीय
 स्टेट  बैंक  अपने  साधनों  के  अनुरूप  छोटे
 उद्योगों  ओर  कृषि  के  लिये  जहां  तक  आव-

 श्यक  होगा,  ऋण  सहायता  प्रदान  करने  के
 लिए  पूरी  कोशिश  करेगा  t

 Oil  Wells  Dug  in  Various  States

 1004,  SHRI  ABDUL  GHANI  DAR  :
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND
 METALS  be  pleased  to  state  :

 (a)  the  number  of  wells  dug  for  oil  in
 each  State  in  the  last  three  years  in  each
 year  and  the  amount  spent  separately  in
 each  State  in  each  year  upto  the  3@th  June,
 1970,

 (b)  the  percentage  ofeach  well  pro-
 ved  fruitless  in  each  State  in  each  year  and
 how  much  loss  Government  suffered;
 and

 (c)  how  much  amount  Government
 spent  in  the  Bay  of  Bengal  and  the  Gulf
 of  Iran  to  get  oilin  the  last  three  years
 in  each  year  and  how  much  worth  pro-
 duct  was  achievedin  each  year  upto  the
 30th  June,  1978  7
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND
 METALS  (SHRI  D.  R.  CHAVAN)  :

 (a)  to  (c)  The  information  is  being
 collected  and  will  be  laid  on  the  Table  of
 the  Sabha.

 Medical  Facilities  for  poor
 Suffering  from  Diabetes

 1005.  SHRI  DEVINDER  SINGH
 GARCHA  :  Will  the  Minister  of  HEALTH
 AND  FAMILY  PLANNING  AND
 WORKS,  HOUSING  AND  URBAN
 DEVELOPMENT  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  according
 to  the  statistics  available  in  the  Endocrine
 Clinic  of  Irwin  Hospital,  Delhi  a  large
 number  of  young  people  from  poor  fami-
 lies  in  rural  areas  are  suffering  from  diabe-
 tic  disease;  if  so,  the  details  thereof;

 (b)  whether  it  is  also  a  fact  that  such
 patients  are  normally  unable  to  afford  the
 costly  treatment;

 (c)  whether  it  is  a  fact  that  a  sugges-
 tion  has  been  made  to  Government  for
 more  aid,  more  staff  and  equipment  for
 the  clinic  for  further  research  in  this
 field;  and

 (d)  if  so,  the  steps  Government  pro.
 pose  to  take  to  combat  this  new  type  of
 diabetes  among  the  young  people  from
 poor  families  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND
 FAMILY  PLANNING,  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  (SHRI  B.  S.  MURTHY)  :
 (a)  Approximately  1%,  of  the  rural
 population  suffersfrom  diabetes  and  about
 300  young  diabetics  come  from  rural  areas
 in  one  year  in  the  Irwin  Hospital.

 (b)  Yes,  Sir.

 (०)  No,  Sir.

 (d)  Does  not  arise.

 SRAVANA  12,  1892  (SAKA)  Written  Answers  (2

 Relaxation  of  credit  control  on  Advances
 by  Banks

 1006.  SHRI  DEVINDER  SINGH
 GARCHA:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  whether  it  isa  fact  that  the  Re-
 serve  Bank  has  relaxed  credit  control  on
 advances  by  banks  against  oil  seeds  and
 vegetable  oils  including  vanaspati;

 (b)  if  so,  the  details  thereof;

 (c)  whether  it  is  also  a  fact  that  the
 Reserve  Bank  has  also  advised  the  banks  to
 Meet  the  minimum  credit  requirements  of
 vanaspati  units  in  the  country  in  view  of
 the  difficulties  experienced  by  them  in
 securing  bank  credit;  and

 (9)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINACE  (SHRI
 VIDYA  CHARAN  SHUKLA)  :
 (a)  and  (b):  Prior  to  the  8th  June,
 3970  credIt  given  by  individual  banks  in
 each  two  month  period  starting  from
 January-February  970  against  oilseeds  and
 vegt  table  oils  was  subject  to  a  ceiling  of
 70%  of  the  level  reached  in  the  corres-
 ponding  period  in  1967,  On  the  8th  June,
 1970,  the  Reserve  Bank  advised  scheduled
 commercial  banks  to  the  effect  that
 advances  against  non-edible  oils  excluding
 linseed  and  castor-seed  oils  were  exempted
 from  the  ceiling  control.  On  the  3rd  July,
 970  the  exemption  was  extended  to
 advances  against  non-edible  oi]  seeds
 excluding  linseed  and  castorseed.

 (०)  and  (d).  Onthe  8th  June,  1970,
 the  Reserve  Bank  advised  banks  that
 advances  against  vegetable  oils  (including
 vanaspati)to  vanaspati  manufacturers  and
 registered  oi!  mills  shall  be  exempted  from
 the  ceiling  control.  Banks  were,  how
 ever,  directed  to  charge  a  minimum  margin
 of  40%  (against  60%  previously  stipulated)
 on  advances  to  vanaspati  manufacturers
 against  vegetable-oils  to  the  extent  of  stock
 equivalent  to  six  weeks  comsumption  (based
 on  average  week’s  consumption  during
 October  969  to  March,  970)  of  each
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 factory  located  in  the  Northen  and
 Eastern  Zones  and  four  weeks  consump-
 tion  of  each  factory  in  Southern  and
 Western  Zones.  Advances  in  excess  of  four
 to  six  weeks  consumption  would,  however,
 be  subject  to  the  minimum  margin  of
 60%.

 Use  of  Cotton  Seed  Oil  for  Vanaspati

 1007.  SHRI  BABURAO  PATEL:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  cotton-
 seed  oil  is  being  used  in  the  manufacture
 of  vanaspati;

 (b)  ifso,  the  names  of  manufacturers
 who  are  using  it;

 (c)  whether  Government  are  aware
 that  according  to  scientists  and  resear-
 chers,  cotton-seed  oil  at  the  primary  stage
 contains  a  poisionous  element  ‘Gossypol’
 which,  cannot  be  completely  eliminated;
 and

 (d)  ifso,  whether  Government  would
 take  stringent  measures  to  ban  the  use  of
 cotton-seed  oi]  in  the  production  of  vanas-
 pati  and  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING,  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI
 8.  S.  MURTHY)  :  (a)  Yes.

 (b)  All  manufacturers  of  vanaspati  are
 using  this  oil  to  a  greater  or  lesser  extent
 depending  on  availability  and  other  factors.
 A  list_of  vanaspati  manufacturers  is  laid
 onthe  Table  of  the  House.  (Pleaced  in
 Library  See  No.  LT-3820/70)

 (c)  Cotton  seed  contains  a  chemical
 compound  known  as  ‘gossypol’  which  is
 regarded  as  anti-nutritional  factor.
 Expermental  work  on  rats  has  shown  that
 gossypol  can  produce  growth  retardation
 in  experimental  animals.  During  extraction
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 of  oil,  maximum  amount  of  gossypol  re-
 mains  in  the  oil  cake  and  only  a  negligible amount  passes  in  the  oil.  Gossypol  is
 almost  eliminated  during  the  refining  pro- cess  to  which  the  oil  is  subjected  in  the
 manufacture  of  vanaspti.

 The  Protein  Advisory  Group  of  World
 Health  Organisation,  F.A.O.  and  UNICEF
 have  pointed  out  that  for  over  three  gene- rations  cotton  seed  oil  has  been  widely used  by  human  beings  with  no  ill  effects.

 (d)  Does  not  arise.

 Cheating  by  Doctors  and  Family
 Planning  Agents

 1008.  SHRI  BABURAO  PATEL  :
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  state:

 (a)  the  names  of  the  two  family  plann-
 ing  agents  of  Bargur  village  in  Dharma-
 puri  district  arrested  for  alleged  cheating
 May,  1970;

 (b)  whether  it  is  a  fact  that  while  there
 was  a  stock  of  medicines  at  this  Primary
 Health  Centre  for  only  600  operations,  the
 doctor  performed  6326  vasectomies  in  50
 days  between  July  and  August,  966;

 (c)  whether  such  complaints  have  been
 received  from  other  States;

 (d)  if  so,  from  where  and  with  names
 of  persons  arrested;  and

 (e)  the  steps  taken  by  Government  to
 prevent  cheating  by  doctors  and  family
 planning  agents;  if  not,  the  rersons  there-
 for  ?

 THE  MINISTRR  OF  STATEIN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS;  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI
 B.  S.  MURTHY)  :  (a)  to  (e).  The
 information  is  being  collected  and  will
 be  placed  on  the  Table  of  the  Sabha
 as  soon  as  possible.
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 Travelling  Allowance  to  Sectional  Officers
 in  C.P.W.D.

 1009.  SHRI  5.0.  SOMASUNDARAM:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  refer  to  the  reply

 given  to  Unstarred  Question  No.  6044  on
 the  3th  April,  970  and  state:

 (a)  whether  it  is  a  fact  that  no  young
 blooded,  direct  recruited  Assistant  Engineer

 and  Assistant  Ex-Engineer  went  to  the
 Market  to  purchase  petty  materials  and  re-
 corded  measurement  in  the  book  prescribed
 in  the  last  two  years  ;

 (b)  if  not  the  number  thereof  ;  and

 (c)  whether  it  is  a  fact  that  the
 Sectional  Officers  who  are  asked  to  attend
 the  Sub-Divisiona]  Office/Divisional  Office
 and  other  places,  compulsorily,  more  than
 three  times  in  a  week  and  all  the  day  in
 some  Other  places  are  not  paid  any  fixed
 T.  A.  irrespective  of  their  claim  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING,  AND  WORS,  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI
 PARIMAL  GHOSH)  :  (a)  No,  Sir.  They
 go  for  petty  purchases  whenever  necessity
 arises.

 As  regards  recording  of  measurements
 while  according  to  the  rules,  it  is  not
 mandatory  for  the  Assistant  Engineers
 Assistant  Executive  Engineer  to  record
 measurements  himself  unless  so  stipulated

 and  required  by  the  authority  accepting
 the  tender,  it  is  open  to  him  to  record

 measurements  for  any  particular  item  of
 work  himself.

 (b)  It  is  not  possible  to  furnish  the
 information  as  no  record  of  officers  going
 to  market  personally  is  required  to  be
 maintained.

 (c)  Sectlonal  officers  may  be  required
 to  attend  Sub-Divisional/Divisional  Offices
 Other  places  in  connection  with  official
 work  but  the  payment  of  conveyance/
 travelling  allowance  is  regulated  by  rules

 as  given  below  :-
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 (i)  If  the  journy  made  by  the  Sectional
 Officer  from  his  place  of  duty  to
 the  Sub-  Divisional/Divisional
 Offices  is  less  than  8  Kilometers,
 he  can  claim  the  acutal  expenditure
 incurred  on  transport  such  as
 Bus  fare  or  Scooter  charges.

 (ii)  If  it  is  more  than  8  Kilometers  he
 can  claim  half  daily  allowance  as

 on  tour.

 (iii)  If,  however,  he  maintains  a  Motor
 cycle  ora  Scooter  he  can  claim
 conveyance  allowance  on  a
 monthly  basis  after  furnishing  for
 the  first  three  months,  the  necessary
 statistics  of  the  journeys  made  by
 him  for  official  work.

 “No-objection  Certificate”  to  Sectional
 Officers  in  C.P.W.D.  for  Registration

 with  Employment  Exchange

 1010.  SHRI  S.  0.  SOMASUNDA-
 RAM  :  Will  the  Minister  of  HEALTH
 AND  FAMILY  PLANNING  AND
 WORKS,  HOUSING  AND  URBAN
 DEVELOPMENT  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question  No.
 9957  on  the  l8th  May,  970  and  state  ;

 (a)  whether  it  is  a  fact  that  the
 individial  applicants  have  not  been
 informed  that  there  was  no  necessity  to
 obtain  the  ‘No  objection  Certificate’  to
 register  their  names  with  the  Employment
 Exchange  ;

 (b)  whether  it  is  also  a  86६  thata
 convention  of  necessity  to  obtain  a  ‘No
 objection  Certificate’  was  followed  ;

 (c)  if  so,  the  reasons  for  discrimi-
 natory  practices  ;  and

 (d)  the  reasons  for  not  issuing  the
 ‘No  objection  Certificates’  to  the  remain-
 ing  three  applicants  while  other  seven
 applicants  were  issued  Certificates  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING,  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI
 PARIMAL  GHOSH):  (a)  to  @.  The
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 information  is  being  collected  and  will
 be  laid  on  the  Table  of  the  House.

 Transfer  of  Officers  in  C.P.W.D.

 0il.  SHRI  $.  0.  SOMASUNDA-
 RAM:  Will  the  Minister  of  HEALTH
 AND  FAMILY  PLANNING  AND
 WORKS,  HOUSING  AND  URBAN
 DEVELOPMENT  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Questions
 Nos.  3022  on  the  8th  December,  969
 and  8479  onthe  4th  May,  1970,  respec-
 tively  and  state  :

 (a)  whether  itis  a  fact  that  the
 Superintending  Engineers  are  being  dis-
 criminately  treated  from  other  officers  in
 the  case  of  their  transfers  on  the  plea
 that  they  areholding  Administrative  posts
 without  taking  proper  care  to  ensure  that
 they  are  not  left  to  work  exclusively  in
 difficult  areas  and  no  tennure  is  fixed
 for  them  and  if  so,  the  reasons  therefor  ;

 (b)  whether  it  is  also  a  fact  that  the
 Superintendent  Engincers  and  staff  of  the
 Co-ordination  Circle  are  not  transferred
 periodically  to  eliminate  corruption  etc  :
 and

 (c)  if  so,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND
 FAMILY  PLANNING,  AND  WORKS
 HOUSING  AND  URBAN  DEVELOP-
 MENT  (SHRI  PARIMAL  GHOSH)  :
 (a)  The  post  of  Superintending
 Engineer  in  the  Central  Public  Works
 Department  is  considered  to  be  a  technical
 supervisory  and  administrative  post  and
 as  such  it  has  not  been  felt  necessary  to
 fix  any  tennure  for  this  post.  Care  is
 however  taken  to  ensure  that  an  officer
 does  not  continue  to  work  in  a  difficult
 area  for  an  unduly  long  period.

 (b)  and  (०.  The  Superintending
 Engineers  in  charge  of  Co-ordination
 Circles  are  transferred  keeping  in  view  the
 guidelines  indicated  against  part  (a)
 above.

 As  regards  the  staff  working  in  the
 Co-ordination  Circles,  informotion  is
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 being  collected  from  the  Superintending
 Engineers  concerned  and  will  be  laid  on
 the  Table  of  the  House.

 Replacement  of  Administrator  by  Tech-
 nocrats  in  C.P.W.D.  and  Department

 of  works,  Housing  and  Urban
 Development

 0I2.  SHRI  S.  0.  SOMASUNDA-
 RAM  :  Will  the  Minister  of  HEALTH
 AND  FAMILY  PLANNING  AND
 WORKS,  HOUSING  AND  URBAN
 DEVELOPMENT  be  pleased  to  refer  to

 the  reply  given  to  Unstarred  Question
 No.  8320  on  the  4th  May,  970  regarding
 replacement  of  Administrator  by  Techno-
 crats  in  C.P.W.D.  and  Department  of
 Works,  Housing  and  Urban  Development
 and  state  :

 (a)  the  authorities  who  will  decide
 the  matter  in  question  ;  and

 (b)  the  time  likely  to  be  taken  to
 make  final  decision  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  (SHRI  PARIMAL  GHOSR)  :  (a)
 The  decision  will  be  taken  by  Department
 of  Works,  Housing  and  Urban  Develop-
 ment  in  consultation  with  the  Ministry  of
 Home  Affairs.

 (b)  It  is  not  possible  to  indicate  any
 time  limit  by  which  the  decision  will  be
 arrived  at.

 Family  Planning  Centres  in  Maharashtra

 1013  SHRI  DEORAO  PATIL  :  Will
 the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  state  :

 (a)  the  number  of  family  planning
 centres  set  up  in  the  years  968  and  969
 in  Maharashtra  State  ;  and

 (b)  the  total  expenditure  incurred
 thereon  together  with  the  details  thereof  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  (SHRI  B.  S.  MURTHY)  :(a)  The
 number  of  Family  Welfare  Planning
 Centres  sanctioned  by  the  Government
 of  Maharashtra  during  the  years  1968-69.
 and  1969-70  was  twenty-six  and  four  res-
 pectively.

 {by  The  total  expenditure  incurred  on
 these  Centres  during  the  years  1968-69  and
 1969-70.  was  about  Rs.  2.42  lakhs  and  its
 detailed  break-up  is  not  readily  available.

 Stoppage  of  Recruitment  of  Civil
 Engineers  Through  U.P.S.C.

 0I4.  SHRI  S.  0.  SOMASUNDA-
 RAM:  Will  the  Minister  of  HEALTH
 AND  FAMILY  PLANNING  AND
 WORKS,  HOUSING  AND  URBAN
 DEVELOPMENT  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question
 No.  906  on  the  40  May,  4970  and
 state  :

 (a)  the  present  position  is  regard  to
 the  stoppage  of  direct  recruitment  to
 Central  Engineering  Service  Class  II  in  the
 C.P.W.D.  ;

 (b)  whether  any  requirment  to  recruit
 personnal  for  C.E.S.  Ciass  II  for  U.P.S.C.
 examinations  970  was  sent  ;  and

 (c)  if  so,  the  number  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING,  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI
 PARIMAL  GHOSH):  (a)  The  case  is
 under  consideration  in  consultation  with
 the  U.P.S.C.  No  final  decision  has  so  far
 been  taken.

 (b)  and  (c).  No  requirement  has  so  far
 been  sent.  But  in  the  notice  for  the  976
 examination,  the  U.P.S.C.  have  included
 the  C.E.S.  Class  IT  as  one  of  the  services  to
 which  recruitment  will  be  made  on  the
 basis  o  {the  examination  and  stated  that  the
 number  of  vacancies  will  be  announced
 later.
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 Evasion  of  Central  Sales  Tax  in  Delhi

 0I5.  SHRI  CHANDRA  SHEKHAR
 SINGH:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  any  surprise  checks  or
 raids  have  been  made  by  the  Central  Sales
 Tax  authorities  on  the  premises  and  factory
 of  Bharat  Carpets  Ltd,,  New  Delhi  and
 Faridabad,  to  deiect  cases  of  evasion  of
 Central  Sales-Tax  and  how  the  ready-made
 cloth  items  like  bed  covers,  pillow-covers
 and  other  cloth  items  of  semi-finished
 nature  had  found  their  way  into  the
 show-room  of  another  firm  ‘“Guptajee’’,
 Connaught  Place,  New  Delhi  without  any
 Sales-tax  document;

 (b)  if  so,  the  number  of  such  surprise
 raids  eonducted  during  the  past  three  years,
 year-wise,  and  the  amount  of  Sales-tax
 evaded  in  all  these  past  three  years,
 year-wise,  by  these  two  firms;  and

 (०)  the  action  taken  by  Government
 against  the  defaulters  in  this  case?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  to  (c).
 Information  is  being  collected  and  will  be
 laid  on  the  Table  of  the  Sabha.

 Rupee  Balance  held  by  USS

 0I6.  SHRI  J.N.  HAZARIKA:
 SHRI  प्र.  AJMAL  KHAN:
 SHRI  R.K.  AMIN:
 SHRI  D.  AMAT:
 SHRI  MAHENDRA  MAJHI:
 SHRI  MEETHA  LAL  MEENA:
 SHRI  G.C.  NAIK:
 SHRI  D.N.  PATODIA:
 SHRI  K.P.  SINGH  DEO:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  the  decision  taken  by  the  Govern-
 ment  of  USSR  on  the  proposal,  made  by
 the  Foreign  Secretary,  during  the  recent
 Indo-Soviet  talks  in  Moscow,  in  connection
 with  the  Indian  proposal  to  the  Soviet
 Union  that  large  rupee  balances  accumula-
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 ting  in  her  accounts  should  be  relent  to
 India  in  the  form  of  a  special  development
 fund;

 (b)  the  reasons  for  the  accumulation  of
 these  balances  and  the  extent  thereof;  and

 (c)  the  projects  for  which  the  amount
 is  proposed  to  be  utilised?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  During
 his  recent  visit  to  Moscow,  the  Foreign
 Secretary  did  not  make  any  such  proposal.
 The  question  of  Soviet  reaction  to  it,
 therefore,  does  not  arise.

 (b)  Inorderto  meet  the  day  to  day
 operations,  fund  are  kept  in  the  Soviet
 account.  At  present,  however,  there  is  no
 accumulation  of  large  balances  in  the
 Soviet  account.  Under  normal  banking
 practice,  details  of  operations  and  balances
 of  accounts  are  not  disclosed  by  Banks.

 (c)  Does  not  arise.

 Estimates  of  Iron  Ore  Reserves  at
 Bailadilia

 VIRENDRAKUMAR
 SHAH:

 SHRI  K.P.  SINGH  DEO:

 1017.  SHRI

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  AND  MINES  AND
 METALS  be  pleased  to  State:

 (a)  whether  it  is  a  fact  that  estimates
 of  iron  ore  reserves  in  the  Bailadilla  range
 have  gone  down  from  3,000.0  million
 tonnes  to  about  600.0  million  tonnes;

 (b)  whether  much  of  the  ore  in  the
 Kiriburu  range  will  be  in  the  form  of  fines
 which  will  have  to  be  processed  in  the
 shape  of  pallets  before  being  supplied  to
 Bokaro  Steel  Plant  and  that  this  had  not
 been  envisaged  earlier;

 (c)  whether  the  long-term  contracts
 for  export  of  iron  ore  and  setting  up  of
 new  steel  plants  would  be  seriously  affected
 if  estimates  of  quantity  and  quality  of  iron
 ore  reserves  change  as  radically  as  above;
 and
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 (d)  if  the  answer  to  part  (c)  above  be
 in  the  affirmative,  the  steps  taken  to
 improve  the  technical  competence  of  the
 agencies  which  are  responsible  for  preparing
 such  estimates?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS,  AND  MINES  AND
 METALS  (SHRI  NITIRAJ  SINGH
 CHAUDHARY):  (a)  A__  preliminary
 estimate  of  reserves  made  earlier  on  the
 basis  of  rapid  examination  of  surface
 indications  for  sixteen  deposits  of  Biiladila
 area,  was  3,600  million  tonnes  of  iron  ore.
 Subsequent  intensive  exploration  by  drilling
 and  aditting  has  estimated  67l  million
 tonnes  of  iron  ore  in  five  of  the  deposits.
 Two  more  deposits  explored  tn  detail  are
 expected  to  contain  82  million  tonnes  of
 ore.  The  remaining  nine  deposits  are  yet
 to  be  explored  in  detail.

 (b)  When  supplies  to  Bokaro  Steel
 Plant  commences,  the  lump  fine  ratio  would
 be  abont  49.60.  The  fines  wil]  have  to  be
 sintered  and  not  pelletised  for  use  by  the
 Steel  Plant.

 (०)  and  (d).  The  questions  do  not  arise
 as  the  reserves  available  in  Bailadilla  area
 are  more  than  adequate  to  meet
 present  export  commitments  and  also
 future  requirements  of  indigenous  steel
 plants.

 Coal  Output  at  Durgapur  Projects  Limited

 0I8.  SHRI  JYOTIRMOY  BASU:
 SHRI  8.6.  MODAK:
 SHRI  BHAGABAN  DAS:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  AND  MINES  AND
 METALS  be  pleased  to  state:

 (a)  the  quantity  and  value  of  produc.
 tion  of  Coke  at  Durgapur  Projects  Limited,
 a  West  Bengal  Government  Undertaking,
 year-wise  during  the  last-three  years;

 (b)  the  quantity  and  value  of  coke  sold,
 year-wise  during  the  last  three  years;

 (c)  the  quantity  and  value  of  coke
 exported,  year-wise  during  the  last  three
 years;
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 (d)  the  cost  of  production  per  tonne,
 year-wise  during  the  last  three  years;  and

 (e)  the  price  per  tonne  received
 through  ro)  sale  in  India  and  (2)  export,
 year-wise  during  the  last  l0  years  and  the
 amount  of  profit  made  or  loss  incurred
 year-wise  during  that  period?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS,  AND  MINES  AND
 METALS  (SHRI  NITIRAJ  SINGH
 CHAUDHARI)  :  (a)  to  (e).  The  infor-
 mation  is  being  collected  and  willbe  laid
 on  the  Table  of  the  House.

 Charges  against  Maintenance  Superin-
 tendent  of  Durgapur  projects

 0l9.  SHRI  JYOTIRMOY  BASU:
 SHRI  B.K.  MODAK:
 SHRI  BHAGABAN  DAS:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  AND  MINES  AND
 METALS  be  pleased  to  state:

 (a)  whether  charges  of  corruption  have
 been  brought  against  the  Mai
 Superintendent  of  the  Durgapur  Projects,
 a  West  Bengal  Government  Undertaking;

 (b)  whether  these  charges  are  now
 being  investigated  into  by  a  Committee
 and,  if  so,  the  nature  of  charges  against  the
 said  officer;

 (c)  whoare  the  members  of  the  Inquiry
 Committee;

 (d)  when  thejinvestigation  is  ‘expected
 to  be  completed;  and

 (e)  what  action,  if  any,  has  been  taken
 against  that  Officer  pending  the  completion
 of  investigation?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS,  AND  MINES  AND
 METALS  (SHRI  NITIRAJ  SINGH
 CHAUDHARY)  :  (a)  No,  Sir.

 (b)  to  (ec).  Do  not  arise.
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 Finalisation  of  Project  Report  of  Zinc
 Smelter  at  Vishakhapatnam  in  Consultation

 with  Polish  Consultants

 1020.  SHRI  B.  K.  DAS-
 CHOWDHURY  :  Will  the  Minister  of
 PETROLEUM  AND  CHEMICALS  AND
 MINES  AND  METALS  be  pleased  to
 state  :

 (a)  whether  a  team  from  Government
 owned  Hindustan  Zinc  Ltd.  visited
 Poland  for  discussions  with  Polish  con-
 sultants  to  finalise  the  project  report  for
 a  new  zinc  smelterat  Visakhapatnam;
 and

 (b)  if  so,  the  detaits  thereof  and  the
 decisions  arrived  at  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND
 METALS  (SHRI  NITIRAJ  SINGH
 CHOUDHARY)  :  (a)  and  (b).  ‘Yes,  Sir,
 In  accordance  with  the  terms  of  the  con-
 tract  entered  into  with  M/s  CENTRO-
 ZAP  of  Poland  for  the  prepration  of  the
 Detailed  Project  Report,  a  teamof  the
 Hindustan  Zinc  Ltd.  visited  Poland  in
 June,  970  to  discuss  with  the  Polish  party
 basic  data  for  calculation  of  operational
 and  capital  costs,  aad  also  to  discuss  the
 plant  economics  to  enable  the  consultants
 to  complete  the  Detailed  Project  Report.
 Another  important  objective  of  the  visit
 was  to  ensure  that  maximum  utilisation  of
 indian  equipment  and  skills  had  been  kept
 in  view  by  the  Poles  in  the  preparation  of
 the  Detailed  Project  Report.  During  the
 discussions,  basic  data  for  calculation  of
 costs  as  well  as  a  preliminary  division  list
 of  equipment  to  be  imported  or  procured
 indigenously  had  been  settled,  The  Detailed
 Project  Report  is  expected  to  be  received
 by  the  end  of  August,  1970,  when  full
 details  of  the  projects  including  its  position
 as  to  its  economic  viability  would  be
 available.

 Financing  of  Foreign  Industrial
 Concerns  by  L.  I.  C.

 1021,  SHRI  7.  T.  AKKAPPA:
 SHRI  A.  SREEDHARAN  :

 Will  the  Minister  of  FINANCE  be
 pleased  to  state  :
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 (a)  whether  it  is  a  fact  that  Life  Insu-
 tance  Corporation  has  Financed  Industrial
 concerns  controlled  by  foreign  nationals;

 (b)  whether  those  companies  come
 under  the  classification  of  large  Industrial
 houses;  and

 (c)  ifso,  the  stepstaken  by  Govern-
 ment  against  the  L.  I.  C.  for  violating  the
 provisions  of  the  Industrial  Licensing
 Policy  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA)  :  (a)  to(c).  The
 Life  Insurance  Corporation  does  have
 investments  in  a  number  of  industrial
 companies  with  foreign  majority  holding.
 Some  of  them  are  shown  as  affiliated  to  the
 larger  industrial  houses  and  some  others
 to  the  large  industrial  houses,  in  the  Indus-
 trial  Liceneing  Policy  Enquiry  Committee
 Report.  In  having  these  investments,  there
 is  no  question  of  the  L.  I.  C.  violating  the
 provisions  of  the  Industrial  Licensing
 Policy,  because  wherever  the  investment
 made  was  in  the  nature  of  provisions  of
 financial  assistance,  the  L.I.C.  took  care
 to  see  that  the  purpose  for  which  money
 was  being  raised  had  the  Government’s
 approva!  under  the  Industries  (D.  &  R.)
 Act.  In  respect  of  investments  acquired  as
 a  result  of  market  purchases,  no  assistance
 to  the  Companies  concerned  is  involved
 and  the  transactions  were  merely  in  the
 nature  of  finding  a  suitable  outlet  for  the
 investible  resources  of  the  L.  I.  C.  All  vhese
 investments  are  in  conformity  with  the
 Statutory  framework  laid  down  under
 Section  27A  of  the  Insurance  Act  as  applied
 to  the  L.  I.  C.

 Implication  of  Income-Tax  and  Wealth
 Tax  Exceeding  Total  Income

 1022.  SHRI  LOBO  PRABHU  :  Will
 the  Minister  of  FINANCE  be  pleased  to
 State  :

 (a)  whether  Government  have  examined
 the  proposition  that  when  aggregate  of
 Income  and  Wealth  taxes  exceeds  the  total
 income  for  the  year  it  implies  confiscation
 of  property  contrary  to  Article  ‘195,
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 (b)  whether  Government  have  also
 considered  that  the  confiscatory  aspect
 would  be  reduced  if  the  tax  in  excess  of  the
 total  income  is  allowed  to  be  paid  as  a  loan
 to  Government,  even  on  a  nominal  rate  of
 interest;  and

 (c)  ifso,  the  decision  taken  in  the
 matter  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  SHRI  VIDYA
 CHARAN  SHUKLA)  :  (a)  Government
 are  aware  that  the  cumulative  burden  of
 income-tax  and  wealth-tax  over  certain
 levels  of  income  and  wealth  exceeds  the
 total  income  for  a  year  in  the  case  of  some
 individuals  and  Hindu  undivided  families.
 They  have,  however,  been  advised  that  tke
 basis  of  the  two  taxes  being  different,  this
 fact,  by  itself,  cannot  detract  from  their
 constitutional  validity.

 (b)  and  (c).  Do  not  arise.

 कोरोमंडल  उवरक  लिमिटेड  द्वारा
 उठाई  गई  हानि

 1023.  श्री  निहाल  सिंह  :  कया  पेट्रोलियम
 तथा  रसायन  भौर  खान  तथा  घातु  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  कोरोमंडल  'उबरक  लिमिटेड  में
 कितनी  पृ  जी  निवेश  की  गई  है;

 (ख)  क्‍या  सरकार  ने  उक्त  कम्पनी  को
 968  तथा  969  में  हुई  62.38  लाख  रुपये

 की  हानि  के  कारणों  की  जांच  कर  ली  है;
 और  यदि  हां,  तो  उसका  ब्यौरा  क्या  है;  और

 (ग)  अक्टूबर  968  से  दिसम्बर  969
 को  अवधि  में  494.30  लाख  रुपये  कमाने  के
 लिये  उक्त  कम्पनी  द्वारा  क्या  उपचारात्मक
 उपाय  अपनाये  गये  ?

 पेट्रोलियम  तथा  रसायन  और  खान  तथा  धातु
 मंत्रालय  में  राज्य  मंत्री  (श्री  दा.  रा.  चव्हाण)
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 (क)  31-12-69  को  कम्पनी  की  पूजी
 निम्न  प्रकार  थी  i

 {l)  शेयर  पू  जी  9,58,20,100.  रु.

 (2)  ऋण  (दोर्घावधि)  36,73,02,100  &.

 4631,22,200 6, रु.

 (ख)  जी  नहीं  ।

 (ग)  556.68  लाख  रुपये  के  मूल्य  हास
 के  आंकन  से  पहले  अक्तूबर  968  से  दिस-
 म्बर,  1969  की  अवधि  में  सकल  लाभ
 494.30  लाख  रुपये  था।  मूल्य  ह्वास  को
 घटाने  के  बाद  कम्पनी  को  62°38  लाख
 रुपये  की  हानि  हुई।

 Provision  of  Specialised  Services  to  Indian
 Exporters  by  Banks

 1024,  SHRI  JYOTIRMOY  BASU:
 Will  the  Minister  of  FINANCE  be  pleased

 to  state:

 <a)  whether  as  reported  by  ‘Statesman’
 in  its  issue  dated  the  42th  June,  1970,
 a  British  Bank-National  and  Grindlays-is
 considering  a  proposal  to  establish  a
 separate  department  to  provide  specialised
 services  to  Indian  exporter’s;  and

 (b)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA)  :  (a)  and  (b).  In
 June  +1970,  the  National  and  Girndlays
 Bank  Limited  indicated  that  it  could  offer
 facilities  for  financing  exports  of  capital
 goods  from  this  country.  The  Bank  has,
 however,  not  so  far  followed  it  up  with  the
 details  of  the  proposed  scheme.

 सरकारो  कमंचारियों  के  लिए  मकान  किराया
 भत्ता

 1025,  श्री  निहाल  सिंहू  :  क्‍या  वित्त  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 SRAVANA  2,  892  (SAKA)  Written  Answers  78

 (क)  क्‍या  यह  सच  है  कि  सरकार  ने  20
 मई,  970  को  399  रुपये  से  अधिक  वेतन
 पाने  वाले  सरकारी  कमंचारियों  के  मामले  में
 मकान  किराया  भत्त  के  प्रयोजनार्थ  वेतन  की
 अधिकतम  सीमा  बढाकर  620  रुपये  कर
 दी  थी  जबकि  सरकारी  कमंचारियों  को  दिये
 जाने  वाले  नगर  प्रतिकर  भत्ते  की  न्यूनतम

 सीमा  12,50  रुपये  निश्चित  कर  दी  गई  थी
 ओर  अलाटियों  के  मामते  में  मकान  किराये
 के  सम्बन्त्र  में  कटौतियाँ  द्वितीय  वेतन  आयोग
 को  सीफारिशों  के  अनुसार  की  गई  थी;

 (ख)  यदि  हां,  तो  नगर  प्रतिकर  भत्ते  की
 सीमा  निर्धारित  करने  और  कैवल  चतुर्थ  श्रेणी
 के  कमंचारियों  के  मामले  में  मकान  किराया
 10  प्रतिशत  के  हिसाब  से  लेने  के  क्या  कारण

 है  ;

 (ग)  क्‍या  नगर  प्रतिकर  भत्त  और
 मकान  किराये  की  सीमा  द्वितीय  वेतन
 आयोग  की  सिफारिशों  के  अनुरूप
 निश्चित  की  गई  है  और  यदि  हां  तो  जो
 कमंचारी  ll0  रुपये  से  अधिक  वेतन  प्राप्त
 कर  रहे  है  उन्हें  वाधिक  वेतन  वृद्धि  और  मंह-
 गाई  भत्ता  न  दिये  जाने  के  क्या  कारण  हैं;  और

 (घ)  क्‍या  सरकार  चतुर्थ  श्रेणी  के  कर्म-
 चारियों  के  बारे  में  अपने  इस  निर्णय  पर  पुनः
 विचार  करेगी  ताकि  चतुथं  शरणी  के
 कमंचारियों  को  कोई  हानि  न  हो  ?

 बित्त  मंत्रालय  में  राज्य  मंत्री  (श्री  विद्या-
 चरण  शुक्ल)  :  (क)  तथा  (ख)  :  वित्त

 मंत्रालय  में  मंत्री  ने  20  मई  970  को
 संसद  में  एक  वक्तव्य  दिया  था
 जिसमें  किराये  की  रसीद  पेश  किये  बिना
 ही  केन्द्रीय  सरकारी  कर्मत्रारियों  को  मकान
 किराये  भत्ते  की  मंजूरी  के  लिए  वेतन  सीमा
 को  500  रुपये  से  बढा  कर  620  रूपथा  (मंह-
 गाई  वेतन  सहित)  प्रतिमाह  कर  देने  सम्बन्धी
 सरकार  के  निणंय  की  घोषणा  की  गई  थी  ।
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 उस  बक्तव्य  में  नगर  निवास  प्रतिपूर्ति  भत्ते  के
 बारे  में  कोई  उल्लेख  नहीं  किया  गया  था  ।

 *ए' श्रेणी  के  शहरों  में  50  रुपया
 तथा  इससे  अधिक  वेतन  पाने  बाले  सरकारा
 कमंचारियों  को  देय  नगर  निवास  प्रतिपूर्ति
 भत्ते  की  i2  रुपये  50  पैसे  मासिक  स्थूनतम
 दर  दूसरे  वेतन  आयोग  की  सिफारिशों  पर
 आधारित  हैं  1  मंहगाई  भत्ते  क ेएक  अंश  को
 वेतन  के  साथ  मिला  दिये  जाने  के  बाद  नगर
 निवास  प्रततिपू्ति  भत्त  की  गणना,  वेतन  में
 मंहगाई  वेतन  जोड़  कर  की  जाती  है  जिससे  कि
 50  रुपये  से  कम  मूल  वेतन  पाने  वाले
 कमंचारी  भी  नगर  निवास  प्रतिपूर्ति  भत्ते  की
 बढी  हुई  रकमें  प्राप्त  करने  के  हकदार  हो
 जाते  हैं।  220  रुपये  (मंहगाई  वेतन  सहित)
 से  कम  चेतन  पाने  वाले  कमंचारियों  को  जिनमें
 चौथी  श्रेणी  के  कमंचारी  भी  शामिल  है,
 सरकारी  मकान  के  लिए  मकान  किराये  के  रुप
 में  अपनी  परिलब्धियों  का  कंबल  72  प्रतिशत
 (l0  प्रतिशत  नहीं)  अथवा  मकान  का  मानक
 किराया  इनमें  से  जो  भी  कम  हो  देना

 पड़ता  हैं।

 (ग)  तथा  (घ).  मकान  किराये  भत्ते  तथा
 प्रतिपृति  (नगर  निवास)  भत्ते  की  विद्यमान  दरें,

 दूसरे  वेतन  आयोग  द्वारा  सिफारिश  की  गई
 दरों  से  अधिक  उदार  हैं।यह  कहना  सही  नहीं
 है  कि  0  रुपये  से  अधिक  वेतन  पाने  वाले
 कर्मचारियों  को  कोई  मंहगाई  भत्ता  नही  मिल

 रहा  है।  महगाई  भत्ते  में  जब  कभी  वृद्धियां
 की  जाती  हैं.  तो  उनका  लाभ  उक्त  कर्म-
 चारियों  को  भी  दिया  जाता  है  V

 यह  कहना  मी  सही  नहीं  है  कि  I0
 रुपये  प्रतिमाह  से  अधिक  वेतन  पाने  वाले
 कर्मचारियों  को  वाषिक  वेतन  वृद्धियां  नहीं
 दी  जाती  t  बस्तुस्थिति  तो  यह  है  कि  ऐसे  कमं-
 चारियों  को  तब  तक  वेतन  वृद्धियां  दी  जाती

 रहती  हैं  जब  तक  कि  वे  पद  के  वेतनमान  के
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 अधिकतम  तक  नही  पहुच  जाते  श्रंणी  TIT
 तथा  के  VI  जो  कमंचारी  दो  वर्षों  से  अथवा
 उससे  अधिक  समय  से  अपने  वेतनमानों  के
 अधिकतम  पर  रुके  पड़े  थे  उन्हें  तदर्थ  वाधिक
 वेतन-वृद्धि  मंजूर  किये  जाने  के  बारे  में  हाल
 में  ही  आदेश  जारी  कर  दिये  गय  हैं  ।

 हाल  में  ही  स्थापित  किये  गये  तीसरे
 बेतत  आयोग  द्वारा  सरकारी  कर्मचारियों  की
 सभी  श्रेणियों  की  परिलब्त्रियों  की  पुनरीक्षा
 की  जा  रही  है  ।

 Import  of  Tractors  by  Punjab  Government
 Under  World  Bank  Agricultural  Credit

 Scheme

 1026.  SHRI  P.  P.  ESTHOSE  :
 SHRI  C.  K.  CHAKRAPANI:
 SHRI  K.  RAMANI:
 SHRI  NAMBIAR  :
 SHRI  LAKHAN  LAL

 KAPOOR  :
 SHRI  SATYA  NARAIN

 SINGH  :

 Will  the  Minister  of  FINANCE  be
 pleased  to  state  :

 (a)  whether  the  Government  of  Punjab
 intends  to  import  8,000  Tractors  during  the
 next  ten  years  under  a  World  Bank  Agri-
 cultural  Credit  Scheme;

 (by  ifso,  the  details  of  the  World  Bank
 loan  scheme;  and

 (c)  what  will  be  the  cost  of  tractors  to
 be  imported  from  America  as  compared  to
 those  from  0.  D.  R.  and  Rumania  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  The
 Government  of  India  signed  an  Agreement,
 on  the  24th  June,  1970,  with  the  Inter-
 national  Development  Association,  an
 affiliate  of  the  World  Bank,  for  a  Credit  of
 U.  S.  ६  27.5  million  (Rupees  20.63  crores)
 for  an  Agricultural  Credits  Project  in
 Punjab  involving  procurement  of  8,000
 tractors  and  other  farm  machinary.
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 (b)  Brief  details  are  given  in  the  state-
 ment  laid  on  the  table  of  the  House.
 (Placed  in  Library,  See  No.  LT—382!/70}.

 (c)  Tractors  will  be  imported  from
 those  suppliers  in  the  World  Bank  Member-
 Countries  (which  do  not  include  G.  D,  R.
 and  Rumania)  and  Switzerland,  who  have
 established  tractor  manufacturing  facilities
 in  India,  or  have  obtained  necessary
 approvats  of  the  Government  of  India,  for
 the  manufacture  of  tractors  in  India,  prior
 to  the  date  on  which  quotations  are
 sought.  Quotations  have  yet  to  be  invited
 and,  therefore,  no  price  comparisions  afe
 Possible  at  this  stage.

 World  Bank  Assistance  to  Andhra
 Pradesh  for  import  of  Tractors

 during  1970-71

 1027.  SHRI  ५.  NARASIMHA  RAO  :
 SHRI  G.  VENKATASWAMY  :

 Will  the  Minister  of  FINANCE  be
 pleased  to  state  :

 {a)  whether  the  World  Bank  is  giving
 assistance  to  Andhra  Pradesh  Government
 to  import  tractors  during  the  current
 financial  year;

 (b)  if  so,  the  total  number  of  tractors
 to  be  imported  and  their  cost;  and

 (c)  whether  the  state  (थ  overnment  has
 got  the  approval  of  the  Ce.ural  Govern-
 ment  in  this  regard  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 VIDYA  CHARAN  SHUKLA)
 (a)  Government  of  India  has  been
 discussing  with  the  International  Develop-
 ment  Association,  an  affiilate  of  the
 World  Banks  a  proposal  for  an  Agri-
 cultural  Credit  Project  in-  Andhra  Pradesh.
 IDA'S  decision  on  the  matter  is  awaited.

 (b)  The  Proposal  under  discussion
 between  the.Government  of  India  and  the
 IDA  is  for  a  scheme  by  which  Agri
 cultural  Refinance  Corporation  will  refi-
 nance  credits  given  to  far  «ssfcr  the  pur-
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 pose  of  land  development,  minor  irriga-
 tion  and  procurement  of  farm  equipment
 including  3000  tractors.

 (c)  The  Project  prepared  by  State
 Government,  after  examination  by  agencies
 of  Government  of  India,  is  being  discussed
 with  the  IDA  by  the  Government  of
 India.

 Setting  up  of  Centrat  Unit  to  Prevent  food
 Adutteration

 1028.  SHRI  J.N.  HAZARIKA  :
 SHRIMATI  TARA  SAPRE  :

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  state  :

 (a)  the  details  of  the  work  being  assi-
 gned  to  the  Central  unit  being  set  up  to
 prevent  food  adulteration  in  co-operation
 with  the  State  health  authorities;

 (b)  the  measures  likely  to  be  taken
 for  p  ion  of  food  adul  ion;  and

 (०)  what  authority  is  being  vested  in
 the  unit  to  bring  to  book  persons  or  firms
 etc.  found  guilty  of  adulteration  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING,  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT
 (SHRI  8.  S.  MURTHY)  :  (a)  The
 Central  Unit  wiil  be  mainly  concerned
 with  the  functions  prescribed  in  rule
 9  of  the  prevention  of  Food  Aduilteration
 Rules  in  respect  of  inter-municipal
 and  inter-State  offences  and  will  help  in
 giving  technical  guidance  to  ‘the’  State
 Governments.  Other  functions  of  the  unit
 will  be.

 (i)  to  inspect  big  food  processing
 unjts,  draw  samples  and  prose-
 cute  the  offenders;

 (ii)  to  attend  to  immediate  calls  re-
 ceived  from  the  public  in  respect
 of  Food  Adulteration  cases;
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 (iii)  to  coordinate  and  guide  the  work
 of  food  inspectors  of  the  State
 Governments:  and  ‘local  bodies
 and  to  help  them  to  understand
 the  correct  interpretation  of  the
 provisions  of  the  preventions  of

 ‘Food  +  Adulteration  Act  and
 Rules;

 (iv)  to  give  technical  assistance  to  the
 State  Government-Isocal  authori-

 ties  in  strengthening  food  labora-’
 tories  to  undertake  analysis  of
 food  articles;  and

 (v)  ४०  perform  such  other  functions
 ~-as  may  -be  entrusted  under  the

 Prevention  of  Food.  Adulteration
 Rules.

 (b)  The  provisions  of  the  Prevention
 of  Food  Adulteration  Act  have  already
 been  made  more  stringent  and  the  States
 asked.to  ensure  proper  enforcement  of  the
 Act.

 ©  The  Food  Inspectors  of  the  Central
 ‘uit  will  be  empowered  to  inspect  places-
 where  articles  of  food  are  manufactured.
 distributed,  exhibited  cr  sold,  draw  sam

 ples:  from  manufacturers,  whole-salers,
 distributors  and  retailers  and  launch  pro-
 secutions  against  persons  found  guilty  of
 offences  under  the’  Prevention  of  Food
 Adulteration  Act  and  Rules.

 Liberalisation  of  Indo-Mauritius  Travel
 Restrictions’

 1029  SHRI  “M.  SUDARSANAM
 Will  the  Minister  of  FINANCE  be  pleased
 to  state

 (a)  whether  it  is  a  fact  that  there  has
 been  an  agreement  to  liberalise  travel
 restrictions  between  India  and  Mauritius,
 and

 (b)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY:  OF  FINANCE  (SHRI
 VIDYA  CHARAN  SHUKLA)  :
 (a)  and  (b)  Government  have  taken  a
 decision  to  liberalise  travel  to  Mauritius.  A
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 copy  of  the  Press  Note  issued  in  this  behalf
 is  placed  on  the  Table.  of  the  House
 [Placed  in  Library  See  No.  LT-3822/70}
 Apart  from  this,  there  has  been  no  agree-
 ment  as  such.

 Setti  8  up  of  Metropolitan  Board  for
 Calcutta

 1030,  SHRTINDRAJIT  GUPTA:
 DR.“RANEN  SEN
 SHRI  RA'MAVATAR

 SHASTRI  :
 SHRI  H.N.  MUKERJEE  :
 SHRI  K.  HALDER  :

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  state  :

 (a)  whether  Government  have  appro-
 ved  the  proposal  to  set  up  a  Metropoli-
 tan  Board  for  Calcutta  for  the  effective
 implementation  of  the  Rupess  three  crore

 plan  for  the  City’s  slum  clearance;  trans-
 port,  sewerage  and  Roads;  and

 (b)  ifso,  when  the  Board  is  expected
 to  be  constituted  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND
 FAMILY  PLANNING,  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  (SHRI  B.  S.  MURTHY)  :
 (a)  Recently  a  President’s  Act  entitled
 “The  Calcutta  Metropolitan  Development
 Authority  Act  970’?  has.  been  enacted
 which  provides  for  the  setting  up  of  a
 high  powered  body-  called  the  Calcutta
 Metropolitan  -Development  Authority
 This  Authority  will  have  the  functions  of
 formulation,  co-ordination,  supervision  and
 financing  various  plans  and  schemes  for
 development  in  the  Calcutta  Metropoli-
 tan  Area  including  water  supply,  garbage
 disposal,  transport,  slum  clearance,
 sewerage  and  drainage  etc.  An  outlay  of
 Rs.  56  crores  is  envisaged  during  the
 Fourth  Five  Year  Plan.

 (b)  The  Goverriment  of  West  Bengal
 is  taking  steps  to  cofistitute  _the  “above
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 mentioned  authority  shortly,  as  envisaged
 in  the  Act

 Dearth  of  Seats  for  M.  B.,  B.  S  Course

 03i.  SHRIS.K.  TAPURIAH  :
 SHRI  N.  K.  SOMANI  :

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS
 HOUSING  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  state  :

 (a)  ‘whether.  there  is  a  dearth  of  seats
 for  the  aspirant  of  M.  B:,  B.  S.  course  in
 the  country  even  when  Iudia  needs
 doctors  the  mo

 4b),  the  number  of.  cendidates  likely
 to  be  deprived  of  such  seats  during  this
 session;  and

 (c)  whether.  it  is  due  to,  the  fact  that
 students  from  abroad  are  claiming  most
 of  the  seats  in  Indian  Institutions  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND
 FAMILY  PLANNING,  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  (SHRI  B..  S..  MURTHY)  :
 (a)  Yes.  Sir.  The  number  of  seats
 available  in  medical  colleges  is.inadequate
 as  compared  to  the,  demand  for  these
 seats.

 (b)  There  are  about  at’  present  I!800
 admissions  in  the  95  Medical  Colleges  o
 the  country.  Number  of  applicants  far
 exceeds  the  number  of  seats.  The  exact
 number  of  candidates  is  not  readily  axai-
 lable

 (०  No,  Sir.  Students  from-abroad  are
 allotted  by.  Government  only  a  very  small
 number  of  seats  in  Indian  Medical  Institu-
 tions.  In  1970-71,  3l  “MBBS  and  20  Pre-
 Medical  seats:-have  been  allotted  to  foreign
 students.

 श्रीमतो  अठुणा  आंसंफरअली  की  सम्पत्ति  के
 सम्बन्ध  में  जांच

 «032.  श्री.  मृत्युझुजय  प्रसाद  ok  क्‍या
 वित्त  मंत्री  यह  बताने  की, कपा
 करेंगे  कि:
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 (क)  क्‍या  दिल्ली  *  निवासी  श्रीमती
 अरुणा  आसफ  अली  के  आय  साधनों  और
 सम्पत्ति  के  बारे  में  केन्द्रीय  जांच  ब्यूरो  द्वारा
 जांच  की  जा  रही  है;  यदि  हां,  तो.  इस  दिशाए
 में  कितनी  प्रगति  हुई  है और  जांच  के  परिणाम

 स्वरूप,  क्या  जानकारी  प्राप्त हुई  है;  और

 (ख)  इस  सम्बन्ध  में  और  6  जून,  970
 “के  'करन्ट'  में  प्रकाशित  समाचार  और  आंकड़े
 कहां  तक  सच  है  और  सरकार  की  इस  संबंध

 में  क्‍या  प्रत्तिक्रिया  है  ?

 वित्त  मंत्रालय  में,  राज्य  मंत्रो
 (श्री  विद्यावरण  शुक्ल)  ;  (क)  श्रीमती
 अरुणा  आसफ  अली  की  सम्पत्ति  -और
 आय  के  स्रोतों  की,  केन्द्रीय  जांच  .ब्यूरीः

 द्वारा  कोई  जांच  नहीं  की  जा  रही  है,
 वह  जांच  प्रायकर  अधिकारी,  द्वारा  की  जा  रही
 है  धरत:  यह  प्रश्न  उपस्थित  नहीं  होता  कि
 श्रीमती  अरुणा  आसफ  अली  के  खिलाफ  केन्द्रीय
 जांच  ब्यूरो  द्वारा  की  जा  रही  जांच  के  काम
 में  क्या  प्रगति  हुई  है  ।

 (ख)  इस  सम्बन्ध  में  पहले  भी  अनेक
 प्रश्न  पूछे  जा  चुके  हैं  जिनके  उत्तर  में  आव-
 श्यक  मुद्दों  पर  स्पष्ट  सूचना  दीं  जा  चुकी  है  t
 “कर  स्ट”  नामक  साप्ताहिक  में  प्रकाशित  लेख
 में  तथ्यों  और  धारणाओं  को  इतना  मिश्रित
 कर  दिया  गेया  है  कि  किसो  संसद  प्रश्न  के
 उत्तर  की  परिधि  में  सभी  तथ्यों  और  अनुमानों
 की  सत्यता  का  विवेचन  कर  पाना  सम्भव  न्हीं
 है।  परन्तु  किसी  विशेष्  प्रश्न  के  बारे  में
 सूचना  माँगी  जाने  पर  दी  जा  सकेगी  t

 v7

 Suggestion  made  by  Administrative
 Reforms  Commission  Regarding

 Working  of  Reserve  Bank
 of  India
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 +1033.  SHRI  DHIRESWAR  KALITA  :
 SHRI  C.  JANARDHANAN  :
 SHRI  VASUDEVAN  NAIR  :
 ‘SHRI  INDRARJIT  GUPTA  :

 “will the  Minister  of  FINANCE  be
 pleased  to  state  :

 (a).  whether  the  suggestions  made  by
 the  Administrative  Reforms  Gommission
 regarding  the  working  of  Reserve  Bank  of
 India  have  been  considered;  and

 (०)  if  so,  what  decisions  have  been
 taken  thereon  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 VIDYA  CHARAN  SHUKLA)  :
 (a)  and  (b)  The  Suggestions  made
 by  the  <Adminitsrative  Reforms  Commi-
 ssion  regarding  the  working  of  the  Re-
 serve  Bank  of  India  are  under  considera
 tion  in  consultation  with  the  Reserve
 Bank  of  India.

 Interim  Proposals  to  Place  Restrictions
 om  Urban  Property

 1034.  SHRI  DHIRESWAR  KALITA:
 SHR!  JHARKHANDE  RAI:
 SHRI  ESWARA  REDDY  :
 SHRI  SERJOO  PANDEY  :

 Will  the  Minister  of  HEALTH  AND
 FA  MILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP.
 MENT  be  pleased  to  state  :

 (a)  whether  the  Centre  is  considering
 interim  proposals  to  place  restrictions  on
 urban  properties  pending  finalisation  of
 proposed  model  legislation  to  impose
 ceilig  on  urban  property;  and

 (b)  if  so,  the  details  of  the  interim  pro-
 posals  now  under  consideration  ?

 “THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING,  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT
 (SHRI  PARIMAL  [GHOSH)  (a)  and
 (b)  Government  have  approved  of  the
 necessity  for  imposing  a  ceiling  on
 urban  property  Detalls  of  an  appro-
 priate  scheme  are  being  worked  out  in
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 consultation  with  the  State  Governments,
 as  the  subject  falls  within  the  State  list
 and  Central  legislation  is  possible  only  as
 envisaged  in  Article  252  of  the  constitu-
 tion.  At  present,  it  is  not  possible  to  say
 what  the  ceiling  limit  will  be  nor  when  the
 scheme  will  be  implemented.

 Adulteration  of  Kerosene  Oil
 with  Diesel  Oi}

 1035.  SHRI  DHIRESWAR  KALITA  :
 DR.  RANEN  SEN  :
 SHRI  YOGENDRA  SHARMA  :
 SHRI  SARJOO  PANDEY  :
 SHRI  CHANDRIKA  PRASAD:
 SHRI  R.  K,  BIRLA  :

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  AND  MINES  AND
 METALS  be  pleased  to  state  :

 (a)  whether  the  Indian  Institute  of
 Petroleum  has  estimated  that  I5  per  cent
 of  the  country’s  kerosene  production  is
 diverted  to  adulteration  of  diesel  oil;
 and

 {b)  if  so,  the  steps  taken  to  prevent
 the  adulteration  of  kerosene  with  Diesel
 oil  2

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS,  AND  MINES  AND
 METALS  (SHRI  0.  R.  CHAVAN):

 (a)  In  a  very  limited  survey  condvu-
 cted  by  the  Indian  Institute  of  Petroleum
 I.  I.  P.  has  estimated  that  kerosene  is
 being  diverted  for  use  as  H.  S.  D.

 (b)  The  matter  is  under  consideration
 with  a  view  to  adopt  preventive  methods.

 Expansion  of  Refining  Capacity  of
 Foreign  O8  Companies

 1036,  SHRI  DHIRESWAR  KALITA  :
 SHRI  ८,  JANARDHANAN  :
 DR.  RANEN  SEN  :
 SHRI  YOGENDRA  SHARMA  :

 Will  the  Ninister  of  PETROLEUM
 AND  CHEMICALS  AND  MINES  AND
 METALS  be  pleased  to  state  :
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 (a)  whether  the  question  of  allowing
 expansion  of  the  refining  capacity  of
 foreign  oil  companies  has  been  considered
 by  Government;  and

 (b)  if  so,  the  decision  taken  thereon  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS,  AND  MINES  AND
 METALS  (SHRI  0.  R.  CHAVAN): (a)  No,

 (b)  Does  not  arise.

 Branches  of  indian  Banks  operating  Abroad

 ‘1037,  SHRI  NAMBIAR  :
 SHRI  8.  K.  MODAK  :
 SHRi  VISWANATHA  MENON  :
 SHRI  ८.  K.  CHAKRAPANI  :

 SHRI  P.  P.  ESTHOSE  :

 Will  the  Minister  of  FINANCE  be
 pleased  to  state  :

 (a)  the  total  number  of  branches  of  the
 Indian  Banks  operating  abroad;

 (b)  the  pet  profit  carned  by  these
 banks  during  the  years  1966-67,  |  767-68.
 and  ‘1968-69;  and

 (c)  the  assets  and  the  liabilities  of  these
 banks  till  ‘1968-69  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 VIDYA  CHARAN  SHUKLA)  a)  :  64  offi-
 ces  of  Indian  banks  are  operating  in
 foreign  countries  (other  than  Pakistan).  Of
 these  an  office  operating  in  Nigeria  was
 converted  into  a  locally  incorporated  sub-
 sidiary  of  the  concemed  nationalised  bank
 in  August,  969  and  five  offices  of  two  of
 the  nationalised  banks  were  converted  into
 locally  incorporated  subsidiaries  of  the  two
 banks  with  effect  from  the  Ist  November,
 1669.  The  Uganda  Govern.  |  has  with
 effect  from  30th  April,  I97C  .aken  over
 60%  of  the  shares  of  these  two  subsidiaries.

 (b)  The  net  profit  earned  by  the
 forei8n  branches  is  as  below:—
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 (Rupees  in  Lakhs)
 For  the  calendar  year
 966  967  968

 Net  profit  for  the
 year  (after  providing
 for  taxes,  bonus  and
 gratuity  to  staff)  1,54  =  1,04  1,60

 ©  The  assets  and  liabilities  of  the
 foreign  bes  of  Indian  banks are  gives
 below  :—

 (Rupees  in  Lakhs)
 As  on  Total  Total

 liabilities  assets
 27-12-1968  2084.72  2084.72
 26-I-2969  24484.60  2454.60

 Comprartive  Price  of  Liquid  Ammonia
 Imported  From  Iran  ond  Kawait

 1038.  SHRI  NAMBIAR  :
 SHRI  JYOTIRMOY  BASU  :
 SHRI  BHAGABAN  DAS  ;
 SHRI  GANESH  GHOSH  :
 SHRI‘  P.  P.  ESTHOSE  ;

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  AND  MINES  AND
 METALS  be  pleased  to  state  :

 (a)  whether  the  Iranian  Govern-
 ment  has  refused  to  reduce  the  price
 of  Liquid  Ammonia  supplied  to  us  for
 the  use  of  fertilizer  factories;

 (b)  if  so,  the  price  now  charged  by
 Iran  and  the  ruling  international  price;
 and

 (c)  whether  the  Government  of  Kuwait
 has  agreed  to  supply  liquid  ammonia  for
 use  in  the  Trombay  fertilizer  at  15)  cents
 less  than  the  price  demanded  by  Iran  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  ‘AND
 METALS  (SHRI  D.  R.  CHAVAN):  (a)
 No.  During  the  coutse  of  negotiation
 with  the  Indian‘  Petro-chemical  Company
 of  Iran,  the  Fertilizer  Corporation  of  India
 have  been  able  to  sceure  reduction  in  the
 price  of  ammonia  for  the  use  of  fertilizer
 ‘plants-in  India.
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 (b)  and  (c).  Government  have  app-
 roved  the  Fertilizer  Corporation  of  India
 purchasing  one  million  tonnes  ammonia
 fronrthe  National  Petro-Chemical  Com
 pany  of  Iran  and  5,00,000  tonnes  of
 Ammonia  from  the  Petro-Chemical  Indus-
 tries  Company  of  Kuwait  during  the  period:
 from  972  to  ‘1978.  It  is  not  in  public
 interest  to  disclose  the  price  at  which  the
 Corporation  will  purchase  the  ammonia
 from  Trai  and  Quwait.  -As  far  ‘as  it:  is
 known,  there  is  no  international  price  for
 ammonia.

 Rejection  of  Fertilizer  Wage  Board
 Recommendations  -By  Workers  of
 Sindri  and  other  Units  of  Fertilizer

 Corporation  of¢  India

 1039,  SHRI  NAMBIAR
 SHRI  SATYA  NARAIN  SINGH:
 SHRI  ८.  K.  CHAKRAPANI
 SHRI  GANESH  GHOSH  :
 SHRI  MOHAMMED  ISMAIL:

 Will  the  Minister  of  PEFROLEUM
 AND  CHEMICAL  AND  MINES,  AND
 METALS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  workers
 of  the  Sindri  Fertilizer  factory  .along  with
 workers  of  other  units  of  the  Fertilizee  Cor-
 poration  of  India,  -had  rejected  the
 Fertilizer  Wage  Board  .recommendations;

 (b)  if  so,-  the  reasons  therefor;  and

 (c)  the  steps  taken  by  Government  to:
 meet  the  workers’  demands  ?.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  .MINES  AND
 METALS  (SHRI  0.  R.  CHAVAN)  :  (a)
 Yes

 (b)  The  Wage  Board  Re¢com  ndations
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 (c)  The  Fertilizer  Corporation.  has
 recently  arrived  at  a  settlement  with  the
 recognised  unions  of  Sindri,  Nangal  and
 Gorakhpur  Units  and  the  P  &  D  Dwvision.
 The.  main  features  of  this  agreement  are
 as  follow:—--

 i)  the  present  pay  scales,  will  con-
 tinue.  These  scales  will.  be

 .fevised  if  the  Third  Pay  Com-.
 mission  for  Central  Government
 Employees  does  so;

 (ii)  एटा  management  will  pay  Dear-
 ness  Allowance  increases  as  is
 given  by  Central  Government  to
 its  employees  from  time  to  time

 (iii)  Minimum  Wage  of  Rs.  10/2  per
 month  willbe  paid®  with  effect

 ae  from  ‘1-3-1970.

 Seizure  of  Jewels  .by  the  Customs
 Authorities  at  Madras,  Port

 040  SHRI  NAMBIAR:
 SHRI  A.  K.  GOPALAN  :
 SHRI  P  GOPALAN
 SHRI  GANESH  GHOSH
 SHRI  K.  RAMANI  :

 _Will  the  Minister  of  FINANCE  be
 pleased  ‘to  state  :

 (a)  whether  it  is  a  fact  that  the  Madras
 Port  Customs  officials  had  capjured  foreign
 exchange  worth  lakhs  of  rupees  and  jewels
 worth  thousands  of  rupees  from  a
 passenger  from  Saigon  and  his  wife,  ६

 कि  |
 (b)  if  so,  the  total  value  of  foreign

 exchange  and  the  jewcls  discovered  from
 them  by  the  customs  authorities;

 (०)  whether  any  action  has  been  taken

 were  not  acceptable  to..the  workers  of
 the  Feftilizer  Corporation's  Units/Divisions
 mainly  because  the  pay  scales  under  the
 wage:  board  recommendations  were  gene~
 rally  lower  than  the  Corporation’s  exisr
 ting  ‘scales  even  thqugh.-compensation’
 under  the  wage  Board  Recommendations
 provided  for  grant  of.  higher  dearness
 allowance  in  respect  of  the  lower  catego-
 ries  of  employees.

 T  abt
 against  the  culprits;  and

 (d)  if,  so,  the  details  thereof  ?

 THE  MINISTER.  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA),:  (a)  to  @®  On
 7-2-70  the*Customs  officials  ‘seized  dia-
 monds,  diamond  -studded  jewellery.  and
 other  goods  valued  at  Rs.  65,543  ,appro-
 ximately  from  a  passenger  and  his  wife
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 who  arrived  at  Madras  from  Saigon  by
 air.  No  froeien  exchange  was  recavered
 from  them.  However,  some  document:
 prima-facie  relating  to  unauthorised  tran-
 saction  न्  Foreign  Exchange  were  found
 with  the  passenger.  Both  the  passengers
 were  afrested  and  subsequently  released  on
 bail.  The  seized  goods  were  confiscated

 absolutely  anda  penalty  of  Rs.  20,000/-
 was  imposed  on  cach  of  them  by  the
 Customs  authorities

 Further  investigation  is  proceeding  and
 question  of  prosecuting  the  two  is  also
 under  consideration.

 Acquisition  of  Urban  Property

 i04].°-SHRI'DHANDAPANI  :
 at  SHRIN.  R.  LASKAR  :

 SHRT  NARAYANAN  :
 SHRI  SAMINATHAN  :
 SHRI  MAYAVAN  :

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING.  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  state  ;

 (a)  whether  itisa  fact  that  a  Group  of
 five  Secretaries  of.Government  of  India  have
 submived  their  recomn  endations  regard-
 ing  acquisition  of  uikan  property;  and

 (b)  ‘if-eo,,  what  are  their  recommen-
 dations  ?

 THE,  MINISTER  OF  STATF  IN  THE
 MINISTRY  OF,  HEALTH  AND  FAMILY
 PLANNING  AND  WObk  KS  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI
 PARIMAL  GHOSH):  (a)  The reference
 is  presumably  to  the  question  of  a  ceiling
 on'Urban  Property.  ‘If  so,  the  answer  is
 in  the  affirmative.

 (b)  The  main  recommendations  of  the
 Working  Group  are  35  follows  >—

 (i)  -A_  geiling  on  urban  property.
 hobdings  should  br  imposed;
 The  transfer  of  property  held  in
 excess  of  the  prescribed  ceiling

 a,  Should  be  regulated;
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 (iii)  Provision  should  be  made  for  the
 -  .¢ompulsory  acquisition,  for  public

 purposes,  of  property  held  in
 "excess  of  the  préscribed  ceiling;

 (iv)  Tt  is  desirable  that  Parliament
 a  should  enact  a  comprehensive  law

 fi.r  the  entire  country  and  that,
 for  this  purpose,  the  States  should
 be  consulted  and  a  consen:us
 obtained.

 Performance  of  Public  Sector  Undertakings

 1042,  SHRI  DANDAPANI  :
 ड़  SHREN.  R.LASKAR  :

 SHRI'NARAYANAN  :
 SHRI  N.  K.  SOMANI  :
 SHRI  5.  K.  TAPURIAH  :
 SHRI  MAYAVAN  :
 SHR:  KOLAC  BIRUA:
 SHRI  MUHAMMAD  SHERIFA
 SHRI  HIMATSINGKA  :

 Wisl  the  Minister  of  FINANCE  be
 pleascd  to  state  :

 (a)  whettier  it  is  a  fact  that  Director
 of  Public’  Fnterprises  and  officers
 from  the  Ministry  of  Finance  tad
 a  two  Cays  meeting  on  the  25th  and  26th
 June,  1970  to  conser  how  to  im  prove  the
 perfurmance  and  profitahiliy  of  Public
 Sector  Undertakings  with'an,  investment  of
 “Rs:  4,000  crores;

 (b)  if'so,  the  decisions  taken;  and

 (c)  the  steps  suggested  to  improve  the
 performance  of  public  undertahings  in  the
 country  who  are  at  present  working  on  loss
 basis  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHR‘  VIDYA
 CHARAN  SHUKLA):  (a)  to  (०).  Pre-
 sumably  the  Hon‘ble  Members  are  r-ferring
 to  the  Conference  of  the  Directors  nomi-
 nated  by  the  Ministry  of  Finance  on  the
 Boards  ,of  Directors  of  Public  Enterprises
 held  on  28th  and  26th  May,  1970,  for  dis-
 cussing  and  ‘analysing  some  of  the  common
 problems  faced.  by  the  Public  Enterprises  so
 that  a  co-ordinated  approach  could  be  ado-
 pted  in  tackling  these  problems.  While  no
 decisions.as  such  were  taken  at  this  confe-
 rence,  certain  suggestions  were,  however.
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 made  for  introducing  sound  and  efficient
 financial!  management,  making  better  utili-
 sation  of  capacities,  improving  tke  quality
 of  the  Detailed  Project  Reports  and  Fea-
 stibility  Studies,  introducing  materials
 Management,  as  well  bs  control  over  admi-
 nistrative  expenditure,  wherever  necessary,
 ete.

 Aid  from  West  Germany

 1043.  SHRI  DHANDAPANI:
 SHRI  N.R.  LASKAR:
 SHRI  NARAYANAN:
 SHRI  SAMINATHAN:
 SHRI  MAYAVAN:

 Will  the  Minister  of  FINANCE  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  West
 German  has  out-stripped  U.S.  Aid  to
 India:  and

 (b)  if  so,  the  total  aid  West  German
 has  agreed  to  give  for  the  year  970-7I
 and  how  far  it  is  more  than  that  given  by
 U.S.A.?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  No,
 Sir.

 (by  Does  not  arise.

 Study  of  Impact  of  Drags  (Prices  Control)
 Order  of  Small  Sector  of  Industry

 1044,  SHRI  DHANDAPANI:
 SHRI  N.R.  LASKAR:
 SHRI  NARAYANAN:
 SHRI  MAYAVAN:
 SHRI  KOLAI  BIRUA:
 SHRI  K.P.  SINGH  DEO:
 Dr.  RANEN  SEN:
 SHRI  C.  JANARDHANAN:
 SHRI  DHIRESWAR  KALITA:
 SHRI  YOGENDRA  SHARMA:
 SHRI  N.  SHIVAPPA:
 SHRI  NIHAL  SINGH:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  AND  MINES  AND
 METALS  be  pleased  to  state:
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 (a)  whether  it  is  a  fact  that  Govern-
 ment  have  set  up  a  Study  Group  to  evolve
 measures  which  will  mitigate  the  difficulties
 facing  small  scale  drug  and  pharmaceutical
 manufacturers  as  a  consequent  of  the  new
 Pricing  system  enforced  by  Government;

 (b)  if  so,  the  steps  suggested  by  this
 study  group;

 (c)  the  steps  Government  have  takeao
 or  propose  to  take  after  introducing  the
 new  pricing  system;  and

 (d)  whether  Government  are  also
 proposing  to  fix  increased  prices  for
 production  in  the  small  scale  sector?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  &  METALS
 (SHRI  D.R.  CHAVAN;:  (a)  Yes.

 (b)  The  report  of  the  Study  Group  is
 awaited.

 (c)  As  far  as  Small  scale  drug  unit«
 are  concerned,  Government  have  (i?
 extended  upto  the  3lst  August,  1970  the
 time-limit  for  submission  of  revised  price
 lists  and  detailed  calculations  in  support

 f thereof;  and  (ii)  pted  drug  manufac-
 -turing  units  with  an  annual  turnover  not
 exceeding  Rs.  5  lakhs  per  annum  from  the
 operation  of  paragraph  9  of  the  Drugs
 (prices  Control)  Order  970  so  far  as  it
 relates  to  submission  of  detailed  calcula-
 tions  only.  Any  further  steps  that  may  be
 found  necessary  on  getting  the  report  of
 Study  Group  will  be  taken.

 (d)  No  such  proposal  is  under  consi-
 deration.

 Establishment  of  [ron  Ore  Reserves  ia
 Kudremukh  Region  of  Mysore

 State

 1045,  SHRI  NARAYANAN:
 SHRI  DHANDAPANTI:
 SHRI  N.  R.  LASKAR:
 SHRI  SAMINATHAN-
 SHRI  MAYAVAN:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  AND  MINES  AND
 METALS  be  pleased  to.  state:



 97  Written  Answers

 (a)  whether  it  isa  fact  that  iron  ore
 reserves  in  Kudremukh  region  in  Mysore
 State  have  been  established  by  the  geologi-
 cal  survey;

 (b)  if  so,  the  total  iron  ores  found;

 (c)  whether  it  has  also  been  found  that
 it  will  be  most  economical  to  produce  the
 ore  in  the  form  of  pellets;  and

 (d)  whether  the  study  was  completed
 ahead  of  the  Schedule  and  submitted  to
 the  Ministry  in  May,  1970?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  &
 CHEMICALS  AND  MINES  &  METALS
 (SHRI  NITIRAJ  SINGH  CHAUDHARI):
 (a)  Yes,  Sir.

 (b)  The  deposits  contain  over  00
 million  tonnes  of  ore,  of  which  600  million
 tonnes  are  in  the  form  of  soft  weathered
 ore,  assaying  on  an  average  39%  Fe,

 (०)  The  ore  in  the  form  of  fines  can  be
 beneficiated  by  magnetic  separation  to
 yield  concentrates  with  an  iron  content  of
 67%.  The  concentrates  will  be  too  fine  for
 use  as  sinter  feed.  They  can,  however,  be
 utilised  for  pellets.  The  techno-economic
 feasibility  study  recently  completed
 envisages  the  export  of  ore  in  the  form  of
 slurry  and  production  of  pellets  is  consi-
 dered  a  supplementary  probability  at  a
 later  stage.

 (d)  Yes,  Sir.

 Restriction  on  Supply  of  Credit  by  Banks

 1046,  SHRI  NARAYANAN  :
 SHRI  N.  R.  LASKAR:
 SHRI  DHANDAPANI:
 SHRI  MAYAVAN:
 SHRI  KOLAI  BIRUA:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  it  isa  factthat  a  credit
 Squeeze  is  on  and  all  banks  have  been
 instructed  by  the  Reserve  Bank  to  raise
 their  interest  rates  by  0.5  per  cent  from  Ist
 July,  1970;
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 (b)  if  so,  what  are  the  main  reasong
 for  this  decision  of  the  Reserve  Bank  :

 (c)  how  far  this  decision  will  help  in
 the  vast  expansion  of  credit  that  has  to  be
 placed  as  a  result  of  all  kinds  of  loans
 given  to  the  people;  and

 (4)  how  far  the  pressure  on  price  rise will  be  lessened  due  to  this  decision?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA):  (a)  to  (c).  No
 instructions  have  been  given  by  the  Reserve
 Bank  to  banks  raise  their  lending  rates
 on  advances  from  Ist  July,  1970,  The
 Reserve  Bank  had,  however,  stipulated  a
 minimum  rate  of  interest  of  10%  on
 advances  against  certain  sensitive  commo-
 dities  such  as  vegetable  oils  and  Oilseeds, foodgrains,  indigenous  cotton  and  Kapas with  effect  from  the  2Ist  January,  1970,
 The  ceiling  of  9.5  per  cent  on  the  rates  of
 interest  which  could  be  charged  on
 advances  by  scheduled  commercial  banks
 with  deposits  exceeding  Rs.  50  crores  and
 all  foreign  banks,  was  withdrawn  by  the
 Reserve  Bank  on  the  same  date  and  banks
 were  free  to  charge  such  rates  of  interest  on
 advances  as  were  considered  reasonable  by them,  subject  to  any  specific  directives  of
 the  Reserve  Bank  as  for  instance  in  the  case
 of  exports  where  the  ceiling  rate  of  6%  is
 still  operative.  The  rate  of  interest  on
 advances  against  vagetable  oils,  oilseeds
 and  indigenous  cotton  and  Kapas  was  later
 stepped  up  to  I2  per  cent  with  effect  from
 28tb  April,  1970.  These  steps  were  taken
 in  view  of  the  persistent  rise  in  the  prices
 of  the  above  mentioned  commodities  and
 with  a  view  to  discouraging  speculative
 stock-piling  of  commodities  in  short
 supply.  Banks  are,  however,  free  to  meet
 the  genuine  credit  needs  of  all  enterprises
 engaged  in  socially  useful  productive
 endeavour.

 (d)  The  above  mentioned  measures
 together  with  the  steps  taken  by  the
 Reserve  Bank  to  make  resort  to  refinance
 from  it  more  costly  are  expected  to  help  in
 checking  speculative  stock-piling  and  thus
 in  stabilishing  prices.
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 New  Contraceptives

 1047.  SHRI  J.N.  HAZARIKA:  Will
 the  Minister  of  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  _  be
 pleased  i0  state  :

 (a)  the  result  of  the  findings  of  the
 Indian  Council  of  Medical  Research  on
 the  potentiality  of  the  whole  range  of  new
 contraceptives  which  are  likely  to  revolutio-
 nise  the  family  planning  programme  in  the
 country;  and

 (b)  the  special  features  of  the  new
 contraceptives  and  when  they  are  going  to
 be  put  in  use?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI
 B.S.  MURTHY):  (a)  and  (b).  The  new
 methods  are  in  various  stages  of  evolution

 and  evaluation.  The  results  are  not  yet
 finalised.  These  methods  would  be  consi-
 dered  for  wider  use  only  when  the  data  on
 their  trials  and  effects  are  available.

 Details  of  the  new  me:hods  being  tried
 by  the  Indian  Council  of  Medical  Research,
 New  Delhi  are  givea  below:

 I.  Hormonal  Contraceptives—T hese
 have  been  given  so  far  in  the  combination
 form  of  estrogens  and  progestines  and  have
 been  used  clinically  for  some  years.  Other
 methods  of  administering  these  compounds
 are:

 (i)  One  pill  a  month—regimen  contain-
 ing  long  acting  estrogen  progestogen
 combination.  This  acts  by  inhabi-
 tating  evulation.

 (ii)  One  a  month  injection.  (antiovula-
 tory)  containing  long  acting
 estrogen/progestogen.

 (iii)  Microdose  progestogen.—adminis-
 tered  orally  as  a  daily  pill  or
 released  from  a  silastic  implant.

 (iv)  Depot  injection—of  progestogen
 every  three  months  and/or  six
 months.
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 (v)  Post  coital  contraceptives-—which
 include  steroidol  compounds  such
 as  estrogens.

 II.  Prosteglandins.—At  present  6
 Prostaglandins  have  been  discovered  and  it
 is  hoped  that  some  of  these  could  be  used
 to  regulate  fertility,  prevent  conception
 and  induce  child  birth  and  early  abortions.

 III.  Garbhanivarana  Oushadam—an
 indigenous  preparation  has  shown  some
 Potentialities  as  an  anti-fertility  agent  in
 animals.

 IV.  Dipheny!  Compounds,—Dipheny|
 propiophenones  and  related  compounds  are
 Potential  anti-fertility  compounds  which  if
 proved  successful  may  be  of  an  immense
 value  among  the  fertility  controlling
 agents.

 Vv.  Extracts  from  banana  seeds  have
 been  reported  to  have  anti-fertility  effect  on
 animals.

 e
 VI.  Intrauterine  Contraceptive  Devi-

 ces.—Several  modifications  in  intrauterine
 contraceptive  devices  as  regards  its  size.
 design  or  material  are  under  investigation.
 These  include  devices  made  of  silicon,
 stainless  steel  which  employ  8  spring-
 principle  to  reduce  rate  of  expulsion.  A
 ‘T’  shaped  device  with  copper  has  been
 found  to  have  additional  anti-fertility
 properties  experimentally.  ‘Corolle’  another
 type  of  an  IUD  is  also  under  investigation.

 VII.  Reversible  blocking  of  the  fallo-
 pian  tubes—by  injecting  a  liquid  silicone
 polymer  that  vulcanizes  at  body  temperature
 to  form  a  pliable  plug  is  also  being  investi-
 gated.  This,  if  successful,  may  revolutionise
 the  surgical  approach  of  blocking  the  tubes
 1D  women.

 VIII.  Simplification  of  Tubal  ligation
 operation—is  being  tested  by  several
 Gynaecologists.

 IX.  Methods  disturbing  the  normal
 physiological  processes  of  sperm  penetra-
 tion,  tubal  transport  of  ova,  biology  of  the
 blastocyst,  corpus  luteum  function  are
 under  active  investigation.
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 X.  Immunisation  :  with  sperm  antigens.
 The  objective  being  to  prevent  deposited
 spermatozoa  from  achieving  fertilizing
 capacity  in  the  female  tract.

 B.  For  use  in  the  Male:

 Devel  of  idal
 idal

 and  non-
 po  to  inhibit  sperm

 production  without  descreasing  libido.

 2.  Immunization  :  with  test  or  sperm
 antigens  which  would  inhibit  sperm  forma-
 tion  temporarily.

 3.  Reversible  block  of  Vas  deferens  :
 using  several  foreign  materials  including
 silicone  which  vulcanizes  into  a  plug  at
 body  temperature.

 4.  Reversible  ligation  of  Vas  Deferns  :
 is  being  tested  to  modify  the  surgical
 operation  that  would  improve  prospects  for
 reversibility.

 Shertage  of  Medical  Seats  for  Medical
 Students  ia  Delhi

 +1048.  SHRI  S.  M.  KRISHNA:
 SHRI  M.  A.  KHAN:
 SHRI  YAMUNA  PRASAD

 MANDAL:
 DR.  SUSHILA  NAYAR:
 SHRI  BENI  SHANKER

 SHARMA:
 SHRI  DHULESWAR  MEENA:

 Will  the  Minister  of HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  state:

 (a)  whether  Government  have  seen  the
 press  reports  in  the  Hindustan  Times  dated
 the  26th  May,  1970,  wherein  it  has  been
 Stated  that  there  is  shortage  of  medical
 seats  for  Medical  Students  in  Delhi  during
 this  year  and  most  of  the  Students  did  not
 get  seats;

 (b)  if  so,  the  reasons  thereof;  and

 (c)  the  steps  taken  or  proposed  to  be
 taken  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND
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 FAMILY  PLANNING  &  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  (SHRI  8.  5.  MURTHY):  (a)  to
 (c).  Yes,  Sir.  According  to  the  national
 norms,  that  is,  one  medical  college  for  5
 million  population,  the  number  of  medical
 Colleges  and  seats  provided  is  adequate  in
 the  Union  Territory  of  Delhi.  In  order,
 however,  to  assist  the  first  Division  pre-
 medical  students  of  Delhi,  ten  seats  have
 been  increased  in  the  Lady  Hardinge
 Medical  College  and  efforts  are  being  made
 to  increase  seats  in  the  Maulana  Azad
 Medical  College.  The  latter  proposition  is
 currently  under  consideration  of  the  Delhi
 University.

 Delhi  students  are  also  eligible  to
 compete  for  admission  to  six  medical
 colleges  in  other  parts  of  the  country  which
 admit  students  on  an  all  India  basis.

 Bill  on  Air  Pollution  Control

 i049.  SHRI  S.M.  KRISHNA:
 SHRI  YAMUNA  PRASAD

 MANDAL:
 DR.  SHUSHILA  NAYAR:
 SHRI  OM  PRAKASH  TYAGIT:
 SHRIMATI  ILA  PALCHOU-

 DHURyY:

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  an  Expert
 Committee  has  been  constituted  to  draft
 Bill  on  Air  Pollution  Control;

 (b)  if  so,  the  composition  of  the
 Committee;

 (c)  the  terms  of  reference  of  the  Com-
 mittee;  and

 (d)  the  time  by  which  the  Committee
 will  submit  its  report  to  Government?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING,  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (Sh
 B  S.  MURTHY):  (a)  Yes,  Sir,  The  Com-
 mittee  was  notified  on  the  9th  May,  t9,..
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 (b)  The  composition  of  the  Committee
 is:—

 a)  Shri  A.K.  Roy,
 Adviser  (PHE)
 Central  Publie  Health  Engi-
 neering  Organisation  of  the
 Ministry  of  Health,  Family
 Planning  &  Works,  Housing
 &  Urban  Development
 (Department  of  Health),

 Nirman  Bhawan,  New
 Delhi.

 Chaitman.

 (2)  Dr.  M.  N.  Rao,
 Director,  All  India  Institu-
 tion  of  Hygiene  and  Public
 Health,  Calcutta.

 Member.

 (3)  Dr.M.  N.  Gupta,
 Director,  Occupational
 Health  Research  Institute,
 Ahmedabad.

 (4)  Shri  V.  V.  Shrivalkar  (S.E.)_  —do—
 Health  Physics  Division,
 Bhabha  Atomic  Research
 Centre,  Bombay.

 —do—

 (  -  A  representative  from  the  —do—
 Central  Mining  Research
 Centre,  Dhanbad.

 (6)  Arepresentative  from  the  —do—
 Central  Labour  Institute,
 Bombay.

 (7)  Shri  J.  M.  Dave,  Member-
 Deputy  Director,  Central  Secretary
 Public  Health  Engineering
 Research  Institute,  Nagpur.

 The  Committee  can  also  co-opt  such  other
 pe  rsons  as  may  be  considered  necessary.

 (c)  The  terms  of  reference  of  the
 Committee  are:—

 (a)  to  collect  and  collate  the  materials
 already  available  in  the  country
 regarding  air  pollution;

 b  study  the  work  pertaining  to  air
 pollution  conducted  already  by
 different  agencies  in  the  country;

 (c)  to  lay  down  standards  for  the
 maximum  tolerance  of  pollution  of
 the  various  constituents  of  the
 pollutants  in  air;
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 (d)  to  devise  methods  and  means  to
 collect  and  analyse  samples  of  air;

 (e)  to  prepare  a  code  of  practice  and
 manual  for  the  prevention  of
 atmospheric  pollution;  and

 (f)  to  study  air  pollution  acts  existing
 in  other  countries  and  to  prepare  a
 draft  air  pollution  control  Bill  _  for
 India.

 (d)  The  Committee  will  submit  its
 report  within  a  period  of  six  months.

 Proposal  to  Introdace  Cattle  Insurance
 Scheme  by  Life  Insuranec  Corporation

 1050.  SHRI  JHARKHANDE  RAI  ;
 SHRI  K.  M.  MADHUKAR  :
 SHRI  RAMAVATAR

 SHASTRI  ;
 SHRI  SARJOO  PANDEY  :

 Will  the  Minister  of  FINANCE  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  84I5  on  the  4th
 May,  970  and  state  :

 (a)  whether  the  matter  in  regard  to
 preparation  of  a  scheme  to  introduce
 Cattle  Insurance  has  since  been  considered
 by  Life  Insurance  Corporation  ;  and

 (b)  if  so,  the  details  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.
 R.  GANESH).  (a)  and  (b).  The  matter  is
 being  examined.

 Setting  up  of  Fertilizer  Credit  Guaran
 Corporation

 1051.  SHRI  JHARKHANDE  RAI  ;
 SHRI  ESWARA  REDDY:
 SHRI  CHANDRA  SHEKHAR

 SINGH  :
 SHRI  SARJOO  PANDEY:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state  :

 (a)  whether  the  proposal  to  set  up  a
 Fertilizer  Credit  Guarantee  Corporation
 has  been  finalized  :
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 (b)  ifso,  the  main  details  thereof  :
 and

 (c)  when  the  Corporation  is  expected
 to  be  set  up  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 VIDYA  CHARAN  SHUKLA)  :  (a)  The
 proposal  is  still  under  the  examination  of
 the  Government.

 (b)  and  (c).  Do  not  arise  ?

 Conference  of  Housing  Miuisters
 at  Jaipur

 1052.  SHRI  R.  BARUA  :
 SHRI  RAGHUVIR  SINGH  :

 SHASTRI  :
 CHENGALRAYA

 NAIDU  :
 SHRI  SHIV  KUMAR  SHAS-

 TRI  :
 SHRI  RAM  CHARAN  :
 SHRI  PARKASH  VIR

 SHASTRI  :
 SHRI  0.  AMAT  :

 SHRI

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 ENTM  be  plased  to  state,

 (a)  whether  a  Conference  of  the
 Housing  Ministers  took  place  recently  at
 Jaipur  to  review  the  progress  made  so
 far  to  solve  the  housing  and  allied
 problems  of  the  country  ;  and

 (b)  if  so.  the  main  recommendations
 made  at  the  said  Conference  and  whether
 Government  have  considered  those  recom-
 mendations  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSI*
 AND  URBAN  DEVELOPMENT  (SHRI
 PARIMAL  GHOSH)  (a)  A  meeting  of
 the  State  Ministers  incharge  of  Rural
 Housing,  followed  by  the  meeting  between
 them  and  the  Members  of  Parliament  on
 the  Consultative  Committee  attached  to
 the  Department  of  Works,  Housing  and
 Urb  an  Development  was  held  at  Jaipur  on
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 the  20th  July,  970  to  consider  measures for  the  improvement  of  housing  conditions
 in  the  rural  areas.

 (b)  The  conclusions  that  emerged from  the  above  meeting  are  given  in  the
 Annexure.  These  are  still  to  be  considered
 by  Government.

 Annexure
 (a)  Rural  housing  programmes,

 specially  the  provision  of  house-sites  for
 the  landless  agricultural  labour  and
 construction  of  houses  for  them,  should
 be  taken  up  on  a  priority  basis.  Where
 no  Government  land  is  available,  the  re-
 quired  land  should  be  acquired  by  the
 State  Governments  out  of  their  own
 resources  for  providing  house-sites,  free
 of  cost  for  at  nominal  cost),  to  landless
 agricultural  labour.

 (b)  In  view  of  the  paucity  of  resources
 and  the  magnitude  of  the  problem,  rural
 housing  programmes  may  be  undertaken
 on  the  basis  of  a  selective  approach, instead  of  dispersing  the  meagre  resources
 all  over  the  State.  Each  State  should  select
 one  district  for  every  one  crore  of  popu-
 lation.  For  undertaking  as  intensive
 programme  of  rural  housing,  States,  etc.
 having  a  population  of  less  than  one  crore
 may  select  one  district  each  under  this
 programme,

 (०  75%  of  expenditure  required  for
 the  construction  of  houses  under  the
 above-mentioned  programme  should  be
 provided  by  the  Central  Government  as  a
 loan  and  the  remaining  25%  should  be
 borne  by  the  State  Governmet  themselves.
 The  question  of  the  subsidy,  if  any,  to  be
 given  for  this  programme  may  be  examined
 later.

 (d)  By  means  of  a  rapid  survey  of
 the  selected  districts,  the  State  Government
 should  assess  the  avilability  of  Government

 er  land  and  the  number  of  house—
 sites  required,  the  number  of  houses  to  be
 constructed,  and  the  funds  repuired  for  the
 purpose.  The  specifications  to  be  adopted
 for  the  construction  of  such  houses  should
 also  be  determined.

 (6)  Details  as  in  (0)  above,  should  be
 sent  to  the  Union  Department  of  Works.



 07  Written  Answers

 Housing  and  Urban  Development  by
 September,  ‘1970,  50  that  the  matter  can
 be  further  examined  and  appropriate  steps
 taken  urgently.

 (f)  It  will  be  necessary  to  mobi'ise
 additional  institutional  sources  of  finance
 to  meet  the  requirments  of  the  vast  pro-
 gramme  envisaged.  This  will  require
 further  study.

 Suggestion  for  sale  of  Medicines  through
 Fair  Price  Shops

 1053.  SHRI  R.  BARUA  :
 SHRI  CHENGALRAYA

 NAIDU  :

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  AND  MINES  AND
 METALS  be  pleased  to  state  :

 (a)  whether  it  is  proposed  to  set  up
 fair  price  shops  for  the  sale  of  medicines
 of  common  use  in  the  country  to  check
 their  black-marketing  ;  and

 (b)  if  so,  the  details  of  the  proposal
 in  this  regard  and  when  a  final  decision
 is  likely  to  be  taken  ip  the  matter  १

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICHALS  AND  MINES  AND
 METALS  (SHRI  D.  R,  CBAVAN)  (a
 No,  Government  would  like  to  watch  the
 situation  before  considering  any  such  pro-
 posal,

 (b)  Do  not  arise.

 Proposal  to  Invite  a  Firm  of  Consalatants
 te  Assess  Oil  Resources  in  India

 1055.  SHRIMATI  ILA  PALCHOW-
 DHURI  :  Will  the  Minister  of  PET-
 ROLEUM  AND  CHEMICALS  AND
 MINES  AND  METALS  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  in  order
 to  arrive  at  an  accurate  estimate  of  oil
 resources  and  determine  the  optimum  rate
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 of  withdrawals  from  the  oilfields,  and
 to  obtain  expert  advice  in  regard  thereto,
 a  proposal  to  invite  an  internationally
 reputed  firm  of  consultants  is  under  the
 consideration  of  Government  ;

 (b)  if  so,  the  details  of  the  proposal
 together  with  the  name  of  the  firm  under
 reference  ;

 (c)  the  financial  implications  of  the
 proposal  including  the  remuneration  to
 be  paid  to  the  firm  in  question  ;  and

 (d)  when  it  is  likely  to  be  finalised
 and  put  into  force  and  the  approximate
 period  within  which  the  firm  is  likely  to
 finish  its  work  ?

 THE  MINISTER  OF  STATE  IN  THE.
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND
 METALS  (SHRI  D.R.  CHAVAN):  (a)
 to  (d).  Itis  proposed  to  seek  consultancy
 of  M/s  De  Golyer  and  Mac  Naughton
 of  Dallas  (U.S.A.)  for  estimating  the  oib
 reserves  and  determining  the  optimum
 rates  of  productien  from  Oil  and  Naturad
 Gas  Commission’s  fields  in  Assam  and
 Gujarat.

 The  terms  of  reference,  nature  and
 magnitude  of  the  study  will  be  finalised
 after  discussions  with  an  expert  of  the
 Company  who  is  expected  to  reach  India
 hortly.

 The  financial  implications  and  duration
 of  the  study  will  subsequently  be  worked
 out.

 Plan  for  Production  and  Utilisation  of
 Gas  from  Gas  Fields  of  South  Gujarat

 1056.  SHRIMATI  ILA  PALCHOU-
 DHURI  :  Will  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  AND  MINES
 AND  METALS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Oil
 and  Natural  Gas  Commission  have  pre-
 pared  an  integrated  plan  extending  over
 a  period  of  5  years  for  production  and
 utilization  of  Gas  from  Ankleshwar,Cam-
 bay  and  various  other  small  Gas  fields
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 of  South  Gujarat  worked  as  a  grid  and
 that  this  scheme  is  under  the  consideration
 of  the  Government  of  India  :

 (b)  if  so,  the  details  thereof  ;  and

 (c)  when  it  is  likely  to  be  finalised
 and  put  into  force  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS,  AND  MINES  AND
 METALS  (SHRI  9.  R.  CHAVAN):  (a)
 Yes,

 (b)  The  safient  features  of  the  plan
 are  as  follows  :—

 (@j)  A  gas-grid  linking  up  the  Ankle-
 shwar  and  Cambay  fields  as  also
 the  smaller  fields  of  Kosamba,
 Qlpad  and  Harira,

 Gi)  Avoidance  of  the  flaring  of
 associated  gas  from  Ankleshwar,
 and

 (iii)  Progtessive  reduction  in  the  use
 of  gas  as  fuel  and  maximising  its
 use  as  feedstock.

 (c)  The  Plan  is  presently  under  con-
 sideration  of  the  Government.

 दिल्‍ली  के  सरकारी  अस्पतालों  में  रोगी
 शय्याओं  को  औसत  संख्या

 1057,  श्री  ओंकार  लाल  बेरवाः
 श्री  चन्द्रिका  प्रसाद:
 श्री  बंश  नारायण  सिंहः
 श्री  भारत  सिंह  चोहान:
 श्री  जगनन्‍नाथराव  जोशो:
 श्री  रामावतार  शर्मा:
 श्री  यशवन्त  सिह  कुशवाहः
 श्री  शारदा  तन्द:
 थी  हुकत  चच्च्द  कछवाह:
 श्री  रामगोपाल  शालवाले:
 श्री  ओम  प्रकाश  त्यागी:
 श्रो  मणि  भाई  जे०  पटेल:
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 श्री  दविन्दर  सिहू  गाचाँ

 क्या  स्वास्थ्य  तथा  परिवार  नियोजन
 ओर  निर्माण,  आवास  तथा  नगरोय  विकास
 मंत्री  यह  बताने  को  कृपा  करेंगे  किः

 (क)  दिल्‍ली  में  सरकारी  अस्पतालों  में
 कुल  कितनी  रोगी  शब्यायें  हैं और  दिल्ली  के
 स्थायी  निवासियों  को  और  बाहर  से  दिल्ली
 में  आने  वालों  को  प्रति  शय्या  कितनी  औसत
 बंठती  है;  और

 (ख)  अस्पतालों  में  रोगियों  की  बढ़ती  हुई
 संख्या  को  आवश्यकताओं  की  पूर्ति  के  लिये
 गत  तीन  वर्षों  में  क्या  प्रभावी  कार्यवाही  की
 गई  है  और  उस  से  क्या  परिपास  प्राप्त  हुए
 हैं  और  आगामी  तीन  बर्षों  के  लिये  क्‍या
 योजना  है  ?

 स्वास्थ्य  तथा  परिवार  नियोजन  और
 निर्माण,  झाथास  तथा  नगरोय  विकास
 मंत्रालय  में  राज्य  मंत्री  (  श्री  न०.  स०  मूति) :
 (क)  I--970  की  स्थिति  के  अनुसार
 दिल्ली  में  केन्द्रीय  सरकार  ओर  दिल्‍ली  राज्य
 के  अस्पतालों  में  पलंगों  को  कुल  संख्या  522
 थी  ये  पलग  दिल्ली  के  स्थायी  निवासियों  के
 लिए  है  ओर  ये  दिल्‍ली  से  बाहर  वालों  के

 लिए,  दिल्‍ली  के  अस्पतालों  में  पलंगों  का
 ऐसा  कोई  वितरण  का  विभाजन  नहीं  किया
 जाता  ।  चौथी  योजना के  प्रारम्भ  में  दिल्ली
 में  पलंगों  और  आबादी  का  सामान्य  अनुपात
 2,42, : 1000  था  जो  0,49  :  000
 के  राष्ट्रीय  पलंग  आबादी  अनुपात  से  काफी
 अधिक  है।

 (ख)  967  में  दिल्‍ली  में  सब  अस्प-
 तालों  में  पलंगों  की  कुल  संख्या  लगभग
 8,000  थी,  969  के  अन्त  तक  दिल्‍ली  के
 विभिन्‍न  अस्पतालों  में  जिनमें  प्राईवेट  नंग
 होम  और  प्राईवेट  अस्पताल  भी  सम्मिलित
 है  पलंगों  कौ  कुल  संख्या  लगभग

 9,000  थी  ।
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 नये  अस्पताल  और  ओषधालय  खोलने
 तथा  वतंमान  अस्पतालों  में  पलंगों  की  संख्या
 बढ़ाने  सबंधी  प्रस्ताव  इस  प्रकार  है:-

 l,  1969-70 %  न्‍यू  पुलिस  लाईन
 में  5  पलंगों  वाला  एक  अस्पताहू  चालू
 किया  गया

 2.  जोशी  स्मारक  अस्पताल  को
 दिल्ली  प्रशासन  ने  चालू  बित्तीय  वर्ष  में  अपने
 हाथ  में  ले  लिया  है  और  30  पलंगों  को
 घ्यवस्था  करके  इसे  शीघ्र  ही  चालू  किया
 जायेगा  ।

 3.  चौथी  पंच  वर्षीय  योजना  अवधि
 में  संघ  क्षेत्र  दिल्‍ली  के  विभिन्‍न  भागों  में
 सौ-सौ  पलंगों  वाले  पांच  अस्पताल  स्थापित
 करने  का  विचार  है।

 4,  इविन  अस्पताल  में  50  पलंगों
 वाले  एक  आपाती  वार्ड  खोलने  का
 प्रस्ताव  हैं

 5.  1970-71  में  मानसिक  रोग
 अस्पताल,  शाहदरा  में  70  पलंग  और
 बढ़ाये  जाएंगे  ।

 6.  दिल्‍ली  नगर  निगम  दवारा  चलाये
 जा  रहे  विभिन्‍न  अस्पतालों  में  983  पलंग
 बढ़ाने  का  विचार  है।

 7.  गोविन्द  बल्लभ  पंत  भ्ररपताल  में
 92  पलंग  और  बढ़ाने  का  विचार  है।

 8.  आगामी  तीन  वर्षो  में  नई  दिल्‍ली
 नगरपालिका  अपने  अस्पतालों  में  पलंगों  की
 संख्या  बढ़ाकर  l00  तक  करने  का  विचार
 रखती  है  ।

 9.  सफेदरजंग  अस्पताल  में  आपाती
 रोगयों  के लिए  20  पलंग  और  बढ़ाने  का
 विचार  है।
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 l0.  विलिग्डन  अस्पताल  में  20
 पलंग  और  बढ़ाने  का  विचार  है।

 ll,  कमंचारी  राज्य  बोमा  निगम  जो
 अपने  ओदुयौगिक  कमंचारियों  तथा  उनके
 परिवार  के  सदस्यों  के  लिए  चिकित्सा
 की  व्यवस्था  करते  है,  250  पलंग  वाले  एक
 अस्पताल  का  निर्माण  कर  रहे  है  t  निर्माण  कार्य
 के  शीघ्र  ही  पूरा  हो  जाने  की  आशा  है।

 सेन्ट्रल  बेंक  आफ  इंडिया  को  लन्दन
 स्थित  शाखा  के  मृतपूर्व  मेनेजर  को  हटाये
 जाने  ।  त्यागपत्र  देने  का  कथित  समाचार

 1058,  श्री  ओंकोर  लाल  ब रवा:
 श्री  वंश  नारायण  सिंह:
 श्री  जगन्नाथ  राव  जोशी:
 थ्रो  शारदा  नन्‍द:
 श्री  हुकम  चन्द  कछवाय:

 क्या  वित्त  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि:

 (क)  क्या  सएकार  का  ध्यान  टाइस्‍म्स!
 और  “गाडियन”  लन्दन  में  प्रकाशित  इस
 समाचार  की  ओर  दिलाया  गया  है  कि
 भारत  सरकार के  राज्य  मंत्री  के  वक्तव्य  के
 अनुसार  सैन्ट्रल  बैंक  की  लन्दन  स्थित  शाखा
 के  जनरल  मैनेजर  ने,  मैनेजर,  श्री  पटेल  को
 सेवा  से  मुक्त  कर  दिया  था;

 (क)  क्‍या  सरकार  का  ध्यान  इस
 समाचार  को  ओर  दिलाया  गया  है  कि  बम्बई
 मुख्य  कार्यालय  के  जनरल  मैनेजर  ने,  जिन्हें
 उक्त  मामले  की  जांच  करने  के  लिए  भेजा
 गया  था,  ब्रिटिश  संवाद-दाताओं  को  बताया
 था  कि  श्री  पटेल  ने  अपने  पद  से  त्यागपत्र  दे
 दिया  है;  और

 (ग)  इस  बारे  में  बास्तविक  स्थिति
 क्‍या  है?
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 वित्त  मंत्रालय  में  राज्य  मंत्री  (श्री  विद्या
 चरण  शुक्ल):  (१)  रुरकार  ने  20  मई,  970

 के  टाइम्स  और  'गाड्यिन!  नामक  पत्रों  में  धका-
 शित  समाचार  देखे  है।  दोनों  पन्नों  के  समा-
 चारों  में  यह  कहा  गया  है  कि  संसद  में  वित्त
 मंत्रालय  के  राज्य  मंत्री  द्वारा  दिये  गये  वक्‍तब्यों
 के  अनुसार,  श्री  पटेल  को  “उनके  कार्यभार  से

 मुक्त  कर  दिया  गया  है  v

 (ख)  सरकार  ने,  सेंट्रल  बेंक  ऑफ
 इंडिया  के  मुख्य  कार्यालय  के  प्रबन्धक  (महा
 प्रबन्धक  नहीं),  श्री  डी०  बी०  तनेजा  द्वारा
 लन्दन  में  समाचारपत्रों  के  संवाददाताओं  के
 समक्ष  दिये  गये  वक्तव्य  के  बारे  में  कुछ  भारतीय
 समाचारपत्रों  में  प्रकाशित  इस  आशय  के
 समाचार  देखे  हैं  कि  श्री  सामी  पटेल  ने
 त्यागरपत्र  दे  दिया  है  ।

 (ग)  वस्तु-स्थिति  की  जानकारी,  9

 मई,  970  को  धव्यानाकषंण  सूचनाओं”  के
 उत्तर  में  राज्य  मंत्रियों  द्वारा  ससद  की  दोनों
 सभाओं  में  दिये  गय  एक-जैसे  वक्तव्यों  में  दी
 गयी  थी।  इन  वक्तव्यों  को  देखने  से  पता
 चलेगा  कि  उनमें  यह  बताया  गया  था  क्रि

 महा  प्रबन्धक  ने  श्री  सामी  पटेल  को  उनके
 बाय भार  से  मुक्त  कर  दिया  गया  है।  वक्तब्यों
 में  आगे  चल  कर  यह  बताया  गया  था  कि  श्री
 सामी  पटेल  ने  अपना  त्यामप्रन्न  प्रस्तुत  किया
 था  और  26  माचें,  790  को  उन्हें  उनके
 कार्यभार  से  मुक्त  कर  दिया  गया  था

 सरकारी  कमंचारियों  ककी  पेंशन  का
 डाकघरों  के  साध्यम  से  भुगतान

 1059,  श्री  ओंकार  लाल  बेरवा:
 श्री  बंश  नारायण  सिंहः
 श्री  शारदानन्द:
 श्री  हुकमचन्द  कछवाय:

 क्या  वित्त  मंत्री  यह  बताने  की  कृपा
 करेंगे  किः
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 (क)  क्या  यह  सच  है  कि  डाक  तथा
 तार  विभाग  तथा  प्रतिरक्षा  कमंचार्यों  को
 सेवा  निवृत्ति  के  बाद  पेंशन  का  भुगतान  सचार
 विभाग  (डाकघरों)  के  माध्यम  से  क्या
 जाता  है;

 (ख)  क्या  यह  भी  सच  है  कि  अन्य
 सरकारी  कमंचारियों  को  पेंशन  का  भुगतान
 राजकोष  के  माध्यम  से  किया  जाता  है;

 (ग)  क्या  कोई  ऐसी  योजना  विचारा-
 घीन  है  कि  उन  कमंचारियों  को  भी  पेंशनों
 का  भुगतान  डाकघरों  के  माध्यम  से  किया
 जाये  जिन  को  अब  राजकोप  के  माध्यम  से
 भुगतान  होता  है;  और

 (घ)  यदि  हां,  तो  कव  से  और  यदि  नहीं"
 तो  उस  के  क्‍या  कारण  हैं  ?

 वित्त  मंत्रालय में  राज्यमंत्री  (श्री  विद्या-
 चरण  शुक्ल)  :  (क)  और  (ख)  कुछ  श्रेणियों  के
 डाक  और  तार  कमंचारियों  को  तथा  पंडाव,
 हिमाचल  प्रदेश,  जम्मू  औंर  कश्मीर  और
 दिल्‍ली  में  रहने  वात  भारतोय  सेना  के  पेशर-
 भोगियों  (और  उनके  परिवारों)  को  उनकी
 पेंशनों  का  भुगतान  डाक-घरों  की  मारफत
 किया  जाता  है।  अन्य  पेंशनों  का  भुगतान
 राजकोषों  की  मारफत  किया  जाता  है  ।

 (ग)  और  (घ):  अन्य  सरकारी  कमं-
 चारियों  को  भी  डाकघरों  की  मारफत  पेंणनों  का
 भुगतान  करने  के  प्रस्ताव  पर  विचार  किया
 गया,  पर  कुछ  व्यावहारिक  कठिनःइयों  के
 कारण  इसे  कत्रियान्वित  नहों  किया  गया।
 प्रशासनिक  सुधार  आयोग  ने  भी  इस  प्रस्ताव
 पर  विचार  किया  था,  पर  उसके  विचार  से
 भी,  डाक-घरों  को  आमतौर  पर  पेंशनों  का

 भुगतान  करने  की  जिम्मेदारी  सोप  देना
 व्यवहार्य  नहीं  है  ।

 इस  प्रस्ताव  को  क्रियान्वित  करने  में
 प्रत्याशित  कढिनाइयाँ  ये  हैं:--
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 (l)  इसका  प्रबन्ध  करने  पर  सरकार
 को  काफी  अतिरिक्त  खर्च  करना  पड़ेगा

 (2)  सभी  विभागों  के  सम्बन्ध  में  चैंशनों
 की  अदायगी  डाकबरों  की  मार छत  किये  जाने
 से,  पंगन-सम्बन्धो  लेन  -देनों  की  भारी  संख्या
 के  कारण  अन्तविभागीय  निपटारे  के  मामले  में
 लेखा-प्रम्बन्धी  कठिनाइयां  पैदा  होंगी  ।

 (3)  डाकघरों  को,  पैंशन  लेने  वालों  की
 शिनाख्त  करने  या  उनके  बारे  में  दिये  गये
 तथ्यों  की  जांच-पड़ताल  और  पुष्टि  करने  में
 कठिनाई  हो  सकती  है  t

 Alleged  Corruption  Charges  Against  High
 Officials  of  Antibiotics  Project,

 Rishikesh

 1060.  SHRI  M.  A.  KHAN  :  Will  the
 Minister  of  PETROLEUM  AND  CHEMI-
 CALS  AND  MINES  AND  METALS  be
 Pleased  to  state  :

 (a)  whether  itis  a  fact  that  the  Central
 Bureau  of  Investigation  was  seized  of
 serious  corruption  charges  against  some  top
 Officers,  including  the  then  Project  Admini-
 strator  of  the  Anti-bivtics  Project,  Rishikesh
 in  1966;

 (b)  if  so,  the  details  thereof;  and

 (c)  the  action  taken  in  that  direction  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND
 METALS  (SHRI  D.  R.  CHAVAN):
 (a)  In  967  the  Central  Bureau  of
 Investigation  investigated  into  certain  alle-
 gations  against.some  senior  officers  inclu-
 ding  the  then  Project  Administrator  of  the
 Anti-biotics  Project,  Rishikesh.

 (b)  The  allegations  concerned  showing
 of  favouritism  to  a  Clearing  Agent  and  lack
 of  supervision  which  affected  the  interests
 of  the  project.  The  detailed  investigations
 into  these  allegations  showed  that  there
 were  frocecural  defects  in  the  matter  of
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 clearing  bills  for  payments  and  no  corru-
 Ption  was  involved.

 (c)  The  procedural  lacunae  are  being
 examined  to  plug  any  loopholes.

 Lady  Hardinge  Medical  College,
 New  Delhi

 1061.  SHRI  M.  A.  KHAN  :
 SHRI  YAMUNA  PRASAD

 MANDAL  :
 SHRI  BENI  SHANKER

 SHARMA  :
 SHRI  DHUKESHWAR

 MEENA  :

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  refer  to  the  reply
 given  to  Unstarred’  Question  No.  0002  on
 the  !8th  May,  1970,  and  state  :

 fay  whether  a  competitive  Pre-entry  test
 for  admission  to  the  Lady  Hardinge  Medical
 College,New  Delhi  has  been  held  this  year;

 (b)  if  not,  the  reasons  therefor;  and

 (c)  the  time  by  which  the  decision  to
 hold  the  Pre-entry  test  for  admission  to  the
 said  College  would  be  implemented  by
 Government  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING,  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI
 8.  5.  MURTHY):  (a)  No,  ‘ir.

 (b)  and  (c).  The  University  of  Delhi
 have  not  yet  worked  out  the  details  for
 holding  this  examination.  The  question  of
 implementation  would  arise  only  after  the
 University  have  come  to  a  final  decision.

 Expansion  of  Medical  Services  in  the
 Union  Territory  of  Delhi

 1063.  SHRI  MANIBHAI  J.  PATEL  :
 SHRI  DEVINDER  SINGH

 GARCHA  :
 Will  the  Minister  of  HEALTH  AND

 FAMILY  PLANNING  AND  WORKS
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 HOUSING  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  state  :

 (a)  whether  itis  a  fact  that  Planning
 Commission  has_  sanctionedan  additional
 amount  of  Rs.  1,64  crores  for  the
 expansion  of  medical  services  in  the
 Union  Territory  of  Delhi;

 (b)  whether  Government  have  drawn
 any  schemes  for  the  utilisation  of  the
 amount  ;  and

 (c)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  HEALTH  AND
 FAMILY  PLANNING,  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  (SHRI  B.S.  MURTHY  )  (a)
 For  health,  an  outlay  of  Rs.  7  crores  has
 been  approved  for  the  Fourth  Five  Year
 Plan  of  Deihi.  No  additioral  outlay  has
 been  sanctioned  by  the  Planning  Commis-
 sion  so  far.

 (b)  and  (c).  Do  not  arise.

 Shifting  of  Ancillary  Industries  Workshops
 and  Priming  Presses  from  Connaught

 Place  Area,  New  Delhi

 #1064.  SHRI  MANIBHAI  J,
 PATEL  :

 SHRI  DEVINDER  SINGH
 GARCHA  :

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  state  :

 (a)  whether  the  Delhi  Development
 Authority  has  sent  a  proposal  for  appro-
 val  of  the  Central  Government  to  shift
 ancillary  industries,  workshops  and
 printing  presses  now  located  in  the  Con-
 naught  Place  area  to  a  site  behind  the
 Super  Bazar  in  New  Delhi:

 (b)  if.so.  whether  Government  have
 since  considered  this  proposal  ;

 (c)  if  so,  the  results  thereof  ;  and

 (d)  whether  it  is  a  fact  that  Govern-
 ment  are  not  in  favour  of  this  Scheme  ;
 and  if  so.  the  reasons  therefor  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND
 FAMILY  PLANNING,  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  (SHRI  PARIMAL  GHOSH)  :  (a)
 No.  Sir.  However,  in  the  zonal  develop-
 ment  plan  of  the  area,  approved  by  the
 Central  Government,  a  plot  of  7.43  acres
 behind  the  Super  Bazar,  by  the  side  of
 the  railway  line,  has  been  earmarked
 for  the  construction  of  flatted  factories
 to  give  alternative  accommodation  to
 non-conforming  existing  industries  within
 the  zone.

 (b)  and  (c).  As  stated  in  the  answer
 to  part  (a),  the  zonal  plan  already  stands
 approved  by  Government.

 (d)  On  re-consideration,  Government
 had  suggested  to  the  Delhi  Development
 Authority  to  considcr  the  desirability  of
 changing  the  Jand  use  of  the  area  from
 ‘flatted  factories’  to  ‘commercial’,  for  the
 following  reasons  :—

 (l)  Flatted  Factories  are  intended
 for  small  businessmen  and  crafts-
 men.  who  cannot  afford  to  pay
 high  rents  in  a  centrally  situated
 and  sophisticated  commercial  area
 such  as  Connaught  Place.  Owners
 of  flatted  factories  are  used  to  resi-
 dential-cum-factory  way  of  living
 which  would  disturb  the  harmony
 of  this  area.

 Flatted  Factories  should  preferably
 come  up  inthe  areas  to  which  the
 population  of  the  city  is  shifted  and
 Not  in  the  Connaught  Place  area
 as  the  establishment  of  flatted
 factories  may  aggravate  prohlems
 of  sanitation,  traflic  congestion,
 etc,

 (2

 Houses  constructed  for  Low  Income  Group
 by  D.  D.  A.  on  Pankha  Road,  Delbi

 1065.  SHRI  MANIBHATJ.  PATEL:
 SHRI  DEVINDER  —  SINGH

 GARCHA:

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  te  pleascd  to  state  :



 119  Written  Answers

 (a)  thenumber  of  houses  constructed Bats  op  जाए  oo  Du
 Joe  pale  &  aorit.  io  Janakpuri  on

 ankha  Road  in  Delhi;

 ~y  ey

 (b)  the  number  which  have  already
 been  allotted  ;

 (c)  whether  Government  have  made
 adequate  civic  amenities  for  the  people  in
 that  colony

 (d)  whether  DDA  has  drawn  a  concrete
 plan  to  accelerate  the  work  of  constructing
 houses  for  low  income  group;  and

 (e)  if  so,  the  details  thereof  ?

 THE  MINISTER  O-  STATEIN  THE
 MINISTRY  OF  HEALTH  AND

 AMILY  PLANNING,  AND  WORKS,
 HOUSING  AND  UR?AN  DEVELOP-
 MENT  (SHRI  PARIMAL  GHOSH)  a)
 749

 (b)  145,

 (c)  According  to  the  Delhi  Develop-
 meal  Authority,  the  amenities  of  water
 supply,  sewage,  roads  and  stormwater
 drainage  are  available.  Work  on  the
 electrification  in  blocks  A  and  B  of
 Pankha  Road  and  of  provision  of  street
 lights  is  in  progress.  Whether  houses
 have  come  up,  domestic  connections  have
 been  given.  The  work  of  electrification
 of  blocks  C  and  D  is  expected  to  be
 commenced  shortly  by  the  Delhi  Electric
 Supply  Undertaking.

 (d)  Yes,  Sir.

 (e)  Work  on  the  construction  of  4550
 residential  units  for  persons  in  the  Low
 income  Group  is  planned  to  be  taken  up
 during  this  year.

 Construction  of  Underground  Reservoirs
 in  Delbi

 1066.  SHRI  MANIBHAI  J.  PATEL  :
 SHRI  DEVINDER  SINGH

 GARCHA  :

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  state  :
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 (a)  whether  Government  propose  to
 undertake  the  Construction  of  under-
 ground  reservoirs  soon  at  Rajouri  Garden
 and  Ramlila  Ground  in  Delhi;

 (b)  Ifso,  the  storage  capacity  of  the
 two  reservoirs;

 (०)  the  cost  likely  to  be  incurred  on
 these  separately;  and

 (d)  by  what  time  construction  of  the
 reservoirs  is  likely  to  be  completed  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING,  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI
 B.S.MURTHY):  (a)  Yes,  Sir.

 (b)  and  (c).
 of  the  two
 follows:

 Storage  capacity  and  cost
 reservoirs  would  be  as

 @  Rajouri  Garden  :

 (a)  Storage  capacity
 —4.5  million  gallons.

 (b)  Cost  —Rs.  2.50  lakhs.

 (ii)  Ramlila  Ground  :

 (a)  Storage  capacity
 —5.0  million  gallons,

 (b)  Cost  —Rs.  5.00  lakhs.

 (d)  The  construction  of  the  two  reser-
 voirs  is  likely  to  be  completed  by  Decem-
 ber,  A971.

 Supply  of  Muddy  Water  to  Malaviya  Nagar.
 New  Delhi

 1067.  SHRI  DEVINDER  SINGH
 GARCHA  :

 SHRI  MANIBHAI  J.  PATEL  :
 SHRI  D.  N.  PATODIA  :
 SHRI  N.  R.  DEOGHARE  :

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WOKKS,
 HOUSING  AND  URBAN  DEVEBLOP-
 MENT  be  pleased  to  state  :
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 (a)  whether  Government  are  aware  that
 in  certain  areas  of  South  Deihi  particulariy
 in  Malaviya  Nagar,  the  DelhiWater  Supply
 Undertaking  has  been  pumping  muddy
 water  into  their  taps  for  more  than  20  days
 in  the  month  of  June,  1970;

 (b)  ifso,  whether  Government  ascer-
 tained  the  reasons  therefor  and  if  so,  the
 details  thereof;

 (c)  whether  Government  are  aware
 that  this  happened  after  the  Undertaking
 installed  and  commissioned  a  booster  pump
 recently  to  improve  the  pressure  of  the
 supply  of  water  to  this  locality;  and

 (dy  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT
 (SHRI  B.S.  MURTHY):  (a)  to  (d).  The
 information  receivedfrom  the  Delhi  Water
 Supply  and  Sewage  Disposal  Undertaking
 is  given  in  the  statement  below  :

 STATEMENT

 A  booster  pumping  station  was  esta-
 blished  in  Malviya  Nagar  to  increase  the
 water  pressure  to  higher  areas  of  the
 locality.  The  pumping  station  was  commi-
 ssioned  on  the  2nd  June,  1970.  Due  to
 increased  pressure  in  the  main  and  also
 due  to  the  change  in  the  direction  of  flow
 of  Water  to  some  of  the  blocks,  the  incru-
 strations  in  the  pipe  line  got  disturbed  and
 complaints  of  hazy  water  in  the  taps  were
 received.  The  water  used  to  clear  up  after
 the  taps  were  run  for  some  time.  This  is  a
 normal  phenomena  which  occurs  whenever
 pressures  are  increased  in  any  existing
 water  main.

 Immediately  after  receiving  the  com-
 plaints,  quality  of  water  was  checked  by  the
 Delhi  Water  Supply  and  Sewage  Disposal
 Undertaking  at  different  points.  It  was
 found  that  the  quality  of  water  was  all
 tight  except  that  it  was  slightly  hazy  in
 appearance.  The  distribution  mains  were
 flushed  at  different  points  and  additional
 scours  introduced  for  further  flushing.
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 Smuggling  of  Indian  Goods  into  Nepal

 1068.  SHRI  DINKAR  DESAI
 SHRI  N.K.  SOMANI:

 Will  the  Minister  of  FINANCE  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  Central
 Excise  and  Customs  have  represented  to
 Goverment  to  reinforce  their  force  at  Indo-
 Nepal  border  to  prohibit  Indian  prohibited
 articles  into  Nepal  and  vice-versa;  and

 (b)  ifso,  the  steps  taken  to  reinforce
 the  Central  Excise  and  Customs  force  ?

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  FINANCE  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  and  (b) it  isa  fact  that  the  Collectors  of  Customs
 and  Central  Excise,  Allahabad,  Patna  and
 West  Bengal  sent  proposals  to  the  Govern-
 ment  to  reinforce  the  staff  on  Indo-Nepal
 border  to  check  smuggling  of  third  coun-

 tries  goods  from  Nepal  into  India  and  vice
 versa.  The  Government  of  India  have
 sanctioned  the  following  additional  execs.

 tive  staff  in  May,  970:—

 (i)  Assistant  Collectors

 (ii)  Superintendents  of  Cental
 Excise.  .

 (iii)  Inspectors  of  Central
 Excise.  35

 (iv)  Sub-Inspectors  of  Centra!
 Excise.  6)

 (v)  Sepoys.  279

 (vi)  Drivers.  9

 Closure  of  Saltora  Colliery  near  Assanso

 1069,  SHRI  K.  HALDER  :
 SHRI  B.K  MODAK:
 SHRI  VISWANATHA

 MENON  :
 SHRI  J.  M.  BISWAS  :
 DR.  RANEN  SEN  :
 SHRI  BHAGABAN  DAS:
 SHRI  GANESH  GHOSH  :
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 SHRI  MOHAMMAD  ISMAIL  :
 SHRI  INDRAJIT  GUPTA  :

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  AND  MINES  AND
 METALS  be  pleasec  to  state  :

 (a)  whether  the  saltora  colliery  near
 Asansol  has  been  closed  down  recently;

 (b)  if  so,  the  reasons  for  the  closure  :

 (c)  the  number  of  workers  affected  by
 the  closure;  and

 steps  taken  ‘o  reopen  the (d)_  the
 colliery?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS,  AND  MINES  AND
 METALS  (SHRI  NITIRAJ  SINGH
 CHAUDHARY):  (a)  Yes,  Sir.

 (b)  Unsafe  Working  conditions.

 (c)  85  2

 (d)  The  Director  General  Mines  Safety
 has  noticed  that  further  mining  operation
 in  this  mine  is  hazarduous  and  fraught  with
 grave  and  dangerous  consequences.  In  view
 of  this,  the  question  of  re-opening  the
 colliery  now  does  Not  arise.

 Loans  advanced  by  Nationalised  Banks  of
 Delhi  to  different  Categories  of

 Persons

 1070,  SHRI  SURAJ  BHAN  :
 SHRI  BANSH  NARAIN

 SINGH  :
 SHRI  SHARDA  NAND:
 SHRI  KANWAR  LAL

 GUPTA  :

 Will  the  Minister  of  FINANCE  be
 pleased.  to  state  :

 (a)  amount  of  loans  advanced  by  all
 the  nationalised  banks  of  Delhi  to  indus—
 tries,  trade,  rickshaw-walas,  Tangawalas,
 Doctors,  Agriculturists,  Scootarwalas  and
 shoe  makers  as  on  the  30th  June,  1970
 separately  in  the  Union  territory  of  Delhi;
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 (b)  the  number  of  complaints  re-
 ceived  from  the  public  against  the  nation-
 alised  banks  ccrruption  in  taking,  loans
 harassment  etc..  in  the  last  one  year  ;

 (c)  why  Government  has  not  fixed
 the  percentage  of  loans  to  be  advanced

 by  nationalised  banks  to  diffcrent  sections
 and

 (d)  the  details  of  crdcrs  and  instruc-
 tions  issued  by  the  Reserve  Bank  of
 India  and  Government  to  the  nationalised
 banks  regarding  loars  to  small  people
 in  the  last  six  months  and  how  far  these
 instructions  have  been  complied  ?

 THE  MINISTER’  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  Figures
 of  advances  by  nationalised  banks  as  on
 the  last  Friday  of  June  4970  i.e.,
 -26-6-1970,  to  small  scale  industries,  small
 traders,  road  transport  operators  etc.  in
 the  Union  Territory  of  Delhi  are  given
 in  Annexure  ‘A’.

 (b)  During  the  last  one  year,  74
 complaints  of  corruption  etc.  against  the
 nationalised  banks  have  been  received.  Of
 these  25  have  been  investigated  and  49
 complaints  are  under  investigation.
 Charges  of  corruption  were  established
 against  4  employees  and  their  services
 were  terminated.

 (c)  Government  have  made  known
 their  desire  to  the  nationalised  banks  that
 the  weaker  and  hitherto  neglected  sections
 such  as  small  farmers,  small  traders,  small
 road  transport  operators  self-employed
 person  etc.  should  get  credit  liberally.  It
 is  however,  not  practicable  to  fix  any  per-
 centage  of  loans  to  be  advanced  by  the
 nationalised  banks  to  different  sections.

 (d)  As  mentioned  above,  the  nationa-
 lised  banks  have  been  exhorted  to  help
 in  greater  measures  the  smaller  people.
 The  Reserve  Bank  has  advised  Custodians
 to  ensure  that  nothing  is  done  to  inhibit
 the  banks  officials  from  entertaining  pro-
 posals  fnr  advances  from  small  borrowers
 and  that  they  are  not  penalised  for
 bonafide  errors.  In  order  o  enable  the
 Internal  Management  Committees  to  keep
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 a  watch  on  the  progress  in  lending  to  the  of  Directors  of  the  banks  may  also  be
 above  mentioned  sectors,  the  banks  have  expected  to  keep  a  watch  on_  the  progress
 been  advised  to  place  before  the  com-  on  such  lending.  The  banks  are  following
 mittees  information  relating  to  such  the  advice  given  to  them.
 lending  on  a  monthly  basis.  The  Boards

 ANNEXURE—A
 Statement  showing  particulars  of  loans  advanced  by  all  nationalised  banks  in  the  Union

 Territory  of  Delhi  to  small-scale  industries,  trade  etc.,  on  the  last  Friday  of  June,
 970  (26-6-1970)

 (amount  in  lakhs  of  Rupees)

 Category  of  borrowers  No.  of  accounts  Aggregate  Aggregate
 limit  sanctioned  balance

 outstanding
 ap)  (2)  (3)  (4)

 l.  Industries  (smal!  scalc)  685  486.86  874.28
 2  Trade  (Small  traders)  7.4  है  |  611.23  376.0
 3,  Road  Transport  operators  3  8.65  7.42

 comprising  Rickshawalas.
 Tongawalas,  Scooterwala,  etc.

 4.  Doctors  44  8.40  6.93
 5.  Agriculturists  432  202.25  38.40
 6.  Shoe  Makers  6  03I  0.27

 “TOTAL  S~«~SCTSN  236.70  403.3i
 NOTE  :—  These  figures  are  provisional.

 Survey  of  Mirzapir  District  of  U.P.  for  THE  MINISTER  OF  STATE  IN  THE
 National  Resourcss  by  Geologicai  MINISTRY  OF  PRTROLEUM  AND

 Survey  of  Indi  CHEMICALS  AND  MINES  AND
 rvey  OF  Dae  METALS  (SHRI  NITIRAJ  SINGH

 CHAUDHARY)  :  (a)  and  (b).  No  such
 l07!.  SHRI  ५.  NARASIMHA  request  has  been  received  by  the  Govern-

 RAO:  ment  from  the  town  planners  of  Uttar
 SHRI  G.  VENKATA-  Pradesh.  The  Geological  Survey  of  India

 SWAMY  :  is,  however,  carrying  out  investigations
 in  Mirzapur  district,  Uttar  Pradesh.

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  AND  MINES  AND
 METALS  be  pleased  to  state  :

 (a)  whether  the  town  planners  of  स्वामी  श्रद्धानन्द  तथा  गरु  तेग  बहादुर  के
 Uttar  Pradesh  have  suggested  to  the  .
 Central  Government  to  ask  the  Geological  स्मारक
 Survey  of  India  to  undertake  an
 extensive  sutvey  of  the  072  श्री  चन्द्रिका  प्रसाद:  क्या  स्वास्थ्य national  resources  of  Mirzapur  district
 in  the  Rihand  circle  ;  and  तथा  परिवार  निधोजन  और  निर्माण,  आवास

 नगर  मंत्रो  यह
 (b)  the  reaction  of  Government  in  aut

 नगरोय  विकास  मंत्रो  द  बताने  की
 1.

 Tegard  thereto  ?  करेंगे  कि  :
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 (क)  क्‍या  यह  सच  है  कि  स्वामों  श्रद्धानन्द
 का  एक  अन्य  स्मारक  और  गुरु  तेग  बहादुर
 का  स्मारक  बनाने  के  लिए  एक  प्रस्ताव  दिल्‍ली
 प्रशासन  ने  घन  की  मंजूरी  के  लिए  सरकार  के
 पास  भेजा  है;  और

 (ख)  यदि  हां,  तो  उसके  प्रति  सरकार
 की  क्या  प्रतिक्रिया  है  और  इस  बारे  में  कब
 तक  अन्तिम  निर्णय  कर  लिया  जायेगा  ?

 स्वास्थ्य  तथा  परिवार  नियोजन  ओर
 निर्माण,  आवास  तथा  नगरीय  विकास  मंत्रालय
 में  राज्य  मंत्री  (श्री  परिमल  घोष)  :  (क)  जी  हां।
 स्वामी  श्रद्धानन्द  के  स्मारक  के  लिये  सहायक
 अनुदान  का  एक  प्रस्ताव  और  दूसरा  गुरु
 तेग  बहादुर  तथा  अन्यों  के  स्मारक  के  लिये
 सहायक  अनुदान  का  प्रस्ताव  हाल  ही  में  दिल्ली
 प्रशासन  से  आप्त  हुये  हैं  ।

 (ख)  प्रस्ताव  विचाराघोन  हैं।  क्योंकि
 मामले  पर  विस्तृत  विचार,  संबंधित  मंत्रालयों
 के  परामशे  से  करना  है,  अतः:  अन्तिम  निर्णय
 किये  जाने  से  पु,  यह  बताना  संभव  नहीं  है
 कि  कितना  समय  लगेगा

 Expenditure  on  Guest  Houses  and
 Entertainment  by  Public  Undertakings

 1073.  SHRI  K.  LAKKAPPA  :
 SHRI  A.  SREEDHARAN  :

 Will  the  Minister
 Pleased  to  state  :

 of  FINANCE  be

 (a)  the  amount  spent  on  entertainment
 and  guest  houses  by  various  public  under-
 takings  in  the  country  during  the  years
 1966-67,  ‘1967-68  and  1968-69;  and

 (b)  the  steps  Government  have  taken
 to“ensure  that  there  is  no  wasteful  expen-
 diture  in  this  regard  ?

 THE  MINISTER  OF  STATE  IN  THE
 hibisd}~  OF  FINANCE  (SHRI
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 VIDYA  CHARAN  SHUKLA)  :  (a)  and
 (b).  Government  do  not  have  detailed
 information  in  respect  of  all  the  Public
 Enterprises  with  regard  to  their  expenditure
 on  entertainment  and  guest  houses,  as  these
 are  matters  which  comeunder  the  day-to-
 day  administration  of  Public  Enterprises.
 Collection  of  these  details  in  respect  of
 all  the  Public  Enterprises  will  entail  work
 which  is  not  expected  to  be  commensurate
 with  the  results  to  be  obtained  therefrom.
 However,  according  to  certain  studies
 made,  19  major  Public  Enterprises  had
 incurred  expenditure  on  entertainment
 during  the  last  three  years  as  follows  :

 966  67  Rs.  4.34  lakhs
 967—68  Rs.  9.06  lakhs
 1968--  69  Rs.  23.48  lakhs.

 With  regard  toexpenditure  on  guest
 houses,  according  to  information  available,
 the  expenditure  on  guest  houses  maintained
 in  Delhi  by  Public  Enterprises  during
 1966-67,  and  ‘1967-68  was  Rs.  3.58  lakhs
 and  Rs.  3.87  lakhs  respectively.

 Government  have  issued  guidelines  to
 the  Public  Enterprises  for  effecting  utmost
 economy  in  entertainment  expenditure.
 The  Enterprises  have  been  asked  to  ope-
 Tate  on  an  annual  budget  for  entertain-
 ment  expenses  fixed  after  careful  scrutiny
 and  to  periodically  place  before  the  Board
 of  Directors  a  statement  of  expenditure
 incurred  in  this  regard.  The  Enterprises
 have  also  been  asked  to  adhere  to  the
 limits  prescribed  in  the  Income  Tax  Act
 and  to  submit  to  Government  the  infor-
 mation  on  entertainment  expenditure  in
 the  Quarterly  Reports.

 As  regards  guest  houses,  the  proposal  is
 either  to  curtail  expenses  by  pooling  of
 accommodation  or  making  alternative
 arrangements  like  hotel  accommodation
 where  these  are  more  economical.

 Amount  of  Premium  collected  by  L.  I.  ८.

 ‘1074.  SHRI  K.  LAKKAPPA:
 SHRI  A.  SREEDHARAN  :

 Will  the  Minister  of  FINANCE  0७०
 pleased  to  state  :
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 (a)  the  amount  of  premium  collected
 by  Life  Insurance  Corporation  from  Kerala
 during  the  years  ‘1967-68,  1968-69  and
 1969-70;  and

 (b)  the  amount  invested  by  the  L.  I.C.
 in  Kerala  during  the  above  mentioned
 years  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 VIDYA  CHARAN  SHUKLA)  :

 (Rupees  in  lakhs)
 (1967-68,  ‘1968-69.  1969-70

 (a)  Premium  5,67-25  6,82.41  —6,45.20
 collected

 (b)  Amount  3,60.89°  (5,53.77  7,07.58,
 invested

 Geological  Survey  of  Iron  Ore  Deposits
 in  Kozhikode  Distt.  Kerala

 ‘1075,  SHRI  K.  LAKKAPPA  :
 SHRI  A.  SREEDHARAN  :
 SHRI  E.  K.  NAYANAR  :

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  AND  MINES  AND
 METALS  be  pleased  to  state  :

 (a)  whether  the  Geological  Survey  of
 the  iron  ore  deposits  in  Kozhikode  district
 in  Kerala  has  been  completed;

 (b)  if  so,  the  findings  thereof  ;  and

 (c)  the  steps  Government  have  taken
 or  are  proposing  to  take  to  exploit  the
 iron  ore  deposits  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND
 METALS  (SHRI  NITIRAJ  SINGH
 CHAUDHARY)  :  (a)  and  (b).  The
 Geological  Survey  of  India  are  conducting
 a  detailed  investigation  of  the  iron  ore
 deposits  in  Kozhikode  district  of  Kerala.
 Investigations  in  the  cheruppa  deposit  have
 been  completed.  As  a  result  of  these  inves-
 tigations,  7.48  million  tonnes  of  indicated
 and  inferred  reserves  of  unoxidized  magne-
 tite  ore  with  30.7  percent  iron  content  have
 been  established  in  the  Cheruppa  deposit.
 Investigation  on  other  deposits  in  the
 district  is  in  progress.
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 (c)  The  question  of  exploitation  will
 be  considered  only  when  the  investigations in  the  area  have  been  completed.

 Cheating  of  Khetri  Copper  Project  by  a
 Bogus  Firm  of  Suppliers

 ‘1076.  SHRI  BENI  SHANKER
 SHARMA  :  Will  the  Minister  of  PETRO-
 LEUM  AND  CHMICALS  AND  MINES
 AND  METALS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  a  sum  of
 Rs.  89,000  was  paid  toa  bogus  suppliers
 Firm  on  presentation  of  false  and
 fabricated  R.  R.’s  by  the  Khetri  Copper
 Project  sometime  in  the  beginning  of  this
 year  orthe  last  months  of  the  previous
 year  and  no  goods  covered  by  the  R.  R’s
 have  yet  been  received;  and

 (b)  if  so,  whether  any  investigation
 has  been  made  into  the  matter  and  if  so,
 with  what  result  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS,  &  MINES  AND  METALS
 (SHRI  NITIRAJ  SINGH  CHAUDHARY):
 (a)  Presumabbly  the  reference  is  to  4
 supply  orders  for  M.  S.  Plates,  Channels,
 Angles,  Nuts  and  Bolts  totalling  Rs.
 1,60.059.25,  placed  on  M/s  Singhania  Indus-
 trial  Company,  Calcutta,  between  Sep-
 tember,  1968  and  May,  1969.  Despatch
 documents  through  Bank  for  90%  of  the
 value  of  the  material  despatched  against
 various  orders  were  received  at  Khetri
 Copper  Project  in  July,  969  and  payments
 were  released  on  presentation  of  documents
 through  the  Bank  in  the  usual  manner.
 In  alll]  Railway  Receiptsand  Goods
 Receipts  for  the  total  value  of  Rs.
 1,28,176.59  were  received  and  paid.  Out  of
 these,  against  3  Nos.  Goods  Receipts
 (value  Rs.  2,562.3l)  materials  have  not
 so  far  been  received.  Against  the  balance
 5  R/Rs.  and  3  G/Rs.  consignments  were
 received  but  substantial  shortages  were
 noticed.

 (b)  Preliminary  investigations  have
 revealed  that  the  short  and  missing  consign-
 ments  were  due  to  suspected  fraud  on  the
 Part  of  the  supplier.  M/s.  Hindustan
 Copper  Limited  have  since  raised  their
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 claim  on  the  carriers  viz.  Railways,  Rajas-
 than  Transport  Agency,  Culcutta,  and
 Express  Road  Carrier,  Calcutta.  Legal
 Action  against  the  carriers  as  well  as  the
 suppliers  is  also  being  taken.  The  Railways
 have  handed  over  the  case  to  the  special
 Police  Establishment  at  Calcutta  and
 Jaipur,  for  investigation  for  suspected  fraud
 by  the  suppliers  on  the  Railways.

 Full  Utilisation  of  Potential  Capacity  of
 Public  and  Private  Sectors  in  Drug  Industry

 1077.  SHRI  BENI  SHANKER
 SHARMA  :  Will  the  Minister  of
 PETROLEUM  AND  CHEMICALS  AND
 MINES  &  METALS  be  pleased  to  state  :

 (a)  whether  the  private  sector  in  the
 drug  industry  is  at  present  utilizing  only
 50  percent  of  the  licensed  installed  capacity
 with  an  average  profit  margin  of  V7  percent
 to  25  percent  per  annum;  and

 (०)  ifso,  the  steps  envisaged  to  ensure
 full  utilisation  of  the  potential  capacity  of
 both  public  and  private  sector  firms  and
 to  prevent  heavy  drain  of  foreign  exchange
 for  importing  drugs  ?

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  PETROLEUM  ANID)
 CHEMICALS,  &  MINES  AND  METALS
 (SHRI  D.  R.  CHAVAN)  :  a  No.  The
 utilisation  of  capacities  for  basic  manu-
 facture  of  major  drug  items  is  generally
 high  being  of  the  order  of  785.  According
 to  the  Tarriff  Commission’s  Report  on  fair
 selling  prices  of  drugs  and  pharmaceuticals,
 the  profit  margin  on  turn-over  ranges
 between  I°4%  to  28%.

 (b)  The  drugs  and  pharmaceuticals
 industry  is  a  priority  industry  for  the  pur-
 pose  of  import  of  raw  materials  ‘and
 requirements  of  these  materials  are  met  on
 a  replenishment  basis.  In  addition,  manu-
 facturing  units  whose  production  has  bcen
 lower  than  the  capacity,  will  be  allowed
 import  of  raw  materials  during  the  current
 licensing  period  over  and  above  the  actual
 consumption  to  enable  such  units  to  operate
 to  the  licensed  capacity.
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 Financial  Assistance  received  by  Rick-
 shaw-Walas,  Scooter-Walas  and

 Small  Artisans  from  Nationalised
 Banks

 1078.  SHRI  BENI  SHANKER
 SHARMA  :  Will  the  Minister  of
 FINANCE  be  pleased  tostate  :

 4a)  The  number  of  rickshaw-walas
 and  scooter-walas,  small  artisans  and
 artisans  who  have  received  financial
 assistance  from  the  nationalised  banks
 together  with  the  amount  received  by
 them  during  the  two  periods  viz  the
 period  after  the  Banks  were  nationlised
 and  before  the  Act  was  declared  and
 void  by  the  Supreme  Court  and  the
 period  after  the  Banks  were  renationalised.
 and

 (b)  what  was  the  type  of  security
 demanded  from  them  and  whether  the
 same  was  available  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  SHRI
 VIDYA  CHARAN  SHUKLA)  :  (a
 Figures  relating  to  auvarces  to  rickshaw-
 walas  and  scooter-walas  are  not  main-
 tained  separately  but  are  clubbed  under
 one  item  viz.  taxi,  scooter  and  auto-
 rickshaw  drivers  and  persons  plying  boats
 and  barges,  etc.  Similarly,  figures  relating
 to  advances  to  small  artisans  are  not
 separately  available  but  are  clubbed  in  one
 item  viz.  ‘professional  and  self-employed
 persons,”

 The  nationalised  bank  =  maintain
 statistics  of  advances  outstanding  as  on
 the  last  Friday  of  each  month.  It  is  there-
 fore  not  possible  to  give  information  for
 the  periods  asked  by  the  Hon'ble  Member;
 However,  information  on  the  basis  of  data
 available  obout  the  number  and  amount
 of  advances  outstanding  as  cn  the  last
 Friday  of  July  1969,  February  970  and
 May  970  is  given  in  the  Annexure.  The
 Supreme  Court  delivered  its  judgment  on
 the  l0th  February  and  the  fourteen  banks
 were  fe-nationalised  on  the  4th  Fabruary
 1970.  The  figures  given  in  the  annexure
 for  Februay  970  will  roughly  correspond
 to  these  dates.
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 (b)  Information  regarding  the  security
 demanded  in  individual  cases  and  whether
 the  same  was  made  available  or  not,  is
 not  available,  Borrowers  are,  however,
 generally  required  tohypothecate,  pledge  or
 mortgage  the  vehicle/equipment/workshop,
 machinery/components/raw  material,  etc,
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 for  the  purchases  of  which  the  finance  is
 provided.  A  guarantee  of  third  parties  or
 collateral  security  of  life  policy  is  also
 asked  where  necessary.  In  deserving
 cases  clean  advances  for  reasonable
 amounts  are  also  granted.

 ANNEXURE
 Statement  Showing  Advances  for  Road  Transport  Operators  &  Self  Employed

 Persons  by  the  Naticnalised  Banks

 As  on  the  last  Friday  of
 Taxi,
 Road  transport  Operators  Viz.  Professionals  &  Self  employed

 Scooter  &  autorick-  persons
 shaw  drivers  and  persons
 plying  boats  &  Barges
 No.  of  Ajcs.  Balance  Out  No.  of  Ajcs.  Balance  Out.

 standing  Rs.  standing  Rs.
 lakhs  lakhs

 (1)  (2)  (3)  (4)  (5)

 l  July  1969*  674  49.0]  7598  188-95,
 2.  February  1970  2247  77.35  9244  398.57

 Increase  of  ‘2)  over  (I)  573  27.74  646  209.62
 3.  May  970  3495%  269.30%  2800  563.5]

 Increase  of  (3)  over  (2)  248  9.95  5757  64.94

 *  Does  not  include  information  in  respect  of  Central
 Bank  of  India  and  Punjab  National  Bank  in  respect

 of  which  seperate  figures  are  not  available.
 of %  Does  not  include  information  in  respect  of  Central

 Bank  of  India.

 AID  to  Jammu  and  Kashmir

 1079.  SHRI  BENT
 SHARMA  :

 DR.  SUSHILA  NAYAR  :

 SHANKER

 Will  the  Minister  of  FINANCE  be
 pleased  to  State/:

 (a)  the  amount  of  aid  given  to  the
 State  of  Jammu  and  Kashmir  during  the
 last  three  years,  year-wise  ;

 (b)  the  purposes  for  which  the  aid
 was  given  together  with  the  amount  given
 for  each  purpose,  year-wise  ;

 (c)  whether  Government  are  satisfied
 that  the  aid  has  been  properly  utilised  by
 the  different  ‘epartments  of  the  State
 Government  ;

 (d)  whether  the  accounts  have  ever  been
 examined  by  the  Public  Accounts  Com-
 mittee  ;  and

 (e)  if  so,  with  what  result  and  if  not,
 the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 VIDYA  CHARAN  SHUKLA\:  (a)  and
 (b).  Asstatement  is  laid  on  the  Table  of
 the  House.

 (c)  Yes,  Sir.

 (9)  and  (e).  The  accounts  of  the  State
 Government  are  examined  by  the  State
 Publjc  Accounts  Committee  whose  obser-
 vations  and  comments  have  to  be
 explained  by  the  concerned  Depariment
 of  the  State  Government.
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 STATEMENT  LAID  ON  THE  TABLE  OF  THE  LOK  SABHA  ON  3-8-I970
 IN  REPLY  TO  THE  UNSTARRED  QUESTION  NO.  079

 Amounts  of  Central  aid  given  to  the  State  of  Jammu  and
 Kashmir  for  various  purposes  during  1967-68,  1968-69

 and  1969-70,

 (Rs.  in  crores)
 -Year  Grants-in-  Assistance  for  Plan  schemes  Assistance  for  non-Plan  purposes  Total

 aid  under  Loan  Grant  Total  Loan  Grant  Total
 Article
 275  (l)  of
 the  Consi-
 tution

 ‘1967-68,  6.57  7.58  4.96  22.54  3.77  9.8  II.95  42.06
 1968-69  6.57  7.08  §,2  22.20  4.92  7.33  6.25  45.02
 1969-70  6.8]  5.53  7.93  23.46  57.90  5.53  63.43  03.70

 Note—Figures  are  provisional

 अभावशग्रस्त  क्षेत्रों  को  राहत  के  लिये  में,  969  में  वर्षा  न  होने  के  कारण,  राहत-
 मध्यप्रदेश  को  ऋण  काय  शुरू  करना  आवश्यक  हो  गय!  है  और

 ये  काय  अक्टूबर  970  तक  जारी  रखने
 पड़ेंगे  ।  राज्य  सरकार  ने  अनुरोध  किया  है  कि
 केन्द्रीय  अधिकारियों  के  एक  दल  द्वारा  इस
 बात  का  अनुमान  लगवाया  जाए  कि  इन  राहत
 कार्यो  के  लिए  कितनी  घनराशि  की  आव-
 इयकता  होगी  ।  अतः  केन्द्रीय  अधिकारियों  का

 (क)  क्‍या  यह  सच  है  क्रि  मध्य  प्रदेश  एक  दल,
 पा

 हो  इस  सबंध  में  राज्य  सरकार

 सरकार  ने  केन्द्रीय  सरकार  से  उस  राज्य  के.
 के  अधिकारियों  के  साथ  बात-चोत  करेगा।

 अभावग्रस्त  क्षेत्रों  को  राहत  देने  के  लिये

 अनुदान  और  ऋण  देने  की  मांग  की  है;  तस्करी  फ्रे  माल  का  पकड़ा  जाना

 1080.  शी  वंश  नारायण  सिह  :
 श्री  हुकुम  चन्द्र  कछ  बाय  :

 क्या  वित्त  मंत्री  यह  बताने  की  कृपाक  रंगे
 किः

 1081.  श्री  वंश  नारायण  सिंह  :
 (ख)  यदि  हां,  तो  इस  प्रयोजन  के  लिए  श्री  हुक्म  चन्द  कछवाय  :

 कितने  अनुदान  और  ऋण  को  मांग  की  गई  है;

 और  क्या  वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 ग)  सरकार  द्वारा  इस  बारे  में  क्‍या

 कार्यवाही  की  गई  है  ?  (क)  क्या  यह  सच  है  कि  सीमा-शुल्क
 विभाग  के  अधिकारियों  ने  मई,  970  के

 वित्त  मंत्रालय  में  राज्य  मंत्री  धी  विद्या.  उत्तराद्ध॑  में  बम्बई  में  जुह  तट  के  निकट  नावों  से
 चरण  शुक्ल):  (क)  से  (ग).  मध्य  प्रदेश  सरकार  लगभग  1,50  करोड़  रुपये  की  कीमत  की
 ने  यह  सूचित  किया  है  कि  राज्य  के  कुछ  भागों.  घड़ियां,  सोना  और  घड़ी  के  फोते  बरामद  किये;
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 (ख)  यदि  हां,  तो  इस  सम्बन्ध  में  कितने
 व्यक्तियों  को  गिरफ्तार  किया  गया  और
 सरकार  ने  उनके  विरुद्ध  क्‍या  कायंवाही  को;
 और

 (ग।  पकड़े  गये  माल  का  अन्तर्राष्ट्रीय
 मुद्रा  मूल्य  कितना  है  ?

 वित्त  मत्रालय  में  राज्य  मंत्री  (श्री  विद्या-
 चरण  शुक्ल  :  (क)  से  (ग).  22  मई,  970
 को  रात  को  राजस्व  गुप्तचर्या  निदेशालय  की
 बम्बई  यूनिट  के  अधिकारियों  ने  जुहू  कोली-
 बाड़ा  पर  दो  छोटी  नावों  (टनीज)  से  निम्न-
 लिखित  माल  पकड़ा  :

 बाजार  दर  पर  मूल्य  अन्तर्राष्ट्रीय  मुद्रा
 दर  पर  मूल्य

 रुपये  (लाखों  में)  रुपये  (लाखों  में)

 सोना  95  4l
 चडियां,  घड़ियों
 के  फीते  और
 चड़ियों  के  पुर्जे

 |
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 अभो  तक  कोई  गिरफ्तारी  नहीं  की  गई  है।

 चोरी  छिपी  लाई  गई  रेशम  तथा  विलास
 सामग्री  का  पकड़ा  जाना

 1082.  श्री  बंश  नारायण  सिह  :
 श्री  हुकमचन्द  कछवाय  :

 क्या  वित्त  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि;

 (क)  क्‍या  यह  सच  है  कि  मई  970  में
 बम्बई  के  तस्कर  व्यापार  विरोधी  दस्ते ने
 भारी  मात्रा  में  रेशम  तथा  विलास  सामग्री
 पकड़ो  थी;

 (ख)  यदि  हां,  तो  पकड़े  गये  माल  का
 मूल्य  कया  है  और  इस  संबंध  में  कितने  व्यक्ति
 गिरफ्तार  किये  गये  ओर  उनके  विरुद्ध  क्‍या
 कायंवाही  की  गई  ?
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 वित्त  मंत्रालय  में  राज्य  मंत्रो  (भी  विद्या
 चरण  शुवल):  (क)  तथा  (ख).  बम्बई  में  तस्कर
 ब्यापार  विरोधी  दस्ते  द्वारा  मई,  970  4
 निम्तालिखित्त  विल्‍्लास-वस्तुएं  पकड़ी  ययीं:-

 बस्तुए  मूल्य
 (लाख  रुपयों  में)

 संश्लिष्ट  धागा  और  कपड़े
 तथा  घातु-सूत्त  7

 घढ़ियां  28

 ब्लेड  3

 विविध  बस्वुए'  जिनमें  सौन्दर्प

 प्रसाघन,  मसाले,  ट्रांजिस्टर,
 टेप  रिकार्डर,  टेप,  फाउन्टेन

 पेन,  लेंस  आदि  शामिल  हैं  5

 चार  व्यक्ति  गिरफ्तार  किये  गये  थे।
 आगे  जांच  पड़ताल  जारी  है  ।

 सुअर  के  बालों  की  तस्करी
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 सूअर  के  बालों  की  तस्करी  के  बारे  में  30

 मार्च,  970  के  अतारांकित  प्रश्न  संख्या
 4498  के  उत्तर  के  संवंध  में  यह  बताने  की

 कृपा  करेंगे  कि  इस  संबंध  में  सरकार  द्वारा  की

 गई  कार्यवाही  में  अब  तक  कितनी  प्रगति

 हुई  है  ?

 वित्त  मंत्रालय  में  राज्य  मंत्री  (भी  विद्या
 चरण  शुक्ल)  :  जून  970  में  हुई  भारत-नेपाल
 ब्यापार  वार्ता  में  नेपाल  सरकार  का  ध्यान

 एक  बार  फिर  इस  तथ्य  की  ओर  दिलाया
 गया  था  कि  सूअर  के  बाल  तथा  अन्य  भारतीय

 माल,  नेपाल  होकर  तीसरे  देशों  को  चला

 जाता  है।  नेपाल  को  जाने  वाले  सूअर  के
 वालों  के  निर्यात  पर  निर्यात  ब्यापार  नियंत्रण
 के  अधीन  प्रतिबन्ध  लगाने  के  प्रश्न  की  भी
 सरकार  जांच  कर  रही  है।  जिस  अधिकारी  के
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 बारे  में  भ्रष्टाचार  का  संदेह  है  उसके  मामले

 में  उत्तर  प्रदेश  राज्य  पुलिस  का  खुपिया
 विभाग  जांच  पड़ताल  कर  रहा  है  क्‍योंकि  वह
 अधिकारी  राज्य  पुलिस  विभाग  का  है  |

 गोरखपुर  स्थित  उरवंक  कारखाने  में  श्रमिकों

 को  गोली  से  सार  डालना

 1086:  श्री  मोलहू  प्रसाद  :  क्‍या  ऐेट्रोलिय्स
 तथा  रसायन  ओर  खान  तथा  घातु  मंत्री  यह

 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  |  मई,  1970,  को

 प्रात:  6  बजे  मोरखपुर  स्थित  उवंरक  कारखाने

 के  श्रम  संघ  की  कार्यकारी  समिति  के  एक

 सदस्य  श्री  कस्तोसिह  की  पिस्तौल  की  गोली

 से  हत्या  कर  दी  गई  थी  ।

 (ख)  क्या  यह  भी  सच  कि  है  इस  हत्या

 का  एक  कारण  उपयुत  कारखाने  के  भ्रधि-

 कारियों  में  गटबन्दी  भी  थी;  और

 (न)  यदि  हां,  तो  इस  सम्बन्ध  4 झब  तक
 क्या  कार्यवाही  की  गई  है;  और  इस  मामले  में

 अन्तग्रस्त  व्यक्तियों  के  नाम,  पदनाम  तथा  पत्ते
 क्या  हैं  ?

 बेट्रो  लियम  तथा  रसायन  ओर  खान  तथा

 घातु  मंत्रालय  में  राज्य  मंत्री  श्व  दा०  रा०

 चन्‍्हाण)  :  (क!  जी  हां।  श्री  कस्तो्सिह  की  मृत्यु
 अम्स्यस्त्रों  द्वारा  चोटें  लगने  के  कारण  हुई  ny

 (ख)  जी  नहीं  ।

 ग)  प्रश्न  नहीं  उठता  ।

 Decline  in  the  Family  Planning  Campaign

 1087.  SHRI  N.  K.  SOMANI:
 SHRI  S.K.  TAPURIAH  :

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
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 HOUSING  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  state:

 (a)  whether  it  isa  fact  that  the  family
 planning  Campaign  is  on  the  decline  and
 has  particularly  slumped  in  1965-70  ;

 (b)  what  is  the  birth  rate  per  000
 in  view  of  the  authorities  to  be  achieved:
 and

 (०)  whether  legalising  abortion  is  con-
 sidered  to  be  the  best  method  to  combat
 the  menace  of  increasing  population  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,

 HOUSING  AND  URBAN  DEVELOP-
 MENT  (SHRI  B.  S.  MURTHY)  :  (a)  No.
 Both  awareness  and  acceptance  of  the
 Family  Planning  Programme  have  been
 increasing  from  year  to  year.  The  number
 of  acceptors  of  various  Family  Planning
 methods  like  I.U.C.D.  Sterilisation  and
 Conventional  Ccntraceptives  during  the
 last  four  years  was  as  follows  :—

 4966-67  2.26  millions
 1967-68  2.99  re
 1968-69.  3.I0  oe
 1969-70  3.5  miilions  (likely),

 (b)  The  objective  is  to  bring  down
 the  birth  rate  from  39  per  thousand  popu-
 lation  to  32  by  1973-74,  and  to  25  in
 another  5  to  7  years.

 ro}  No.

 Layout  and  Development  of  V.I.P.  Area
 in  New  Delbi

 1088,  SHRI  N.  K.  SOMANI:
 SHRI  S.  K.  TAPURIAH

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS.
 HOUSING  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  state  ‘

 (a)  whether  the  so-called  ‘V,I.P.
 area  comprising  of  the  residences  of  the
 top  brass  of  the  country  in  the  South  of
 Rajpath.  New  Delhi  and  around  it,  is
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 being  considered  for  fresh  lay-out  and
 development  ;  and

 (b)  if  so,  when  the  action  is  likely  to
 be  started  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINIS  RY  OF  HEALTH  A  ND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  (SHRI  PARIMAL  GHOSRH)  :  (a)
 Yes,  Sir.

 (b)  The  question  of  re-developing
 this  area  has  bezn  referred  to  an  Experts”
 Committee  set  up  on  the  22nd  May  1970,
 The  Committee  has  been  asked  to  complete
 tts  work  in  thre:  months.  Government
 will  consider  the  matter  further  after  the
 Committee's  report  has  been  received  and
 examined.

 Funds  Provided  by  Asia  Foundation  to
 Todian  Institute  of  Public  Administration

 1089.  SHRI  N.K.  SOMANI  :
 SHRI  5.  K.  TAPURIAH  :

 Will  the  Minister  of  FINANCE  be
 pleased  to  state  :

 (a)  whether  itis  बिल  that  the  Indian
 institute  of  Public  Administration  has
 accepted  funds  from  the  Asia  Foundation  ;
 and

 (b)  whether  itis  proper  for  such  an
 inte  rated  institute  to  accept  money  from
 a  foreign  Organisation  without  prior  per-
 tnission  of  Government  ?

 THE  MINISTER  OF  STATE  IN
 ‘HE  MINISTRY  OF  FINANCE  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  Yes
 Sir.  A  sum  of  Rs.  2,35,100  was  received
 from  Asia  Foundation  upto  June  66,
 after  which  no  money  has  been  received.

 (b)  Prior  permission  of  Government
 was  taken  by  the  Institute  for  accepting
 money  from  the  Asia  Foundation.
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 Family  Planning  Targets  ia  Fourth  Five
 Year  Pilar

 1090.  SHRI  N.  K.  SOMANI
 SHRI  K.  M.  KOUSHIK  :
 SHRI  R.  K.  AMIN:
 SHRI  D.  N.  DEB:
 SHRI  J.  MOHAMED  IMAM:

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  state  :

 (a)  the  details  of  the  Family  Planntng
 targets  in  the  Fourth  Five  Yeat  Plan  :

 (b)  the  details  of  doctors  required  for
 the  implementation  of  the  above
 Programme  ;

 {c)  the  availability  of  dectors  for  this
 purpose  and  whether  there  is  any  short-
 fall  in  the  requirements  of  doctors  ;  and

 (d)  whether  the  short-fall  of  doctors
 is  likely  te  affect  the  Family  Planning
 Programme  aad  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  (SHRI  B.S.  MURTHY):  (a)
 The  Family  Planning  targets  in  Fourth
 Five  Year  Plan  are  as  follows  :—

 Targets
 IUCD  insertions  6.6  million
 Sterilisations  5.0  oo
 Users  of  Conven-  24  oe

 tional  Contracep-  during  1969—
 tives.  70  raising

 upto  0.7
 million  dur-
 ing  973-74,

 (b)  and  (०).  As  against  the  present
 requirement  of  7700  doctors  for  rendering
 family  planning  services  about  3100
 doctors  are  in  position,  giving  a  short  fall
 of  4600  doctors.  Of  this,  3600  doctors  <r:
 short  in  the  rural  areas.

 (d)  The  short  fall  is  not  likely  to
 cause  any  serious  set  back  to  the  Family
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 Planning  Programme  as  a  number  of  meas-
 ures  have  been  adopted  to  overcome  this
 shortage  and  to  effectively  meet  the  needs
 of  the  programme  till  the  short  fall  is
 overcome.  Asthe  short  fall  is  mainly
 confined  to  lady  doctors,  mobile  services
 manned  by  the  available  lady  doctors
 have  been  extended  to  cover  wider  areas.
 The  following  steps  have  been  taken  by
 the  Government  of  India  to  overcome
 the  shortage  of  doctors,  including  lady
 doctors  :

 Gi)  The  number  of  Medical  Colleges
 in  the  country  amd  consequently
 their  admission  capacity  has  been
 increased.  At  present  there  are
 95  Medical  Colleges  with  the
 admission  capacity  of  1,500.  The
 number  of  medical  colleges  at  the
 end  of  Fourth  Plan  is  expected  to
 be  03  with  the  admission  capacity
 of  13,600.

 (ii  Stipends  of  Rs.  l00/-  p.m.  are
 offered  to  lady  medical  students  on
 the  condition  that  they  bond
 themselves  to  serve  the  Family
 Planning  Programme  for  a
 minimum  period  equivalent  to
 the  period  for  whicb  the  stipends
 are  paid  to  them  during  their
 medical  education.

 (iii)  A  Central  Family  Planning  Corps
 of  doctors  has  been  constituted
 with  attractive  emoluments  for
 setting  in  the  States  experiencing
 shortage  of  doctors  especially  in
 Tural  areas.

 (iv)  Steps  are  being  taken  to  provide
 residential  and  working  facilities
 and  other  incentives  to  attract
 doctors  to  work  in  the  rural
 areas.

 (v)  With  a  view  to  partially  off  setting
 the  shortage  of  doctors  in  the
 rural  areas,  Mobile  Service  Units
 have  been  set  up  in  all  districts
 for  carrying  the  services  to  the
 rural  areas  with  the  help  of  doctors
 in  the  urban  areas,

 (vi)  Special  service  camps  are  organi-
 sed  in  the  rural  areas  for  which
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 the  help  of  doctors  from  various
 medical  and  health  institutions  is
 obtained.

 (vii)  Co-operation  of  the  Private  Medical
 Practitioners,  including  practitio-
 ners  of  Homoeopathy  and  Indige-
 nous  systems  of  Medicine  wherever
 they  are  willing  to  supplement  the
 motivational  and  services  efforts
 for  Family  Planning  Programme,
 is  being  enlisted

 (viii)  For  IUCD  insertions,  experienced
 and  willing  nurses,  after  necessary
 training,  are  being  utilised  wher-

 ever  possible,  under  the  supervision
 of  the  doctors.

 Working  Conditions  in  Income  Tax  Office

 1091,  SHRI  SHRI  CHAND  GOYAL:
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  whether  it  is  fact  that  the  office
 equipment  and  amenities  available  to
 Income-tax  Officers  are  much  less  as
 compared  with  the  amenities  available  to
 the  officers  of  other  Cepartments  of
 Government  :  and

 (b)  whether  it  is  a  fact  that  there
 is  no  setting  accommodation  for  the  asses-
 sees  or  other  facilities  in  the  Income-tax
 offices  and  if  so,  whether  Government
 are  considering  some  measures  to  improve
 the  position  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 VIDYA  CHARAN  SHUKLA).  (a)  No
 Sir.  By  and  large,  the  Income  tax  Officers
 have  been  provided  with  office  equipment
 and  amenities  which  are  considered  reason-
 able  having  regard  to  the  need  for  obser-
 ving  economy  in  administrative  expendi-
 ture.

 (b)  Arrangements  for  sitting  accom-
 modation  and  other  facilities  for  Income-
 tax  assessees  exist  at  most  places.  The
 Department  has  been  expanding  in  strength
 and  suitable  additional  accommodation
 is  not  readily  available  at  some  places
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 so  that  the  facilities  already  provided  are
 considered  no  longer  adequate.  Efforts
 are  being  made  constantly  to  overcome
 these  diffculties.

 Recovery  of  loans  Advanced  by  Nationa-
 lised  Banks

 1092.  SHRI  SHRI  CHAND  GOYAL:
 Will  the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  the  amount  of  loans  advanced  to
 agriculture,  small  industry  and  unemployed
 engineers  by  the  nationalised  banks  since
 nationalisation  ;  and
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 (b)  the  steps  taken  or  measures
 adopted  to  ensure  the  recovery  of  loans  ?

 THE  MINISTER  OF  _  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  VIDYA  CHARAN  SHUKLA)
 (a)  Details  of  advances  granted  to  un-
 employed  engineers  are  not  separately
 available,  but  are  gencrally  included  in  the
 fiigures  of  loans  given  to  self  employed
 persons.  The  number  of  accouts  and
 amounts  of  advances  given  by  the  Nation-
 alised  Banks  to  agriculture  and  small  scale
 industries  and  self-employed  porsonn  out-
 standing  on  the  last  Friday  of  June,  4969
 (which  corresponds  roughly  to  the  date
 of  the  notionalisation  of  the  4  major
 Indian  banks)  and  last  Friday  of  May,
 970  (up  to  which  figures  are  available)
 are  given  below  :

 (Rs.  iu  lakhs)
 Advances  Outstanding  as  on  the  last

 Frinay  of

 June,  969  May,  970

 No,  of  Balance  No.  of  Balance
 Alcs.  outstanding  Ales.  outstanding

 L  Agriculture  (Dircct  39849  2696.0  343789  980.5
 assistance  to  farmers)

 2.  Small  Scale  industry  36301  4844.8  56234  20390.9
 3.  Self-employed  persons.  422  33.4  24950  565.7

 (b)  The  banks  satisfy  themselves  that
 the  borrower's  requirements  are  genuine
 and  that  they  will  be  in  a  position  to
 repay  the  dues  as  and  when  they  fall

 due.  The  banks  also  ensure  this  by
 frequent  visits  and  other  follow-up
 measures.  Besides  this,  the  banks  in  some
 cases  take  securities  such  as  hypothec-
 ation  of  the  standing  crop  or  machinerY
 and  mortagage  of  land  and  other  pro-
 perty  guarantees  of  third  party  etc.

 S.C.  and  S.T.  Employees  in  office  of
 Regional  Director,  Nationa]  Savings  Delhi

 1093.  SHRI  K.  M.  KOUSHIK  :  Will
 the  Minister  of  FINANCE  be  pleased  to
 state  :

 (a)  the  category-wise  number  of  emp-
 loyees  from  Class  IV  to  Gazetted  Officers
 working  in  the  office  of  the  Regional

 Director,  National  Savings,  Ministry  of
 Finance,  Kashmiri  Gate,  Delhi  and  the
 gumber  ef  the  employees  belonging  to
 the  Scheduled  Castes  and  Scheduled  Tribes
 separately  in  each  of  the  said  categories  ;

 (b)  whether  it  is  a  fact  that  adequate
 reservation  has  not  been  made  in  the  office

 of  the  Regional  Director,  National  Savings,
 Ministry  of  Finance,  Kashmiri  Gate,
 Delhi  for  the  Scheduled  Caste  and  Sche-
 duled  Tribe  candidates  in  pursuanee  of
 the  orders  of  the  Ministry  of  Home
 Affairs  ;

 (c)  whether  it  ia  also  a  fact  that  the  few
 employeees  from  such  categories  already
 working  there  have  not  been  promoted
 inspite  of  their  being  entitled  to  promotion
 for  the  last  several  yaars,  if  so,  the  reasons
 therefor  ;  and
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 (d)  the  time  by  which  their  reserve  qota
 will  be  filled  up  and  promotion  given  to
 those  who  are  entitled  to  it  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA)  :  (a):

 No.  of  employees  be-
 longing  to

 General  S.C.  S.T.

 Category

 Regional  Director,  ]
 National  Savings.

 PS.  to  Chairman,
 National  Savings

 Central  Advisory
 Board.

 Assistant  Regional  3
 Directors.

 Head  Clerk  ]
 District  Organisers  2  I
 Upper  Division  3  _—
 Clerks.
 Stenographer  ]

 Lower  Division  5  3
 Clerks

 Operator  l
 Driver

 Daftry  2
 Peons  9  2
 Watchman  तन  व

 (a)  Yes  Sir.  Defeciencies  exist  in  regard
 to  vacancies  of  District  Organiser,  Steno-
 grapher  and  Lower  Division  Clerk.  In
 963  a  post  of  District  Organiser  reserved
 Scheduled  Tribe  candidate  could  not  be
 filled  by  appointment  of  Scheduled  Tribe
 candidate  as  none  was  available  with  the
 Employment  Exchange  or  other  sources,
 The  post  was  filled  by  appointment  of
 a  Scheduled  Caste  didate.  This  reser-
 vation  was  carried  forward  but  again  in
 965  the  vacancy  was  filled  by  a  general
 candidate  on  compassionate  grounds.

 In  1964,  a  post  of  Lower  Divison  Clerk
 reserved  for  Scheduled  Tribe  candidate
 could  not  be  filled  by  appointment  of  a
 Scheduled  Tribe  candidate  as  none  was
 available  with  Employment  Exchange  or
 other  sources.  It  was  filled  by  appoint-
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 ment  of  candidate  not  belonging  to  a  Sche-
 duled  Tribe.

 In  1966,  a  post  of  Stenographer
 reserved  for  Scheduled  Caste  candidate
 Could  not  be  filled  by  appointment  of  a
 Scheduled  Caste  candidate  as  none  was
 available  with  the  Employment  Exchange.
 The  post  was,  therefore  filled  by  a
 non-scheduled  caste  candidate  as  it
 was  a  single  vacancy.  In  July,  970
 a  carried  forward  vacancy  of  964  of
 Lower  Divison  Clerk  was  filled  by  a  general
 candidate,  being  a  single  vacancy  on  that
 occasion.

 The  reservations  for  sheduled  Tribes
 and  Scheduled  Caste,  have  been  carried
 forward  and  will  be  filled  by  candidates
 belonging  to  these  communities.

 (०)  No  Sir.  Six  vacancies  which
 could  be  filled  by  promotion  occurred  in
 the  office  of  the  Regional  Director,
 National  Savings,  Delhi  since  1963,  Only
 three  vacancies  in  the  post  of Assistant
 Regional  Director,  were,  however,  filled
 by  promotion  and  remaining  three  by
 transfer.  Orders  regarding  reservation  for
 Scheduled  Caste/Scheduled  Tribe  candidates
 did  not  at  that  time  apply  to  posts  filled  by
 promotion.

 (d)  Vacancies  reserved  for  being  filled
 by  Scheduled  Caste  and  Scheduled  Tribe
 candidates  will  be  carried  forward  and  will
 be  filled  by  them  as  and  when  further  re-
 cruitment  is  made.

 International  Talks  held  in  Texas  on
 Prevention  of  Cancer

 1094,  SHRI  R.K.  BIRLA:  Will  the
 Minister  of  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  be
 pleased  to  state:

 (a)  whether  the  Government  are  aware
 of  a  week  of  International  talks  held  in
 Texas  in  May,  970  to  find  out  through
 panel  discussion  ways  and  means  to
 prevent  Cancer;

 (b)  If  so,  whether  India  was  represented
 at  the  talks,  and  ifso,the  names  of  th:
 representatives;
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 «c)  whether  there  was  no  representaion
 on  behalf  of  India;  and  if  so,  the  reasons
 therefor  ;

 (d)  whether  Government  have  called  for
 the  out-come  of  the  talks  on  various
 measures  to  prevent  this  disease;  if  so,  the
 details  thereof;  and

 (e)  the  steps  proposed  to  be  taken  to
 derive  benefit  out  of  these  talks  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  &  WORKS,  HOUSING  AND
 URBAN  DEVELOPMENT  (SHRI  B.  S.
 MURTHY):  (a)  Yes,  Sir.

 (b)  to  (०.  Since  India  is  not  a  member
 of  the  International  Union  against  Cancer,
 no  official  representative  from  India
 attended  the  talks,  However,  many  Indian
 Scientists  attended  the  Congress  represen-
 ting  their  Institutions.  They  will  no  doubt
 pursue  the  Research  Programmes  discussed
 at  the  Congress.

 The  Government  sponsored  Chitazanjan
 National  Cancer  Research  Centre,  Calcutta
 is  also  being  requested  to  obtain  the
 proceedings  for  taking  follow-up  action.

 Setting  up  of  Multi-purpose  Institutions

 1095.  SHRI  R.  K.  BIRLA:  Will  the
 Minister  of  FINANCE  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 under  the  consideration  of  Government  to
 set  up  multi-purpose  institutions  to  deal
 with  credit,  supply  and  marketing  to  make
 the  proposed  massive  rural  bank  branch
 expansion  programme  a  success;

 (b)  if  so,  the  details  thereof;  and

 (c)  by  what  time  and  in  which  States
 these  institutions  will  be  set  up  and  their
 number  in  each  State?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  No
 such  proposal  is  under  Government’s  consi-
 deration  at  present.

 (b)  and  (c).  Do  not  arise.
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 Underwritings  of  Unit  Trust  of  India  and
 Public  financial  Institations

 1096,  SHRI  E.  K.  NAYANAR}
 SHRI  P.  GOPALAN:
 SHRI  BHAGABAN  DAS:
 SHRI  MOHAMMAD  ISMAIL:
 SHRI  K.  RAMANI:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  more  than
 50  per  cent  of  the  underwritings  of  the
 Unit  Trust  of  India,  Industrial  Finance
 Corporation,  Industrial  Credit  and  Invest-
 ment  Corporation  of  India  and  Industrial
 Development  Bank  of  India  are  being
 invested  in  Monopoly  controlled  business;
 and

 (d)  if  so,  the  details  of  these  public
 financial  institutions  underwritings  thereof

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  and
 (b).  The  attsached  statement  gives  the
 figures  of  the  underwriting  agreed  to  by  the
 financial  institutions  referred  to  in  the
 question  and  the  amount  of  shares/deben-
 tures  actually  taken  up  by  them  in
 pursuance  of the  underwriting  commitments
 since  their  inception  upto  the  3lst  March,
 1970,  in  respect  of  issues  of  capital  made
 by  all  industrial  concerns  and  those  made
 by  the  industrial  concerns  comprised  in  the
 73  business  groups  listed  in  Appendix  Ii  of
 the  Report  of  the  Industrial  Licensing
 Policy  Inquiry  Committee.  It  will  be  seen
 that  in  the  case  of  Industrial  Development
 Bank  of  India  and  Industrial  Finance  Cor-
 poration  of  India,  such  assistance  worked
 out  to  less  than  50%  of  the  total  under-
 writing  assistance  granted  by  them  to  all
 the  industrial  concerns.  In  the  case  of
 Industrial  Credit  &  Investment  Corporation
 of  India,  the  percentages  are  slightly  in
 excess  of  50%.  In  the  case  of  Unit  Trust
 of  India  which  is  an  investment  institution,
 the  relevant  percentages  are  65.47%  for
 underwriting  assistance  sanctioned  and
 67.34%  for  shares/debentures  actually  taken
 up.
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 Alleged  Irregularities  in  Handling  of
 Surplus  Products  Exports  by

 Foreiga  Oil  Companies

 1097,  SHRI  E.  K.  NAYANAR  :
 SHRI  P.  RAMAMURTI:
 SHRI  8.  K.  MODAK:
 SHRI  VISWANATHA  MENON:
 SHRI  GANESH  GHOSH:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  AND  MINES  AND
 METALS  be  pleased  to  state:

 (a)  whether  many  irregularities  have
 come  to  light  in  the  handling  of surplus
 products  exports  by  the  foreign  oil
 companies  in  India;  and

 (b)  if  so,  the  steps  Government  propose
 to  take  to  remedy  the  situation?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICHLS,  AND  MINES  AND
 METALS  (SHRI  D.R.  CHAVAN)  :  (a)
 No.

 (b)  Does  not  arise.

 Dollar  Account  of  Mrs.  Leela  Menon
 in  a  Theran  Bank

 1098.  SHRI  E.K.  NAYANAR:
 SHRI  B.  K.  MODAK  :
 SHRI  SATYA  NARAIN

 SINGH  :
 SHRI  BHAGBAN  DAS  :
 SHRI  K.  M.  ABRAHAM  :

 Will  the  Minister  of  PETROLEUM
 ANDCHEMICALS  AND  MINES  AND
 METALS  be  pleased  to  state  :

 (a)  whether  it  isa  fact  that  the  Resi-
 dent  Representative  of  the  Hydro-Carbons
 (P)  Ltd.,  a  subsidairy  of  the  Oil  and
 Natural  Gas  Commission.  Mrs.  Leela
 Menon  is  having  a  dollar  account  in  a  pri-
 vate  Bank  in  Tehran  without  obtaining
 permission  from  Government  of  India  ;  if
 so,  the  details  thereof  ;

 )  whether  Government  have  insti-
 tuted  any  inquiry  into  this  affair  ;
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 (c)  if  so,  the  findings  and  the  action
 taken  thereupon  ;  and

 (d)  if  not,  the  reasons  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS,  AND  MINES  AND
 METALS  (SHRI  D.  R.  CHAVAN)  :  (a)
 The  Oil  and  Natural  Gas  Commission  have
 reported  that  they  are  not  aware  of  any
 dollar  account  maintained  by  Mrs.  Leela
 Menon  in  a  private  bank  before  or  after
 her  return  to  India.

 (b)  ५७  (9),  Do  not  arise.

 Underwritings  of  Public  Financial  Institutions

 1099,  SHRI  8.  K.  MODAK  :
 SHRI  VISWANATHAMENON;
 SHRI  P.  GOPALLAN  :
 SHRI  JYOTIRMOY  BASU  :
 SHRI  K.  RAMANI:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  under-
 writings  of  the  public  financial  institutions
 are  confined  to  only  a  few  States  in  India;
 and

 (b)  if  so,  a  State-wise  analysis  of  the
 institutional  underwriting  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 VIDYA  CHARAN  SHUKLA)  :  (a)  and
 (b).  statement  I  Laid  on  the  table  of  the
 house.  (Placed  in  Library  See  No.  LT-
 3823/70  gives  the  State-wise  figures  of
 underwriting  agreed  to  by  the  All  India
 Public  Sector  financial  institutiones  yiz.,  the
 Industrial  Development  Bank  of  India  and
 the  Industrial  Finance  Corporation  of  India
 and  the  amount  of  shares/debentures  actually
 taken  up  by  them  in  pursuance  of  the
 uuderwriting  commitment  since  their
 inception  up  to  30th  June,  1970,  in  respect
 of  issues  of  capital  made  by  the  industrial
 concerns.

 Statement  II  Laid  on  the  table  of  the
 house.  (Placed  in  Library  See  No.  LT
 3823/70  gives  similar  state-wise  figures  in



 455  Written  Answers

 respect  of  the  Industrial  Credit  and  Invest-
 ment  Corporation  of  India  Limited  which
 is  an  All  India  financial  institution
 established  in  the  private  sector,  since  its
 inception  upto  30-670.

 It  will  be  seen  from  these  statements
 that  the  underwriting  operations  of  these
 institutions  have  not  been  confined  to  a
 few  States  only  though  there  are  inter  State
 disparities  arising  out  of  the  fact  that
 industrial  activity  and  consequently  demand
 for  underwriting  varies  from  State  to
 State.

 Similar  figures  of  underwriting  assistance
 in  respect  of  the  Life  Insurance  Corporation
 of  India  and  the  Unit  Trust  of  India  are
 being  collected  and  will  be  laid  on  the  table
 of  the  House.

 Follow-up  Measures  Evolved  at  Meeting  of
 Custodians  of  Nationalised  Banks

 1100.  SHRI  P.  C.  ADICHAN  :
 SHRI  D.  AMAT  :

 Will  the  Minister  of  FINANCE  be
 pleased  to  state  :

 (a)  whether  a  meeting  of  the  Custodians
 of  44  Nationalised  Banks  was  called  on  the
 22nd  July,  1970;  and

 (b)  what  follow-up  measures  were
 evolved  at  the  meeting,  and  the  steps  being
 taken  to  implement  the  decisions  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  and
 (b).  Finance  Minister  called  a  meeting  of
 the  Custodians  of  the  fourteen  nationalised
 banks  and  the  Chairman  of  the  State  Bank
 of  India  on  22nd  July,  1970.  Ideas  were
 exchanged  on  several  important  aspects
 relating  to  the  working  of  the  public  sector
 banks,  in  particular,  deposit  mobilisation,
 lead  bank  scheme,  lending  to  weaker
 sections  of  society,  and  recruitment
 and  training.  The  role  of  banks  in
 providing  better  employment  opportunities
 and  maintaining  price  stability  also  came
 up  for  discussion.  Two  decisions  of  signi-
 ficance  were  taken  at  the  mecting.  It  was
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 decided  to  set  up  a  committee  to  examine
 the  question  of  streamlining  the  lending
 schemes  of  the  various  banks  and  evolve
 uniform  guidelines  in  the  matter.  Another
 committee  will  also  be  set  up  to  work
 out  the  details  of  a  scheme  for  giving  loans
 to  the  weaker  sections  of  the  society  at  a
 concessional  rate  of  interest  as  against
 stiffer  rates  in  respect  of  loans  to  the
 affluent  sections.  Action  to  set  up  the  two
 committees  is  being  taken  in  consultation
 with  the  Reserve  Bank  of  India.  Several
 other  suggestions  were  made  in  the  course
 of  deliberations  and  these  are  being
 examined  in  consultation  with  the  Reserve
 Bank  of  India.

 Establishment  of  Fertilizer  Plant  at  Mirzapur
 by  Birlas

 ‘1101.  SHRI  MANGALATHUMADAM
 SHRI  D.  AMAT  :
 SHRI  P.  VISWAMBHARAN  :

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  AND  MINES  AND
 METALS  be  pleased  to  state  :

 (a)  whether  it  isa  fact  that  Govern-
 ment  had  issued  a  Jetter  of  intent  to  the
 Birlas  for  establishment  of  a  fertilizer  plant
 at  Mirzapur;

 (b)  whether  this  letter  of  intent  was
 issued  during  the  period  when  Dutt
 Committee  was  investigating  into  the
 licences  given  to  Birlas  ;  and

 (०)  if  so,  the  actual  date  of  the  issue
 of  the  letter  of  intent  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS,  AND  MINES  AND
 METALS  (SHRI  0.  R.  CHAVAN)  :  (a)  to
 (c).  A  letter  of  intent  was  issued  to  M's.
 Hindustan  Aluminium  Corporation  Limited
 on  13-11-1967  for  the  establishment  of  a
 fertilizer  factory  at  Mirzapur.  In  the  letter
 of  intent  certain  conditions  were  laid  down
 which  were  to  be  fulfilled  before  an  Indus-
 trial  licence  for  the  project  could  be  consi-
 dered.  As  the  conditions  were  not  fulfilled
 within  a  reasonable  period,  Government
 informed  the  Company  in  June,  970  that
 the  letter  of  intent  granted  to  them  has
 been  treated  as  lapsed.
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 Conversion  of  Black  Money  into  White
 Money

 1102.  SHRI  SITARAM  KESRI  :  Will
 the  Minister  of  FINANCE  be  pleased  to
 State  :

 (a)  whether  it  is  a  fact  that  certain
 businessmen  in  possession  of  Black  Money
 have  been  converting  black  Money  into
 white  through  the  lottery  prizes;

 (0)  ifso,  whether  Government  have
 instituted  any  inquiry  into  this  affair;
 and

 (०)  If  so,  the  findings  thereof  ?

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  FINANCE  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  No
 case  of  conversion  of  black  money  into
 white  through  lottery  prizes  as  come  to
 the  notice  of  the  Government.  Cases  of
 attempted  conversion  of  unaccounted
 money  into  prize  money  won  in  cross-word
 puzzles  have,  however,  come  to  the  notice
 of  the  Government.

 (b)  Yes,  Sir.  Inquiries  in  respect  of
 cross-word  puzzles  are  in  progress.

 (०)  The  investigations  are  in  prog-
 ress.

 Discrimination  among  the  Employess  in
 Alipore  and  Bombay  Mints

 1103.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  FINANCE  be  pleased  to
 State  :

 (a)  whether  it  is  a  fact  that  Govern-
 ment  are  considering  the  issue  of  removing
 discrimination  among  the  employees  in
 Alipore  and  Bombay  Mints  in  regard  to
 their  benefits  and  privileges;

 (b)  if  so,  the  conclusion  arrived  at  and
 if  not,  the  reasons  for  it;

 (c)  whether  the  employees  of  Alipore
 Mint,  Calcutta  have  made  several  represen-
 tations  to  the  Government  as  regards  their
 grievances;  and
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 (9)  is  so,  the  steps  taken  there-
 about  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  and
 (b).  The  reference  is  presumably  to  the
 difference  in  the  rates  of  over-time  as  bet-
 ween  the  Aliporeand  Bombay  Mints  allowed
 to  certain  categories  of  non-industrial
 employees  for  work  beyond  48  hours  8
 week.  This  difference  has  arisen  due  to  the
 applicability  of  the  provisions  of  the
 Bombay  shops  and  Establishments  Act  to
 the  employees  of  the  Bombay  Mint  while
 there  are  no  such  provisions  in  the  corres-
 ponding  State  Legislation  of  West  Bengal.
 Any  attempt  at  uniformity  as  between  the
 Mints  only  would  not  be  a  practicable
 proposition  as  there  are  several  other
 Departments  of  Government  which  are  in
 a  similar  situation.

 (c)  and  (d),  A  statement  inthis  behalf
 was  laid  on  the  table  of  the  House  in  reply
 to  unstarred  Question  No.  7687  answered
 on  the  27th  April,  1970.

 Remission  of  Flood  Loans  given  to  People
 of  West  Bengal

 1104.  SHRISAMAR  GUHA  :  Will
 the  Minister  of  FINANCE  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  many  people
 of  the  flood  effected  areas  of  West  Bengal
 are  unable  to  repay  flood  loans;

 (b)  whether  Government
 are  conside-

 ring  the  question  of  remission  of  flood
 loans  in  case  of  those  people  who  are  unable
 to  repay  them;  and

 (c)  ifso,  the  steps  taken  by  Govern-
 ment;  and  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 VIDYA  CHARAN  SHUKLA)  :  @)  to
 (c).  The  Government  of  West  Bengal  have
 reported  that  there  is  no  separate  category
 uf  loans  called  ‘flood  loans’.  The  reference
 is  perhaps  to  loans  given  to  people  in  flood-
 affected  areas  for  various  purposes  such
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 as  agriculture,  purchase  of  cattle  and  ferti-
 lizers  etc.

 The  State  Government  are  not  consi-
 dering  any  proposal  for  the  general
 remission  of  loans  given  to  the  people  in
 the  flood-affected  areas.  Any  individual
 Tequests  for  such  remission  are  however
 dealt  with  the  appropriate  authorities.

 Loss  of  State  Revenue  in  West  Bengaf
 during  U.  F,  Rule

 1105,  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  FINANCE  be  pleased  tu
 state  :

 (a)  whether  industrial  disputes,  strikes,
 lock-out,  closure  on  the  one  hand  and
 forcible  seizure  of  paddyon  the  other
 during  United  Front  rule  in  West  Bengal
 caused  loss  of  State  revenue;

 (b)  if  so,  the  amount  of  financial  loss
 incurred  by  the  state;

 (c)  whether  deterioration  of  general
 Jaw  and  order  in  West  Bengal  during  the
 same  period  caused  increased  expenditure
 of  the  State;

 (d)  if  so,  the  amount  thereof  ;  and

 (e)  other  causes  for  loss  of  revenue  of
 the  State  during  last  U.  F.  rule  and  the
 amount  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 VIDYA  CHARAN  SHUKLA)  (a)  to  (e).
 the  information  is  being  collected  and  will
 be  laid  on  the  table  of  the  House.

 Action  against  Officers  of  I.  O.  C.  for
 failure  to  verify  invoices  while  making
 Payments  to  Suppliers  of  Barrels  at  Bombay

 and  Calcutta

 1106,  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND
 METALS  be  pleased  to  refer  to  the  reply
 given  starred  question  No.  58  on  the  2nd
 March,  970  and  State  ;
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 (a)  the  steps  taken  or  proposed  to  be
 taken  against  Hind  Galvanising  and  Engi-
 neering  Co.  (P)  Ltd.,  by  the  Indian  Oil
 Corporation  follow  up  the  structures  a3
 recommended  by  the  Estimates  Committee
 in  their  Eighty-sixth  Report  against  the
 former  which  according  to  the  findings  of
 the  Committee,  deceived  Government  to
 the  tune  of  several  lakhs  of  rupees  ;

 (b)  whether  in  compliance  with  the
 recommendations  of  the  Estimates-
 Committee  in  their  Eighty-sixth  Report,
 Government  have  taken  steps  against  offi-
 cers  of  Accounts  and  Finance  Department
 and  other  officers  involved  for  making  pay-
 ments  to  suppliers  of  barrels  at  Bombay
 and  Calcutta  without  verification  of
 invoices  as  stipulated  in  Purchase  Orders
 against  Tender  No.  OP--/Ten-7/65;

 (c)  if  so,  the  details  thereof  ;  and

 (d)  if  not,  the  reason  thereof  ?

 THE  MINISTER  OF  STATE  IN  THB
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES,  AND
 METALS  (SHRI  0.  R.  CHAVAN)  :  (a)
 The  I.0.C  has  already  initiated  legal  pro-
 ceedings  against  Hind  Galvanising  and
 Engineering  Co.(P)  Ltd.in  the  High
 court  at  Bombay.  The  matter  is  sabjudice.

 (०)  to  (d).  The  matter  is  under  consi
 deration.

 Scarcity  of  Kerosene  Oil  in  North  Bihar

 ‘1107.  SHRI  BHOGENDORA  JHA  :
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND
 METALS  be  pleased  to  refer  tothe  reply
 given  to  unstarred  question  No.l0020  on
 the  8th  May,  1970  and  state:

 (a)  whether  the  joint  working  out  of
 the  proposal  for  shifting  loading  operations
 to  an  alternative  site  in  the  Garhara  yard
 has  since  been  completed;

 (b)  if  so  the  result  thereof;

 (c)  whether  the  information  regarding
 the  latest  supply  of  kerosine  oil  in  North



 6i.  =  Written  Answers

 Bihar  has  since  been  collected  and  the
 causes  for  incurring  de  murrage  and  demand
 for  suspending  supplies  ascertained;
 and

 (9)  if  so,  the  details  there  of,  including
 the  names  of  parties  demanding  sus-
 pension  ?

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS,  AND  MINES  AND
 METALS  (SHRI  D.  R.  CHAVAN)
 (8)  and  (b).  while  no  final  decision  has  been
 taken,  it  is  tentatively  proposed  to  shift  the
 loading  operations  from  Garhara  yard  to
 Barauni  Refinery  by  the  end  of  this  year.

 (c)  and  (d).  After  a  recent  discussion
 with  the  state  Government  the  I.  C.  0.  has
 informed  that  there  were  no  reports  of

 shortages  of  kerosene  during  May  and  June,
 1970.  The  accumulation  of  stocks  with  some
 of  the  dealers  during  March  and  April

 was  the  combined  result  of  local  regulations,
 punching  of  receipts  and  some  over-despatch
 of  the  product  in  anticipation  of  demands
 materialising.  The  names  of  the  parties
 who  req  d  for  pension  of  supplies
 are  not  readily  available.

 Enquiry  into  conduct  of  Officers
 fnvolved  in  smuggling  racket

 ‘1108,  SHRI  BHOGENDAR  JHA:
 SHRI  RAM  KISHAN  GUPTA:

 Will  the  Minister  of  FINANCE  be
 pleased  to  refer  to  the  reply  given  to  Un-
 starred  Question  No.  0094  on  the  I8th
 May,  970  and  state:

 (a)  whether  the  inquiry  into  the  conduct
 of  Officers  alleged  to  be  involved  in  the
 smuggling  racket  has  since  been  completed;

 (b)  if  so,  the  action  taken  thereon;  and

 (०)  if  not,  the  causes  for  the  delay?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 VIDYA  CHARAN  SHUKLA)  :  (a)  to  (c).
 The  Director  General  of  Revenue  Intellig-
 ence  and  Investigation,  who  was  asked
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 to  enquire  into  this  Officer’s  association
 with  a  foreign  national,  and  his  alleged
 involvement  in  a  smugzling  racket,  has,
 on  completion  of  the  cnquiry,  submitted
 areporton  20th  July,  1970.  This  report
 is  under  examination  of  the  Government.

 be: Memorand  bmitted  by
 of  Parliament  regarding  grievances  of
 Employees  of  Silver  Refinery,  Calcutta

 1109,  SHRI  D.N.  PATODIA:  Will
 the  Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  some
 Members  of  Parliament  submitted  a  memor-
 andum  to  the  Prime  Minister  who  was  then
 holding  the  charge  of  the  Ministry  in
 regard  to  the  grievances  of  the  employees
 of  the  Silvers  Refinery,  Calcutta;

 (b)  whether  the  Prime  Minister  has
 assured  a  deputation  of  the  employees’
 representatives  of  the  refinery  |  May,
 970  that  the  difficulties  will  be  considered
 sympathetically  ;

 (©)  if  so,  the  details  of  the  memor-
 andum  of  the  Members  of  Parliament  and
 the  grievances  of  the  employees;  and

 (d)  what  action  has  been  taken  by
 Government  to  redress  their  difficulties?

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA)  :  (a)  to  (d).
 A  member  of  Parliament  led
 adeputation  of  the  representatives  of
 the  workers  of  the  Silver  Refinery  to  the
 Prime  Minister  in  May,  1970.  A  copy  of
 the  Memorandum  presented  by  the  emp-
 loyees  of  the  Refinery  to  the  Prime
 Minister  in  September.  1969.  at  Calcutta
 was  handed  over  to  her.  The  demands
 included  in  this  Memorandum  were:

 (i)  that  the  employees  of  Silver  Refin-
 ery  should  be  made  permanent;  and

 (li)  that  the  Refinery  should  be  con-
 verted  into  a  copper  refinery.

 It  was  explained  to  ‘the  deputationists
 that  the  conversion  of  the  Refinery  into
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 a  copper  refinery  would  not  be  economi-
 cally  feasible.  The  feasibility  of  setting
 up  a  secondary  refinery  within  the  Alipore
 Mint  promises  for  further  refining  the
 Silver  produced  in  the  present  Refinery  fs
 under  examination.  If  this  materialises,  it
 will  be  possible  to  absorb  in  it  a  part  of
 the  labour  force  of  the  present  Refinery,
 after  its  closure.  Certain  proportions  of
 the  vacancies  arising  in  the  Aliprore  Mint
 are  being  kept  unfilled  with  a  view  to
 accommodating  the  employees  of  the
 Refinery  to  the  extent  possible  when  they
 would  be  rendered  surplus.  In  view  of
 these  possibilities,  the  question  of  making
 a  relaxation  of  the  rules  for  creating  some
 Permanent  posts  and  granting  permanency
 to  the  Refinery  employees  is  being
 Ox

 Alleged  plot  to  commit  fraud  on  an
 Indian  Bank  in  London

 1110,  SHRI  9.  N.  PATODIA:  Will
 the  Minister  of  FINANCE  be  pleased  to
 state:

 (8)  whether  Government's  attention  has
 been  drawn  to  the  news  items  in  “Patriot”
 dated  the  22nd  May,  970  that  Shri  H.  V.
 Kamath,  ex-M.P.  had  passed  on  the  in-
 formation  regading  alleged  plot  to  comm-
 it  fraud  on  an  Indian  Bank  in  London  rece-
 ived  by  him,  to  an  officer  in  the  Ministry
 of  Finance  and  also  to  C,  8.  L.;

 (0)  if  so,  the  text  of  the  information
 given  by  Shri  Kamath;

 (c)  the  dates  of  his  letters  to  those  two
 officers;  and

 (d)  the  action  taken  by  the  respective
 officials  and  the  details  thereof  ?

 THE  MINISTER  OF  STATE  वर  THE
 MINISTRY  OF  FINANCE  (SHRI
 VIDYA  CHARAN  SHUKLA)
 (a)  to  (d).  Government  has  seen  the
 news  item  referred  to.  According  to  the
 information  given  by  0.  B.  I.,  no  officer  of
 that  Department  received  any  communi-
 cation  from  Shri  H.  V.  Kamath.  Govern-
 ment  is  also  not  aware  of  any  Officer  in
 the  Ministry  of  Finance  having  received
 such  a  communication.
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 Development  Banks

 WL  SHRI  D.  N.  PATODIA:  Will
 the  Minister  of  FINANCE  be  pleased  to
 State;

 (a)  whether  Government  have  considered
 the  desirability  of  founding  D  Fment
 Banks  by  posting  the  compensation  money
 that  has  to  be  given  to  the  shareholders  of
 the  nationalised  banks  with  their  consent;

 (0)  if  so,  the  details  of  proposal  made;
 and

 (c)  the  reaction  of  Government  in  this
 Tegard  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA)  :  (a)  to  (c).  Under
 the  Banking  Companies  (Acquisition  and
 Transfer  of  Undertakings)  Act,  1970,
 compensation  was  to  be  paic  by  the
 Central  Government  to  the  4  erstwhile
 banking  companies  whose  undertakings
 were  acquired  and  transferred  to  the  corre-
 sponding  new  banks  constituted  under  the
 Act,  and  not  to  the  shareholders  of  those
 companies.

 Compensation  payable  in  accordance
 with  the  option  exercised  by  each  of  the
 4  Banking  companies  has  been  paid
 to  each  of  the  companies  concerned
 within  the  time  limit  laid  down  in
 the  law  and  in  accordance  with  the
 Procedure  presscribed  therein.  As  these
 are  companies  incorporated  under  the
 Companies  Act,  956  the  shareholders  are
 competent,  in  law,  to  decide  the  manner
 in  which  the  compensation  received  by  the
 respective  banking  companies  should  be
 utilised.

 Government  are  aware  that  some  of  the
 erstwhile  banking  companies  have  been
 considering  the  possibility  of  setting  up
 Development  Banks  with  the  help  of  the
 compensation  money  paid  to  them.Govern-
 ment  have,  however,  taken  no  definite
 view  on  the  matter  yet,

 Payment  of  Compensation  for  Land
 Acquired  for  construction  of  Barauni

 Fertilizer  Project
 4I2.  SHRI  P.  GOPALAN  ¢

 SHRI  JYOTIRMOY  BASU  be
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 SHRI  BHAGABAN  DAS:
 SHRI  C.  K.  CHAKRAPANI:
 SHRI  K.  RAMANI:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  AND  MINES  AND
 METALS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  due  comp-
 ensation  had  not  been  given  to  the  villagers
 near  Barauni  Fertilizer  Project  when  their
 lands  had  been  acquired  by  Government
 for  the  construction  of  the  project;

 (b)  if  so,  the  reasons  thereof  ;

 (c)  whether  Government  would  sympa-
 thetically  would  take  into  consideration  the
 pathetic  grievances  of  the  villagers  that
 reasonable  compensation  should  be  given
 to  them  for  their  lands;  and

 (d)  If  so,  when  decision  in  this  respect
 is  likely  to  be  taken  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS,  AND  MINES  AND
 METALS  (SHRI  D.  R.  CHAVAN):

 (a)  It  is  not  a  fact  that  due  compensat-
 ion  has  not  been  given  to  the  villagers  for
 their  land  acquired  for  the  fertilizer  project.

 fact  the  amount  of  compensation  fixed
 yy  the  District  Magistrate  under  the  Land
 Acquisition  Act  was  substan  tially  increased
 by  the  State  Government  and  this  was
 accepted  by  the  Fertilizer  Corporation  of
 India.  As  was  decided  by  the  State  Govern-
 ment  the  amount  of  compensation  was
 deposited  by  the  FCI  in  the  local  treasury.

 (०)  to  (9).  Do  not  arise,

 Victims  of  Jaundice  and  other  Disease
 in  Tripura

 1113.  SHRI  KIRIT  BIKRAM  DEB
 BURMAN :  Will  the  Minister  of  HEALTH
 AND  FAMILY  PLANNING  AND
 WORKS,  HOUSING  AND  URBAN
 DEVELOPMENT  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  large  area
 of  Tripura,  particularly  Dharmanagar
 town,  Radhapur,  Lalchara,  Panisagar,
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 Chandrapur,  Padmapur,  Utakali,  Sanichar,
 Ragna,  Halfiong  and  other  villages,  suffer
 from  acute  water  scarcity,  including
 drinking  water  scarcity,  year  after  year
 and  these  areas  are  as  a  result  victims  of
 jaundice  and  other  diseases  in  epidemic
 form  ;

 (b)  if  so,  the  precise  Government’s
 assessment  about  the  extent  of  drinking
 water  scarcity  in  Tripura,  indicating  the
 names  of  affected  villages  and  towns  and
 their  population  ;  and

 (c)  the  details  of  the  schemes,  if  any
 for  providing  drinking  water  facilities  in
 these  areas  and  the  financial  provisions
 made  therefor  during  the  1969-70  ?

 MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI B.S.  MURTHY)  :  (a)  to  (c).  Information
 is  awaited  from  the  Government  of  Tripura
 and  will  be  laid  on  the  Table  of  the  Sabha
 when  received.

 Proportion  of  Hospital  beds  to
 Popolation  ia  Tripura

 i!4.  SHRI  KIRIT  BIKRAM  DEB
 BURMAN  :  Will  the  Minister  of
 HEALTH  AND  FAMILY  PLANNING
 AND  WORKS,  HOUSING  AND  URBAN
 DEVELOPMENT  be  pleased  to  state  :

 (a)  ihe  number  of  Hospital-beds,  per
 thousand  population  in  Tripura  at  present
 and  how  it  compares  with  corresponding
 position  in  other  States/Union  Territories;
 and

 (b)  how  far  these  figures  are  likely
 to  come  to  All-India  level  by  the  end  of
 the  Fourth  Five  Year  plan  ?

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP.
 MENT  (SHRI  B.S.  MURTHY):  (a)
 According  tothe  information  available,
 the  bed  population  ratio  in  Tripura  was

 0.50  per  thousand  population  in  the  yeag
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 1968-69.  which  compared  well  with  the  all-
 India  average  of  0.49  per  thousand.  A
 statement  showing  bed  population  ratio
 in  the  States/Union  Territories  in  the  year
 968-€9  is  attached.

 (b)  The  total  bed  strength  in  the
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 Union  Territory  of  Tripura  is  expected
 to  be  444  by  the  end  of  the  Fourth
 Five  Year  Plan  which  will  give  a  ratio
 of  0.72  bed  per  thousand  population.
 This  will  be  well  above  the  national  aver-
 age  anticipated  at  the  end  of  the  Fourth
 Plan  period.

 STATEMENT
 Name  of  State  Government/Union  Territory  Bed-Population  Ratio  per  000

 Population  during  1968-69
 de  Andhra  Pradesh
 2.  Assam
 3  Bihar
 4  Gujarat
 5S.  Jammu  &  Kashmir
 6.  Kerala
 7.  Madhya  Pradesh
 8.  Tamil  Nadu
 9.  Maharashtra

 10.  Mysore
 li,  Nagaland
 12,  Orissa
 13.  Punjab
 14,  Rajasthan
 15.  Uttar  Pradesh
 16,  West  Bangal
 VA  Haryana
 18,  Andaman  &  Nicobar  Islands
 19.  Delhi
 20.  Himachal  Pradesh
 2i.  Manipur
 22.  Pondicherry
 23.  Tripura
 24,  Laccadives,  Minicoy  &  Amindivi  Islands
 25.  Goa,  Oaman  &  Diu
 26.  N.E.F.A.
 27,  Chandigarh
 28.  Dadra  &  Nagar  Haveli

 0.45
 0.44
 0,26
 0.43
 .00

 0.92
 0.38
 0.70
 0.68
 0.85
 2.23
 0.38
 0.77
 0.5i
 0.39
 0.90
 0.56
 5.73
 2.50
 .08
 0.88
 3.00
 0.50
 4.44
 2.80
 2.8]
 .00
 0.62

 World  Bank’s  Roport  on  Indian  Economy

 2ii5.  DR.  RANEN  SEN  :
 SHRI  ISHAQ  SAMBHALI  :
 SHR]  YOGENDRA

 SHARMA:
 SHRI  INDRAJIT  GUPTA:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  World  Bank  in  its
 report  on  Indian  Economy  prepared  for

 the  use  of  Aid  India  Consortium’s
 members  had  taken  exception  to  the  system
 of  cash  subsidy  for  exports  and  criticised
 the  excessive  zeal  for  import  substitution
 and

 (b)  ifso,  Government’s  reaction  there
 to  ?

 THE  MINISTER  OF  STATE  IN  THB
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA):  (a)  The  report
 referred  to  and  similar  reports  in  general
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 are  treated  by  the  World  Bank  as  ‘Rest-
 ricted’  documents  which  are  not  to  be
 published,  nor  quoted  as_  representing
 World  Bank’s  views.  It  is  therefore  not
 possible  to  answer  questions  on  the  contents
 of  the  report.

 (b)  Government  considers  that  the
 measures  that  they  are  adopting  for  export
 promotion  and  import  substitution  are
 desirable  and  necessary.

 Nomination  of  Directors  of  Interim  Boards
 for  Nationalised  Banks

 1116.  SHRI  MADHU  LIMAYE  :
 SHRI  B.  K.  DASCHOW-

 DHRY  :
 SHRI  5.  M.  BANERJEE  :

 Will  the  Minister  of  FINANCE  be
 pleased  to  state  ;

 (a)  whether  Government  have
 finalised  the  scheme  which  they  are
 required  to  formulate  in  terms  of  the  Bank
 Nationalisation  Act;

 (b)  when  it  will  be  placed  before
 Parliament  ;

 (©)  when  will  the  Interim  Boards  of
 Directors  by  nominated  ;

 (d)  whether  any  scheme  has  been
 evolved  for  electing  the  rerpesentatives  of
 the  bank  employees  depositors,  farmers,
 artisans,  etc.,on  the  final  Board  of  Direc-
 tors  of  the  nationalised  banks  ;  and

 (e)  if  not,  the  reasons  for  the  delay  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA)  :  (a)  and  (b).  The
 scheme  required  to  be  framed  under  Sec-
 tion  9  of  the  Banking  Companies  (Acquisi-
 tion  and  Transfer  of  Undertakings)  Act,
 970  is  being  finalised  in  consultation  with
 the  Reserve  Bank  of  India  and  will  be
 Placed  before  the  Parliament  as  soon  as
 Possible.

 (c)  The  first  Boards  of  Directors  for
 the  fourteen  nationalised  banks  were
 constituted  on  I8th  July,  1970,
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 (9)  and  (e).  Under  Section  9(3)  of  the
 above  Act,  such  representatives  are  to  be
 included  in  the  Boards  of  Directors  to  be
 constituted  under  the  scheme  details  of
 which  are  now  being  finalised.

 Slow  progress  in  completion  of  Organic
 Chemicals  project  at  Panvel  in

 Maharashtra

 Wiz,  SHRI  MADHU  LIMAYE  :  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND
 METALS  be  pleased  to  state  :

 (a)  whether  Government  have  received
 any  complaints  about  the  slow  progress
 of  the  Organic  Chemicals  project  at
 Panvel  in  Maharashtra  State;

 (b)  when  the  project  will  go  into  pros
 duction;  and

 (c)  the  reasons  fog  the  delay  in  the
 completion  of  the  project  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND
 METALS  (SHRI  0.  R.  CHAVAN)  :  (a)Yes.

 (b)  The  first  plant  viz.  Acetanilide  has
 already  commenced  production,  while
 Sulphuric  Acid,  Mataminophenol,  Aniline,
 Hydrogen  and  BHC  Plants  are  expected  to
 be  commissioned  this  year.

 (c)  Delays  took  place  in  finalizing  nego-
 tiations  for  purchase  of  processes  and  plant
 and  equipment  not  avallablein  the  country
 satisfactorily  and  then  in  financing  agree-
 ments  to  cover  the  foreign  exchange
 requirements.

 Permission  to  Manufacture  Synthetic
 Rubber  at  Koyali  Refinery

 118,  SHRI  MADHU  LIMAYE :  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND
 METALS  be  pleased  to  state:

 (a)  in  view  of  inefficient  management
 by  M/s.  Kilachand  Devchand  &  Co.  of  the
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 synthetic  plant,  whether  Government  will
 see  to  it  that  no  private  party  is  allowed  to
 manufacture  synthetic  rubber  at  Koyali
 Rofinery;  and

 (b)  the  progress  made  so  far  at  plants
 at  Koyali  and  Barauni  (Bihar)  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  MINES  AND  MBEATLS
 (SHRI  BHANU  PRAKASH  SINGH)  :
 (a)  and  (bj).  The  Government  have
 decided  to  estabtish  the  next  synthetic
 rubber  unit  in  the  public  seetor,  provided
 the  economics  for  this  is  worked  out  satis-
 factorily.  In  order  to  assess  the  future
 requirements  of  the  types  of  synthetic
 rubbers  and  their  applications,  and  also
 to  estimate  the  cost  for  setting  up  the
 required  facilities  a  feasibility  stady  has
 already  been  undertaken.  The  Draft  Report
 has  been  examined  and  the  final  report  is
 expected  shortly,  Facilitics  for  the  manufa-
 cture  of  synthetic  rubber  will  be  set  up  by
 the  Indian  Petrochemical  Corporation  as  a
 down-stream  unit  to  the  Gujarat  Naphtha
 Cracker.  The  Fourth  Plan  contains  provi-
 sion  for  the  erection  of  a  synthetic  rubber
 plant.  There  is  no  proposal  to  set  up  a
 synthetic  rubber  plant  at  Barauni  during
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 भारत  पर  विदेशी  ऋण  को  बकाया  राशि

 l9,  श्री  मोठालाल  मोना  :  क्या  वित्त
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  पहली  अप्रेल,  970  को  भारत
 सरकार  पर  विदेशी  ऋण  की  कुल  कितनी
 राशि  बकाया  थी;

 (ख)  वर्ष  1968-69  श्र  1969-70
 में  सरकार  ने  प्रत्येक  देश  को  कितना-कितन
 ऋण  तथा  ब्याज  अदा  किया  है;  ओर

 (ग)  वर्ष  1970-71  में  कितना  विदेशी
 ऋण  अदा  किया  जायेगा  ?

 वित्त  मंत्रालय  में  राज्य  मंत्री  (श्री  'विद्या
 चरण  शुक्ल)  :  (क)  |  अप्रेल,  970  को  भारत
 सरकार  पर  बकाया  बिदेशी  ऋणों  को  कुल
 रकम  6683.3  करोड़  रुपये  थी  1

 (ख)  एक  विवरण  संलग्न  है
 (१)  1970-71  में  भारत  सरकार

 द्वारा  विदेशी  ऋण  के  मूलघन  की  वापदाी  के
 रूप  में  85.77  करोड़  रुपये  की  रकम  अदा
 किये  जाने  की  सम्मावना  है।  अनुमान  है  कि
 इस  अवधि  में  ब्याज  के  रूप  में  165,54

 the  Fourth  Plan.  करोड़  रुपये  की  अदाययी  की  जायगी।

 विवरण  (करोड़  र्फ्यों  झें)

 देश/स्नोत  1968-69  में  की  गयी  1969-70  में  की  गयी
 अदायगियां  अदायगियां

 मूलघन  मूलधन  ब्याज

 (क)  बिदेशी  मुद्रा  में  चुकाये  जाने  वाठे  ऋण
 l,  आरस्ट्रिया  0.66  0.49  0.8  0.46
 2.  बेल्जियम  _—  0.08  0.2
 3.  कनाठझा  0.5]  2.34  L.7]  2.75
 4,  डेनमाके  जज  0.06  0.07
 5.  मेन  संघीय  गणराज्य  27.94  18,28  25.83  9.48
 6.  फ्रांस  0.80  0.36  0,89  0.57
 7.  इटली  0.03  0.03
 8,  जापान  1,39,  2.75  3.57  4.40
 9.  नीदरलेप्ड  0.93  .05

 10.  स्वीडन  न+  0.0  0.09
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 देश/ख्रोत  1968-69  में  की  गयी  1969-70  में  की  गयी

 अदायगियाँ  अदायगियां

 मूलघन  ब्याज  मूलघन  ब्याज

 Il,  स्विट्जरलैण्ड  0.75  1,32  .73  .37
 12,  ब्रिटेन  23  14  14,58  24  83  3  .37
 13,  संयुक्त  राज्य  अमेरिका  22,  35  19,79  21,83  22,98
 14,  कुवेत  4.34  0.88  4,34  0.67
 IS,  बहरीन  0.7  0.97  0.7  0,22
 16,  कतार  3,52  0.42  0.94  0.5
 l7,  आनन्‍्तर्राष्ट्रीय  विकास  8.74  14,54  9,87  i4  .83

 ओर  पुननिर्माण  बेक
 I8.  अन्तर्राष्ट्रीय  विकास.  4,65  —_—  5.53

 संघ

 जोड़-क  :  विदेशी  मुद्रा  में.  94,  85  9]  ,83  97.0  98.50

 चुकाये  जाने  वाले  ऋण

 (ख)  वस्तुओं  के  निर्यात  हारा  चुकाये  जाने  बाले  ऋण
 l,  चेकोस्लोवाकिया  4.57  11S  5,004.99  .3]
 2.  पोलैंड  1,90  0.67  1,891.90  0.45
 3.  सोवियत  समाजवादी  40,58  0.8  49,3650.35  9.99

 जनतंत्र  संघ
 4,  यूगोस्लाविया  2.12  0.58  3463,46  0.55

 स्ोड़-  ख-  वस्तुओं  के.  49,17  12,58,  59,7160.70  12,30
 निर्यात  द्वारा  चुकाये
 जाने  वाले  ऋण

 (ग)  रुषयों  में  शुकाये  जाने  वाले  ऋण
 l.  dane  0.5  0.0l  0.5  0,04
 2.  संयुक्त  राज्य  अमेरिका
 (i)  पी.  एल.  480  के

 ऋण  से  भिन्न  ऋण  2.46  10,88  2i.2I  11.59

 (ii)  पी.  एल,  480  के

 रुपया-ऋण  2.04  30.78  3.6  32.83

 जोड़-ग-रुपयों  में  चुकाये  23.65  4I.67  24,52  44,46
 जाने  वाले  ऋण

 कुलजोड़  :  67.67  146.08,  182,28  55.26
 (=)+(@)+(a)
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 टिप्पणी:-(1)  ऊपर  दिये  गये  आँकड़े  और  उत्तर  में  दिये  गये  आँकड़े  रुपये  के  मौजूदा  सम-मूल्य
 के  अनुसार  दिये  गये  हैं,  चाहे  ऋणों  के  लिये  जाने  और  चुकाये  जाने  की
 तारीख  कुछ  भी  क्‍यों  न  हो,  छेकिन  ब्याज  के  मामले  में  ऐसा  नही  है,  उसके
 बारे  में  जो  आँकड़े  दिये  गये  है  वे  समय-समय  पर  अदा  की  गयी  ब्याज
 की  वास्तविक  रकमों  के  हैं  ।  वे  सबसे  हाल  में  उपलब्ध  सूचनाओं  पर
 आधारित  हैं  ।

 (2)  ऋण-परिमोधन  सम्बन्धी  अंदायगीयों  को  किस्तों  के  स्थागित  किये  जाने  अथवा
 उनकी  रकमों  में  कमी  किये  जाने  के  रूप  में,  ऋण  परिशोधन  सम्बन्धी  जो

 राहत  प्राप्त  हुई  है,  उसे,  हिसाब  में  ले  लिया  गया  है  ।

 सरकारो  कमंचारियों  तथा  अधिकारियों  को
 पांच  टाईप  के  क्वार्टरों  का  विया  जाना

 1120,  श्रीराम  सेवक  यादव  :  क्या  स्वास्थ्य
 तथा  परिवार  नियोजन  ओर  निर्माण,  आवास
 तथा  नगरीय  विकास  मंत्री  यह  बताने  को
 कृपा  करेंगे  कि  :

 (क)  पांच  टाईप  के  क्वाटरों  के
 प्राथमिकता  के  आधार  पर  आवंटन  की  पृथक-
 पृथक  स्थिति  क्‍या  है  ;

 (ख)  पिछले  तोन  वर्षों  में,  अलग-अलग
 पाँचों  टाईप  के  कितने-कितने  क्वार्टर  मलाट
 किये  गये  ;

 (ग)  उनमें  से  प्रत्येक  टाईप  के  कितने-
 कितने  क्वार्टर  बारी  के  बिना  अलाट  किये  गये
 तथा  ऐसा  किस  आधार  पर  किया  गया  ;

 (घ)  पिछले  तीन  वर्षो  में  उन  लोगों  की
 संख्या  की,  जिनको  क्वार्टर  दिये  जाने  हैं,  कम
 करने  के  मामले  में  कितनी  प्रगति  हुई  है;  और

 (ड)  सभी  कमंचारियों  तथा  अधिकारियों
 को  कब  तक  क्वार्टर  दे  दिये  जायेंगे  ?

 स्वास्थ्य  तथा  परिवार  नियोजन  और
 निर्माण,  आवास  तथा.  नगरीय-विकास
 मंत्रालय  में  राज्य  मंत्रो  (श्री  परिमल  घोष):
 (क)  चिकित्सा  कारणों  पर  बिना  वारी
 के  आधार  पर  वास  के  आवंटन  के  लिये  नये
 आवेदनों  के  लिए  जाने  पर  आजकल  पाबन्दी

 है  1  तथापि,  रिक्तियों  का  बहुत  ही  म्रीमित
 प्रतिशत  ऐसी  शेष  स्वीकृतियों  को  पूरा  करने
 के  लिए  पृथक  रखा  गया  है,  जो  पहले  दी  जा

 चुकी  है।  अत्यन्त  कठिनाई  के  विशेष  मामलों
 में,  प्रत्येक  मामले  की  सम्पूर्ण  परिस्थितियों  को
 दृष्टि  में  रखते  हुए,  तदर्थ  आधार  पर  आवंटन
 किये  जाते  हैं  ।

 (ख)  और  ग).  एक  विवरण  संलग्न  है।

 (=)  दिल्‍ली  /  नई  दिल्‍ली  में  पिछले
 तीन  वर्षों  के  दौरान  टाईप  |  से  ४  के  11,204
 रिहायशी  एकक  आवंटित  किए  गये  हैं।  इनमें
 से  टाईप  से  V  में  8]2  नये  रिहायशी
 एकक  पूरे  किये  गये  और  आवंटित  किये  गये
 तथा  शेष  9,392  एकक  इन  टाईपों  में  सामान्य
 रिक्तियों  से  उपलब्ध  हुए  ।

 (=)  सामान्य  पूल  वास  का  निर्माण  का
 कार्यक्रम  निधियों  और  विकासित  भूमि  आदि
 की  उपलब्धता  के  अनुसार  चरणों  में  किया  जा

 रहा  है।  उपलब्ध  साधनों  से  सरकार  सामान्य

 पूल  वास  में  अतिरिक्त  एकक  यथा  सम्भव
 शीघ्र  उपलब्ध  करने  के  पूरे  प्रयत्न  कर  रही
 है  -  यह  नहीं  कहा  जा  सकता  है  कि  ऐसे  सभी
 कर्मचारियों  को  कब  आवंटन  किया  जा  सकता
 है।  तथापि,  चोथी  पंच  वर्षीय  योजना  अवधि
 के  दौरान  दिल्ली  /  नई  दिल्ली  में  सामान्य  पुल
 में टाईप 1  चके  8,121  रिहायशी  एकक
 निर्माण  करने  का  प्ररताव  है।
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 पेट्रोल  के लिए  उत्तर  प्रदेश  का  सर्वेक्षण

 I2l,  श्री  राम  सेवक  यादव  :  कया
 पेट्रोलियम  तथा  रसायन  और  खान  तथा  घातु
 मंत्रो  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्या  मंत्रालय  द्वारा  1953-54,  में
 अथवा  इसके  आस-पास  उत्तर  प्रदेश  के  गोडा,
 बस्ती  तथा  गोरखपुर  जिलों  के  किसी  क्षेत्र  का
 सर्वेक्षण  किया  गया  था  ;

 (ख)  यदि  हाँ,  तो  क्‍या  वहां  पैट्रोलियम
 मिलने  की  सम्भावना  को  लेकर  सर्वेक्षण  कराया
 गया  था;

 (ग)  यदि  हां,  तो  सवक्षण  के  क्या  परि-
 णाम  निकले  ;  और

 घ)  क्‍या  इस  क्षेत्र  के  लोगों  के  पिछड़े
 पन  को  देखकर  सरकार  का  विचार  योजना
 को  क्रियान्वित  करने  का  है  ?

 पेट्रोलियम  तथा  रसायन  ओर  खान,  तथा

 घातु  मंत्रालय  में  राज्य  मत्री  (श्री  दा.  रा.
 चब्हाण)  :  (क)  और  (ख),  1953-54  में  कोई
 सर्वेक्षण  नहीं  किया  गया  था  किन्तु  तेल  तथा
 प्राकृतिक  गैस  आयोग  ने  956  से  965  के
 बीच  बस्ती,  गोडा  और  गोरखपुर  के  क्षेत्रों  में

 पेट्रोलियम  मिलने  के  संभावनाओं.  की  जांच
 करने  के  लिये  सर्वेक्षण  किये  थे  ।

 (ग)  सर्वेक्षणों  से  पेट्रोलियम  मिलने  के  लिये

 अनकूल  संरचनाओं  का  पता  नहीं  लगा  है।

 घ)  पहले  किये  गये  सर्वेक्षणों  के  परि
 णामों  को  ध्यान  में  रखते  हुये  उन  क्षेत्रों  में
 कोई  अन्वेषण  कार्य  करने  का  प्रस्ताव  नहीं  है।
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 भूतपूर्व  तथा  वर्तमान  केन्द्रीय  मंत्रियों  द्वारा

 अधिकृत  मकान

 1122,  श्री.  राम  सेवक  यादव  :  क्या  वित्त
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  सरकार  के
 भूतपूर्व,  तथा  वर्तमान,  केन्द्रीय  मंत्रियों,  उनके
 पुत्रीं  और.  बंधुओं  के  50,000  रुपयों  स ेअधिक

 मूल्य  के  मकानों  की  संख्या  क्‍या  है  तथा  ये
 मकान  कहां  स्थित  हैं  तथा  उनका  पूरा  ब्यौरा
 क्‍या  है?

 वित्त  मंत्रालय  में  राज्य  मंत्री  10. |  विद्या
 चरण  शुक्ल)  :  सूचना  तत्काल  उपलब्ध  नहीं  है।
 जो  मंत्री  इस  समय  मंत्रि-पद  पर  नहीं  हैं  उनके
 बारे  में  ब्यौरे  इकट्ठे  करना  व्यवहायं  प्रतीत
 नहीं  होता।  वतंमान  मंत्रियों  के  बारे  में
 अद्यतन  सूचना  इकट्ठी  की  जा  रही  है  और
 कालान्तर  में  सभा-पटऊल  पर  रख  दी  जायगी  ।

 Mishandling  of  Manager  by  Employees  of
 R.B.I.  Branch  of  Hyderabad

 1123.  SHRI  LAKHAN  LAL
 KAPOOR  :  Will  the  Minister  FINANCE
 be  pleased  to  state  ;

 (a)  whether  it  is  a  fact  that  a  group
 of  employees  of  the  Reserve  Bank  of
 India  branch  at  Hyderabad  locked  the
 Manager  inside  his  chamber  for  two
 hours  ;

 (b)  if  so  what  were  the  reasons  of
 their  encircling  the  Manager's  office  ;  and

 (c)  when  the  manager  was  released
 from  his  confinement  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 VIDYA  CHARAN  SHUKLA)  :  (a)  to  (०.
 By  its  letter  dated  6-3-l970  Reserve  Bank
 of  India  Employees’  Association,
 Hyderabad,  served  a  strike  notice  on  the
 Manager,  Reserve  Bank  of  India,  Hydera-
 bad  over  a  charter  of  demands.  The
 demands  of  the  Association  included  air-
 Cooling  of  annexe  building  of  the  Bank,
 space  for  canteen  for  the  office  of  the  Bank
 in  Andhra  Bank  building,  payment  of
 overtime  allowance  to  Cash  Department
 staff  on  9th  August,  968  and  22nd  October
 969  for  late  sitting  caused  by  the  failue
 of  electricity  and  refusal  of  leave  to  one
 of  the  office-bearers  of  the  Associations
 Conciliation  proceedings  were  held  by  the
 Regional  Labour  Commissioner  (Central)
 on  2-4-1970,  on  23-5-70,  at  about  .45  p.m,
 a  group  of  employees  belonging  to  Classes
 Ill  and  IV  workmen  staff,  surrounded  the
 Manager,  Reserve  Bank,  Hyderabad,
 demanding  that  he  should  settle  the  charter
 of  demands  of  the  Association  immediately.
 At  about  4  Pm,  the  employees  lifted  the
 gherao,  when  the  Manager  agreed  to
 discuss  the  demands  with  the  representatives
 of  the  Association  within  a  fortnight.  An
 agreement  was  later  reached  between  the
 Manager,  Reserve  Bank  and  the  local
 Association  on  the  Ist  June,  ‘1970.

 Decision  to  fix  New  Targtes  for  Grant
 of  Credit  by  Banks  to  Industrialists

 and  Traders

 1124,  SHRI  S.M.  BANERJEE  :  Will
 the  Minister  of  FINANCE  be  pleased  to
 state  ;

 (a)  Whether  it  is  a  fact  that  the  Reserve
 Bank  had  decided  to  fix  new  targets  for  all
 banks  for  grant  of  credit  to  small  induse

 .trialists  and  Traders.

 (b)  If  so,  what  are  the  salient  features
 of  the  Scheme  ;  and

 (c)  when  the  decision  is  likely  to  be
 implemented  ?

 THE  MINISTER  OF  STATH  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 VIDYA  CHARAN  SHUKLA)  :  (a)  The
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 Reserve  Bank  of  India  has  not  fixed  any
 new  targets  for  grant  of  credit  to  small
 industrialists  and  traders.  However
 Banks  have  been  exhorted  to  increase
 their  lending  to  small  industrialists
 and  retail  traders  and  other  neglected
 sectors  of  the  economy.

 (b)  and  (c).  In  view  of  the  facts  stated
 at  (a)  above,  these  questions  do  not  arise.

 Demands  of  L.I.C.  Employees

 125,  SHRI  S.  M.  BANERJEE:
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  whether  the  outstanding  demands
 of  the  Life  Insurance  Employees  have
 been  settled  by  an  agreement  in  the  month
 of  June,  970  ;

 (b)  whether  the  view  points  of  the  All
 India  Insurance  Employees  Association
 were  taken  into  consideration  after  a
 country-wide  agitation  by  them  ;  and

 (०)  if  so,  whether  a  copy  of  jhe  agree
 ment  will  be  laid  on  the  Table  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHIR
 VIDYA  CHARAN  SHUKLA)  :  (a)  to  (C)-
 As  aresult  of  bipartite  negotiations
 between  the  Management  and  the  four
 unions  representing  Class  HI  &  Class  IV
 employees  of  the  Life  Insurance  Corpo-
 ration,  an  agreement  over  the  demands  of
 the  employees  was  signed  at  Delhi  on  the
 20th  June,  1970.  The  said  agreement
 was  filed  before  the  National  Industrial
 Tribunal  with  a  prayer  thatthe  Tribunal
 be  pleased  to  pass  awartd’s  in  terms  of  the
 said  settlement.  A  copy  of  the  agreement
 will  be  laid  on  the  Table  of  the  House  as

 as  soon  the  award  of  the  Tribunal  is  pub-
 lished  in  the  Gazette  of  India.

 Supply  of  Barrels  to  oil  Companies  by  Hind
 Galvanising  and  Engineering  Co.

 i26.  SHRI  $.  M.  BANERJEE
 Wil!  the  Minister  of  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND
 METALS  be  pleased  to  refer  to  the  replyf
 given  to  Unstarred  Question  No.  8502  ono
 the  4th  May,  970  regarding  supply
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 barrels  by  Hind  Galvanising  and  Engine-
 ering  Co.  (P)  Ltd.,  and  state  :

 (a)  whether  the  Government  have
 received  the  requisite  information  as  asked
 for  in  regard  to  supply  of  barrels  in  Hind
 Galvanising  and  Engineering  Co.  (P)  Ltd,,
 to  other  Oil  Companies  and  customers  ;

 (०)  ifso,  the  details  thereof  $  and

 (c)  if  not,  how  much  time  Govern-
 ment  would  further  take  and  the  reasons
 for  such  unusual  delay  ?

 THE  MINISTER  OF  STATE  OF  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND
 METALS  (SHRI  D.  R.  CHAVAN):  (a)
 Yes.

 (b)  The  firm  has  furnished  the  infor-
 mation  on  the  condition  that  it  shall  not
 be  published  or  disclosed,  as  this  will  be
 prejudicial  to  their  commercial  interest.
 It  will  also  not  be  proper  to  disclose
 details  during  the  pendancey  of  the  pro-
 ceedings  intitated  by  IOC  against  the
 firm  in  the  Bombay  High  Court.

 (c)  Does  not  arise.

 Overdrafts  by  States

 1128,  SHRI  CHENGALRAYA
 NAIDU:  Will  the  Minister  of  FINANCE
 be  pleased  to  state  :

 (a)  the  present  position  with  regard
 to  the  overdrafts  by  the  State  Governments;
 and

 (b)  how  it  is  proposed  to  eliminate
 the  overdrafts  altogether  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OP  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA):  (a)  As  on  the
 25th  July,  970  four  States  were  in  over-
 draft  withthe  Reserve  Bank.  The  names
 of  these  States  and  the  amounts  are:—

 (Rs.  in  crores)
 Andhra  Pradesh  20.23
 Assam  1,98,
 Kerala  3.97
 Rajasthan  4.88
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 (b)  The  overdrafts  fluctuate  from  day
 to  day  due  to  various  factors  and  it  is  not
 always  possible  for  the  State  Governments
 to  eliminate  them  altogether.  The
 Government  of  India  have  always  been
 anxious  that  the  State  Government  should
 avoid  recourse  to  persistent  overdrafts
 which  arise  from  the  expenditure  commit-
 ments  of  the  States  exceeding  the  available
 resources.  All  State  Governments  having
 overdrafts  have  been  urged  to  undertake
 an  immediate  review  of  their  budgetary
 position  and  make  suitables  adjustment  in
 the  expenditure  ovt-lays,  both  on  Plan
 and  non-Plan  account,  in  order  that  no
 overdrafts  remain  at  the  end  of  the  year.

 Indian  Banks  Nationalised  in  Foreign
 Countries

 1129.  SHRI  P.  VISWAMBHARAN  :
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  the  names  of  countries  which  have
 nationalised  Indian  banks  functioning  in
 their  territories  ;

 (b)  the  names  of  Indian  Banks  involved
 in  the  nationalisation  of  banks  Schemes  of
 foreign  countries  ;  and

 (c)  whether  the  Government  are  thin-
 king  in  terms  of  reconsidering  their  policy
 of excluding  foreign  banks  from  nationa-
 lisation  ?

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA):  (a)  and  (by.  The
 countries  which  nationalised  Indian  banks
 functioning  in  their  territories  are  indicated
 below  :

 Date  on
 Country  Name  of  the  Bank  =  which

 Nationlised
 Burma  Central  Bank  of

 India;  Punjab
 National  Bank  ;
 United  Commercial
 Bank  ;  Indian
 Overseas  Bank  ;

 State  Bank  of  India.  23-2-63,
 Tanzania  Bank  of  India  ;

 Bank  of  Baroda.  6-2-67
 Aden  Bank  of  India.  ‘17-11-69
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 Besides  the  above,  the  Government  of
 Uganda  has  taken  over  60  per  cent  of  the
 shareholding  in  the  two  locally  incorpo-
 Tated  subsidiaries  of  the  Bank  of  Baroda
 and  Bank  of  India  with  effect  from  the
 30th  April,  1970.

 (c)  No  Sir.

 Family  Planning  Communication  and
 action  Research  Programme

 1130.  SHRI  P.  VISWAMBHARAN  :
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  state  :

 (a)  whether  the  Family  Planning  Com-
 munication  and  Action  Research  Pro-
 gramme  attached  to  the  University  of
 Kerala  is  aided  by  the  Central  Govern-
 ment  and  if  so,  what  percentage  of  the
 expenses  of  the  Programme  is  met  by  the
 Central  Government,

 (b)  when  this  programme  was  started
 and  the  total  amount  spent  on  it  ;

 (c)  whether  any  report  has  been  publi-
 shed  on  this  programme  ;  and

 (d)  whether  Central  Government  have
 any  administrative  control  over  this  pro-
 gramme  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI
 B.  S.  MURTHY):  (a)  Yes.  The  Central
 Government  meets  the  entire  cost  of  this
 research  programme.

 (b)  The  programme  was  started  in
 Jannary,  1962.  Upto  the  ead  of  March,
 J970  an  amount  of  Rs,  7,33,203/-  has  been
 given  to  the  University  of  Kerala  as
 grant  in-aid  for  this  purpose.

 (c)  The  reserch  centre  has  brought
 out  nine  reports/papers.  Another  report
 is  under  preparation,
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 (d)  The  administrative  control  over
 the  project  vests  in  the  University  of
 Kerala  who  have  been  entrusted  with  the
 task  of  implementing  it.  The  project  is,
 however,  annually  reviewed  by  the  Demo-
 graphic  and  Communication  Action  Rese
 arch  Committee  on  whose  recommenda-
 ticns  grants  are  released  by  the  Govern-
 ment  of  India.

 Strike  by  Staff  of  Indian  Overseas  Bark
 in  Bombay  and  Madras

 I3l,  SHRI  P.  VISWAMBHARAN  :
 Will  the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  itis  a  fact  that  the  entire
 staff  of  the  Indian  Overseas  Bank  in
 Bombay  and  Madras  wemt  on  an  _  inde-
 finite  strike  in  the  last  week  of  May,
 i970  ;

 (b)  if  so,  the  reasons  thereof  ;  and

 (c)  the  steps  taken  to  restore  normal
 services  to  the  public  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 VIDYA  CHARAN  SHUKLA)  :  (a)  to
 (c).  The  employees  of  the  Indian  Overseas
 Bank  at  various  centres  including  Bombay
 and  Madras,  want  on  strike  from  the
 morning  of  [th  May,  l970  in  protest
 against  disciplinary  action  initiated  by
 the  management  of  the  bank  against  one
 of  its  officers  in  Delhi  Head  Office,  for
 his  alleged  riotous  behaviour  on  6th  May,
 970  and  keeping  him  under  suspension
 with  effect  from  I8th  May,  ‘1970.  The
 Central  conciliation  machinery  began  medi-
 ating  in  the  dispute  immediately.  The
 employees  called  off  the  strike  on  the  27th
 May,  I970.

 Reported  Statement  of  East  German  Econo-
 mists  regarding  income  of  Working  People

 in  India

 1132.  SHRI  5.  KUNDU  :  Will  the
 Minister  of  FINANCE  be  pleased  to
 state  :
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 (a)  whether  Government  has  taken  note of  the  statement  of  two  East  German economists  that  the  real  income  of  the
 Indian  working  people  has  decreased;

 (b)  whether  these  two  East  German
 Economic  Experts  carried  out  any  study of  the  economic  problems  in  India;

 (०)  if  so,  how  long  they  were  in  India; and

 (d)  how  they  carried  out  their  study  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI VIDYA  CHARAN  ShUKLA)  ;  (a)  to  @s The  G.  D.R.  Trade  Representation  Bulletin dated  the  Ist  July,  970  contains  a  brief notice  of  a  book  on  India  by  two  East German  authors  published  recently  in
 Berlin.  Acoording  to  this  notice,  the  authors are  of  the  view  that  the  real  income  of  the

 working  People  in  India  is  likely  to  decrease in  the  coming  years.  As  the  authors  had
 visited  India  in  their  individual  capacity,  no
 information  about  their  study  has  been
 made  available  to  the  Government.

 Branches  of  Nationalised  Banks  opend  in
 Rural  Areas

 1133.  SHRI  ARJUN
 BHADORIA:

 SHRI  OM  PRAKASH  TYAGI:

 SINGH

 Will  the  Minister  of  FINANCE  be
 Pleased  to  state  the  Number  of  branches  of
 the  nationalised  banks  which  have  been
 opened  in  the  rural  areas  so  far  since  the
 banks  nationalisation  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE’  (SHRI
 VIDYA  CHARAN  SHUKLA)
 According  to  information  received  so
 fr,  between  July  19,  969  and  June  30,
 1970,  the  fourteen  nationalised  banks  have
 opened  745  new  offices  (out  of  a  total  of
 I!5C  opened  by  them  during  the  period)

 at  rural  centres  i.e.,  places  with  population
 cf  not  more  than  10,000.
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 Loan  Agreement  with  Austria
 1134,  SHRI  HIMATSINGKA  4  Will the  Minister  of  FINANCE  be  pleased  to State  :

 (a)  whether  a  new  agreement  has
 recently  been  signed  between  India  and
 Austria  granting  a  fresh  credit  to  India  of I.5  million  dollars  for  debt  relief;

 (b)  if  so,  the  terms  of  the  agreement; and

 (e)  the  total  amount  of  credit  so  far
 gtanted  by  each  country  including  those  by international  agencies  for  the  current  year and  how  far  this  will  be  utilised  for  debt
 relief  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI VIDYA  CHARAN  SHUKLA)  :  (ay  Yes
 Sir.

 (b)  The  credit  carries  a  rate  of  interest
 at  3%  per  annum  and  is  repayable  over  a
 period  of  25  years  including  an_  initial
 moratorium  of  7  years.

 (c)  Aid  agreements  signed  for  970-71
 rc  Million)

 Name  of  Total  of  which
 country/  Aid  Debt
 Institution  Relief

 Austria  ‘1,508  .50
 Canada  6.53  0.80
 Japan  32.41  25.4]
 U.K.  8.00  8.00
 U.S.A.  36.26  8.73
 I.B.R.D.  55.00  5.00
 I.D.A.  37.50

 Total  :  297.20%  69.44

 (Rs.  Crores)  222.9  52.08

 *Besides  this  a  sum  of  ¢  0.50  million
 is  available  as  interest  rellef  for  1970-71
 under  an  agreement,  covering  3  years
 signed  on  the  24th  July,  1968.

 %  This  represents  the  value  of  agree-
 ments  already  signed  (upto  (24-7-1970)
 relating  to  aid  for  1970.71.  Furthur  agree-
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 ments  are  expected  to  be  signed  with  ail
 the  countries  mentioned  above  (excapt
 Austria),  and  some  others  not  mentioned
 above,  in  the  course  of  the  year.  The  total
 aid  for  the  current  year  is  expected  to  be
 of  the  order  of  Rs.  640  crores  ($  853
 million).

 Deteriorating  Conditions  of  J.  J,  Dwellers
 in  Harijan  Basti,  New  Delhi

 I35.  SHRI  M.  L.  SONDHI:  Will
 the  Minister  of  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVLOPMENT  be  pleased
 to  state  :

 (a)  whether  Government  are  aware  of
 the  deterioration  in  the  condition  of  the
 Jhuggi  Jhoupri  dwellers  in  the  Mazdoor
 Basti,  panchkuin  Road,  behind  Gandhiji’s
 Harijan  Basti,  New  Delhi;

 (b)  the  amout  spent  on  providing  civic
 amenities  in  the  last  year;

 (c)  the  total  population  and  the
 number  of  water  taps;  and

 (d)  whether  Government  will  agree  to
 provipe  on-site  rehabilitation  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUING
 AND  URBAN  DEVELOPMENT  (SHRI
 PARIMAL  GHOSH):  (a)  There  his
 been  no  deterioration.  On  the  co::trary
 considerable  improvement  in  the  living
 conditions  of  ihuggi  dwellers  in  this  area
 has  been  reported  by  the  New  Delhi
 Municipal  Committee.

 (by  Rs.  45,200/-.
 (c)  There  are  3)  water  taps

 population  of  about  8000.
 for  a

 (dy  No.  Sir.

 इंडियन  ड्ग्स  एन्ड  फारमास्यूटिकल्स
 लिसिटेड  हारा  बनाई  जाने  बाली  दवाईयो

 के  बारे  में  समाचार

 1136,  श्री  मृत्यु जय  प्रसाद  :  क्‍या

 पेट्रोलियम  तथा  रसायन  ओर  खान  तथा  धातु
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि:
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 (क)  क्‍या  सरकार  का  ध्यान  इंडियन
 ड्रग्स  एण्ड  फारमास्यूटिकल्स  लिमिटेड  द्वारा
 बनाई  जाने  वालो  दवाइयों  के  बारे  में  20
 जून,  1970  के  माच  आफ  दी  नेशन  के  पृष्ठ
 |  की  टिप्पणियों  में  रशिया  डज  नाट  माइन्ड
 पायजनिंग  अस  हू  मेक  ए  फास्ट  रूबल'  शीष॑क
 के  अधीन  छपे  समाचार  की  ओर  दिलाया
 गया  है;  ओर

 (@)  यदि  हां,  तो  उस  पर  सरकार  की
 क्या  प्रतिक्रिया  है  ?

 पेट्रोलियम  तथा  रसायन  और  खान  तथा
 घातु  मन्त्रालय  में  राज्य  मंत्री  शनी  दा.  रा.
 चब्हाण)  (क)  जी  हां  ।

 (@)  इस  समाचार  में  इण्डियन  ड्ग्ज  एण्ड
 फार्मास्यूटिकल्त  लि०  पर  पब्लिक  अण्डर-
 टेकिंग्ज  कमेरी  की  छयालीसवीं  रिपोर्ट  में  से
 सामग्रो  लो  गई  है  और  सरकार  कम्पनी  की
 सलाह  से  समिति  की  सिफारिशों  पर  उचित
 कार्यवाही  कर  रही  है।

 जोवन  बीसा  निगम  द्वारा  जीवन  बोमा  और
 सामान्य  बीमे  के  अतिरिक्त  कार्य  को

 बंद  किया  जाना

 1137,  शो  मृत्यु जय  प्रसाद  ;  क्या  वित्त
 मंत्री  यह  बताने  की  कपा  करेंगे  कि  क्‍या  यह  सच
 है  कि  भारतीय  जोवन  वीमा  ।नेगम  ने  जीवन
 बीमे  और  सामान्य  बीमे  के  अतिरिक्त  अपने
 कार्य  को  समाप्त  करने  का  निर्णय  किया  है?

 वित्त  मंत्रालय  में,राज्य  मंत्री  (श्रो  विध्या-
 चरण  शुक्ल)  :  जोवन  बीमा  निगम  ने  जनता  के
 साथ  विविध  बीमा  कारोबार  बन्द  कर  दिया  है
 और  निगम  ऐसा  कारोबार  केवल  सरकारी
 क्षेत्र  क ेसाथ  ही  कर  रही  है।

 एल०  एस०  डी०  तथा  अन्य  हानिकर  दवाइयों
 के  प्रयोग  पर  प्रतिबन्ध

 L38,  श्री  ्त्यु  जय  प्रसाद  :  क्‍या  स्वास्थ्य
 तथा  परिवार  नियोजन  और  निर्माण,  आवास
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 तथा  नगरीय  विकास  मन्त्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  उन  स्थानों  के  नाम  क्या  हैं  जहां
 स्वास्थ्य  अथवा  चिकित्सा  अनुसंघान  संस्थान,
 विदेशों  में  नई  खोज  से  प्राप्त  प्रभावी  दवाइयों
 को  छोटो  अथवा  बड़ी  खुराकों  में  दीघंकाल
 तक  प्रयोग  किये  जाने  के  कारण  होने  वाले
 अवांछनीय  तथा  हानिकर  अतिरिक्त  परिणामों
 तथा  तीब्र  प्रतिक्रियाओं  की  जांच  करने  के  लिये
 काय  कर  रहे  हैं;  और

 (ख)  क्या  एल०  एस०  डी०,  विभिन्न
 प्रकार  के  ट्रोक्विलाइजर्स,  एन्टी-हिस्टेमिनस,
 एन्टी-बायोक्टिस,  सेकरिन  झथवा  अन्य  कृत्रिम
 मीठी  वस्तु,  क्लोर-टेट्रासाइक्लीन  दवाई
 समूह,  कार्टिजोन  दवाई  समूह,  नींद  लाने
 वाली  गोलियों,  दर्द  नाशक  दवाई  आदि  के
 प्रयोग  पर  उनके  द्वारा  किये  गये  अनुसंधान  के
 परिणामस्वरूप  डाक्टरों  तथा  आम  लोगों  को
 कोई  चेतावनी  दी  गई  है  तथा  उनके  प्रयोग  पर
 क्या  नियंत्रण  लगाया  गया  है  ?

 स्वास्थ्य  तथा  परिवार  नियोजन  और
 निर्माण,  आवास  तथा  नगरोय  विकास
 मंत्रालय  में  राज्य  मंत्री  (थोब,  सू.  मुति )
 (क)  जब  तक  सरकार  इस  बात  से
 संतुष्ट  नहीं  हो जाती  कि  अम्रुक  औषध  सुरक्षित
 ओर  गुणकारी  है  तब  तक  किसी  नई  -मौषघ
 को  खरीदने  और  बेचने  की  अनुमति  नहीं  दी
 णाती  |  सुरक्षितता  और  गुणकारिता  के
 सुनिश्चयन  के  लिए  इस  देश  में  विशेषज्ञों  की
 सलाह  पर  और  सक्षम  कर्मचारियों  के  सनिरी-
 क्षण  में  खास  खास  स्थानों  पर  यथावश्यक  नई
 ओषधियों  के  क्लीनिकी  परीक्षण  किये  जाते  हैं।

 जहां  तक  सरकार  को  ज्ञात  है  यहां  पर
 ऐसा  कोई  चिकित्सा  अनुसन्धान  संस्थान  नहीं
 जो  हाल  ही  में  खोजी  गई  औषधों  के  दीघ॑
 काल  तक  प्रयोग  के  कारण  उत्पन्न  अवांछनीय
 ओर  हानिकर  अतिरिक्त  परिणामों  एवं  उम्र
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 प्रतिक्रियाओं  पर  प्रयोगात्मक  अनुसन्धान  कर
 रहा  हो  ।

 (ख)  यह  प्रश्न  नहीं  उठता।  तथापि
 मौषधियों  के  डिब्बों  आदि  पर  तथा  नयी
 औषधियों  के  प्रोत्साहन  सम्बन्धी  साहित्य  में,
 जहां  कहीं  आवश्यक  हो,  उन  औषधियों  के
 अतिरिक्त  परिणामों  सम्बन्धी  सावधानी  की
 ठिप्पणियां,  उनके  उपयोग  की  अन्तिम  अवधि
 और  उनके  देने  शौर  खिलाने  के  समय  बरती
 जाने  वाली  सतकंता  आदि  दे  दी  जाती  हैं

 ett  के  इनाम  के  परिणामस्वरूप  राशि  पर
 आय  कर

 1139,  श्री  मृत्यु जय  प्रसाद  :  क्या  वित्त
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  $

 (क)  क्‍या  सरकारी  अथवा  अन्य  लाटरियों
 से  प्राप्त  आय  पर  आय-कर  लगाया  जाता  है
 और  क्या  उसी  वर्ष  से  धन-कर  लिया  जाता

 है  जिसमें  एक  व्यक्ति  की  आस्तियाँ,  लाटरियों
 से  प्राप्त  इनाम  को  मिलाने  के  पश्चात्‌  एक
 लाख  से  अधिक  हो  जाती  है  और  यदि  नहीं,
 तो  ऐसा  कर  किस  वर्ष  से  देय  है;  और

 (ख)  3  जुलाई,  970  तक  सरकारी
 लाटरी  टिकटों  की  खरोद से  प्राप्त  इनाम  राशि
 के  परिणामस्वरूप  देश  भर  में  नये  लखपतियों
 की  संख्या  कितनी  है  और  वर्तमान  लखपतिरों
 की  संख्या  कितनी  है  जिनको  एक  लाख  रुपये
 से  अधिक  के  इनाम  मिले  ?

 वित्त  मंत्रालय  में  राज्य  मंत्री  पष्  विद्या
 चरण  शुक्ल)  :  (क)  सरकारी  तथा  अन्य  लाट-
 रियों  से  इनाम  के  रूप  में  प्राप्त  घन  पर  आय-
 कर  नहीं  लगाया  जाता  क्‍योंकि  यह  धन
 अनियमित  तथा  अनावर्ती  किस्म  का  होता  है
 और  इस  लिये  इस  प्रकार  के  घन  प्राप्त  करने
 वाले  व्यक्ति  के  लिये  यहे  धन  आयकर
 अधिनियम,  96]  की  धारा  10  (3)  के  अधोन
 आयकर  से  मुक्त  होता  है।
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 घन-कर  किसी  व्यक्ति  के  पास  मूल्यांकन
 की  तारीख  अर्थात्‌  लेखा  वर्ष  की  अन्तिम
 तारीख  को  उपलब्ध  शुद्व्र  धन  पर  लगाया
 जाता  है।  इसलिये  यदि  किसो  व्यक्ति  द्वारा
 लेखा-तर्ष  के  दोरान  इनाम  के  रूप  में  प्राप्त
 घन  की  राशि,  उसकी  धन-कर  लगने  योग्य
 अन्य  परिसंपत्तियों  को  मिलाकर,  मूल्यांकन
 की  तारीक्ष  को,  धन-कर  नहीं  लगने  योग्य
 अधिकतन  राशि  से  अधिक  हो  जाती  हैतो
 उस  पर  उस  वर्ष  विशेष  के  सम्बन्ध  में  घन-कर
 लगाया  जावगा  लेकिन  यदि  मूल्यांकन  की
 तारीख  से  पहले  ही  संबंधित  व्यक्ति  द्वारा  इनाम
 की  राशि  अथवा  उसका  कोई  माग  ऐसी  परि-
 संपत्तियों  में  बदल  दिया  जाय,  जिन  पर  घन-
 कर  तहीं  लगाया  जाता  हो  तो  इस  प्रकार  को
 परि-संपत्तियों  पर  निसंदेह  धन-क्र  नहीं
 लगाया  जाएगा  |

 (ख)  संभवतः  माननीय  सदस्य  देश  भर
 के  ऐसे  व्यक्तियों  की  संख्या  के  बारे  में  सूचना
 प्राप्त  करना  चाहते  हैं  जिननो  3]  जुलाई,
 1970  तक  |  लाख  और  उससे  अधिक  रुपये
 के  इनाम  की  रकम  प्राप्त  हुई  |  सूचना  तत्काल
 उपलब्ध  नहों  है  और  एकत्र  की  जा  रही  है।
 सूचना  के  एकत्र  होते  ही  उसे  सभापटल  पर
 रख  दिया  जायगा

 जहां  तक  ऐसे  लखपतियों  की  वतंमान
 संख्या  का  प्रश्न  है,  जिनको  ]  लाख  रुपये  से
 अधिक  का  इनाम  मिला  है,  सूचना  तत्काल
 उपलब्ध  नहीं  है  और  एकत्र  की  जा  रहो  है  1
 सूचना  के  एकत्र  होते  ही  उसे  सभा  पटल  पर
 रख  दिया  जायगा  tv

 Wealth  Possessed  by  Narang  Brothers,
 Bombay

 1140.  SHRI  GEORGE  FERNANDES:
 Will  the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  Government  have  detailed
 information  about  the  various  properties
 and  business  acquired  by  Shri  Manu
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 Narang  and  Shri  Ramu  Narang  in  Bombay
 during  the  last  three  years;

 (b)  if  so,  the  details  thereof  ;

 (c)  whether  any  investigations  are  pre-
 sently  being  made  into  the  total  wealth  of
 the  Narang  Brothers;  and

 (d)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 VIDYA  CHARAN  SHUKLA):
 (a)  to  (d).  Investigations  regarding  the
 acquisition  of  the  properties  and  the  total
 wealth  of  Narang  Brothers  are  being  made
 in  the  course  of  assessment  proceedings+
 At  this  stage  of  the  investigations,  it  is  not
 possible  to  disclose  the  details.

 Dena  Bank’s  Reserve  Fund  for
 Employees’  Housing

 1141.  SHRI  GEORGE  FERNANDES:
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  whether  the  Dena  Bank  has  a
 Reserve  Fund  of  more  than  Rs.  50  lakhs
 for  employees’  housing  :

 (b)  if  so,  since  when  this  amount  is
 lying  unutilized;

 (c)  whether  Government  have  received
 any  representation  from  the  Co-operative
 Housing  Societies  of  Dena  Bank  Emp-
 loyees  seeking  assistance  for  building  their
 houses;  and

 (d)  whether  Government  propose  to  ask
 the  management  of  the  Bank  to  provide
 the  employees  with  the  requisite  funds  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 VIDYA  CHARAN  SHUKLA)  :
 (a)  and  (b).  The  bank  has  no  such
 reserve  fund  built  out  of  its  profits.  As  the
 annual  general  meeting  of  the  share-
 holders  of  the  bank  held  on  the  29th
 March,  1967,  the  then  chairman  of  the
 bank  had  asnounced  the  decision  of  the
 bank’s  Board  of  Directors  to  allocate  an
 amount  of  Rs.  56  lakhs  for  granting  loans
 to  employees  of  the  bank  for  building
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 houses.  The  detailed  rules  and  regulations
 governing  grant  of  loans  were,  however,
 approved  by  the  Dena  Bank  on  3ilst
 March,  1970,  In  respect  af  three  housing
 societies  which  had  schemes  with  a  total
 cost  of  Rs.  1,46  lakhs,  initial  loans  aggre-
 gating  to  Rs.  3.3i  lakhs  for  the  purchase
 of  land  have  been  sanctioned  by  the  bank.
 In  addition,  the  bank  has  under  consider-
 ation  requests  from  two  other  housing
 societies  yet  to  be  formed,  for  loans
 amounting  to  about  Rs.  2  lakhs.

 (c)  A  representation  from  the  Dena
 Bank  Employees  Co-operative  Society,
 Kalina  Road,  Kurla,  Bombay  dated  ‘14th
 May,  970  had  been  received  by  Govern-
 meat.

 (d)  The  bank  has  already  finalised  the
 detailed  rules  and  regulations  for  the  grant
 of  loans  and  has  started  giving  loans  to
 societies.  It  will  be  for  the  Board  of
 Directors  of  the  bank  to  take  a  view  on
 merits,  on  any  requests  for  further  loans
 for  house  building  purposes  from  the
 employees  of  the™bank.

 Public  Deposits  held  by  Companies
 in  private  Sector

 1142,  SHRI  GEORGE  FERNANDES:
 Will  the  Minister  of  FINANCE  be  pleased to  state  :

 (a)  the  total  amount  of  public  deposits
 held  by  the  companies  in  the  private  sector;

 (b)  the  number  of  companies  holding
 such  public  deposits  as  have  gone  into
 liquidation  in  the  ‘ast  three  years  and
 deposits  held  by  them:

 (c)  ths  number  of  companies  which
 have  failed  to  repay  the  deposits  and  the
 total  amount  of  money  involved  therein;

 and

 (d)  the  steps  Government  propose  to
 take  to  protect  the  citizens  from  losing their  money  in  these  companies  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUNLA):  (a)  to  (c).  The
 information  as  at  the  end  of  December,
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 969  is  being  collected  and  will  be  laid  on
 the  Table  of  the  House.

 (d)  Directives  have  been  issued  by  the
 Reserve  Bank  under  Chepter  III  B  of  the
 Reserve  Bank  of  India  Act,  934  regula-
 ting  the  acceptance  of  deposits  by  non-
 banking  companies  in  the  private  sector.
 These  are  intended  to  ensure  that  such
 companies  follow  healthy  practices  in
 financing  their  activities,  Such  a  regulation
 can  help  protest  the  interest  of  the  depo-
 sitors  only  indirectly  by  helping  the  non-
 banking  compines  to  remain  financiaily
 sound.  As  the  deposit  of  money  by  a
 depositor  and  its  acceptance  by  non-bank-
 ing  company  isin  the  nature  of  a  contract
 between  the  two  parties,  the  only  remedy
 available  to  an  individual  depositor  for
 getting  his  money  back  from  the  company
 concerned  is  to  file  a  civil  suit  aginst  it.
 Government  does  not  have  legal  power  to
 direct  the  company  to  make  payment.

 Payment  of  Income-tax  and  Wealth-
 tax  by  Shri  R.  K.  Soni

 I43.  SHRI  GEORGE  FERNANDES  :
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  the  total  amount  of  Income-tax  and
 Wealth-tax  paid  by  Shri  R.  K.  Soni,  Pro-
 Prietor  of  R.  K.  Machine  Tools,  R.  K.
 Woolcombers,  Ani!  Woolcombers,  Kabir
 Woollen  Mills,  Kumar  Woollen  Mills,
 Bedi  Woollen  Mills,  K.S.R.  Woollen
 Mills,  R.  K.  Wool  and  Allied  Industries
 during  the  last  three  years  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHR)
 VIDYA  CHARAN  SHUKLA)  :  The
 required  information  is  given  in  the  state-
 ment  laid  on  the  Table  of  the  House.
 Placed  in  Library.  See  No.  L  T—3824/|70}

 Refference  of  cases  of  Mithapur  and
 Goa  Fertilizer  Projects  to  monopoly

 Commission

 ii44.  SHRI  DEVEN  SEN:  Will  the
 Minister  of  PETROLEUM  AND  CHEMI-
 CALS  AND  MINES  AND  METALS  be
 pleased  to  state  :

 (a)  whether  the  case  of  Tata  fertilizers
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 at  Mithapur  Gujarat  and  the  case  of
 Birla  fertilizers  at  Goa  are  going  to  be
 referred  to  the  Monopoly  Commission  for
 its  opinion;  and

 (b)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND
 METALS  (SHRI  9.  R.  CHAVAN):
 (a)  and  (b).  One  of  the  conditions
 Mentioned  in  the  latter  of  intent  issued  to
 M/s.  Tata  Ch  Is  for  the  establishment
 of  a  fertilizer  factory  at  Mithapur  is  that
 the  company  will  obtain  clearance  under
 the  Monoplies  and  Restrictive  Trade
 Practices  Act  which  came  into  force  on
 +1.6.1970.  The  industrial  licence  for  the
 Goa  fertilizer  project  was  given  on  32-I2-
 966  i.e.  before  the  Monopolies  and
 Restrictive  Trade  Practices  Act  came  into
 force  on  I-6-970,  The  question  whether to  such  cases  the  provisions  of  the  Mono-
 Polies  and  Restrictive  Trade  Practices  Act
 would  apply  is  under  consideration.

 Appointment  of  Ent  Specialist  and  Orthopae- dics  Surgeon  in  General  Hospital,  Manipur
 1145.  SHRI  M.  MEGHACHANDRA? Will  the  Minister  of  HEALTH  AND

 FAMILY  PLANNING  AND  WORKS, HOUSING  AND  URBAN  DEVELOP- MENT  be  pleased  to  state  :
 (a)  whether  Government  have  arranged the  appointmant  of  E,  N.  T.  Specialist and  Orthopaedics  Surgeon  in  the  General Hospital,  Manipur  ;

 (०)  if  not,  the  68005  for  the  delay  in
 appointment  of  these  specialists;

 (c)  whether  Government  are  aware  of
 the  need  for  specialists  in  8,  N.T.  and
 treatment  facilities  of  cancer  being  made
 availabie  in  the  General  Hospital,  Manipur;
 and

 (d)  if  so,  the  steps  proposed  to  be
 taken  in  this  regard  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
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 PLANNING,  &  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI
 8.  5.  MURTHY):  (a)  to  (d).  The  post  of
 E.  N.T.  specialist  was  offered  on  the  Ist
 September,  1969,  to  a  candidate  recomm-
 ended  by  the  U.  P.S.  ८.  He  has,  however,
 not  joined  so  far  and  action  is  being  takea
 to  cancle  the  offer  and  to  fill  the  post  on
 an  ad-hoc  basis  pending  recruitment  of
 another  candidate  through  the  commi-
 ssion.

 No  vacancy  of  Orthopaedic  Surgeon
 seems  to  have  been  brought  to  the  notice
 of  the  Government  of  India  by  the  Govern-
 ment  of  Manipur.  They  have  been  add-
 ressed  in  the  matter.

 No  reference  has  been  recived  from  the
 Government  of  Manipur  regarding  lack  of
 treatment  facilities  in  Cancer.  Approprite
 action  in  the  matter  will  be  taken  in  cosu-
 lation  with  the  Government  of  Manipur,
 who  have  been  addressed,

 Retrenched  Workmen  From  The  Manipur
 P.  W.  0.

 i46.  SHRI  M.  MEGHACHANDRA:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  state  :

 (a)  the  number  of  retrenched  workmen
 from  the  Manipur  P,  W.  D.  during  the  year
 3970  and  the  date  of  their  retrenchment;

 (b)  whether  the  retrenched  workmen
 were  given  retrenchement  compensation  at
 the  time  of  retrenchment;

 (c)  the  reasons  for  this  wave  of
 retrenchment;

 (d)  whether  the  Government  of  Mani-
 pur  are  atall  making  ways  for  their
 re-employment;  and

 (e)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND
 FAMILY  PLANNING  WORKS,  HOUS-
 ING  AND  URBAN  DEVELOPMENT
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 (SHRI  PARIMAL  GHOSH)  :  (a)  and  (b)-
 The  number  of  retrenched  workers  is  Il2.
 Details  regarding  the  date  of  their  retren-
 chment  and  position  about  payment  of
 compensation  to  them  are  being  collected
 and  will  be  laid  on  the  table  of  the  House.

 (c)  The  retrechment  was  on  account  of
 the  transfer  of  the  Churachanpur  Tipai-
 ‘hukh  road  from  the  Manipur  P.  W.  D.  to
 the  Border  Roads  Organisation  and  conse
 quent  reduction  of  work.

 (d)  and  (e).  when  any  vacancy  arises
 future,  preference  will  be  given  to  the  retre-

 ached  persons.

 M.  B.  B.  S.  Seats  For  Manipur

 1147,  SHRI  M.  MEGHACHANDRA  :
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVLOP-
 MENT  be  pleased  to  state  :

 (a)  the  total  number  of  M.  B.B.  S.
 seats  allotted  for  Manipur  for  the  year
 1970-71;

 (b)  whether  the  Government  of  Mani-
 pur  have  aaked  the  Centre  for  more  seats
 this  years;  and

 (c)  the  basis  of  distributing  the  reserve
 M.B.  B.S.  seats  tothe  student  seeking
 admission  by  the  Government  of  Mani-
 pur  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMLY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRt
 B.  S.  MURTHY)  :  (a)  26M.B.B.S.
 seats  have  been  allotted  to  the  Union
 erritory  of  Manipur  during  1970-71.

 (b)  Yes.  The  Government  of  Manipur
 had  asked  for  50  seats  this  year  while  they
 requested  for  30  M.B.BS.  seats  last  years.

 (c)  The  basis  of  the  distribution  of  the
 reserved  M.  8.  8  5.  seats  by  the  Govern-
 ment  of  Manipur  is  as  follows  :—

 dd)  At  least  50%  marks,  relaxable  to
 45%,  in  the  case  o:  candidates  belonging  to
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 scheduled  Castes  and  Scheduled  Tribes,
 should  be  secured  by  the  candidate  at  the
 Pre-Medical/Intetmediate  Science  Medical
 Group  or  equivalent  examination  in  four
 compulsory  subjects,  namely.  English,  phy-
 sics,  chemistry  and  Biology.

 (2)  The  basis  ofselection  is  merit  which
 is  determine  by  the  marks  obtained  by  the
 candidate  in  English,  dhysice,  Chemistry
 and  Biology  at  the  qualifying  examination.
 For  determining  merit  the  following  criteria
 are  observed:—

 (a)  B.Sc.  First  Division  candidates
 with  one  or  more  subjects  of  the
 Medical  Group  would  have  Prefer-
 ence  over  I.  Sc./pre-Medical  quali-
 fied  students.

 (b)  B.Sc.  Second  Division  and  third
 Division  candidates  should  be

 judged  on  the  basis  of  marks
 obtained  by  them  at  the  I.S.C./Pre-
 Medical  Examination.

 (c)  I.  Sc./pre-Medical  students  should
 be  judged  on  the  basis  of  their
 University  /Board  marks.

 id  er  For  a  candidate  who  has  passed  the
 qualifying  examination  at  the
 second  attempt,  2%  marks  should
 be  deducted  in  determining  _  eligi-
 bility.

 (e  ~  Candidates  who  have  passed  the
 examination  in  more  than  two
 attempts  should  not  normally  be
 considered  for  selection.

 (3)  while  distributing  the  seats  admi-
 ssion  require!  of  the  ive  medical
 colleges  to  which  the  selected  candidates
 are  allotted  are  also  kept  in  view  specially
 with  regard  to  minimum  and  maximum  age
 wherever  so  prescribed  and  minimum
 percentage  of  marks  prescribed  for  admi-
 ssion.

 Confirmation  of  Work-charged  Employees  of
 Manipar  P.  W.  0.

 1148,  SHRI  M.  MEGHACHANDRA  :
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
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 HOUSING  AND  URBAN  DEVLOPMENT
 be  pleased  to  state  :

 (a)  the  number  of  work-charged
 employees  of  Manipur  P.  W.  D.,  confirmed
 and  declared  Quasi-permanent  till  date;

 (b)  if  the  reply  is  in  the  negative,  the
 teasons  for  this  inordinate  delay  in  giving
 confirmation  to  the  work-charged  staff;

 (c)  the  number  of  work-charged
 employees  in  Manipur  P.  W.D.  and  the
 two  Electricity  Divisions  who  have  been  in
 service  for  8  years  and  more;  and

 (d)  whether  the  temporary  work-charged
 employees  in  the  P.  W.  9.  Manipur  are
 given  death  gratuity  as  their  counterpart  in
 the  C.P  W.D.?

 THE  MINISTER  OF  STATE  IN  TH
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING,  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI
 PARIMAL  GHOSH)  :  (a)  No  employee
 has  been  confirmed.  As  there  is  no  quasi-
 permaneney  on  the  work-charged  establish-
 ment,  the  question  of  declaring  anyone  as
 quasi-permanent  does  not  arise.

 (b)  Confirmation  could  not  be  taken  in
 hand  as  the  Service  Rolls  of  the  workers
 were  not  complete.  An  ad-hoc  Committee
 has  been  set  up  by  the  Manipur  Government
 to  scrutinise  and  complete  the  Service  Rolls.
 As  soon  as  this  work  is  completed,  the
 work-charged  staff  will  be  confirmed  accord-
 ing  to  seniority  against  the  permanent  posts
 already  sanctioned.

 (०)  406.

 (9)  No,  Sir,

 Enhanced  D.  A.  For  Workcharged  Staff  of
 Manipur  P.  W.  D.

 1149,  SHRI  M.  MEGHACHANDRA  :
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  state:

 (a)  whether  the  work-charged  employees
 of  Manipur  P.W.D.  under  the  Government
 of  Manipur  enjoy  the  same  scale  and  allow-
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 ances  with  their  regular  counterpart  under
 the  Manipur  (Revision  of  pay)  Rules  till
 date;

 (b)  if  so,  whether  the  enhances  D.  A.
 of  Rs:20/—  so  for  given  to  the  regular
 employees  has  been  extended  to  the  work-
 charged  staff  under  the  Government  of
 Manipur;  and

 (c)  if  the  reply  to  (dy  be  in  the  negative,
 the  reasons  for  not  giving  enhanced  D.  A.
 to  the  aforesaid  staff  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING,  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI
 PARIMAL  GHOSH):  (a)  to  (c).Information
 is  being  collected  and  will  be  laid  on  the
 table  of  the  House.

 अखिल  भारतोय  रेलवे  कमंचारों  संघ  तथा
 उत्तर  रेलवे  कमंचारो  संघ  द्वारा  अन्तरिम

 सहायता  की  सांग

 1150.  शी  रासावतार  शास्त्री  :  क्‍या  वित्त
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  अखिल  भार-
 तीय  रेलवे  कमंचारी  संघ  तथा  उत्तर  रेलवे
 कमंचारी  संघ  ने  अन्तरिम  सहायता  के  रूप  में
 क्रमशः  70  रुपये  और  60  रुपये  की  मांग
 की  है;  और

 (ख)  यदि  हां,  तो  इस  बारे  में  सरकार
 की  क्या  प्रतिक्रिया  है  ?

 वित्त  मंत्रालय  में  राज्य  मंत्री  (श्री  विद्या
 चरण  शुक्ल)  :  (क)  जी,  हां  ।  अखिल  भारतीय
 रेलवे  कर्मचारी  संघ  ने  तोसरे  वेतन  आयोग
 को  अन्तरिम  राहत  के  सम्बन्ध  में  पेश  किये
 गये  अपने  ज्ञापन  में  सभी  कमंचारियों  के  लिये
 70  हु०  प्रतिमास  अन्तरिम  राहत  की  सिफा-
 रिश  की  है,  जबकि  उत्तर  रेलवे  कमंचारी
 संघ  ने  350  रु०  तक  मासिक  वेतन  पाने  वाले
 कमंचारियों  क ेलिए  70  रु०  प्रतिमास  तथा
 अन्य  कमंचारियों  के  लिए  वेतन  के  20  प्रतिशत
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 के  हिसाब  से  अन्तरिम  सहायता  की  सिफारिश
 की  है।

 (ख)  सरकार  इस  सम्बन्ध  में  तीसरे  वेतन
 आयोग  की  सिफारिशों  की  प्रतीक्षा  करेगी

 बिहार  में  कृषि  कार्यों  के  लिए  कृषकों  को
 विया  गया  ऋण

 WS),  श्री  रामावतार  शास्त्री  :  क्या  वित्त
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  बिहार  में  राष्ट्रीयकृत  बैंकों  की
 शाखाओं  द्वारा  कृषि  कार्यों  क ेलिए  कृषकों  का
 दिये  गये  ऋणों  का  जिलेवार  व्यौरा  क्या  है;

 (ख)  लघु  उद्योगों  के  विकास  के  लिए
 दिये  गये  ऋणों  का  जिलेवार  व्यौरा  क्‍या  है;
 और

 (7)  जून,  970  तक  अनिर्णीत  पड़े
 आवेदन  पत्रों  की  जिलेवार  संख्या  क्‍या  है  ?

 वित्त  मंत्रालय  में  राज्य  मंत्री  (श्री  विद्या
 चरण  शुक्ल):  (क)  से  (ग).  मांगी  गयी
 सूचना  इक८ठी  की  जा  रही  है  और  उसे  सभा
 को  मेज  पर  रख  दिया  जायगा  |

 अमझे  र  को  गन्धक  खानों  के  श्रमिकों  पर
 कोयला  मजुरी  बोर्ड  के  पंचाट  को  लागू  करना

 1152,  श्री  रामाबतार  शास्त्री  :  क्या  पेट्रो-
 लियम  तथा  रसायन  और  खान  तथा  घातु
 मंत्रो  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  'अमज्लेर  में
 गन्धक  खानों  के  श्रमिकों  पर  कोयला  मजूरी
 बोर्ड  के  पंचाट  को  लागू  नहीं  कियां  गया  है,
 यदि  हां,  तो  इसके  क्‍या  कारण  हैं  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  लगभग
 दो  वष  पूत्र  बिहार  सरकार  के  तत्कालीन  श्रम
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 आयुक्त  को  उक्त  खान  के  श्रमिकों  की  मजूरी
 आदि  निर्धारित  करने  के  लिए  मध्यस्थ  नियुक्त
 किया  गया  था;

 (ग)  यदि  हां,  तो  क्या  यह  भी  सच  है
 कि  उसने  अभी  तक  कोई  निर्णय  नहीं  दिया  है
 जिसके  परिणामस्वरूप  श्रमिकों  में  बहुत
 असन्तोष  है;  और

 (घ)  यदि  हां,  तो  विलम्ब  के  क्‍या
 कारण  हैं  और  इस  बारे  में  सरकार  द्वारा  क्‍या

 कार्यवाही  किये  जाने  का  विचार  है  और  उक्त

 कार्यवाही  कब  तक  की  जाने  की  संभावना  है  ?

 पेट्रो लिपम  तथा  रसायन  ओर  खान  तथा

 घातु  मन्त्रालय  के  राज्य  मंत्री  (भी  नीतिराज
 सिह  चोघरी)  :  (क)  जी,  हां।  भारत  सरकार  ने
 अपने  संकल्प  तारीख  10-8-1962.  में  विनिदिष्टतः
 कोयला  खान  उद्योग  के  लिये  मजदूरी  बोर्ड  की
 स्थापना  की  थी,  अत:  अमझेर  में  पाइराइट
 खानों  के  श्रमिकों  पर  मजदूरी  बोर्ड  के  अधि-
 निर्णय  को  लागू  करने  का  प्रश्न  नहीं  उठता  है।

 (ख)  जी,  हां  ।

 (ग)  और  (घ).  यद्यपि  मध्यस्थ  ने
 माध्यस्थम  के  सम्बन्ध  में  विभिन्‍न  कदम  उठाए
 तथापि  बाद  में  उसका  किसी  अन्य  पद  पर
 अन्तरण  हो  जाने  से,  उसने  अगली  माध्यस्थम
 कार्यवाहियों  को  करने  में  अपनी  असमर्थता
 अभिव्यक्त  की  |  मजदूरियों  पर  विवाद  को
 माध्यस्थम  को  निर्देशित  करते  समय,  प्रबग्धकों
 ने  माध्यस्थम  के  अन्तिम  अधिनिर्णय  द्वारा  की
 गई  वृद्धि  में  समायोजित  किए  जाने  वाले,  मूल
 मज्दूरी  में  25  प्रतिशत  की  तदर्थ  वृद्धि  की

 स्वीकृति  दी  थी,  जो  अभी  भी  प्रवृत  है।  फिर
 भी,  दैनिक  दरों  पर  कार्य:  करने  वाले  श्रमिकों
 ने  अन्य  बातों  के  साथ-साथ  अन्तरिम  राहत  के
 रूप  में  मजदूरी  में  40%,  बद्ध  की  मांग  करते

 हुए,  4  जून,  970  से  हड़ताठ  की  ।  प्रबन्धक
 श्रमिक-प्रतिनिधियों  के  साथ  समझौता  करते
 भा  रहे  हैं  और  अन्तिम  समझौते  के  लिए
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 प्रस्ताव  भी  किया,  जो  श्रमिकों  द्वारा  प्रति-
 क्षेपित  कर  दिया  गया  था  अन्त  में  बिहार  के

 मुख्य  मंत्री  के  मध्यक्षेप  पर  29  जुदाई,  970
 को  हड़ताल  समाप्त  हो  गई  है।  दोनों  पक्ष  इस
 पर  सहमत  हो  गए  कि  विवाद  को  नए  सिरे
 से  माध्यस्थम  एवं  अन्तरिम  राहत  के  देने  के

 लिए  निर्देशित  किया  जाए।

 भारतोय  खान  कमंचारी  संघ  हारा  अनुमोदित
 मांग  पत्र

 1153.  श्री  रामाजतार  शास्त्री  :  क्‍या  पैड़रो-
 लियम  तथा  रसायन  और  खान  तथा  धातु  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यहं  सच  है  कि  भारतीय  खान
 कर्मचारी  संघ  का  चौथा  सम्मेलन  13  से  5

 जून,  970  तक  कोरबा  में  हुआ  था;

 (ख)  कया  उक्त  सम्मेलन  में  अनुमोदित
 सात-सूत्री  मांग  पत्र  सरकार  को  भेजा
 गया  था  ;

 (ग)  यदि  हाँ,  तो  उसका  ब्यौरा  क्‍या
 है;  और

 (घ)  इस  सम्बन्ध  में  सरकार  की  क्‍या
 प्रतिक्रिया  है  ?

 पेट्रोलियम  तथा  रसायन  और  खान  तथा
 घातु  मंत्रालय  में  राज्य  मंत्री  (श्री  नोतिराज-
 सिंह  चोधरी  :  (क)  13,  से  I5  जून  तक
 इंडियन  झ्ॉइल  वर्क्स  फेडरेशन  का  सम्मेलन
 राजहरा  में  हुआ  था  न  कि  कोरबा  में  t

 (ख)  जी,  नहीं  ।

 (ग)  और  (घ).  प्रश्न  नहीं  उठते  1

 Controversy  on  ownership  of  the
 SJhuaggi  Jhonpri

 i54.  SHRI  N.  SHIVAPPA  :  Will  the
 Munister  of  HEALTH  AND  FAMILY
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 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  controversy
 regarding  the  ownership  of  the  Jhuggi
 Jhonpri  is  still  going  on  between  Govern-
 ment  on  the  one  hand  and  the  Delhi  Ad-
 ministration,  the  Municipal  Corporation
 and  the  New  Delhi  Municipal  Committee
 on  the  other  ;  and

 (b)  if  so,  the  views  of  Government
 regarding  the  fate  of  Ihuggi-Jhonpri
 dwellers  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING,  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT
 (SHRI  PARIMAL  GHOSH):  (a)
 and  (b).  The  Delhi  Administration,
 the  Municipal  Corporation  of  Delhi  and
 the  Delhi  Development  Authority  have
 proposed  allotment  of  plots  to  Jhuggi
 Jhonpri  dwellers  on  99  years’  lease  on  a
 hire-purchase  basis.  The  Consultative
 Committee  of  Parliament  attached  to  the
 Department  of  Works,  Housing  and  Urban
 Development  have,  however,  suggested  that
 plots  allotted  to  squatters  inJ  &  J  Colo-
 nies  may  be  given  to  them  on  30  years’
 lease  which  should  be  renewable,  with  a
 ban  on  the  transfer  of  plots.  No  final
 decision  has  been  taken  so  far.

 Oriental  Fire  and  General  Insurance
 Company  Ltd

 ‘1155.  SHRI  N.  SHIVAPPA:
 SHRI  G.  Y.  KRISHNAN:

 Will  the  MINISTER  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  Oriental  Fire  and  Gene-
 ral  Insurance  Company  Limited  is  a  sub-
 sidiary  of  the  Life  Insurance  Corporation
 and  whether  the  Company  is  working  in
 Public  Sector  doing  General  Insurance
 business;  and

 (b)  if  so,  the  reasons  for  not  allowing  a
 rational  promotion  policy  by  the  said
 Company  to  avoid  discontent  amongst  its
 employees  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH)  (a)  Yes,  Sir.

 (b)  Promotions  are  normally  made  on
 the  basis  of  seniority  and  merit.  The
 Unions  of  clerical  and  subordinate  staff
 have  demanded  what  they  term  as  a  more
 objective  criteria.  The  matter  was  discussed
 with  two  Unions,  namely,  the  All  India
 Insurance  Employees’  Association,  and  the
 ‘All  India  Federation  of  Oriental  Fire  &
 General  Insurance  Employees’  Associations
 on  the  4th,  Sth  and  6th  May,  1970.  Further
 discnssions  are  scheduled  to  take  place
 towards  the  end  of  August,  1970,

 ‘Dharna’  by  Jhuggi  Thonpri  dwellers
 before  Prime  Minister’s  house

 1156,  SHRI  BAL  RAJ  MADHOK  :
 SHRI  YAJNA  DATT  SHARMA  :

 Willthe  Ministers  of  HEALTH  AND
 FAMILY{  PLANNING  AND  WORKS,
 HOUSING  AND  DEVELOPMENT  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  repre-
 sentatives  of  the  Jhuggi  Jhonpri  colonies
 gave  dharna  before  the  Prime  Minister’s
 House  on  the  8th  July,  1970;

 (b)  if  so,  the  nature  of  their  demands;
 and

 (c)  the  steps  taken  to  meet  them  ?

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING,  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI
 PARIMAL  GHOSH):  (a)  Yes,  Sir.

 (b)  Grant  of  proprietory  rights  to
 Jhuggi  Ihonpri  dwellers;  provision  of  basic
 anenities  in  the  colonies;  on-site  rehabili-
 tation  in  multi-storeyed  houses;  liberal
 grants  to  the  Delhi  Administration,  etc.

 fc)  The  question  of  giving  plots  on  30
 years’  renewable  lease  on  a  hire-purchase
 basis  is  under  consideration.  Basic  ameni-
 ties  such  as  drinking  water  supply,  commu-
 nity  latrines,  approaeh  roads,  surface  drains
 and  street  light’  are  already  provided  in
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 J  &  Jcolonies."  Parks,  schools  and  dis-
 pensaries  are  also  being  provided.  Commu-
 nity  centres  are  being  constructed.  The
 rehabilitation  of  all  the  squatters  on  the
 sites  squatted  upon  by  them  is  not  always
 feasible.  Adequate  funds  are  placed  at
 the  disposal  of  the  Delhi  Administration
 for  the  Jhuggi  and  Jhonpri  Removal
 Scheme.

 P.A.C.  Report  on  Income-Tax

 1157,  SHRI  BALRAJ  MADHOK:
 SHRI  YAJNA  DATT  SHARMA  :

 Will  the  Minister  of  FINANCE  be
 pleased  to  state  :

 (a)  whether  Government’s  attention
 has  been  drawn  to  the  P.  A.  C.’s  !00th
 Report  in  which  the  Committee  has  urged
 Government  to  discourage  over-assessment
 of  income  and  for  observance  of  suitable

 norms  in  ordering  searches;  and

 (b)  if  so,  the  steps  taken  to  implement
 the  recommendations  of  the  Public
 Accounts  Committee  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA)  :  (a)  Yes,  Sir.

 (b)  (i)  Regarding  the  Public  Accounts
 Committee’s  recommendation  on
 discouraging  over-assessment,  the
 action  taken  by  the  Ministry  was
 duly  reported  to  them  under  the
 Ministry  of  Finance  (Department
 of  Revenue)  F.  No.  7/35/69-IT
 (Audit)  dated  ‘12-11-69,  reproduced
 at  pp  115-120,  of  the  Committee’s
 00th  Report.  At  paragraphs  .54
 to  .56  of  the  said  Report,  the
 Committee  have  expressed  a  desire
 that  a  study  of  over-pitched  assess-
 ments  in  the  light  of  judgments  of
 the  Tribunals  and  the  Courts  should
 be  made  by  the  Government.
 Accordingly,  a  pilot  study,  similar
 to  that  made  earlier  in  respect  of
 the  orders  of  the  AACs,  has  been
 undertaken  by  the  Government.

 (ii)  At  paragraphs  I.57  to  .60  of  their
 00th  Report,  the  P.  A.  C.  have
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 expressed  their  anxiety  to  see  that
 the  power  to  order  searches  and
 seizures  by  the  officials  of  the  I.  T.
 Deptt.  should  be  defined  precisely.
 They  also  suggested  that  in  case
 it  was  considered  inadvisable  to
 pass  an  enactment  in  this  respect,
 the  Government  should  at  least
 issue  executive  instructions  to  the
 Commissioners  for  the  observance
 of  suitable  norms  in  ordering
 searches.  The  Government  have
 already  issued  suitable  instructions
 for  avoiding  searches  in  petty  cases
 and  in  cases  where  the  reliability
 of  the  informatlon  is  open  to
 doubt,

 Delhi  Master  Plan

 ‘1158,  SHRI  BAL  RAJ  MADHOK  :
 SHRI  PRAKASH  VIR  SHASTRI:
 SHRI  YAJNA  DATT  SHARMA‘

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  state  :

 (a)  whether  Government  have  revised
 or  propose  to  revise  the  Delhi  Master
 Plan;  and

 (b)  if  so,  thenames  of  the  colonies
 regularised  or  proposed  to  be  regularised
 and  included  in  the  Master  Plan  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND
 FAMILY  PLANNING,  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  (SHRI  PARIMAL  GHOSH)  :
 (a)  No,  Sir.

 (b)  Does  not  arise.

 Negotiations  between  Indian  Banks
 Association  and  All  India  Bank  Employees
 Association  Regarding  Wage  Increase

 1159,  SHRI  VIRENDRAKUMAR
 SHAH:  Will  the  Minister  of  FINANCE
 be  pleased  to  state  :

 (a)  whether  it  {sa  fact  that  the  Indian
 Banks  Association  had  gommenced  nego-
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 tiations  for  wage  increases  etc.,  with  the
 All  India  Bank  Employees’  Association
 on  the  30  th  December,  1969;

 (b)  whether  parallel  negotiations  were
 going  on  at  that  time  between  the  State
 Bank  of  India  and  its  Union;

 (c)  whether  the  Indian  Banks  Associa-
 tion  was  hopeful  of  comingto  an  agree-
 ment  with  AIBEA  whose  impact  on  esta-
 blishment  expenses  would  have  been
 around  8  per  cent  on  a  quid  pro  quo  basis;

 (d)  wheather  the  State  Bank  of  India
 was  kept  informed  of  the  above  acd  yet  it
 chose  to  conclude  an  agreement  with  its
 Union  on  much  higher  terms;  and

 (oe)  whether  Indian  Banks  Associa-
 tion  had  no  alternative  but  to  concede
 similar  terms  which  are  estimated  to  put  up
 establishment  cost  of  banks  by  25  per  cent
 orso  without  any  quid  pro  quo  by  the
 employees  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA):  (a)  to  (¢).  Scales
 of  pay  and  other  conditions  of  service  of
 bank  employees  including  those  of  the  4
 nationalised  banks  were  governed  bya
 Bipartite  Settlement  dated  19-10-1966
 between  the  Indian  Banks  Association
 representing  the  mana,  nts  of  the  banks
 and  the  unions  representing  the  employees
 of  the  banks.  The  period  of  this  settlement
 came  to  an  end  on  31-12-1968,  In  January
 1969,  All  India  Bank  Employees  Associa-
 tion  made  a  demand  for  improvements  in
 the  Bipartite  Settlement  of  1966.  From
 May,  969  onwards  the  representatives  of
 the  Indian  Banks  Association  and  the  All
 India  Bank  Employees  Association  held  a
 number  of  meetings  and  earnest  negotia-
 tions  between  the  parties  Commenced  on
 30th  December,  1969.  The  State  Bank  of
 India  had  entered  into  an  agreement  dated
 29-7.-1967,  regarding  pay  Scales  with  All
 India  State  Bank  of  India  Staff  Fedaration
 and  this  agreement  was  to  be  in  force  up
 to  31-12-1968.  In  December,  968  the
 Federation  approached  the  State  Bank  of
 India  for  certain  revisions  in  the  agreement
 and  accordingly  negotiations  were  conduct-
 ed  by  the  State  Bank  of  India  with  the
 representatives  of  the  Federation,  with  a
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 view  to  arriving  at  a  negotiated  settlement.
 Indian  Banks  Association  and  State  Bank
 of  India  were  keeping  each  other  informed
 cf  the  general  trend  of  the  discussions  with
 the  unions  with  which  they  were  negotia-
 ting.  As  the  discussions  were  extended
 over  along  period  and  covered  a  number
 of  points  on  which  agreement  was  sought
 to  be  reached  and  the  stand  taken  by
 the  parties  at  each  of  the  negotiations  was
 continually  changing,  till  the  parties  had
 discussed  all  the  outstanding  points  and
 reached  agreements  on  all  the  points
 which  had  a  financial  impact,  it  would  be
 difficult  to  say  precisely  what  the  financial
 impact  would  have  been  ata  particular
 point  of  time.  On  24th  February,  970
 State  Bank  of  India  having  reached  an
 understanding  with  the  Federation,  signed
 an  agreement  with  it,  asthe  bank  felt  it
 would  not  be  desirable  to  further  postpone
 the  signing  of  the  agreement  with  the
 Federation.  As  per  the  terms  of  this  agree-
 ment,  The  State  Bank  of  India  estimated
 that  the  increase  in  the  annual  wage-bill
 of  the  award  staff  would-be  about  5.8%.
 Certain  derstandings  were  hed
 during  April-May  970  by  the  Indiaa
 Banks  Association  with  the  All  India  Bank
 Employees  Association  regarding  the
 revised  seales  of  pay  and  other  matters,
 in  respect  of  “Ay  Class  banks,  which  in-
 clude  the  4  nationalised  banks.  On  some
 outstanding  issues  discussions  are  still
 going  on  between  Indian  Banks  Association
 and  All  India  Bank  Employees  Association.
 Till  a  forma]  agreement  is  signed  between
 Indian  Banks  Association  and  All  India
 Bank  Employees  Association  it  will  be
 difficult  to  assess  accurately  the  financial
 impact  on  eachof  the  nationlised  banks
 consequent  on  the  revision  of  scales  of
 pay  and  other  matters.  Following  the
 recent  understanding  by  the  Indian  Banks
 Association  with  All  India  Bank
 Employees  Association,  on  wage  revision,
 State  Bank  of  India  had  further  nego-
 tiations  with  its  Federation  and  has  reached
 an  understanding  for  a  further  increase
 to  the  workmen  staff  of  the  State  Bank
 and  the  aggregate  increase  in  establishment
 cost  of  workmen  staff  including  such
 further  increase,  is  estimated  by  the  State
 Bank  Of  India  to  be  10.7%.  The  present  in-
 dications  are,  however,  that  the  additional
 cost  in  none  of  the  nationlised  banks  will
 be  anywhere  near  35%,
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 Grant  of  increased  Wages  by  State
 Bank  of  India  to  its  Employees

 1160.  SHRI  VIRENDRAKUMAR
 SHAH  !  Will  the  Minister  of  FINANCE
 be  pleased  to  state  :

 (a)  wheather  it  is  a  बिल  that  State
 Bank  of  India  has  granted  increased  wages
 to  its  employees  which  will  push  up  the
 establishment  cost  by  about  25  per  cent;

 (b)  whether  it  is  also  a  fact  that  the
 Life  Insurance  Corporation  employees
 had  recently  put  forth  aclaim  to  be
 given  similar  wages  as  enjoyed  by  the
 State  Bank  of  India  employees  and  that
 if  conceded,  the  Life  Insurance  corporation
 will  have  to  incur  additional  burden  of
 Rs.  0.0  crores  per  annum  on  its  wage
 bill;

 (c)  whether  the  State  Bank  of  India
 employees  are_  relatively  more  privileged
 than  their  counterparts  in  serveral  other
 similar  public  sector  undertakings  and  that
 the  recent  increase  in  the  wages  granted
 by  State  Bank  of  India  would  cause  a
 chain  reaction  as  is  demonstrated  by  the
 Life  Insurance  Corporation  employees’
 claim;  and

 (d)  the  steps  proposed  to  be  taken
 by  him  to  stop  such  unilateral  actions  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 VIDYA  CHARAN  SHUKLA)  :  (a)  The
 State  Bank  of  India  and  the  State
 Bank  of  India  Staff  Federation  have-
 reached  an  undrstanding  on  wage  revision
 of  workmen  staff  involving  an  aggregate.
 increase  in  establishment  cost  of  workmen.
 staff  of  the  order  of  10.7%.

 (b)  The  charter  of  demands  submitted
 by  theclass  IT]  and  IV  employecs  of  the
 Life  Insurance  Corporation  was  referred
 by  the  Ministry  of  Labour  for  adjudication
 to  a  National  Industrial  Tribunal.  While
 the  Tribunal  was  seized  of  the
 dispute,  an  agreement  outside  the  Tribunal
 between  the  management  and  the
 employees  was  reached  on  the  20th  June,
 1970.  The  same  agreement  was  filed  before
 the  Tribunal  with  a  prayer  that  the
 Tribunal  be  pleased  to  pass  awards  in
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 terms  of  the  said  settlement.  The  financial
 implications  of  this  agreement  are  not
 likely  to  bein  the  region  of  Rs.l0  crores
 as  presumed  by  the  Hon‘ble  member.

 (c)  and  (d).  With  the  expiry  of  the
 agreement  fixing  the  wages  of  its  workmen
 staff  on  31-12-68,  the  State  Bank  of  India
 had  necessarily  to  carry  on  negotiation

 _with  its  own  recognised  union,  viz.  the
 State  Bank  of  India  Staff  Fedaration.  The
 wage  rates,  and  terms  and  conditions  of
 employment  are  reached  between  the
 managements  and  the  unions  representing
 the  employees  asa  result  of  collective
 bargaining.  It  is  not  always  possible  to
 look  for  absolute  uniformity  amongst
 ‘different  public  sector  undertakings  which
 operate  in  the  same  field  or  similar  fields
 but  have  difierent  histories  or  organisati-
 onal  patterns.  Government’s  direct  inter-
 vention  in  issues  which  are  the  subject-
 matter  of  collective  bargaining  is  neither
 possible  nor  desirable.

 Impact  of  reduction  in  Prices  of  Drugs
 op  common  man

 1161.  SHRI  VIRENDRAKUMAR
 ‘SHAH  :  Will  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  AND  MINES
 -AND  METALS  be  pleased  to  state  :

 (a)  whether  one  of  the  objectives  behind
 effecting  price  reduction  in  case  of  17
 essential  drugs  and  medicines  as_  notified
 recently  is  to  reduce  the  overall  burden  of

 -medical  bills  on  the  common  man;

 (b)  whether  a  study  has  been  made  to
 -estimate  atleast  broadly,  the  extent  of
 ~benefit  to  the  common  man  to  be  accrued
 because  of  the  above  step  ;

 (c)  if  not,  whether  such  a  study  is  being
 ordered  ;  and

 (0)  whether  the  findings  will  be
 furnished  to  the  House  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND

 QHEMICALS  AND  MINES  AND
 aMEFALS  (SHRI  D.  R.CHAVAN)  :  (a)
 sand  (b).  Prices  of  !7  essential  drugs  were
 notified  under  the  Drugs  (Prices  Control)
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 Order,  970  which  also  provides  for  freez-
 ing  of  prices  of  other  bulk  drugs  and
 refixation  of  prices  of  formulations  in
 accordance  with  the  formula  prescribed
 therein.  One  of  the  objectives  behind  the
 price  control  policy  is  to  make  thc
 drugs  and  medicines  available  to  the
 common  man  at  reasonable  prices,  and  the
 Control  Order  has  been  so  designed  as  to
 achieve  that  objective.  The  price  Contro!
 comesinto  effect  from  Ist  August,  970.
 No  study  has  been  made,  nor  is  it  possible
 to  makeat  this  stage,  to  estimate  the
 extent  of  benefit  to  the  common  man  as
 aresult  of  the  price  control.  Indications
 however  are  that  essential  drug  formula-
 tions  marketed  by  large  companies  whieh
 are  mostly  foreign  owned  will  come  down
 considerably.

 (c)  No  study  is  being  ordered  at
 present,

 (d)  Does  not  arise.

 Check  on  price  rise  of  tonics  containing
 Vitamins,  Minerals,  Proteins

 1162,  SHRI  VIRENDRAKUMAR
 SHAH  :  Will  the  Minister  of  PETRO.
 LEUM  AND  CHEMICALS  AND
 MINES  AND  METALS  be  pleased  to
 state  :

 (a)  whether  it  is  afact  that  tonics
 containing  vitamins;  minerals,  proteins,
 etc,  have  to  be  prescribed  to  the  patients
 in  most  cases  besides  prescribing  formula-
 tions  containing  the  drugs  and  chemicals
 whose  prices  have  been  recently  contro-
 Hed  ;

 (b)  whether  Government  will  ascertain
 whether  or  not  the  prices  of  the  former
 have  been  appreciably  raised  recently  by
 most  of  the  manufacturers  ;  and

 (c)  whether  Government  propose  to  do
 anything  to  ensure  that  price  rise  in  the
 case  of  tonics,  etc.,  does  not  nullify  the
 bentfits  of  price  reduction  in  case  of
 some  ial  drugs  and  medicines  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND
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 METALS  (SHRI  D.  R.  CHAVAN)  :  (a)
 Prescription  of  tonics  is  a  matter  for  the
 physician.  As  far  as  price  control  is
 concerned,  tonics  having  medicinal  value
 come  within  the  purview  of  the  Drugs
 (Price  Control)  Order,  1970.

 (0)  Government  have  no  information
 that  the  prices  of  tonics  have  been  raised
 appreciably.  The  revised  princes  will  come
 into  force  from  Ist  August,  970  and  the
 Position  will  be  known  only  oftcr  we
 teeeive  the  revised  price  lists.

 (c)  Government  would  watch  the  situa-
 tion  before  taking  any  further  measures.

 Deaths  due  to  Cholera

 1163.  SHRI  MUHAMMAD
 SHERIFF  :  Will  the  Minister  of
 HEALTH  AND  FAMILY  PLANNING
 AND  WORKS,  HOUSING  AND  URBAN
 DEVELOPMENT  be  pleased  to  state  :

 (a)  the  number  of  deaths  occured  due
 to  cholera  during  the  year  969  and  upto
 June,  i970  in  the  country,  State-wise  ;  and

 (b)  the  steps  taken  by  the  State
 Governments  in  the  matter  and  the  detailed
 help  given  by  the  Centre  in  this  regard  to
 the  affected  States  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING,  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI
 B.S.  MURTHY):  (a)  According  to  the
 information  available  in  the  Directorate
 General  of  Health  Services,  the  number
 of  deaths  due  to  Cholera  was  4076  during
 the  year  1969  and  5i6  during  the  period
 from  January  to  June  1970.  The  Statewise
 break-up  is  given  in  the  statement  laid  on
 the  table  of  the  house  [Placed  in  Library.
 See  No.  LT—  3825/70]

 (b)  Necessary  preventive  measurss  to
 control  the  spread  of  disease  were  taken
 by  the  State  Health  Authorities  which
 include  the  following  :—

 (i)  Prompt  notification,  isolation  and
 management  of  cases  ;

 AUGUST  3,  970  Written  Answers  26

 (ii)  disinfection  of  the
 premises  :

 infected

 (iii)  anti-cholera  inoculations  in  the
 infected  and  threatened  areas  ;

 (iv)  Chlorination  of  water  supplies  ;

 (v)  improvement  of  environmental
 sanitation,  including  food  hygiene
 and  anti-fly  measures  ;

 (vi)  Prophylactic  treatment  of  contacts  ;
 and

 (vii)  health  education.

 Central  help  was  offered  to  the  affected
 States  and  Union  Territories  as  indicated
 below  :

 (a)  Four  Central  Investigation  Teams
 were  deputed  to  Rajasthan,  Madya
 Pradesh  and  Gujarat  States  and
 Central  Officers  visited  the  States
 of  Maharashtra,  West  Bengal,
 Tamil  Nadu  and  Union  Territory
 of  Delhi,

 (b)  Orientation  training  courses  on
 Cholera  for  medical  officers  were
 organised  in  association  with  the
 States  of  Andhra  Pradesh,  Assam,
 Bihar,  West  Bengal  and  experts
 were  deputed  to  assist  in  the
 training  wherever  mecessary.  Bight
 training  courses  during  969  and
 eight  courses  during  970  (upto
 the  end  of  July)  have  been  held;
 2  in  Andhra  Pradesh,  !  in  Assam,
 l  in  Bihar,  |  in  Maharashtra,  2
 in  Mysore,  2  in  Orissa.  in
 Tamil  Nadu  and  3  in  West  Bengal.

 (०)  technical  information  on  cholera
 was  sent  to  the  States.

 (d)  facilities  of  laboratory  examination
 of  materials  were  provided  to  the
 States  of  Assam,  Rajasthan,  Uttar
 Pradesh  and  Union  Territories
 of  Delhi,  Manipur  and  Tripura.

 (०)  immediate  supplies  of  chelera
 vaccine,  disinfectants  and  essential
 drugs  were  arranged  fer  Assam
 Rajasthan  and  Madhya  Pradesh.
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 (f)  Jet-gun  injectors  for  vaccination
 were  provided  at  Singhastha  fair,
 Ujjain  (M.P.)  and  Car  festival,
 Puri.  (Orissa).

 (6)  Epidemiological  intelligence  data
 was  disseminated  to  the  States  and
 Union  Territories,  and  surveillance
 of  Cholera  was  promoted  during
 natural  calamities,  such  as,  floods
 and  droughts  and  at  fairs,  and
 festivals  of  all  India  importance.

 Financial  assistance  was  given  to  the
 following  States  dcring  the  years  1969-70,
 for  implementation  of  Cholera  Control
 Programme.
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 Assistance  re-
 leased  during

 Name  of  State  1969-70
 (Rs.  in  lakhs)

 i.  Andhra  Pradesh  0.43
 aw  Bihar  .83
 3,  Maharashtra  .20
 4.  Mysore  0.06
 5,  Orissa  1.39,
 6.  Tamil  Nadu  0.86
 7.  West  Bengal  1,70,
 8.  Uttar  Pradesh  0.90

 Allotment  of  Land  to  Tara  Co-operative
 Housing  Society,  Delhi

 1164,  SHRI  HEM  RAJ:  Will  the
 Minister  of  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  ७७
 pleased  to  state  :

 (a)  the  progress  made  in  the  allotment
 of  land  to  the  Tara  Co-operative  Housing
 Society,  Delhi  ;

 (b)  whether  it  is  a  fact  that  a  firm
 commitment  was  made  on  the  floor  of
 the  House  to  allot  land  in  South  Delhi
 to  the  said  Society  ;  and

 (०)  ifso,  the  reasons  for  resailing  from
 it?

 THE  MINISTER  OF  STATE  IN  THB
 MINISTRY  OF  HEALTH  AND  FAMILY
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 PLANNING,  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI
 PARIMAL  GHOSH)  :  (a)  The  Society
 has  been  offered  land  in  Shahdra
 area.  It  did  not  accept  the  offer  and
 has  been  pressing  for  land  in  South  Delhi.
 The  matter  is  to  be  discussed  further
 with  representatives  of  the  Society
 shortly.

 (b)  In  the  answer  to  an  Unstarred
 Question  in  the  Lok  Sabha  in  +1968,  the
 then  Minister  of  State  in  the  Ministry  of
 Food,  Agriculture,  Commnnity  Develop-
 ment  and  Co-operation  had  stated  that  it
 had  been  decided  by  Government  to  offer
 land  to  the  Society  near  Munirka  Village
 south  of  R.  K.  Puram.  This  answer
 was  baSed  on  the  information  furnished
 by  the  Society.  This  Ministry  had  not
 then  been  consulted.

 (c)  Does  not  arise.

 Branches  of  Nationalised  Banks  in  Mysore

 I65.  SHRI  G.  Y.  KRISHNAN:
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  The  number  of  Branches  of
 Nationalised  Banks  in  the  State  of  Mysore;
 end

 (b)  the  details  regarding  the  distri-
 bution  of  money  to  the  poor  farmers  and
 other  low  communities  in  the  Fourth  Five
 Year  Plan  ?

 THE  MINISTER  OF  STATE  IN  THB
 MINISTRY  OF  FINANCE  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  The
 4  Banks  which  were  nationalised  on  9th
 July,  969  had  457  offices  in  the  State
 of  Mysore,  as  on  30th  June,  1970,  These
 figures  are  provisional.

 (b)  Presumably  the  Hon’ble  Member
 desires  to  know  the  amount  of  credit  likely
 to  be  advanced  by  commercia]  banks  to
 the  poor  farmers  and  backward  commu-
 nities  during  the  Fourth  Five  Year  Plan
 period.

 According  to  an  estimate  made  on  the
 basis  of  avilable  data,  the  outstanding
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 am  unt  of  commercial  bank  credit  to
 -pgriculture  at  the  end  of  the  Fourth  Five
 Year  Plan  period  would  be  around  Rs.  250
 crores.  The  bulk  of  this  is  expected  to  go  to
 the  poor  farmers.  As  for  advances  to  the
 backward  communities,  bank  advances  are
 not  earmarked  for  any  particular  commu-
 nity.  However,  under  the  various  sehemes
 framed  by  nationalised  banks  for  exten-
 ding  credit  to  the  poorer  sections
 of  the  society,  it  is  hoped,  backward
 communities  also  will  be  able  to  avail  of
 bank  credit  in  an  increasing  measure.  No,
 estimate  of  such  credit  is,  however
 possible.

 Filling  of  Income-tax  and  Wealth-tax
 Returns  by  Sheikh  Abdullah

 1166.  SHRI  KANWAR  LAL
 GUPTA  :  Will  the  Minister  of  FINANCE
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  inspite  of
 notices  issued  against  Sheik  Abdullah
 under  the  Income-tax  and  wealth-tax
 Acts,  he  did  not  file  the  income-tax  and
 wealth  tax  returns  ;

 (0)  ifso,  the  reasons  why  no  action
 has  been  taken  against  him  ;  and

 (c)  the  reasons  stated  by  Sheikh
 Abdullah  for  not  filing  the  income  tax
 returns  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA)  :  (a)  Yes,  Sir.

 +(b)  The  notices  issued  to  Sheikh
 Abdulah  under  the  Income-tax  and  Wealth-
 tax  Acts  relate  to  the  assessment  year
 1969-70.  The  Income-tax  Officers  concer-
 ned  is  making  investigations  about  whether
 Sheikh  Abdullah  had  any  taxable  income
 or  net  wealth.  The  question  of  taking

 action  will  arise  only  after  the  enquiries  are
 completed.

 moO}  No  reasons  have  been  given  in
 writing.
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 Excise  Duty  on  Plastic  Tubes  and  Sheets

 ‘1167,  SHRi  B.  K.  DASCHOW-
 DHURY  :  Will  the  Minister  of
 FINANCE  be  pleased  to  state  :

 (a)  whether  Government  had  decided
 to  charge  additional  excise  duty  on  plastic turbes  and  sheets  and  there  had  been
 resentment  by  the  industry  in  this  respect;
 and

 (0)  ifso,  the  details  thereof  and  the
 steps  laken  by  Government  to  revise  its
 decision  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA)  :  (a)  and  (०).  The
 Government  decided  to  levy  excise  duty, with  effect  from  I-5-970,  on  polyethylene
 layflat  tubings,  sheets,  sheetings  and  films
 which  before  that  date  were  exempted
 from  the  levy.  But  after  examining  repre-
 sentations  received  from  the  industry
 affeeted,  the  status  quo  ante  has  been
 Testored  from  I7-7-970.

 Contrbution  by  LIC  and  Unit  Trust  for
 Construction  of  Multi-storeyed  Residental

 Buildings

 ‘1168.  SHRI  B.  K.  DAS  CHOW-
 DHURY  :  Will  the  Minister  of  FINANCE
 be  pleased  to  state  :

 (a)  whether  Life  Insurance  Corpo-
 ration  and  the  Unit  Trust  have  agreed
 to  cnntribute  during  1970-71  towards
 accelerating  the  construction  of  multi-
 storeyed  residential  buildings  by  the  newly
 floated  Housing  Corporation  ;  and

 (b)  if  so,  the  details  thereof  and  to
 what  extent  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  .OF  FINANCE  (SHRI
 VIDYA  CHARAN  SHUKLA)  :(a)-and  (0).
 There  have  been  no  formal  agreements  so
 far,  but  if  any  proposals  come  up  from
 the  newly  floated  Housing  and  Urban
 development  Finance  Corporation,  they
 will  evoke  a  favourable  response  from  the
 Li.C.  and  U.T.I,  subject  to  the  terms
 being  found  acceptable.
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 Transfer  of  Kolar  Gold  Mining  Undertaking
 to  Department  of  Mines  and  Metals

 1169.  SHRI  K.  DAS  CHOW-
 DHURY :  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  Government  are  consider-
 ing  the  transfer  of  the  functioning  of  the
 Kolar  Gold  Mining  undertaking  as  a  pro-
 fitable  Organization  to  the  Department  of
 Mines  and  Metals  ;  and

 (b)  if  so,  the  details  thereof  and  the
 reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA):  (a)and  (०).  A
 recommendation  to  this  effect  is  under-
 stood  to  have  been  considered  by  the
 Committee  on  Science  and  Technology
 recently.  A  formal  reference  from  that
 body is  awaited.  After  it  is  received,  the
 matter  will  be  examined.

 बेतन  आयोग  को  नियुक्ति  के  बाद

 मूल्यों  में  वृद्धि

 L70.  श्री  भोलानाथ  मास्टर  :  क्‍या  वित्त
 मंत्रो  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  वेतन  आयोग
 की  नियुक्ति  के  बाद  सभी  उपभोक्ता  वस्तुओं
 के  मृल्यों  में  वृद्धि  हुई  है;

 (ख)  क्या  यह  भी  सच  है  कि  केन्द्रीय
 सरकारी  कमंचारियों  द्वारा  वेतनमान  में  वृद्धि
 होने  की  आशा  को  देखते  हुए  गैर-सरकारी
 संस्थाओं  में  भी  वेतनमान  में  वृद्धि  करने  की
 मांग  की  जा  रही  है;  और

 (ग)  क्‍या  यह  भी  सच  है  कि  इन्हीं  कारणों
 से  उपभोक्ता  वस्तुओं  के  मूल्यों  में  वृद्धि  हो
 रही  है  ?

 वित्त  मंत्रालय  में  राज्य  संत्री  (श्री  विद्या-
 चरण  शुक्ल)  :  (क)  जी  नहीं  ।  23  अप्रैल,
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 1970  को  तीसरे  वेतन  आयोग  की  नियुक्ति
 की  घोषणा  होने  के  बाद,  यद्यपि  अनाजों,  फलों,

 सब्जियों,  द्घ  और  दूध  से  बने  पदार्थों  जैसी

 वस्तुओं  की  कीमतों  पर  सामान्य  मौसमी  दबाव

 रहा  है  परन्तु  दियासलाई,  मिट्टी  के  तेल,  कपड़े
 ग्रादि  जैसी  अनाज  से  भिन्‍न  उपभोक्ता  वस्तुों
 के  मूल्य  स्थिर  बने  रहे  हैं।

 (ख)  सरकार  को  इस  बारे  में  विशिष्ट
 जानकारी  नही  है।

 (ग)  यह  सवाल  पैदा  ही  नहीं  होता  ।

 करों  को  वसूली  के  लिये  अलग  मत्रालय

 LI7],  श्री  भोलानाथ  मास्टर  :  क्या  वि
 मंत्रो  यह  बताने  की  कृपा  करेंगे  कि  :

 (=)  कर-दाताओं  पर  प्रतिवर्ष  कितना
 कर  बकाया  रह  जाता  है;

 (ख)  क्या  एक  भूतपूर्व  महा  छेखा-
 परीक्षक  ने  यह  परामर्श  दिया  था  कि  करों  की

 पूरी  क्सुली  और  करों  की  बकाया  राशि
 के  जमा  होने  को  रोकने  के  लिये एक  अलग
 मंत्रालय  बनाया  जाये  ;  और

 (ग)  यदि  हां,  तो  इस  पर  सरकार  की:
 क्या  प्रतिक्रिया  है  ?

 वित्त  मंत्रालय  में  राज्य  मंजो  (ओ  क्ला-
 चरण  शुक्ल) :.  (क)  निर्धारितियों  की  ओर

 पिछले  तीन  वर्षों  से वसूली  के  लिए  पड़ी  भ्राय
 कर  की  बकाया  नीचे  दी  गयी  है  i

 वर्ष  बकाया  'रकम

 (करोड़  रुपयों  में)
 1967-68  374,52

 1968-69,  435.49
 1969-70  513,73
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 (ख)  ऐसा  कोई  प्रस्ताव  सरकार  को
 प्राप्त  नहीं  हुआ  है  1

 (ग)  यह  प्रश्न  नहीं  उठता  ।

 पेट्रोल  पम्पों  के  लिए  एजेंसियां  देने  में  कथित
 भेदभाव

 1172.  श्री  भोलानाथ  मास्टर  :  क्‍या  पेटो-
 लियम  तथा  रसायन  और  खान  तथा  घातु  मंत्री
 यह  बताने  की  क॒पा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  उनके  मंत्रालय
 ने  एक  विज्ञापन  में  200  पेट्रोल  पम्पों  के  लिये
 एजेंसियां  देने  का  प्रस्ताव  किया  है  और  उनमें
 से  केवल  50  पेट्रोल  पम्प  उत्तरो  भारत  के  लिये
 नियत  किये  गये  हैं  जबकि  इसकी  जनसंख्या
 बहुत  अ्रधिक  है  ;  और

 (ख)  यदि  हां,  तो  क्‍या  सरकार  इस
 मामले  की  जांच  करेगी  ?

 पेटोलियम  तथा  रसायन  और  खान  तथा
 धातु  मंत्रालय  में  राज्य  मंत्री  (श्रीदा.  रा.
 चब्हाण)  :  (क)  जी  नहीं  ।

 (ख)  उपयुक्त  (क)  की  दृष्टि  से  प्रश्न
 नहीं  उठता  |

 Dearnees  Allowance  to  Pensioners

 ALT3,  SHRI  LOBO  PRABHU  :  Will
 the  Minister  of  FINANCE  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  6221,  on  the  !3th  April,
 970  and  state  :

 (a)  the  percentage  of  the  ad-hoc
 increase  to  those  drawing  pensions  upto
 Rs.  200  per  month  and  what  is  the
 equivalent  percentage  of  Dearness  Allow-
 ance  to  the  salary  of  serving  employees  in
 the  same  pay  range  ;
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 (b)  if  the  justification  for  dearness
 allowances  isto  compensate  loss  from
 inflation,  how  Government  justify  the
 difference  between  serving  and  retired
 employees  ;

 (c)  the  total  financial  commitment
 on  the  increase  sanctioned  and  what  would
 it  be  if  the  increase  was  Rs.  25  ;

 (d)  whether  Government  have
 suggested  to  State  Government  equivalent
 increases  to  their  pensioners  and  if  so,whe-
 ther  some  State  Governments  reply  that  the
 responsibility  was  of  the  Central  Govern-
 ment  because  they  are  not  resposible  for
 inflation;  and

 (e)  considering  the  resentment  cf  pens-i
 oners  in  States,  why  the  Centre  encourage
 State  Government  by  bearing  a  share  in
 such  increases  to  pensions  as  they  may  give?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  A
 Statement  containing  the  information  is
 attached.

 (b)  The  position  of  Governmet
 servants  who  are  in  service  is  different  from
 that  of  Pensioners.  The  latter  in  princip!
 are  not  eligible  to  the  same  concession
 including  Dearness  Allowance  as  are  adm,
 ssible  to  serving  Government  employees

 (c)  The  cost  of  ad-hoc  increase  as  88००
 tioned  in  963  was  estimated  at  Rs.  4.5
 crore  per  annum  and  the  cost  of  revision
 upwards  by  Rs.  10/-  per  month  of  the
 AD-HOC  increase  with  effect  from  19-69
 was  estimated  at  Rs.8  crores  per  annum.
 If  the  AD-HOC  increase  had  been  revised
 upwards  by  Rs.25/-per  month  instead  of
 Rs,  l0/-  per  month  the  additional  cost
 would  have  been  of  the  order  of  Rs.  20

 crores  per  annum.

 (d)  No,  Sir.

 (०)  The  sanction  of  AD-HOC
 increase  to  the  pensioners  of  the  State
 Governments  is  a  matter  fully  within  the
 purview  of  the  State  Governments  and  the
 question  of  the  Centre  offering  any  encoy-
 ragement  does  not  arise.
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 STATEMENT

 Ad-hoe  increase  admissible  to  those  drawing  pensions  upto  Rs.  200/-  per  month
 with  the  marginal  adjustments  upto  220/-  per  month  and  percentage  of  ad-hoc

 increase  to  pensions  as  well  as  the  percentage  of  dearness  allowance
 admissible  to  serving  employees  in  the  correosponding  pay  range.

 Amount  of  Ad-hoc  Percentage  Pay  Dearness  Percentage
 pension  increase  Allowance

 (a)  Pensions  Rs.  5.00  60%  to  50%  Rs.70and_  Rs.  7]  0i%,  to  65%,
 upto  Rs.  30  above  but
 per  month  below  Rs.

 l0

 (b)  Pensicns  Rs.  7.80  SEQ,  0  25%  Rs,  WOand  Rs.  98  89%  to  66%,
 above  Rs.  above  but
 30  but  not  below  Rs.
 above  Rs.  50
 75  per
 month

 (¢)  Pensions
 above  Rs.
 75  but  not
 above  Rs.
 200  per
 month

 d)  Pensions
 above  Rs.  9
 200  but
 not  above
 Rs.  29
 per  month.

 Rs.  20.00  26%  tol0%  Rs.  350and  Rs.  22

 Rs.  l  to  9%,  to0.5%  Rs.2!0  and  Rs.  146

 B13,  to  58
 above  but
 below}Rs.
 20

 690  to  66%,
 above  upto
 Rs.  220

 Inadequacy  of  customs  Officers  at
 Santa  Craz  Airport

 1174.  SHRI  6.  VENKATASWAMY  :
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  inadequate
 number  of  Customs  Preventive  Officers
 at  Santa  Cruz  Airport  are  causing  long
 delays  for  some  days  in  clearing  passengers
 arriving  by  international  flights  ;  and

 (b)  if  so,  the  steps  taken  to  remove  this
 difficulty  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI

 VIDYA  CHARAN  SHUKLA)  :  (a)
 Due  to  increase  in  passanger  traffic,
 the  existing  air  customs  staff  is,  at  times,
 found  inadequate.  Suitable  staff  adjust-
 ments  are,  however,  made  whenever  needed
 to  avoid  delays  and  to  ensure  expeditious
 clearance  of  passengers.

 (b)  The  strength  of  staff  at  Santa  Cruz
 Airport  is  being  augmented.

 Schemes  introduced  by  L.I.C.  of  India
 to  solve  bousing  problems

 1175.  SHRI  PREM  CHAND  VERMA:
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  t

 (a)"what  was  the  Scheme  introduced  in
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 1969-70.  by  the  Life  Insurance  Corporation
 of  India  for  solving  the  housing  problem
 of  the  common  man  which  have  been
 benefited  and  what  new  schemes  have  been
 drawn  up  for  1970-71  and  the  details
 thereof  ;

 (b)  how  much  amount  has  been  ad-
 vanced  by  the  L.I.C.  under  the  Scheme  of
 ‘Own  Your  House’  upto  3ist  March,  970  ;

 (c)  how  many  parties  have  been  given
 loan  amounting  to  more  than  Rs.  |  lakh
 each  and  the  total  amount  advanced  and
 how  many  parties  have  been  given  loan
 amounting  upto  Rs.  l  lakh  each  and  the
 total  amount  to  them  ;  and

 (d)  whether  Government  consider  the
 possibilities  of  extending  the  Scheme  to
 the  places  having  population  of  10,000,  if
 so,  when  andif  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 VIDYA  CHARAN  SHUKLA)  :
 (a)  The  Life  Insurance  Corporation
 has  several  schemes  for  granting  loans  for
 house  building  purposes.  No  new  schems
 were  introduced  during  the  years  1960-70.
 and  1970-71,

 ©)  Rs.  4.3]  crores.

 (c)  The  maximum  amount  of  loan
 under  the  ‘Own  Your  Home’  Scheme  is
 restricted  to  Rs.  one  lakh  only.  5238  per-
 sons  have  been  sanctioned  loans  up  to
 this  amount  under  this  Scheme.

 (d)  The  L.I.C.  may  consider  extension
 of  the  Scheme  to  more  centres.

 Office  accommodation  for  Central
 Government

 !76.SHRI  PREM  CHAND  VERMA  :
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  state  :

 (a)  the  plinth  area  of  accommodation
 of  Square  Feet  needed  by  the  Central
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 Government  for  its  Offices  in  Delhi  and
 New  Delhi  ;

 (b)  the  area  of  the  accommodation
 available  at  present  with  Governmet,  how
 much  is  under  construction  and  the  total
 amount  earmarked  for  the  construction  of
 additional  accommodation  during  the  year
 1970-71;

 (c)  the  value  of  rent  per  square  foot
 Government  are  paying  for  the  accommo-
 dation  taken  by  them  in  the  Private  Sector
 and  at  what  rate  the  accommodation  has
 been  taken  in  19715,

 (d)  the  total  cost  per  square  foot  in-
 cluding  the  cost  of  land  of  the  Govern-
 ment  Buildings;  and  whether  Government
 have  considered  a  proposal  to  construct  its
 own  accomodation  to  meet  fully  its
 requirements  ;  and

 (०)  if  so,  the  details  thereof  and  if  not,
 the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND
 FAMILY  PLANNING,  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  (SHRI  PARIMAL  GHOSH)  :
 (a)  65.75  lakh  Sq.  Ft.  (floor  area  and
 not  plinth  area).

 (b)  The  area  at  present  available  with
 the  Government  is  57.93  lakh  sq.  ft.  as
 given  below:—

 lakh  sft.
 (i)  Government  owned

 buildings...  39.6
 (ii)  Leased/requisitioned  4.53
 (iii)  Temporary  hutments  4.24

 Total  :  57.93

 Pending  demand—65.75—57.93=7.82
 lakh  sft.

 Although  ostensibly  the  pending  de-
 mand  is  7.82  lakh  sft.,  in  view  of  the  fact
 that  the  temporary  buildings  (hutments,
 barracks  etc.)  are  to  be  pulled  down  soon
 owing  to  their  having  outlived  their  life
 and  the  leased/requisitioned  buildings  have
 to  be  released  sooner  or  later,  the  actual
 pending  demand  for  office  accommodation
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 to  be  satisfied  would  work  out  to  about
 26.59  lakh  sq.  ft.

 The  total  area  of  accommodation  under
 construction  and  proposed  to  be  taken  up
 for  construction  during  the  4th  Five  Year
 Plan  period  is  5.39  lakh  Sq.  ft.  The  total
 amount  earmarked  for  construction  during
 the  year  1970-71  is  Rs.  48,00.000/-

 (c)  Rent  paid  for  private  accommodation
 varies  from  0.35  P.  to  0.45  P.  per  sq.  ft.
 depending  on  the  specifications  of  the
 buildings.  In  commercial/semi-commercial
 areas,  accommodation  has,  however,  been
 hired  by  Government  at  rents  varying  from
 0.50  P.  to  Rs.  2.00  per  sq.  ft.per  month.

 (d)  and  (e).  The  total  cost  per  sq.  ft.
 comes  to  Rs.  33  to  35  excluding  the  cost
 of  air-conditioning  andthe  cost  of  land.
 The  cost  of  land  will  be  different  for
 different  localities.

 Further  cunstruction  depends  on  the
 availability  of  extra  funds  for  the  purpose.

 Medical  Colleges  in  the  Country

 i77.  SHRI  PREM  CHAND  VERMA  :
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  state  :

 (a)  the  total  number  of  seats  available
 in  the  Medical  Colleges  in  the  country
 during  the  years  969-70  and  970-7l  and
 the  number  of  seats  poposed  to  be  pro-
 vided  in  the  year  97I-72;

 (b)  the  number  of  doctors  required  in
 the  country  at  present;

 (c)  the  number  of  hospitals  and  Public
 Health  Centre  in  the  country  without
 doctors  ;

 @)  whether.  any  special  scheme  pro-
 gramme  has  been  finalised  by  Government
 to  appoint  doctors  in  each  of  the
 Public  Health  Centres  in  rural  areas;
 and  if  so,  the  details  thereof;  and

 (e)  whether  Government  propose  to
 inerease  the  number  of  Medical  Colleges
 or  the  number  of  seats  in  the  existing
 Medical  Colleges;  and  if  so,  when  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING,  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI
 B.S.  MURTHY)  :  (a)  The  total  number
 of  seats  available  in  the  Medical
 Colleges  in  the  country  has  been
 estimated  to  be  11,800  in  1969-70  and
 11,850  in  970-7l.  The  number  of  seats
 that  may  be  available  during  ‘1971-72,  will,
 however,  depend  on  the  number  of  new

 medical  colleges  that  may  be  established
 during  this  period  by  the  State  Govern-
 ments  to  whom  the  colleges  have  been
 allotted  and  will  also  depend  on  the
 possibility  of  expansion  of  admission
 capacity  in  the  existing  medical  colleges.

 (b)  In  order  to  attain,  by  the  end  of
 the  Fourth  Plan  period,  the  Doctor-Popu-
 lation  ratio  of  1:3500  as  recommended  by
 the  Health  Survey  and  Planning  Committee
 (Mudaliar  Committee)  1961,  the  total
 number  of  doctors  required  is  estimated
 to  be  +,70,870,  According  to  the  estimates
 based  on  the  expected  out  turn  of  doctors
 minus  attrition  dueto  deaths  and  retire-
 ment  etc.  the  number  of  doctors  available
 by  1973-74  is  expected  to  be  1,37,930  mak-
 ing  for  the  ratio  of  +1:4300.  approximately.
 According  to  this  ratio  there  is  shortage
 of  doctors  at  present.

 (c)  All  the  hospitals  under  the  Central
 Government  have  by  and  large  the  required
 number  of  doctors.  Requisite  information
 in  respect  of  hospitals  under  the  State
 Governments/Union  Territories  is  not
 readily  available.  Public  Health  Centres
 presumably  refers  to  Primary  Health
 Centres.  On  3I-3-!970,  there  were  47
 Primary  Health  Centres  without  doctors.

 (d)  The  following  measures  have  been
 adopted  or  are  under  consideration  to
 make  rural  service  in  Primary  Health
 Centres  more  attractive:

 roby  enhancing  the  age  of  retirement  of
 Doctors  and  Specialist  and/or  re-
 employing  them  after  retirements.

 (2)  Granting  special  concessions  and
 allowances  to  doctors  to  work  in  rural
 areas  and  also  disincentives  for  avoiding
 service  in  rural  areas.
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 (3)  Utilising  the  sevices  of  private

 practitioners,  where  necessary,  on  part-
 time  basis.

 (4)  a  scheme  is  being  considered  in  the
 Department  of  Family  Planning  to  provide
 funds  for  the  special  development  of
 Primary  Health  Centres  in  difficult  blocks
 so  that  they  may  have  approach  roads,
 potable  watcr  and  clectricity.

 (5)  The  Government  of  India  is

 considering  a  scheme  to  provide  an
 incentive  of  Rs.  I50/-  per  month  to  the
 doctors  to  attract  them  to  serve  in  the

 Primary  Health  Centres  in  the  difficult
 rural  areas.

 (6)  The  Government  of  India  has  imp-
 ressed  upon  the  State  Governments  to
 take  immediate  and  effective  action  to
 meet  the  requirement  of  doctors  work-
 ing  in  the  Primary  Health  Centres.

 ro)  Provision  of  living  and  working
 accommodation  with  edequate  facilities
 for  drinking  water,  sanitary  latrines  and
 all-weather  accessibility  at  rural  centres.

 (8)  Supply  of  vehicles  to  each  Primary
 Health  Centre.

 (9)  Prescription  of  minimum  service
 in  rural  area  before  crossing  efficiency  bar
 or  grant  of  promotions.

 (10)  opportunities  for  refresher  course,
 post-graduate  educution  and  visits  to
 institutions  for  advanced  training  in  India
 and  abroad  in  lieu  of  service  in  rural
 areas.

 (e)  The  Fourth  Five  Year  Plan  envis-
 ages  the  establishment  of  ten  new  Medical
 Colleges  with  a  view  to  raising  the  annual
 admission  capacity  from  11,500  to  13,000
 by  1973-74,  Two  colleges  have  already
 been  set  up.

 New  Medicines  prepared  by  Indian  Drugs
 and  Pharmaceuticals  Ltd.

 1178.  SHRI  PREM  CHAND  VERMA  :
 will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND
 METALS  be  pleased  to  state  :

 (a)  the  new  medicines  prepared  by  the
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 Indian  Drugs  and  pharmaceuticals  Ltd.
 during  the  last  two  years  and  the  Impro-
 vement  made  in  that  respect  since  ‘1968-69.
 and  1969-70  ;

 (b)  how  far  progresss  has  been  made
 as  regards  the  assurance  of  improvement
 ofthis  Company  given  in  the  Lok  Sabha
 in  ‘1967-68,  and  the  details  thereof;  and

 (c)  upto  what  time  the  Company  is
 expected  to  make  upits  loss  ;  by  when
 its  whole  machinery  will  start  working
 and  the  nature  of  its  future  plans  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  &  MINES  AND  METALS
 (SHRI  D.  R.  CHAVAN):  (a)  Four
 products  of  Synthetic  Drugs  Plant(Vitamin
 B,,  Vitamin  Bg,  Folic  Acid  and  D.C.C.)
 and  four  products  of  Antibiotics  Plant
 (Sod.  penicillin,  Proc.  penicillin,  Tetra-
 cycline  Hcl  and  Oxytetraeycline  Hcl)  were
 commissioned  during  the  year  ‘1968-69
 and  1969-70.  The  production  of  these
 drugs  and  antibiotics  is  gradually  impro-
 ving  with  the  stabilisation  of  their  produc-

 tion  technologies.

 (b)  The  Company  has  made  steady
 progress  in  identifying  and  solving
 various  teehnological  and  other  problems
 which  are  inherent  in  the  commissioning
 and  stabilisation  stage  of  new  pharmaceu-
 tical  plants.  The  probelms  relating  to
 sterility  and  clarity  in  the  Antibiotics  Plant
 have  been  nearly  solved.  The  major
 problem,  however,  is  erratic  power  supply.
 The  matter  has  been  taken  up  with  U.P,
 S.  E.  Board  for  regular  and  uninterrupted
 supply  of  power.  The  Synthetic  Drugs
 Plant  has  stablised  almost  all  its  products.
 The  Plant  is  now  working  at  about  70%
 of  its  installed  capacity  which  is  expected
 to  reach  production  level  of  80-90%  of
 the  installed  capacity  in  the  next  2-3
 months.  The  Surgical  Instruments  Plant
 was  so  far  suffering  from  lack  of  orders.
 Some  orders  have  since  been  secured
 including  an  export  order  from  Soviet
 Union  of  the  value  of  Rs.  22  lakhs  which
 is  likely  to  keep  the  Plant  bus  for  about
 4  months.  More  orders  are  expected  in  the
 near  future,
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 (c)  The  Company  is  likely  to  reach
 ths  break-even  point  by  the  end  of  the
 year  971-72.  It  is  too  carly  to  say  when
 the  losses  would  be  made  up.  However,
 in  addition  to  attaining  the  rated  capacitis
 es,  the  Company  has  planned  for
 expansion  of  some  of  its  products  with
 the  addition  of  marginal  equipments  and
 also  production  of  new  drugs  within  the
 facilities  already  available.  These  steps  are
 expected  to  reduce  the  production  costs
 and  to  improve  the  economics  of  the
 Plants.

 Export  of  Items  Produccd/Manufactured
 By  All  the  Underkings  of  the  Ministry
 of  Petroleum  And  Chemicals  And  Mines

 And  Metals

 I79.  SHRI  PREM  CHAND  VERMA  :
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND
 METALS  be  pleased  to  state  :

 (a)  which  are  the  items  and  for  how
 much,  those  produced/manufactured  by
 all  the  Public  Undertakings  of  the
 Ministry,  exported  during  1968-69  and
 1969-70.  ;

 (b)  the  target  fixed  for  exporting  those
 items  for  the  years  1970-71  and  ‘1971-72 5,

 (c)  the  items  which  have  hard  competi-
 tion  in  foreign  countries  and  the  steps
 Governinent  have  taken  to  face  the
 problem  ;  and

 (d)  the  programmes  chalked  out  by
 Government  to  increase  the  percentage
 rate  of  export  and  details  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND  CH-
 EMICALS  AND  MINES  AND  METALS
 (SHRI  0.  R.  CHAVAN)  :  (a)  to  (d).  Info-
 rmation  is  being  collected  and  the  same
 will  be  laid  on  the  Table  of  the  House  in
 due  course.

 Allotment  of  Housing  Plots  To  MPs.

 i80.  SHRI  RAM  KISHAN  GUPTA  :
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
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 HOUSING  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  referto  the  reply
 given  to  Starred  Question  No.  5  on  the
 23rd  February,  970  and  state  at  which
 stage  is  the  proposal  to  allot  plots  to  the
 Members  of  Parliament  in  Delhi;

 (a)  whether  Government  have  seen
 the  recent  statement  of  chief  Executive
 Councillor,  Delhi  in  this  regard  ;  and

 (b)  if  so,  the  reaction  of  Government
 thereto  and  by  what  time  formal
 allotments  are  expected  to  be  made  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING,  &  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI
 PARIMAL  GHOSH)  :  (a)  Yes,  Sir.

 (0)  The  matter  has  since  been
 discussed  with  the  chief  Executive
 Councillor.  Requests  for  the  allotment
 of  plots  received  from  Members  of  Parli
 ament  have  been  forwarded  to  the  Delhi
 Development  Authority.  Offers  of  Plots
 to  25  Members  of  Parliament  were  sent  by
 the  Authority  initially.  Further  allotments
 will  be  made  as  and  when  plots  become
 available  in  the  various  development
 schemes  of  the  Delhi  Development  Autho-
 rity.

 Investment  of  L.I.  C.  Funds  for  Welfare
 Schemes

 8l.  SHRI  RAM  KISHAN  GUPTA  :
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  whether  the  future  programme  for
 investment  of  L.I.C.  funds  in  Welfare
 Schemes  has  been  finalised  ;  and

 (b)  if  so,  the  main  features  of  the  new
 scheme  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 VIDYA  CHARAN  SHUKLA)  :  (a)  and
 (b).  Although  no  new  schemes  have  been
 decided  upon  so  far,  the  investment  progr-
 ammefor  970-7i  provides  much  larger
 amounts  than  in  1969-70  for  existing
 welfare  schemes  such  as  loans  to  munici-
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 palities  for  Water  Supply  &  Sewerage
 Schemes,  Loans  to  Electricity  Boards,
 Loans  for  Housing  etc.

 Recommendations  of  Expert  Committee  on
 Low  Cost  Housing  Programmes

 1182,  SHRI  K.  P.  SINGH  DEO:
 SHRI  JYOTIRMOY  BASU  :
 SHRI  BHAGABAN  DAS  :
 SHRI  B.  K.  MODAK  :

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  state:

 (a)  whether  the  Expert  Committe
 appointed  by  Government  on  Low  Cost
 Housing  Programmes  ‘nthe  Country  has
 snbmitted  its  report  ;

 (b)  if  so,  the  salient  features  of  the
 recommendations  made  by  the  Committee  :
 and

 (c)  the  reaction  of  Government  in
 regard  thereto  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND
 FAMILY  PLANNING,  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  (SHRI  PARIMAL  GHOSH)  :  (a)
 yes.

 (b)  Tae  Committee  has  recommended
 the  adoption  of  prefabrication  to  achieve
 speed  in  building.  Besides  recommending
 ‘the  establishment  of  factories  for  produ-
 cing  building  components  in  the  six
 major  cities  of  India,  it  has  recommended
 the  installation  of  housing  factories  one
 each  at  Bombay  and  Delhi  for  producing
 large  panel  prefabricated  houses.  Suggest-
 ions  have  also.  been  made  regarding
 improvements  in  traditional  building  tech-
 niques,  research  and  development  work,
 augmentation  of  building  material  resour-
 ces,  organising  the  building  industry  and
 training  of  personnel  engaged  in  the
 housing  and  building  trade.

 (¢)  No  decisions  have  been  taken  ;
 the  various  recommendations  are  still
 under  consideration.
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 Differences  Between  India  and  Iran
 Over  Proposed  Joint  Venture  of
 Ammonia  Project  to  be  set  up  at

 Bandar  Shabpur

 1183,  SHRI  K.  P.  SINGH  DEO.
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  AND  MINES  AND
 METALS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that,  of
 late,  there  have  been  some  _  serious
 differences  with  Iran  in  regard  to  the  joint
 venture  of  Ammonia  Project  to  be  set  up
 at  Bandar  Shahpur  for  which  an  agreement
 was  signed  in  February  last  ;

 6)  if  so,  the  nature  of  the
 differences:

 (c)  whether  these  differences  have  been
 resolved  ;  and

 (d)  if  not,  the  reasons  therefor  and
 its  likely  repurcussions  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS,  AND  MINES  AND
 METALS  (SHRI  D.  R.  CHAVAN)  :
 (a)  to  (d).  The  Government  of  Iran  and
 India  have  agreed  to  study  the  possibility
 of  setting  up  a  joint  venture  in  Iran
 for  the  production  of  ammonia.  A  report
 has  been  prepared  in  this  connection  by
 a  joint  working  group.  The  report  is
 still  under  examination  of  the  Govern-
 ments.

 जीवन  बीमा  निगम  के  एजेन्टों  के  लिये
 उपदान  योजना

 1184,  श्री  देवेन  सेन  :
 श्रो द.  रा,  परमार  :

 क्या  वित्त  सत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  जीवन  बीमा  निगम  के
 एजेन्टों  के  लिये  उपदान  योजना  प्रारम्भ
 करेगी  ;
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 (@)  यदि  हां,  तो  कब,  और

 (ग)  यदि  नहीं,  तो  इसके  क्‍या  कारण  हैं  ?

 वित्त  मंत्रालय  में  राज्य  मंत्री  (क्री  विद्या
 चरण  शुक्ल)  :  (क)  से  (ग)  :  जिन  एजेंटों  का
 कार्य  वर्षों  स ेबरावर  अच्छा  रहा  है,  उन्हें  सेवा-
 निवृत्ति  लाभ  देने  के  सम्बन्ध  में  एक  प्रस्ताव
 इस  समय  जीवन  बीमा  निगम  के  विचाराधीन
 है

 Payment  of  Income  Tax  By  Ananda
 Bazar  Patrika  Ltd.  Calcutta

 85.SHRI  JYOTIRMOY  BASU  :  Will
 the  Minister  of  FINANCE  be  pleased  to
 state  ;

 (a)  the  total  assessed  income,  both  for
 Corporation  and  Income-tax  purposes
 separately,  of  M/s.  Ananda  Bazar  Patrika
 (Pvt.)  Limited,  Calcutta  and  each  of  the
 Directors  of  said  Company,  year-wise
 from  ‘1966-67,  to  1969-70.  ;

 (b)  the  total  Corporation  tax  and
 income  tax  by  the  Company  and  each  of
 the  directors  of  the  Company  year-wise
 from  1966-67  to  1969-70.  ;

 (c)  the  total  Corporation-tax  and
 Income-tax  actually  paid  by  the  company
 and  each  of  the  directors  of  the  company,
 year-wise  from  1966-67,  to  1969-70  ;
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 (d)  the  amount  of  corporation-tax  and
 Income-tax  remaining  unrealised  at  the
 end  of  March,  1970;  and

 (०)  whether  a  portion  of  the
 unrealised  tax  has  been  written  off
 by  Government  and  if  so,  the  total
 amount  written  off  and  on  what  ground
 the  same  has  been  done  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 VIDYA  CHARAN  SHUKLA)  :  (a)
 Ananda  Bazar  Patrika  (Pvt)  Ltd.,
 Calcutta  has  not  yet  been  assessed  to  tax
 in  respect  of  Assessment  Years  ‘1966-67  to
 1969-70.

 There  are  four  Directors  of  this  com-
 pany  of  whom  only  Shri  Asole  Kumar
 Sarkar  is  assessed  to  tax.  The  assessments
 in  this  case  for  Assessment  Years  1966-67
 onwards  are  pending.  The  other  Directors
 are  Mrs.  Aloka  Sarkar,  Shri  Aveek  Sarkar
 and  Shri  Arup  Sarkar.

 (b)  Since  the  assessments  are  not
 completed  for  Assessment  Years  1966-67
 to  1969-70,  the  tax  liability  has  not  been
 determined  so  far.

 (c)  No  assessments  have  been  comp-
 leted  so  far.  However,  details  regarding
 Advance-tax  paid  and  tax  deducted  at
 source  are  given  below  :

 Tax  deducted  at Advance-tax  sour
 Rs.  Rs.

 l.  Ananda  Bazar
 Patrika

 1965-67  2,55,000
 ‘1967-68  66,000  =
 1968-69  28,500
 1969-70.

 2  Asoke  Kumar
 Sarkar

 1966-67  _
 ‘1667-68  2,180  38,355
 1968-69  1,867  40,855
 1969-10  2,747  17,531
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 (d)  Does  not  arise  as  the  assessments
 in  respeet  of  Ananda  Bazar  Patrika  and
 Mr.  Asoke  Kumar  Sarkar  are  pending.

 (e)  No,  Sir,

 Explosion  in  Trombay  Fertilizer  Plant
 and  Resultant  loss  in  Production

 ‘1186.  SHRI  JYOTIRMOY  BASU  :
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  AND  MINES’  AND
 METALS  be  pleased  to  state  :

 (a)  whether  as  stated  by  the  chairman
 and  Managing  Director  of  the  Fervilizer
 Corporation  of  India  at  Durgapur  on  the
 2ist  June,  970  the  Trombay  plant  faced

 a  serious  crisis  after  one  of  its  two
 streams  was  completely  blown  up  following

 an  explosion  recently  ;

 (b)  whether  as  a  result  of  that  pro-
 duction  capacity  went  down  at  least  by  50
 percent  ;  and

 (c)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS,  AND  MINES  AND
 METALS  (SHRI  D.  R.  CHAVAN)  :  (a)
 Yes.  The  nitrogen  scrubber  unit  of  one  of
 the  streams  (NSU  South  Unit)  exploded
 at  about  0.30  A.  M.  on  3rd  April  causing
 damage  to  equipment  and  pipe.  The  box
 has  since  been  repaired  and  put  back  on
 line  on  80  July  night.

 (b)  Yes.  Due  to  this  accident  pro-
 duction  -eapacity  for  production
 went  down  ‘by  approximately  50  per
 cent.

 (c)  The  total  production  of  ammonia
 from  Aprial  3  when  the  accident  took
 place  to  I8th  July  when  the  emergency
 repairs  were  completed  was  4.26  tonnes
 as  against  the  target  of  28.20  tonnes.

 Alleged  Suspicious  Dealings  between
 Tea  Estates  of  Assam  and  0.&  N.G.C,

 1187.  SHRI  BHAGABAN  DAS  :
 SHRI  JYOTIRMOY  BASY  :
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 SHRI  B.  K.  MODAK  :
 SHRI  ESWARA  REDDY  :

 Will  the  Minister  cf  PETROLEUM
 AND  CHEMICALS,  AND  MINES  AND
 METALS  Be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  as
 reported  by  the  weekly  ‘Blitz’?  in  its  issue
 on  the  2nd  may,  970  under  the  title  “Oil
 ministry  orders  CBI  probe  into  shocking
 oil  and  tea  cocktail  scandal’  his
 Ministry  had  referr.d  to  suspicious  deals
 between  the  Oil  and  Natural  Gas  Com-
 mission  and  certain  tea.  estates  in  Assam
 to  the  CBI  for  an  inquiry  ;

 (b)  if  so,  the  details  of  the  deal  as
 reported  to  him  ;  and

 (c)  the  preliminary  action  taken  by
 Government  on  the  same  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS,  AND  MINES  AND
 METALS  (SHRI  D.  R.  CHAYAN)  :
 (a)  The  transactions  relating  to  the
 purchase  by  the  ONGC  of  property
 belonging  to  the  Nazira  tea  estate
 and  of  some  lands  in  the  Lakwa  tea
 estate  have  been  entrusted  to  the  C.B.I.
 for  detailed  enquiry.

 (b)  The  cost  of  the  land  paid  to  the
 owners  of  the  Nazira  tea  estate  had  been
 shown  as  Rs.  16  lakhs  in  the  final  deal
 against  the  lower  prices  as  estimated  by
 the  Commission’s  agencies.  As  regards
 the  lands  of  Lakwa  tea  estate,  no  action
 was  taken  by  the  Commission’s  manage-
 ment  to  finalise  the  deal,  in  terms  of  the
 original  assessment  of  the  S.D.O.  Sibsagar
 between  May,  967  and  October,  1967.
 Subsequently,  the  payment  was  made  by
 the  General  Manager  who  had  no  delegated
 powers  to  make  payments  without  authori-
 sation  from  the  Headquarters  of  the  Com-
 mission.

 (c)  Governmentihad!  called  for  the
 relevant  papers  from.  the”  ONGC  and
 scrutinised  the  deals  before  handing  over
 the  cases  to  the  C.B.I.
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 बिल्ली  के  क्षय  रोग  अस्पतालों  में  रोगी-बिस्तर

 1188,  श्री  राम  गोपाल  शालवाले  :
 श्री  ओंकार  लाल  बेरवा  :

 क्या  स्वास्थ्य  तथा  परिवार  नियोजन  और
 निर्माण,  आवास  तथा  नगरीय  विकास  मंत्री
 यह  बताने  की  कपा  करेगे  कि  :

 (क)  दिल्‍ली  के  क्षयरोग  अस्पतालों  में
 उपलब्ध  रोगी-बिस्तरों  की  कुल  संख्या  कितनी
 है।

 (ख)  इन  अस्पतालों  में  रोगी-विस्तरों  की
 कमी  के  कारण  प्रतिमास  कितने  रोगियों  को
 प्रवेश  देने  से इंकार  किया  जाता  है;  और

 (ग)  इन  अस्पतालों  में  रोगी-बिस्तरों  की
 संख्या  में  वृद्धि  करने  के  लिये  सरकार  ने  क्‍या
 कार्यवाही  की  है  ?

 स्वास्थ्य  तथा  परिवार  नियोजन  ओर
 निर्माण,  आवास  तथा  नगरोय  विकास  मंत्रालय
 में  राज्य  मंत्री  श्री  ao  ao  मृति :  (क)
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 (=)  किसी  भी  क्षय  रोगी  को  भर्ती
 करने  से  इंकार  नहीं  किया  जाता।  सभी
 आपाती  रोगियों  को  तुरन्त  अस्पताल  में  भर्ती
 कर  दिया  जाता  है।  यथोचित  विचार  करने
 तथा  एक  भर्ती  बोर्ड  के  अनुमोदन  के  बाद  अन्य
 क्षय  रोगियों  को  भर्ती-सूची  में  रखा  जाता  है  ।
 रोगियों  को  इस  सूची  के  आधार  पर  भर्ती
 किया  जाता  है।  सभी  रोगियों  को  उनके
 निदान  के  तुरन्त  बाद  गृहोपचार  योजना  के
 अन्तगंत  क्षयरोग  निरोधी  औषधियां  दी  जाती
 हैं।  पिछले  12  महीनों  में  प्रतीक्षा-सूचो  में
 रखे  तथा  भर्ती  किये  गये  रोगियों  की  संख्या
 का  विवरण  निम्न  प्रकार  से  है  is

 अस्पताल  का  नाम  पलंगों  की  संख्या

 (i)  सिलवर  जुबलो  क्षय
 रोग  अस्पताल

 (ii)  क्षय  रोग  अस्पताल,

 मेहरोली,  306

 (60  और  पलंग
 लगाये  जा  रहे  हैं)

 (iii)  नई-दिल्‍ली  क्षय  रोग
 केन्द्र,  जवाहरलाल
 नेहरू  मार्ग,  नई  दिल्‍ली
 (प्रेक्षण  पलंग)  5

 (iv)  आर०  के०  मिशन  क्षय
 रोग  क्लीनिक,  करोल
 बाग,  नई  दिल्ली
 (प्रेक्षण  पलंग )  20

 कुल  1,462

 I,3

 प्रत्येक-सूची  में  प्रत्येक  माह  प्रति  माह  भर्ती
 क्षय  रोगियों  की  संख्या  किये  गये  क्षय
 (पिछले  महीने  क ेशेष  जमा  रोगियों  की
 नये  निदानित  मामले  भर्ती-  संख्या
 सूचो  में  रखे  जाते  हैं)

 जुलाई,  969  1,208  ‘SAL

 अगस्त,  969  —,325  506
 सितम्बर,  969  389  525
 भक्‍तुवर,  969  1,431  550
 नवुस्ब॒र,  969  1,276  459
 दिलबर,  969  1,184  505
 जनवरी,  970  1,062  468
 फरवरी,  —:970  9I6  424

 भा,  970  679  464

 अप्रैल,  1970  853  444
 मई,  I970  856  488

 जून,  970  972  423

 (a)  चौथी  योजना  अवधि  के  दोरान
 दिल्ली  में  25  पृथक  क्षयरोग  पलंगों  को  लगाने
 का  अस्थायी  प्रस्ताव  रखा  गया  है।

 दिल्‍ली  नगर  निगम  ने  भी  निम्नलिखित
 क्षय  रोग  क्लीनिकों  में  इस  प्रकार  पलंगों  की
 संख्या  बढ़ाने  का  विचार  किया  है  i

 l.  नरेला  क्षय-रोग  क्लीनिक.  22
 2.  किलोकड़ी  क्षय  रोग  क्लीनिक  ...  52
 3.  झष्ड़े  वालां  क्षय  रोग  क्लीनिक  ,,.  50
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 Downgrading  of  Examination  of  Social
 and  Preventive  Medicine

 ‘1189.  SHRI  RAB]  RAY:  Will  tho
 Minister  of  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  I.  M.
 C.A.  has  recommended  to  downgarde
 the  examination  of  Social  and  Preventive
 Medicine  from  the  final  M.B.  B.  S.  exami-
 nation  to  the  third  M.B.B.S.  examination;

 (b)  if  so,  whether  Government  have
 inquired  as  to  whether  prior  to  taking
 such  a  decision  the  ILM-C.A.  have  cone

 -Sulted  the  teachers  in  Social  and
 Preventive  Medicine  all  over  the  country  ;

 (c)  the  number  of  teachers  of  Social
 and  Preventive  Medicine  who  have  been
 represented  in  the  I.M.C.A,  ;  and

 (ay  whether  Government  have  probed
 into  the  fact  as  to  whether  the  concept
 of  producing  basic  doctors  will  be  hampered
 by  this  step  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI
 B.S.  MURTHY)  :  (a)  and  (७).  It  is
 not  clear  as  to  what  is  meant  by
 IMCA  referred  to  in  the  question.
 However,  the  Indian  Medical  Council  had
 formulated  certain  recommendations  on
 Post-graduate  and  under-graduate  medical
 education.  In  these  recommendations
 there  is  no  provision  for  a  separate
 examination  in  Social  and  Preventive
 Medicines  as  this  item  is  included  and
 examined  in  the  subject  of  medicine.  A
 Review  Committee  appointed  by  the
 Indian  Medical  Council  to  examin  ethese
 recommendations  of  the  Medical  Council,
 has  recommended  a  separate  examination
 in  community  medicine  (Social  ‘and
 Preventive  Medicine),  in  the  Second
 MBBS  examination  instead  of  the  third
 MBBS  examination  which  is  the  same  as
 the  final  MBBS  examination.  The  report
 of  the  Review  Committee  was  circulated
 amongst  the  medical  colleges,  Universities
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 State  Governments,  Direetor  of  Health
 Services,  Specialists,  Assocaitlons  inclue
 ding  the  Indian  Association  of  Preventive
 and  Social  Medicine  for  their  opinions.
 The  opinions  so  received  will  be  consi-
 dered  by  the  Review  Committee.  The
 final  report  of  the  Review  Committee  will
 be  placed  before  the  Medical  Council  of
 India  for  their  consideration.  Thereafter
 the  Medical  Council  will  submit  its  final
 recommendations  to  the  Government  of
 India  for  approval,

 (c)  At  present  4  Social  and  Preventive
 medicine  persons  including  two  teachers
 are  represented  on  the  Indian  Medical
 Council,

 (d)  Since  the  matier  is  still  under
 consideration  of  the  Indian  Medical
 Council,  this  question  does  not  arise  at
 this  stage.

 Credit  Guarantee  Scheme  of  Reserve
 Bank

 1190.  SHRI  RABI  RAY  :  Will  the
 Minister  of  FINANCE  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  the
 Reserve  Bank  has  reviewed  the  credit
 guarantee  scheme  ;

 (b)  if  so,  whether  it  is  also  fact  that  the
 Reserve  Bank  has  issued  a  circular  to
 examine  whether  all  the  loans  given  by
 them  have  been  based  on  proper  criteria;
 and

 (c)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 VIDYA  CHARAN  SHUKLA)  (a)  The
 Credit  Guarantee  Scheme  for  small
 scale  industries  has  been  periodically
 revewed.  It  was  last  revewed  by  a
 Working  Group  appointed  by  the  Reserve
 Bank  in  April,  1969,  The  working  Group
 besides  recommending  other  liberalisations
 guggestcd  that  submission  of  individual
 applications  for  guarantee  should  be  dis-
 pensed  with  and  that  the  guarantee  be  made
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 available  automatically,  subject  to  each
 credit  institution  entering  into  an  agree-
 ment  for  the  purpose  with  the  Guarantee
 Organisation.  he  recommendations  were
 approved  by  the  Government  of  India  and
 brought  into  force  from  Ist  Fubruary,
 1970.

 (b)  The  Guarantee  Organisation  has  not
 issued  any  circular  to  the  credit  institutions
 on  the  lines  indicated  in  the  question.

 (c)  Does  not  arise,

 Setting  up  of  Pelletisation  Plant  at
 Bailadilla  by  NMDC.

 I9l.  SHRI  NATHU  RAM  AHIR-
 WAR  :

 SHRI  G.  S.  DIXIT
 SHRI  HUKAM  CHAND

 KACHWAI  :
 SHRI  YASHWANT  SINGH

 KUSHWAH  3
 SHRI  (LAKHAN  LAL

 GUPTA  ॥

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  AND  MINES  AND
 METALS  be  pleased  to  state  :

 (a)  whether  it  is  fact  that  there  are
 large  deposits  of  iron  ore  fines  near
 Bailadilla  Iron  ore  project,  Baster  whicb
 are  not  at  persent  being  exploited  ;

 (b)  whether  it  is  also  a  fact  that  the
 National  Mineral  Development  Corpora-
 tion  contemplates  to  set  up  a  pelletisation
 plant  there  in  the  public  sector  so  that
 these  fines  could  be  exploited  ;  and

 (c)  if  so,  the  time  by  which  the
 aforesaid  plant  is  proposed  to  he  set  up
 there  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICAS,  AND  MINES  AND
 METALS  (SHRI  NITIRAJ  SINGH
 CHAUDHARY)  :  (a)  to  (c).  There  are  no
 deposits  of  iron  are  fines  as  such  but  iron
 ore  fines  are  generated  in  the  course  of
 mechanised  mining  and  processing  of
 iron  ore  at  Bailadila  Deposit  No.  44
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 where  a  mine  has  been  developed  by  the
 National  Mineral  Development  Corpor-
 ation  Limited,  for  the  production  of  lump
 ore  for  export  to  Japan.

 The  National  Mineral  Development
 Corporation  Limited  has  commissioned  a
 techno-economic  feasibility  study  on  the
 establishment  of  a  ppelletisation  plant
 based  on  iron  ore  fines  and  blue  dust
 being  produced  in  Bailadila  No.  14,  The
 feasibility  report  it  expected  soon.  An
 investment  decision  on  the  establishment
 of  the  plant  can  be  taken  only  after

 ining  the  feasibility  report.

 Complaints  of  Tax  Evasion  Received
 by  Income  Tax  Officers  of  West  Bengal.

 1192.  SHRI  YASHPAL  SINGH  :  Will
 the  Minister  of  FINANCE  be  pleased  to
 refer  to  the  reply  given  to  Starred  Question
 No.  556  on  the  Iilth  May,  970  and
 ‘state  :

 (a)  whether  the  enquiry  into  the
 complaints  of  tax  evasion  by  Directors/
 Managing  Directors  of  Companies  as
 reported  to  the  Commissioner  of  Income
 tax,  West  Bengal-II,  has  been  completed  ;

 (b)  if  so,  the  details  thereof  ;

 (c)  whether  it  is  also  a  fact  that  delay
 in  such  cases  might  allow  opportunities
 for  manipulations  at  departmental
 levels  ;  and

 @)  if  not,  the  steps  taken  to  protect
 the  interest  of  Government  exchequer  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 VIDYA  CHARAN  SHUKLA)  :  (a)  No,
 Sir

 (b)  Does  not  arise.

 (c)  and  (d).  There  has  been  no  avoid-
 able  delay.  The  investigation  is  being
 done  under  the  supervision  of  senior
 officers  and  there  is  noting  to  justify
 such  an  apprehension.
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 Production  of  Domicile  Certificates  for
 Admisssion  to  The  Medical  Colleges

 I93.  SHRI  YAMUNA  PRASAD
 MANDAL  :

 SHRI  BENI  SHANKER
 SHARMA  !

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the
 production  of  domicile  certificates  and
 even  the  voters’  list  numbers  of  the  parents
 as  a  proof  thereof,  is  being  insisted  upon
 for  admission  to  the  Medical  Colleges  in
 the  country  ;

 (b)  whether  this  practices  which  is  in
 vogue  even  after  23  years  of  Independence,
 is  considered  justified  for  the  promotion
 of  National  integration  and  providing
 for  equal  opportunities  to  all  those  who
 want  to  prosecute  higher  studies  :

 (c)  if  not,  what  concrete  steps
 Government  propose  to  take  to  do  away
 with  this  practice  ;

 @  whether  Government  are  aware
 that  the  children  of  the  Central  Govern-
 ment  employees,  who  are  stationed  in
 Delhi  for  more  than  20  years,  have  been
 adversely  affected  by  the  condition  of
 Domicile  certificate  for  admission  to  the
 Medical  Colleges  as  a  result  of  which
 they  are  unable  to  get  admission  outside
 Delhi  ;  and

 (e)  if  so,  how  Government  propose
 to  remedy  the  situation  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT
 (SHRI  B.S.  MURTHY)  :  (a)  to  (c).
 At  present  admissions  to  most  of
 the  Medical  Colleges  in  the  country
 are  made  on  the  basis  of  domicile  or  the

 jossession  of  pre-admission  qualifications om  the  local  Universities  or  School
 Boone  The  National  Integration  Coyn

 ay in  its  meeting  held  at  Srinagar  In  !
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 Tecommended  that  domiciliary  restric-
 tions  should  not  be  imposed  for  the  purpose
 of  admission  to  the  educational  institutions.
 The  recommendations  of  the  Council
 have  been  referred  to  the  State  Chief
 Ministers  by  the  Prime  Minister  as  well
 as  by  the  Minister  of  Health  and  Family
 Planning  and  Works,  Housing  and  Urban
 Development.  This  question  was  also  con-
 sidered  at  the  Medical  Education  Confe-
 rence  held  on  the  6th  and  7th  July,  970
 at  New  Delhi  and  the  conference  recom-
 mended  that  5%  seats  in  medical  colleges
 may  be  reserved  for  outside  candidates
 on  reciprocal  basis,  if  it  was  not  possible
 to  waive  off  the  domiciliary  restrictions
 altogether.  The  recommendations  of  the
 Confe  were  discussed  at  the  6th
 meeting  of  Executive  Committee  of  the
 Central  Council  of  Health  held  at  Auran
 gabad  on  the  23rd  and  24th  July,  4970
 and  are  under  consideration  of  the
 Government.

 (7)  and  (e).  Besides  Maulana  Azad
 Medical  College.  the  children  of  Central
 Government  servants  posted  in  Delhi  can
 also  seek  admission  to  the  following
 medical  colleges  where  admissions  are
 made  on  an  all  Indian  basis  :

 For  Integrated  M.B.B.S.  Course—

 i.  Jawaharlal  Nehru  Institute  of  Post-
 graduate  Medical  Education  and
 Research,  Pondicherry.

 2.  Christian  Medical  Colloge,  Vellore.

 3  St.  John’s  Medical  College,  Banga-
 lore.

 For  IST  M.B.B.S.  Course—

 l,  All  India  Institute  of  Medical
 Sciences,  New  Delhi.

 2.  Lady  Hardinge  Medical  College,
 New  Delhi,

 3.  Armed  Forces,
 Poona.

 Medical  College,

 4.  Mahatama  Gandhi  College  of
 Medical  Sciences,  Sewagram.
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 i  College  of  Medical  Sciences,  Banaras
 Hindu  University,  Varanasi.

 6.  J.  N.  Medical  College,  Muslim
 University,  Aligarh.

 ¢.  Christian  Medical
 Ludhiana.

 College,

 Selection  of  IAS  Officers  for  Posting  in
 Public  Sector  Undertakings

 1194,  SHRI  UMANATH:
 SHRI  K.  M.  ABRAHAM:
 SHRI  JYOTIRMOY  BASU:
 SHRI  P.  P.  ESTHOSE:
 SHRI  BHAGABAN  DAS:

 Will  the  Minister  of  FINANCE  be
 Pleased  to  state  :

 (a)  whether  Government  are  considering
 a  scheme  which  proposes  that  a  certain
 number  of  people  from  the  IAS  cadre
 should  be  selected  every  year  and  sent  to
 public  sector  undertakings;

 (b)  if  so,  the  reasons  thereof;

 (c)  whether  Government  had  earlier
 taken  a  decision  thatthe  civil  servents
 deputed  to  public  sector  enterprises
 should  either  be  asked  to  resign  from
 the  civil  service  oropt  for  permanent
 absorption  in  the  concerned  public  enter-
 prise  or  revert  to  the  parent  cadre;  and

 (d)  ifso,  the  background  of  reconsi-
 dering  the  earlier  decision?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA)  :  (a)  to  (०).  The
 possibilities  of  evolving  a  scheme  intended
 to  depute  officers  from  Class  I  Services  at
 ccmparatively  junior  levels  to  work  in
 and  gain  experience  of  public  Enterprises
 are  currently  being  examined.  The  scheme
 is  intended  to  give  training  to  certain
 number  of  Government  servants  in  public
 enterprise  type  of  work  with  three  objects
 in  view:—

 @  such  training  will  help  the  govern-
 ment  servants  to  understand  and

 ४,
 a
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 deal  with  public  sector  problems better  when  they  come  back  to
 Goverment;

 (ii)  some  of  these  government  servants who  prove  successful  duirng  such
 training  could  be  Permanently absorbed  in  public  enterprises Provided  they  would  be  willing  to be  so  absorbed.  It  is  felt  that  such
 strengthening  at  the  intermediate levels,  in  public  enterprises  would be  beneficial  to  them;

 (iii)  Such  government  servants  who have  been  trained  in  public  sector work  could  be  sent  to  new  public
 enterprises  that  would  be  established
 during  the  4th  and  the  Sth  Plan
 Periods.

 A  final  decision  on  this  will  be  taken
 keeping  in  view  all  the  factors  mentioned
 above.

 (०)  Yes,  Sir,  it  would,  however,  appear that  the  present  thinking  does  not  clash
 with  the  principle  that  government
 servants  would  have  to  opt  out  of  govern-
 ment  service  if  they  want  to  work  per-
 manently  in  public  enterprises.

 केन्द्रीय  लोक  निर्माण  विभाग  में  गार्डों  को
 चोकीदारों  (वाचर्मन)  के  पद  पर  स्थायी  करना

 1195,  श्री  निहार्लासह  :  क्‍या  स्वास्थ्य  तथा
 परिवार  नियोजन  और  निर्माण,  आवास  तंथा
 नगरोय  विकास  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  केन्द्रीय  सौके
 निर्माण  विभाग  में  कार्य  करने  वाले  गार्डों  की
 75—1-85-2-95  रुपये  के  वेतन-मान  में
 गार्डों  के  पद  पर  भर्ती  किया  गया  था,  परन्तु
 उन्हें  70-85  रुपये  के  वेतन-मान  बलि
 चौकीदार  (वाचमेन)  के  पद  पर  स्थायी  किया
 गया  है;  और

 (ख)  यदि  हां,  तो  इसके  क्‍या  कारण  t
 और.  इस  बारे  में  क्या  कार्यवाही  की  गई है  |
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 स्वास्थ्य  तथा  परिवार  नियोजन  और
 निर्माण,  आवास  तथा  नगरीय  विकास  मंत्रालय
 में  राज्य  मंत्रो  (भो  परिमल  घोष)  :  (क)  जी,
 नहीं  ।  पहरेदार  के  उस  व्य  को,  जिसका
 बेतनमान  वही  है  जैसा  कि  चौकीदार  का  है,
 अवरोक्त  वर्ग  में  मिला  दिया  गया  है।

 (ख)  प्रश्न  ही  नहीं  उठता  ।

 केन्द्रोय  लोक  निर्माण  विभाग  क  पहरेदार  और
 चोकोदारों  को  समयोपरि  भत्ता  देना

 1196.  शी  निहालसह  क्या  स्वास्थ्य  तथा
 परिवार  नियोजन  और  निर्माण,  आवास  तथा
 नगरीय  विकास  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  केन्द्रीय  लोक
 निर्माण  विभाग  के  पहरेदारों  और  चौकीदारों
 को  2  घंटे  कार्य  पर  रखा  जाता  है  और  उन्हें
 4  घंटे  के  अ्रतिरिक्त  कार्य  के  लिये  कोई
 समयोपरि  कार्य  भत्ता  अथवा  एवजी  छुट्टी  नहीं
 दी  जाती  है  ;

 ख)  यदि  हां,  तो  क्या  सरकार  उन्हें  आाठ
 घंटे  कार्य  पर  रखने  का  अ्रथवा  समयोपरि  कार्य
 भत्ता देने  का  विचार कर  रही  है;  और

 (ग)  यदि  नहीं,  तो  इसके  कया  कारण  हैं;
 विशेषतया  जब  प्रत्येक  केन्द्रीय  कर्मचारी  आठ
 घंटे  कार्य  करता  है  ?

 स्वास्थ्य  तथा  परिवार  नियोजन  ओर
 निर्माण,  आवास  तथा  नगरीय  विकास  मंत्रालय
 में  राज्य  मंत्रो  (भो  परिमल  घोष)  :  (क)  से  (ग),
 केन्द्रीय  लोक  निर्माण  विभाग  में  पहरेदारों  का
 कोई  वर्ग  नहीं  है  7  तथापि,  कुछ  ऐसे  पहरेदारो
 की  प्रति-दिन  2  घंटों  की  ड्यूटी  निर्धारित  की
 गई  है,  जिनकी  ड्यूटी  में  निष्क्रियता  की  अवधि
 शामिल  है  ।  क्‍योंकि  ये  उनके  कार्य  के  सामान्य
 घंटे  हैं,  मतएव  आठ  घंटे  के  बाद  अ्रतिरिक्त  4
 घन्टों  की  ड्यूटी  के  लिए  समयोपरान्त  भत्ते  या
 एवजी  छूटूटी  का  प्रश्न  ही  नहीं  उठता  ।
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 उत्तर  तथा  दक्षिण  एवेन्यू  फ्लेट  नई  दिल्‍ली  के
 उपभवनों  से  बजरी  तथा  कंकड़  हटाना

 1170,  श्रो  निहालसिह  :  क्‍या  स्वास्थ्य  तथा
 परिवार  नियोजन  और  निर्माण,  आवास  तथा
 नगरीय  विकास  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  हठेकंदारों  ने
 सम्बन्धित  अधिकारियों  अर्थात  इंजीनियरों
 आदि  के  साथ  साजिश  करके  उत्तर  तथा  दक्षिण
 एवेन्यू,  नई  दिल्ली  में  संसद  सदस्यों  के  निवास-
 स्थानों  के  पीछे  हाल  ही  में  बनाये  गये  नये
 उपभवनों  के  निर्माण  में  हजारों  रुपये  बचा
 लिये  हैं  और  आंगनों  में से  बजरी  तथा  कंकड़
 नहीं  हटाये  हैं और  उसके  बजाये  उसको  मिट्टी
 के  नीचे  दबा  दिया  है  जिसके  परिणामस्वरूप
 वहां  पर  घास,  फूल  तथा  सब्जियाँ  आदि  नहीं
 उगाई  जा  सकतीं  v

 (ख)  यदि  हां,  तो  क्या  सरकार  का  विचार
 सम्बन्धित  ठेक  दारों  से  नये  उपभवनों  के  आंगनों
 में  से  बजरी  तथा  कंकड़  उठवाने  का  है;  और

 (ग)  यदि  नहीं,  तो  इसके  क्‍या  कारण  हैं  1

 स्वास्थ्य  तथा  परिवार  नियोजन  ओर
 निर्माण,  भावास  तथा  नगरीय  विकास  मंत्रालय  में
 राज्य  मंत्री  पश्रीं  परिमल  घोष)  :  (क)  प्रश्न  के
 पहले  भाग  का  उत्तर  नकारात्मक  है।  जहां  तक
 दूसरे  भाग  का  सम्बन्ध  है,  यह  सत्य  है  कि,  एक
 या  दो  मामलों  में,  जहां  भूमि  ऊँची-नीची  थी
 छोठे  गड्ढों  को  भरना  पड़ा,  और  ठेकेदार  ने
 गढढ़ों  को  भरने  के  लिये  तथा  क्षेत्र  को समतल
 करने  के  लिए  मकानों  के  मलवे  का  प्रयोग
 किया  ।  निवासियों  को,  क्षेत्र  के  हस्तान्तरण
 से  पहले  उसे  समतल  बना  देना  आवश्यक
 था।  गढ़ढों  की  भराई  के  लिए  या  समतल
 करने  के  निमित्त  ठेकेदारों  को  कोई  अदायगी
 नहीं  की  गई  ।  आरम्भ  में  क्षेत्र  में घास  लगाने
 का  कोई  प्रस्ताव  नहीं  था  ।  तथापि,  निवा-
 सियों  की  इच्छा  पूरी  करने  के  लिए  घास
 लगाने  का  कार्य  श्रारम्भ  कर  दिया  गया  है।  इस
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 क्षेत्र  की  मूल  मिट्टी  भी  घास  लगाने  के  योग्य
 नहीं  थी  ।  वर्तमान  मिट्टी  को  हटाया  जा  रहा
 है  श्रौर  उसकी  जगह  अच्छी  मिट्टी  डाली
 जा  रही  है  ।

 खि  और  (ग).  घास  लगाने  के  लिये  जब
 कभी  ठेकेदार  द्वारा  डाले  गये  मलवे  को  हटाया
 जायेगा  तो  उसकी  लागत  टेकेदार  के  बिल  से

 वसूल  की  जायेगी  ।

 Discussion  held  with  Drug  manufacturers
 regarding  Implementation  of  Drugs

 (Prices  Control)  Order

 1198,  SHRI  UMANATH:
 SHRI  JROTIRMOY  BASU  :
 SHRI  P.  P.  ESTOSE  :
 SHRI  BHAGABAN  DAS:
 SHRIMATI  SUSEELA  :

 GOPALAN  :

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  AND  MINES  AND
 METALS  be  pleased  to  state  :

 (a)  whether  Government  have  held
 discussions  with  representatives  of  the
 drug  industry  regarding  implementation  of
 the  Drug  (Prices  Control)  Order  ;

 (b)  if  so.  the  nature  of  such
 discussions  ;

 (c)  whether  any  assurance  was  given
 by  Government  to  the  drug  companies  ;
 and

 (d)  if  so,  the  nature  of  such
 assurance  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  !ETROLEUM  AND
 CHEMICALS.  AND  MINES  AND
 METALS  (SHRI  D.  R.  CHAVAN)  (a)
 and  (b).  Yes.  There  have  been  discus—
 sions  between  the  Government  and  the
 representatives  of  the  drug  industry  and
 trade  during  which  certain  doubts
 and  difficulties  have  becn  brought  to  the
 notice  of  the  Government  in  implementing
 the  Drugs  (Prices  Control)  Order,  1970,
 Necessary  clarifications  have  been  given
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 and  the  Government’s  stand  in  general
 has  been  made  clear  to  the  industry  and
 trade.

 (०)  and  (d).  No  assurance  was  given
 by  the  Government  to  the  drug  companies.
 They  have  however  been  told  that  the
 Government  are  ready  and  willing  to
 discuss  and  sort  out  any  genuine
 difficulties  which  the  industry  may
 exprience  in  implementing  the  Order.

 बुरहानपुर  स्थित  स्टेट  बेक  को  एक  शाखा

 द्वारा  विद्युत  चालित  करघा  स्वामियों  को

 ऋण  दिया  जाना

 1199,  श्री  गं०  चच०  दीक्षित  :  क्‍या  विस
 मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  राष्ट्रीयकरण
 के  बाद  बुरहानपुर  स्थित  स्टेट  बैंक  की  शाखा

 विद्युत  चालित  करघा  स्वामियों  को  750/-
 रुपये  का  ऋण  दे  रही  है  जबकि  महाराष्ट्र
 राज्य  में  इस  व्यवसाय  के  लोगों  को  2,200
 रुपये  दिये  जा  रहे  हैं,  और  अब  तो  उक्त  बैंक
 ने  750  रुपये  के  ऋण  देना  भी  बन्द  कर
 दिया  है  ?

 (ख)  यदि  हां,  तो  इस  असमानता  के
 क्या  कारण  हैं  तथा  क्या  सरकार  का  विचार
 इसे  दूर  करने  का  है;

 (ग)  क्‍या  यह  भी  सच  है  कि  इन  लोगों
 ने  इस  बारे  में  केन्द्रीय  सरकार  को  अनेक
 अमभ्यावेदन  भेजे  हैं,  और

 (घ)  यदि  हां,  तो  इस  बारे  में  सरकार
 की  क्या  प्रतिक्रिया  है  ?

 वित्त  मंत्रालय  में  राज्य  मंत्री  थी  विद्या-
 चरण  शुक्ल)  :  (क)  और  (ख).  भारतीय
 स्टेट  बैंक  बिजली  से  चलने  वाले  करघा-एककों
 को,  छोटे  पैमाने  के  उद्योगों  की  वित्त-व्यवस्था
 करने  की  उदारीकृत  योजना  के  अधोन,  ऋण
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 दद्  है।  बिजली  से  चलने  वाले  करघा-एककों
 के  सम्बन्ध  में  कार्यंचालन  प ूजी  के  लिए  दिये
 जाने  वालों  अग्नरिमों  को  रकम  एकक  की  आव-
 इयकता  के  अनुसार  मंजूर  की  जाती  है  नकि
 किन्हीं  निश्चित  सीमाश्रों  के  अनुसार  ।  इस
 लिये  विभिन्‍न  स्थानों  पर  स्थित  एककों  के

 बीच
 कोई  भेद-भाव  किये  जाने  का  सवाल

 पदा  ही  नहीं  होता  ny  इस  क्षेत्र  में  बिजली  से
 चलने  वाले  करघों  के  लिए  बड़े  पेमाने  पर
 वित्त-व्यवस्था  करने  में  स्टेट  बैंक  को  जिन
 कठिनाइयों  का  सामना  करना  पड़ता  है  उनमें
 से  एक  बड़ी  कठिनाई  यह  है  कि  इनमें  से
 अधिकांश  एककों  में  रंगदार  साड़ियां  तैयार
 की  जाती  हैं  जिनके  उत्पादन  पर  वस्त्र  आयुक्त
 ने  प्रतिबन्ध  लगा  रखा  है  क्योंकि  यह  मद
 हथकरघा  क्षेत्र  के  लिये  सुरक्षित  रखी  गयी
 है  1  ऐसा  भी  पता  चला  है  कि  कुछ  करे
 बेनामी  धारकों  के  नाम  से  चल  रहे  हैं।

 हाल  में,  भारतीय  रटेट  बैंक  ने  एक
 योजना  शुरू  की  है  जिसके  अघीन  बैंक  बिजली
 से  चलने  वाले  करघों  के  ऐसे  बुनकरों  को
 ऋण  देगा  जो  सहकारी  समितियों  के  सदस्य
 होंगे  ।  वित्तीय  सहायता  के  लिए  प्रार्थना-पत्र
 सहकारी  समितियों  की  सिफारिशों  पर  लिये
 जाते  8  3l  मार्च,  1970 तक  स्टेट  बैंक
 की
 निमी

 स्थित  शाखा  ने  ऐसे  36

 द  को  सहायता  दी  है।  इस  योजना  के
 अन्तर्गत  कुल  8.38  लाख  रुपये  की  रकम
 की  मंजूरी  दी  गयी  थी  और  3]  मार्च,  970
 को  2.04  छाख  रुपये  की  रकम  बकाया  थी।

 (ग)  जी,  हां  ।

 (घ)  भारतीय  स्टेट  बैंक  द्वारा  बिजली  से
 चलने  वाले

 करघों  के  मालिकों  को  दिये  गये
 ऋण  क  सम्बन्ध  में  स्थिति  इस  प्रश्न  के  भाग
 (क)  और  (ख)  के  उत्तर  में  बता  दी  गयी  है।
 बिजली  से  चलने  वाले  करघों  के  चालकों  की
 वास्तविक  आवश्यक्ताओं  को  पूरा  करने  के
 ज्षिए  स्टेट  बैंक  को  जो  प्रार्थना-पत्र  दिये  जायेंगे,
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 उन  पर  स्टेट  बैंक  अवश्य  विचार  करेगा,  बचतें
 कि  वे  करघा-चालक  ऐसी  मदों  का  उत्पादन
 न  करते  हों  जिन  पर  प्रतिबन्ध  लगा  हो।

 Central  share  in  Financing  of  Protected
 Water  Supply  Scheme  in  Uttar

 Pradesh

 1200.  SHRI  ARJUN  SINGH  BHAD-
 ORIA  :  Will  the  Minister  of  HEALTH
 AND  FAMILY  PLANNING  AND
 WORKS,  HOUSING  AND  URBAN
 DEVELOPMENT  be  pleased  to  state
 the  share  of  the  Central  Govenment
 towards  the  financing  of  protected  water
 supply  scheme  in  the  villages  of  U.P.  for
 the  year  1970-71  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  (SHRI  B.  5.  MURTHY)  :
 From  1969-70  onwards,  central  assistance
 fs  being  given  as  block  Joans  and
 block  grants  without  reference  to  any
 particular  scheme  or  head  of  the  Develop-
 ment.  It  is  for  the  State  Government  to
 draw  up  priorities,  allocate  funds  and
 execute  the  various  schemes.

 2.00  hrs.
 RE.  MOTION  FOR  ADJOURNMENT

 QUERY

 sit  कंबरलाल  गुप्त  (दिल्ली  सदर )  :

 अध्यक्ष  महोदय,  मेरा  एक  व्यवस्था  का  शभ्रश्न

 है।  आपको  मालूम  होगा  कि  मैंने  भी  बर
 हमारे  पंद्रह  बीस  और  मेम्बरों  ने  एक

 एडजनंमेंट  मोशन  दी  है  प्राइस  राइज  के  बारे

 में  7  गवनंमेंट  ने सोप  की  कोमतें  बढ़ाई  हैं,
 डालडा  की  बढ़ाई  हैं  ।  ड्ररज  की  बहुत-सी  कीमतें

 बढ़  गई  हैं  :  यह  बहुत  गम्भीर  मामला  है।

 यहां  दिल्‍ली  में...

 Mr.  SPEAKER  :  I  have  not  allowed
 that.

 श्री  कंवरलाल  गुप्त  :  हम  यहां  आते  किस

 लिए  हैं  अगर  लोगों  की  आवाज  यहां  नहीं
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 सुनी  जाएगी  ।  लोगों  को  दवाएं  नहीं  मिल

 रही  हैं।  कीमतें  बढ़  रही  हैं।  सरकार  की
 मदद  करने  के  लिए  तो  यहां  हम  नहीं  बेठे  हैं  ।
 अगर  इतनी  इम्पार्टे  स  की  यह  बात  नहीं  है  तो
 हमारे  यहां  बैठने  का  फायदा  क्‍या  है  ?

 Mr.  SPEAKER  :  It  is  not  an  adjour-
 Nment  motion.  I  have  not  accetped  it.

 श्री  कंवरलाल  गुप्त  :  सारी  पार्टीज  ने
 मिलकर  एडजनेमेंट  मोशन  है।  दी  मेरी
 प्रार्थना  है  कि  आप  कोई  क्राइटीरिया  तो
 बताइये  ।  सारी  जगह  हाहाकार  मच  रहा  है।
 लोगों  को  दिल्‍ली  में  दवाएं  नहीं  मिल  रहो  हैं
 gard  बन्द  पड़ी  हैं

 tt  शिवनारायण  (बस्ती):  हम  'एम्बेरेस
 करना  नहीं  चाहते।  लेकिन  दो  घन्टे  का
 डिस्कशन  तो  इस  पर  आप  रख  ही  सकते  हैं

 SHRI  PILOO  MODY  (Godhra)  :
 I  had  an  impression  that  you  would
 accept  an  adjournment  motion  on  the
 nationalisation  of  the  cotton  trade.
 That  time  you.  said  thatafterthe  no
 confidence  motion  was  disposed  of,
 this  matter  could  come  up.  So,  we  waited.
 You  even  chided  us  for  not  coming  and
 seeing  you.  I  thought  you  would
 reconsider,  but  you  have  disallowed  it.

 Mr.  SPEAKER  :  There  is  a  ruling
 already  that  after  the  no  _  confidence
 motion,  all  the  previous  adjournment
 motions  lapse.  I  asked  you  to  come  to
 the  Business  Advisory  Committee,  so
 that  we  could  find  time.

 SHRI  PILOO  MODY :  It  is  because
 the  original  one  lapsed,  that  I  put  ip
 another  one.

 Mr.  SPEAKER  :  No,  no.  After
 that,  we  cannot  accept  that.

 श्री  कंवरलाल  गुप्त  :  कल  ही  हमने  दिया
 है।  पहले  तो  दिया  नहीं  ।  पंद्रह  भेम्बरों  ने

 दिया  है

 SRAVANA  I2,  892  (SAKA  Re.  Adj.  Motion  258

 श्री  हुकचमन्द  कछवाय  (  उज्जन  )  :
 अविश्वास  प्रस्ताव  पर  बहस  समाप्त  हो  जाने
 के  बाद  क्‍या  घर  जाकर  बँठना  चाहिये  ?  क्‍या
 कोई  बात  ही  नहीं  करनी  चाहिये  ?  अगर  कोई
 समस्या  खड़ी  हो  जाती  है,  अगर  दवाइयों  के
 दाम  बढ़  जाते  हैं,  तो  यहां  पर  क्या  उसके  बारे
 में  बोलना  ही  नहीं  चाहिये  ?

 अध्यक्ष  महोदय  :  कैसी  बात  कर  रहे  हैं  ?

 श्री  अटल  बिहारी  वाजपेयी  (बलरामपुर)॥
 अविश्वास  प्रस्ताव  रह  हो  गया  है।  उसके  बाद
 सरकार  ने  साबुन  के  दाम  बढ़ाए  हैं,  उसके
 बाद  सरकार  ने  वनस्पति  के  दाम  बढ़ाए  हैं,
 उस  पर  हम  सरकार  की  निन्दा  कर  सकते  हैं,
 आप  से  चर्चा  के  लिए  समय  मांग  सकते  हैं।
 अब  जब  दाम  बाद  में  बढ़े  हैं  तो  अविव्वास
 प्रस्ताव  का  हवाला  देकर,  हमारे  प्रस्ताव  को
 रह  कर  देना,  सदन  के  साथ  न्याय  करना
 नहीं  होगा  ।

 Mr.  SPEAKER  :  The  House  is  bound
 by  its  rules  and  conventions.  It  is  not
 my  personal  ruling.  I  am  bound  by  _  these
 tules.  I  shall  place  it  before  the  Business
 Advisory  Committee,  and  we  can  find
 time  for  discussion  of  at  least  a  few
 important  motions  like  cotton.

 श्री  कंवरलाल  गुप्त  :  राइज  आफ  प्राइ-
 सिस  के  मामले  में  हम  गवनंमेंट  को  सैंशर
 करना  चाहते  हैं।  हम  डिस्कशन  नहीं  चाहते।
 हम  सैंशर  करना  चाहते  हैं,  गवन मेंट  को  v

 att  अटल  बिहारी  बाजपेयी  :  जो  दाम  बढ़े
 हैं,  उनके  ऊपर  एक  कालिंग  एटेंशन  मोशन
 आप  एडमिट  कर  लेगे  ?

 अध्यक्ष  महोदय  :  कर  लेंगे।

 श्री  अटल  बिहारी  बाजपेयी  :  मंत्री  महोदय
 से  कहें  कि  वह  वक्तव्य  दे।  फिर  चर्चा  के
 लिए  समय  रखें।

 अध्यक्ष  सहोदय  :  कालिग  एटेन्शन  से  बात
 बनती  है।  मैं  इसको  एलाउ  कर  दू  गा।
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 श्रो  प्रकाशवोर  ज्ञास्त्रो  (हापुड़):  अध्यक्ष
 महोदय,  आप  को  याद  होगा  कि  दो  मुख्य  मुद्दों
 को  लेकर  अविश्वास  प्रस्ताव  दिया  गया  था,
 एक  था  केरल  के  चुनावों  के  बारे  में  मतदाता
 सूचियां  और  दूसरा  था  प्रधान  मंत्री  के  हाथ  में
 अधिक  अ्रधिकारों  का  लिया  जाना।  इनके
 अतिरिक्त  जो  और  बातें  एडजनंमेंट  मोशन  की
 शक्ल  में  दी  गई  थीं  उनके  बारे  में  आपने
 आश्वासन  दिया  था  कि  अविश्वास  प्रस्ताव  की
 समाप्ति  के  बाद  उन  पर  आप  विचार  करेंगे।
 आप  जो  आश्वासन  दे  चुके  हैं  कम  से  कम  उस
 आधार  पर  ही  आपको  विचार  करना  चाहिये  :

 अध्यक्ष  महोदय  :  आश्वासन  मैंने  यह  नहीं
 दिया  कि  मैं  एडजनंमेंट  मोशंज  एक्सेप्ट  कर

 दगा।

 श्री  प्रकाशवोर  शास्त्रो :  आपने  कहा  था
 कि  विचार  करूंगा  ।

 MR.  SPEAKER:  The  adjournment
 motion  was  only  toexpress  lack  of
 confidence.  The  other  things  do  not’  form
 part of  the  motion.  There  was  no  hard
 aad  fast  line  for  discussion  on  it.

 श्री  शिव  नारायण:  मैंने  'एडजनेमेंट  मोशन
 नड़ीं  दिया  लेकिन  प्राइज  राइज  के  बारे  में  दो
 घटे  की  डिक्कशन  आप  करवा  दें  ।

 32.06  ‘hrs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 British  Governments  decision  to
 resume  arms  Sale  to  Soath  Africa

 SHRI  H.  N.  MUKERJEE  (Calcutta
 North  East):  I  call  the  attention
 othe  Minister  of  External  Affairs  to
 tls  following  matter  of  Urgent  public
 inipor:ance  and  request  that  he  may
 rake  a  statement  thereon  ; T

 “British  Government  decision  to
 resume  arms  sale  to  South  Africa.”
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 THF  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  SWARAN  SINGH)  ; The  Government  of  India  are  greatly concerned  about  the  British  Government’s
 declaration  of  intent  to  resume  the  sale
 of  arms  to  South  Africa.  Government  are
 inno  doubt  that  the  total  effect  of  this
 shift  in  British  Policy  will  be  to  reinforce
 the  racist  regime  in  South  Africa;  Instead
 of  bringing  stability,  peace  and  security  to
 the  reason,  it  will  add  to  the  existing
 tensions.  Furthermore,  such  8  shift  will
 affect  the  security  and  vital  interests  of  a
 great  number  of  countriesin  Africa  and
 Asia,  some  of  whom  are  also  members  of
 the  Commonwealth.  The  proposed  British
 decision  would  also  be  in  utter  disregard
 of  the  U.N.  resolutions  banning  the  sale
 of  south  Africa.

 In  announcing  their  intention,  the
 British  Government  invoked  the  so-called
 Simonstown  Agreement  concluded  in  955
 which  accorded  Britain  certain  facilities  at
 the  Simonstown  naval  base  for  the  defence
 of  the  sea  routes  round  South  Africa,
 Britain  and  South  Africa  agreed  to
 co-operate  in  defence  of  the  sea  routes
 through  their  ‘respective  maritime  forces.
 The  British  Home  Secretary,  Sir  Alec
 Douglas  Home,  declared  in  the  House
 of  Commons  on  July  20,  that:  “It  is  our  ,
 Intention  to  give  effect  to  the  purpose  of
 that  agreement  and  we  belicve  that  asa
 consequence  we  should  be  ready  to
 consider  within  that  context  applications
 for  the  export  to  South  Africa  of  certain
 limited  categories  of  arms,  so  longas  they
 are  for  maritime  defence  directly  related
 to  the  security  of  the  sea  routes.”

 The  British  Government  have  sought
 to  justify  their  partial  return  to  their
 former  policy  of  supplying  arms  to  South
 Africa  on  grounds  of  broad  defence  needs
 in  relation  to  the  security  of  the  trade
 routs  ‘‘which  have  grown  in  importance
 since  the  closure  of  the  Suez  Canal.”  But
 this  strange  strategic  doctrine  has  no
 relation  to  existing  realities.  It  conjures
 up  a  threat  where  nonce  exists,  and  tries  to
 cover  up  the  fact  that  Britain  will  be
 arming  the  recist  ragime  of  South  Africa.
 Truth  is  that  South  Africa  is  today
 Africa’s  only  military  power,  well--equipp-
 ed  with  sophisticated  arms  and.  defence
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 equipment.  with  her  disproportionately
 greater  military  strength,  South  Africa
 isa  threat  to  ner  neighbours  and  not  the
 other  way  round.  As  regards  the  distinct-
 ion  which  the  British  Government  have
 sought  to  make  between  arms  and  equip-
 ment  for  maritime  defence  and  arms  which
 would  assist  enforcement  of  the  policy  of
 apartheid,  it  cannot  convince  anyone.  It
 is  our  belief  that  any  accretion  of  military
 strength  to  South  Afriea  can  only  strength-
 en  her  resolve  to  continue  the  policy  of
 apartheid.  It  will  also  inevitably  introduce
 anew  element  of  tension  and  conflict,
 especially  forthe  neighbouring  African
 contries,  and  bring  in  great  power
 rivalry  and  cold  war  into  the  Indian
 Ocean  Region.

 The  House  is  aware  of  our  desire
 to  see  the  Indian  Ocean  region  remain  an
 area  of  peace  and  tranquillity,  free  of
 great  power  conflict,  military  and  naval
 bases  and  other  manifestations  of  a  military
 presence.  We  cannot  but  view  with  grave
 concern  any  intention  of  the  British
 Government  to  introduce  tention  into  this
 region  through  a  resumption  of  arms
 supply  to  South  Afrrca.

 The  House  is  doubtless  aware  that  the
 declaration  of  Britsh  intent  to  arm  South
 Africa  has  caused  widespread  dismay  and
 concern  all  over  the  world,  and  more
 specially  among  the  commonwealth
 countries  in  Africa  and  Asia.  Our  Prime
 Minister  has  already  sent  a  message  in
 reply  to  the  British  Prime  Minister’s
 communication  on  the  subject,  coneying
 our  serious  concern  and  misgivings  over
 British  intention  to  arm  South  Africa.

 The  House  is  also  aware  of  the  efforts
 so  far  made  by  India  in  the  United
 ‘Nations  and  other  multilateral  and
 international  forums  to  prohibit  the  supply
 of  arms  to  South  Africa.  At  the  recently
 concluded  debate  in  the  Security  Council
 ‘the  Permanent  Representative  of  India
 drew  attention  to  the  obligation  of  the
 international  community  to  observe  and
 implement  the  United  Nations  Resolutions
 on  arms  embargo  to  South  Africa.  On
 23rd  July,  1970,  the  Security  Council
 reiterated  its  earlier  resolutions  and  called
 upon  all  states  to  ban  the  sale  of  arms  to
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 South  Africa  unconditionally  and  without
 reservations  whatsoever.  The  House  may
 be  assured  that  Government  will  do  its
 best  to  concert  efforts  with  all  like-mindec
 countries,  especially  of  Asia  and  Africa.
 to  dissuade  the  British  Government  from:
 tesuming  arms  supply  to  South  Africa  ir:
 consonance  with  Britain’s  own  obligations
 to  the  commonwealth  and  the  Unitec
 Nations.

 SHRI  H.  N.  MUKERJEE  :  Sir,  J
 think  there  is  need  fora  great  deal  more
 than  that  overdone  word  “‘conce-n”  on  the
 part  of  the  Government  of  India.  There  is
 need  for  a  sense  of  disgust  and  feeling  of
 determination  to  put  anend  to  this  foul
 business.  Apartheid  is  adeep  and  vile
 affront  to  humanity,  particularly  to  the
 country  of  Mahatma  Gandhi,  one  of
 whose  family  is  at  the  moment  in  a
 South  African  Jail.  We  have  to  remember
 also  that  the  tacit  acceptance  by  the
 United  kingdom  of  the  unilateral  de.
 claration  of  Independance  by  Rhodesia
 was  acrime  which  is  now  being  sought to  be  compounded  by  this  arms  deal  with
 South  Africa.  On  the  plea  of  Protecting the  Cape  sea  route,  Britain  tries  to
 maintain  and  improve  upon  her  military
 presence  east  of  Suez.  She  is  Te-examining the  question  of  withdrawal  from  the
 Persian  Gulf  and  she  is  now  following France  in  supplying  arms  to  South  Africa, while  the  United  States  Defence  Secreatary, My  Laired,  has  laterly  spoken  of  transferr-
 ing  to  the  Indian  Ocean  area  units  of  the
 USA’s  7th  Fleet  which  isnow  in  South
 East  Asia,I  wish,  therfore,  the  Minister
 takes  note  of  the  NATO’s  arms  extending to  Africa  and  Asia,  and  that  is  a  very important  aspect  of  the  matter.

 In  the  United  Nations,  Mauritius  and Somaliland  have  pointed  out  South Africa’s  use  of  French  arms  against African  guerillas  fighting  for  freedom. This  is  happening.  South  Africa’s  shopping lists,  according  to  the  British  newspapers like  the  GUARDIAN,  are  said  to  include Hawker  Siddley  buccaneer  bombers  which are  powerful  low-strike  aircraft.  which could  be  used  in  countering  insurgency work  against  African  guerillas  as  also Westland  wasp  helicopters  which  cand be  used  for  the  same  vile  purpose.  |"
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 (Shri  H.  N.  Mukarjee)
 President  Kaunda  of  Zambia  has

 said  that  South  Africa,  according  to  his
 information,  would  use  these  arms  to
 attack  Zambia  and  Malagasy.  That  is  why,
 in  the  coatext  of  the  situation,  3  would
 like  to  know  from  the  Minister  whether,
 apart  from  the  Prime  Minister’s  writing
 perhaps  a  very  diplomatic  letter  to  Mr.
 Health  of  Great  Britain  she  has  got
 in  touch  directly  with  President  Kaunda
 and  Nyerere  and  such  other  people.
 Is  the  Government  taking  some  initia—
 tive  like  we  might  have  taken  in  the
 Bandung  days,  to  get  the  Commonwealth
 countries  of  Asia  and  Africa  together,
 so  that  an  ultimatum  could  be  given  to
 the  UK  _  that  its  increasingly  racialist
 policies  which  are  finding  expression  in
 so  many  ways  would  not  be  tolerated
 any  longer  ?  Are  we  giving  notice  to  the
 UK  that  if  this  enormity  is  perpetrated,
 we  would  wind  up  theshow  of  the
 Commonwealth  and  jointly  think  of
 economic  and  other  sanctions  against  her  ?
 Now  that  the  UK  has  flouted  world
 opinion,  why  don’t  we  do  something
 like  recalling  our  High  Commissioner  in
 London  for  consultations  ?  That  would
 be  asort  of  gesture.  Would  the  Govern-
 ment,  therefore,  assure  the  country  that
 there  would  be  no  backsliding  or  weaken-
 ing  of  the  attitude  to  which  expression
 has  been  given  inthe  reply  of  the
 Minister?  But  I  am  suspicious  about
 Government’s  position  because  back~
 slidinghas  taken  place  in  the  case  of
 discourteous  behaviour  meted  out  towards
 Madame  Binh,  which  shows  that  the
 Government  is  amenable  to  imperialist
 pressures.  That  is  why  I  want  an  assurance
 that  Government  would  stick  to  that
 really  genuine  attitude  of  disgust  at  what
 is  happening  and  attitude  of  determination
 to  see  thatan  end  is  put  to  thekind
 of  things  which  is  represented  by.  the
 British  action.

 SHRISWARAN  SINGH:  I  am  in
 complete  agreement  withhim  so  far  as
 our  disgust  at  this  proposed  deal  is
 concerned.  We  are  also  making  a
 determined  effort  in  that  direction  along
 with  other  Commonwealth  —  countr-
 fes,  particularly  the  two  countries
 whose  names  have  been  specifically
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 mentioned  by  the  hon.  member,  viz., Zambia  and  Tanzania.  There  has*  been
 an  exchange  of  messages  between  our
 Prime  Minister  and  President  Kaunda,
 We  are  also  in  touch  with  other  Common-
 wealth  countries  on  this  issue.  Our
 Position  has  been  explained  to  other
 Commonwealth  countries.  We  have  also
 received  information  about  the  attitude
 that  the  other  Commonwealth  countries
 are  taking.  Except  for  three  or  fonr
 countries,  all  the  other  Commonwealth
 Countries  are  opposed  to  it.  The  two
 countries  that  are  not  Opposing  it  are
 Australia  and  New  Zealand.  Canada  also
 has  expressed  its  oppositionto  the  supply of  arms  by  Britain  to  South  Africa.  With
 this  preponderance  of  opinion  against
 the  supply  of  arms,  Britain  should  take
 note  of  this  overwhelming,  near  imous
 opinion  of  the  countries  in  the
 Commonwealth.  If  you  look  at  the  list
 of  the  countries  in  the  Commonwealth, it  is  predominantly  the  Asian  and  African
 countries  that  constitutethe  Common-
 wealth.  This  is  the  forum  from  which  a
 great  deal  of  pressure  and  determination
 of  the  type  mentioned  by  the  hon.  member
 could  be  exercised  on  the  British
 Government  to  dissociate  itself  from
 Pursuing  this  policy.  That  effort  is
 continuing.

 Towards  theend,  the  hon.  member
 asked  foran  assurance  that  there  will not  be  any  whittling  down  of  our  attitude in  this  respect.  There  is  no  question  of
 whittling  down  our  attitude.  We  were I  think  amongst  the  first  countries  who came  out  very  strongly  against  the  intended
 supply  of  arms  by  Britain  to  South  Africa, We  are  in  touoh  with  the  other Commonwealth  countries  and  in  Co-opera- tion  with  them,  we  will  continue  to  keep up  this  pressure  against  the  British Government.  The  hon.  Member  has  also mentinoed  about  certain  other  attitudes of  the  present  Government  in  UK.

 SHRI  M.L,  SONDHI  (New  Delhi)  :
 May  I  ask  whether  India  will  supply arms  to  those  Africans  who  are  fighting for  their  freedom  ?
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 SHRI  SWARAN  SINGH:  It  is  true
 thatthe  general  policy  of  the  British
 Government  in  relation  to  South  Africa,
 in  relation  to  Rhodesia  and  also  in
 relation  generally  tothe  situation  cast
 of  Suez  is  definitely  a  departure  from
 the  policy  of  the  Labour  Government,
 and  we  are  strongly  opposed  to  this
 shift  in  their  policy  because  we  feel  that
 this  will  introduce  new  elements  of
 tension  in  the  whole  of  this  region.  On
 the  question  of  giving  notice  to  the
 British,  I  think  this  isa  matter  in  which
 the  other  Afro-Asian  countries,  who
 are  now.  in  preponderance,  have  to  be
 consulted  and  the  next  Commonwealth
 Conference,  if  at  all  it  is  going  to  be
 held,  will  be  held  in  Singapure.  It
 will  not  be  proper  to  make  a_  brave
 statement  of  that  type.  It  is  a  matter
 on  which  a_  considered  view  has  to
 be  taken  after  consulting  other  Common-
 wealth  countries,  particularly  the  African
 and  Asian  countries  who  are  members
 of  the  Commonwealtb.

 SHRI  NATH  PAI  (Rajapur)  :  This
 document  was  supplied  to  us  at  quarter
 to  twelve.  Had  it  been  supplied  earlier,
 asis  the  custom  andas_  required  under
 the  rules,  perhaps  it  would  have  been
 possible  for  me  to  point  out  many
 flaws  with  which  it  is  replete.  May
 I  point  out  one  mistake  in  the  statement,
 which  the  Minister  read  as  it  is  ?
 It  refers  to  Sir  Alec  Doughlas  Home
 as  British  Home  Secretary.  At  least  the
 Ministry  of  External  Affairs  of  India
 should  know  that  Sir  Alec  Doughla
 Home  happens  to  be  the  Foreigns
 Secretary  of  Britain  and  not  the  Home
 Secretary.  I  hope  the  rest  of  the  data
 in  this  precious  document  deserve  a
 little  more  credence  than  this  particular
 statement.  This  declaration  of  intend
 on  the  part  of  the  UK  Government.....

 SHRI  SWARAN  SINGH:  I  am
 sorry,  it  is  a  typing  mistake  for  whieh
 I  apologize.

 SHRI  RABI  RAY  (Puri):  Then  he
 should  not  have  read  it.

 SHRI  M.  L.  SONDHI  :  Why  should
 he  blame  the  typist  ?
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 SHRI  PILOO  MODY  (Godhra)  :  When
 he  mentioned  the  Home  Secretary,  it
 was  a  typing  error’

 SHRI  NATH  PAI  :  ]  could  understand
 a  stenographer  making  a  mistake.  But
 cannot  understand  the  External  Affairs
 Minister  making  a  mistake  by  reading
 it  as  it  is.  He  should  have  corrected
 it  while  reading.  But,  then,  we  are
 accustomed  to  this  standard  of  behaviour
 from  the  Government.

 SHRISWARAN  SINGH  :  I  am  not
 sure  whether  I  read  it  as  Home
 Secretary.  If  I  read  it  wrong,  I  am
 sorry.

 SHRI  NATH  PAI:  It  can  be
 checked  up  from  the  tape.

 SHRI  SWARAN  SINGH:  It  fs
 not  such  a  matter  about  which  such
 heavy  weather  has  to  be  made.

 Mr.  SPEAKER  :  Kindly  take  it
 as  a  typing  mistake  at  the  most.

 SHRI  PILOO  MODY  :  How  can  he
 say  atyping  mistake.

 Mr.  SPEAKER  :  A  slip  of  the  tongue.
 SHRI  PILOO  MODY  :  Let  us  decide

 it  by  vote  and  he  will  be  right.

 SHRI  KANWAR  LAL’  GUPTA
 (Delhi  Sadar)  :  His  intelligence  depart-
 ment  has  been  taken  away  by  the  Prime
 Minister.

 SHRI  NATH  PAI  :  will  accept  the
 apology  which  he  has  so_  graciously
 made  and  I  willleave  it  there.  I  would
 like  to  point  out  that  this  new  decision
 ofthe  UK  Government  has  a  four-fold
 meaning.  In  the  first  place,  it  is  a
 blessing  given  by  the  new  Conservative
 Government  to  the  policy  of  apartheid
 being  followed  by  the  South  African
 Government.  Secondly,  it  means  conti-
 nuation  of  aid  to  South  Africa  to  wage
 war  against  the  freedom  fighters.  As
 Professor  Mukerjee  has  pointed  out, it
 is  not  as  if  a  few  buccaneer  aircraft
 are  being  used  onlyon_  the  frontier  of
 South  Africa  and  Zambia,
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 (Shri  Nath  Pai)
 The  Impala  strike  trainers  are  being

 used  and  they  are  being  used  against
 freedom  fighter.  So,  the  second’meaning  of
 this  is  that  Britain  will  see  to  it  as  that  much
 suppression,  repression,  as  possible  so  far

 _as  freedom  struggle  in  those  remaining
 poekcts  of  imprialism  continucs  in  Africa.

 The  third  important  meaning  of  this
 is  that  newly  freed  African  countries  will
 be  in  peril  because  Africa  even  today
 happens  to  be  the  single  biggest  military
 power.  South  Africa  has  published  a
 defence  paper  which  provides  for  a  defence
 expenditure  of  as  much  as  Rs.  2,000  crores
 for  the  next  five  years.  This  is  for  a
 country  which  has  a  population  of  less
 than  20  millions.  South  Africa  is  shopping
 for  such  sophisticated  arms  like  Nimrod
 which  is  the  most  sophisticated  aircraft
 available  from  Britain.

 The  real  meaning  of  this  is,  so  far  as
 we  are  concerned,  about  our  sympathy  for
 freedom  fighters,  the  victims  of  apartheid
 jn  South  Africa  and  newly-freed  nations
 of  Africa,  that  there  is  a  sinster  signific-
 ance  in  Sir  Douglas’s  statement  in  the
 House  of  Commons.  This  very  diehard
 Tory  has  been  playing  the  game  ever  since
 the  United  Nations  passed  the  resolution
 putting  an  embargo  on  the  supply  of
 arms  to  South  Africa.  Even  then,  though
 it  was  accepted  by  Mr.  Harold  MacMillan,
 Sir  Douglas  had  his  own  reservations.  He
 ‘made  an  invidious  distinction  between
 arms  used  for  suppression  of  local  distur-

 ‘pances  and  arms  required  for  meeting
 foreign  aggression.  May  I  point  out  Sir

 Douglas  writing  in  the  Manchester  Guardian
 about  it  ?  Nobody  will  be  deceived  by
 this  kind  of  a  thing,  Speaking  in  the
 British  Parliament,  Lord  Colin  Legum
 said  that  they  will  have  no  such  arms
 which  can  be  used  only  for  putting  down
 revolution  and  arms  which  can  be  used

 ‘against  aggression.
 What  is  happening  is  this.  The  Tory

 Government  is  the  concept  of  British
 empire.  What  they  are  motivated  by  is  their
 geo-political  considerations.  The  empire  is

 ‘gone  but  the  empire  must  continue  to  live
 ‘and  such  bases  that  are  possible  must  be
 ‘resurrected,  It  is  this  thing  that  we  have  to
 bear  in  mind.
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 What  are  the  local  consequences  for
 India  ?  I  think,  the  long-range  view  of
 the  South  African  Government  is  to
 continue  to  dominate  the  Indian  Ocean
 and  Atlanatic  Sea.  I  would  here  like  to
 refer  you  to  the  statement  of  the  South
 African  Foreign  Minister  Miller  who  has
 been  holding  confabulations  with  the
 military  dictatorship  of  Latin  America
 and,  in  this  oonnection,  the  statement  of
 one  Admiral  Pedro  Alberto  Jose
 Gnavi,  the  Commander-in-Chief  of  the
 Argentine  Navy,  makes  an  interesting
 reading.  All  their  planning  is  that  today
 or  tomorrow  India  will  have  a  better
 Government  and  India  will  be  a  major
 power  in  the  Indian  Ocean  and  how  to
 meet  that  is  the  basic  consideration  and
 it  is  with  this  thing  in  mind  that  the
 Preparations  are  afoot  already  in  those
 countries  and  the  negotiations  are  going
 on.

 Taking  into  consideration  the  four-fold
 significance  of  the  decision,  may  I  ask
 shall  we  limit  ousrselves  to  such  an,
 innocuous  thing  that  the  Primc  Minister
 is  expressing  concern  and  apprehension  ?
 I  think,  the  reaction  of  this  House  and  the
 Indian  people  is  far  stronger  than  appre-
 hension  expressed  by  the  Prime  Minister.
 We  should  have  liked  the  Government  to
 take  the  matter  more  seriously.  Will  the
 External  Affairs  Minister  assure  us
 that  he  will  do  something  more  than
 that  ?  Why  did  not  he  take  the  initiative  in
 calling  the  African  and  Asian  members  of
 the  Commonwealth  for  a  meeting  in  New
 Delhi  and,  if  it  is  not  too  late,  will  he  be
 ready  to  doit  now?

 Now,  ]  would  like  to  slightly  modify
 the  suggestion  made  by  my  hon.  friend
 Shri  H.  N.  Mukerjee,  that  we  should  quit
 the  Commonwealth.  I  agree  with  the
 External  Affairs  Minister  that  the  Comman-
 wealth  complexion  today  is  not  the
 same  as  it  was  a  few  years  ago  and  that,
 predominently,  it  is  African  and  Asian
 complexion.  If  this  is  80,  will  he  take
 the  initiative  and  courage  in  his  hands
 and  initiate  the  move  to  expel  Britain
 from  the  comnonwealth  ?  I  am  very
 certain  that  the  Commonwealth  can
 continue  as  a  body  of  Asian  and  newly-
 freed  countries  which  have  so  much  in
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 common  in  their  traditions  and  way  of
 life  who  have  been  fighting  against  the
 common  occupying-power  and  which  have
 common  economic  and  financial  difficulties.
 feel  very  much  near  to  the  President  of
 Zambia  than  to  others.  In  view  of  this,
 will  he  take  the  initiative  and  courage
 in  his  hands  to  initiate  the  move  to  expel
 Britain  from  the  Commonwealth  ?

 Before  he  proceeds  to  reply,  I  would
 like  to  remind  him  of  the  reply  he  gave  a
 few  years  back  to  my  question  as  to  what
 kind  of  help  the  Government  of  India
 would  like  to  extend  to  African  people
 when  they  were  fighting  against  the
 unilateral  declaration  of  independence.
 He  happened  to  be  at  that  time  Exter-
 nal  Affairs  Minister.  When  he  was  pinned
 down,  he  has  but  I  have  not.  When  I
 asked  him,  ‘Will  you  be  content  with
 mere  moral  help  or  something  more
 material  like  arms  and  equipment  to  the
 freedom  fighters  of  Rhodesia  to  be  made
 available,  the  reply  was  ‘Yes’  that  will
 be  made  available’.  We  know  what  has
 happened  to  that  specious  assurance.  Any
 assurance  that  he  will  give  to-day  should
 not  be  of  the  same  quality  of  integrity  as
 the  last  one  but  something  firmer.  May
 I  make  that  request  to  him  now  ?

 SHRI  SWARAN  SINGH:  With  regard
 to  this  part  of  the  question,  I  would
 particularly  agree  with  him.  If  one  may
 put  it  that  way,  it  is  a  fact  that  the
 present  Government’s  policy  as  compared
 to  the  Government  that  preceded  it,
 that  is,  of  the  Labour  Party,  is  definitely
 a  retrograde  step  in  most  of  these
 things,  whether  it  is  Rhodesia,  South
 Africa  or  the  general  policy  east  of
 Suez  show  that  there  is  a  shift  in  policy
 which  they  themselves  have  announced
 and  it  is  for  this  reason  that  we  are  totally
 opposed  to  this  shift  in  policy.  I  would
 like  to  make  one  thing  clear.  Even  the
 policy  of  the  previous  British  Government

 in  several  respects,  particularly  in  relation
 to  Rhodesia  when  it  was  the  Labour  Party
 that  was  in  power;  that  also  we  did  not
 like.  We  were  saying  that  although  they
 are  saying  things  against  the  racist  regime
 in  Rhodesia,  they  are  not  doing  enough
 Particulary  in  the  matter  of  enforcement
 of  sanctions,  But  the  policy  of  the  present
 Government  isa  retrograde  step  cven  as
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 Compared  to  the  rather  half-hearted  policy
 that  the  Labour  Governmet  was  pursuing  | in  respect  of  some  of  these  issues,  It  is
 in  this  context  that  we  are  totally  opposed
 to  the  decision  of  the  British  Government
 which  they  have  expressed  as  their  inten-
 tion  to  supply  arms  to  South  Africa.  We
 also  totally  reject  their  contention  that
 these  are  arms  that  can  be  used  for  their
 defence.  I  agree  that  there  are  very  few
 weapons  which  can  be  used  only  for  .
 defence.  The  barrels  of  guns  are  such
 that  they  do  not  point  in  one  direction
 only.  They  can  be  used  in  any  dirction  ©
 and  in  this  particular  context  I  have
 already  said  in  my  statement  that  we  totally
 Teject  their  excuse  that  they  are  arming
 South  Africa  for  purposes  of  defence.

 Now  about  specific  suggestion  that  has
 been  made  I  would  like  to  say  that  in  view
 of  the  forthcoming  Non-aligned  Confer-  -
 encein  Lusaka  which  is  going  to  be  held
 ata  place  where  this  subject  matter  is
 naturally  exercising  the  Zambians,  the  most
 affected  party  as  compared  to  any  other
 country  because  they  are  next  door,  I  am
 sure  this  conference  that  is  being  convened
 will  take  serious  note  of  this  situation
 and  already  I  have  come  indication  that
 definite  resolutions  are  going  to  be  pro-
 Posed  and  we  are  in  touch  with  other
 likeminded  countries  in  order  to  put  the
 Proposals  in  a  proper  form  so  that  we  -
 can  mount  the  ry  p  e  inst.
 the  British  Govt.

 So  far  as  the  structure  of  the  Common-  |
 wealth  is  concerned,  I  am  glad  that  the
 Hon.  Member  realises  that  the  majority  of
 members  now  are  Afro-Asian  countries,
 If  in  their  meeting  in  Singapore  or  any
 other  place  they  take  any  decision,  we  will
 certainly  try......

 SHRI  NATH  PAI:  Why  not  you  take
 initiative.

 SHRI  SWARAN  SINGH  At  the
 Present  moment  when  already  there  isa
 conference  being  convened  in  Lusaka
 where  most  of  the  countries  will  be  present,
 Ido  not  think  any  useful  purpose  wiil
 serve  by  calling  a  conference  here.  This
 is  again  a  matter  about  which  we  will  have
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 (Shri  Swaran  Singh)
 consultations  with  them.I  am  not

 sure  if  Singapore  would  like  a  conference
 to  be  held  here  when  a  conference  is
 going  to  be  held  in  Singapore.  All  these
 factors  have  to  be  taken  into  consi-
 deration.

 In  view  of  this,  I  would  like  to  say that  the  attitude  that  we  are  taking  is  one of  total  opposition  to  the  British  move
 and  we  will,  in  conjunction  with  the
 other  Afro-Asian  countries,  do  everything that  is  possible  to  see  that  requiste Pressure  is  mounted  against  the  British
 Government  to  dissuade  them  from
 supply  of  arms.

 SHRI  BEDABRATA  BARUA
 (Kaliabor):  I  would  like  to  draw  the
 attention  of  the  Hon.  Minister  to  the
 various  statements  regarding  the  Indian
 Ocean,  regarding  the  peace  and  tranquility of  the  Indian  Ocean  and  regarding our  Indian  Ocean.  policy  as  such, which  were  made  by  the  present  Minister of  External  Affairs,  in  his  capacity  as  the
 Defence  Minister,  During  the  last  one  or
 two  years,  they  have  been  saying  catego-
 tically  all  the  time,  that  the  whole  idea of  ‘policing’  the  Indian  Ocean  is  against the  basic  interest  of  India  and  that  it
 would  be  a  great  great  disaster  if  any
 ‘policing’  were  to  be  done  in  the  Indian

 a

 Now,  Sir,  when  he  has  made  an
 elaborate  Statement,  he  has,  I  am
 Surprised,  omittcd  to  mention  about  the
 most  important  part  of  Sir  Alec  Douglas- Home's  statement  in  Parliament  where he  has  stated  like  this;  I  quote,

 “Sir  Alec  said  that  he  had  often
 thought  that  the  route  round  Africa

 was  so  important  to  Western  Europe that  it  ought  to  be  a  NATO  concern.
 For  the  present,  unless  the  NATO
 changed  its  policy,  the  route  could  only
 be  policed  by  the  British  and  South
 African  Navies.........  He  disclosed
 that  Australia,  worried  about  ‘policing’
 the  Indian  Ocean,  was  moving  its
 Navy  to  Cockburn.  Singanore  and

 Malaysia,  too,  were  worried’’,
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 So,  Sir,  this  really  means,  rhe  cat  is
 out  of  the  bag.  So  far  as  the  whole
 question  of  ‘policing’  the  Indian  Ocean
 is  concerned,  the  Government  has  said
 tnat  we  do  not  recognise  the  concept  of
 vacuum  and  that  the  Indian  Ocean  would
 remain  a  free  zone  free  from  international
 power  groups,  But,  inspite  of  that,  the
 thing  has  come  now  in  a  different  angle.
 I  would  like  to  know  what  the  reaction
 of  the  Government  is  in  regard  to  this
 changing  situation.

 Our  whole  approach  in  regard  to  the
 Indian  Ocean  isin  jeopardy  now.  The
 Performance  of  Simonstown  naval  base
 is  bound  to  be  repeated,  Jakanda  railway
 is  the  beginning  in  Zambia  and  Tanzania
 of  Chinese  influence  building  up  there.
 Zambia  and  Tanzania  have  been  resisting
 this  move  of  Britain’s  arms  supply
 to  South  Africa.

 In  view  of  all  this,  there  is  bound  to
 be  inerease  of  tension  in  the  same  area
 and  an  invitation  to  other  powers  like
 China  to  have  their  base  in  this  area.
 So,  I  say,  our  entire  policy  in  regard  to
 the  Indian  Ocean  is  in  jeopardy.  There-
 fore  I  want  to  ask  this,  What  are  the
 steps  which  the  Government  of  India  is
 taking  to  see  that  peace  is  ensured  in
 this  area?  Simply  to  say  that  we  are
 taking  up  the  matter  with  the  UN  is  not
 the  correct  answer.  Because,  after  all,
 the  UN  Resolution  is  not  a  mandatory
 Resolution.  France  and  Britain  abstained
 when  the  Resolution,  was  passed.
 They  say,  they  are  calling  upon  France
 to  do  this.  Inspite  of  the  UN  Resolution
 from  ‘1946,  they  are  continuing  to  give  aid.
 This  is  the  position.

 Therefore  I  want  to  ask  :  What  is  the
 concrete  action  which  the  Government  is
 Proposing  to  take  in  this  matter  ,  They
 have  consulted  President  Nyorore.  What
 type  of  consultation  had  been  held?  It
 has  been  stated  that  Tanzania  wants  to
 withdraw  from  the  Commonweath.  It  is  a
 leading  State  in  East  Africa  and  it  says
 that  it  has  decided  to  withdraw  from  the
 Commonwealth.  I  want  to  know  whether
 that  has  been  communicated  to  us,



 (273  British  Arms  Supply

 Sir,  the  Hon.  Minister  referred  to  the
 Commonwealth  Conference  to  be  held  at
 Singapore.  Is  ita  fact  thatsome  of  the
 East  African  States  are  uow  proposing
 either  to  boycott  or  at  least  to  get  it
 indefinitely  postponed  ?  What  is  our  stand
 in  regard  to  this  Commonwealth  Confer-
 ence  ?  What  is  the  form  in  which  we  can
 co-operate  particularly  with  these  African
 countries  ?

 I  wish  to  point  out  that  our  policy  with
 regard  to  the  Iudian  Ocean  is  in  jeopardy
 because  Indian  Ocean  is  now  sought  to  be
 divided  into  two  spheres  of  influence.
 What  is  the  type  of  pressure  which  we  are
 going  to  give?  To  say  that  we  will  with-
 draw  from  the  Commonwealth  is  not  a
 trick  which  we  can  repeat  too  often  ;  but
 this  is  the  occasion  when  Tanzania  and
 Uganda  are  doing  all  these  things.

 We  have  got  3  months  to  go  by  since
 Sir  Alec's  promised  statement  comes  up  in
 Parliament,  as  he  said  he  wou'd  consult
 the  British  Parliament.  Has  there  been
 any  communication  to  us  in  this  regard  ?  If
 there  was  a  communication,  may  I  know,
 what  was  the  nature  of  the  communication  ?
 What  is  the  British  Government  going  to
 do  in  regard  to  her  arms  commitmeut  to
 the  South  African  Government  ?  What  is
 the  type  of  consultation?  We  would  like
 to  have  an  answer  to  all  these  points.  I
 would  also  say  that  we  should  also  think
 in  terms  of  giving  pressure  where  such
 pressure  will  work,  This  is  an  occasion
 when  we  can  certainly  say  that  we  will
 quit  the  commonwealth.  I  request  the  Hon
 Minister  to  tell  us  about  all  the  steps  which
 the  Government  has  taken  or  which  they
 propose  to  take  in  this  regard.

 SHRI  SWARAN  SINGH:  With  regard
 to  the  Indian  Goverments  assesment  of
 the  situation  in  the  Indian  Ocean,  we  have
 clarified  our  stand  from  time  to  time.  I
 have  partly  mentioned  that  in  my  statement
 today.  It  isa  fact  that  our  desire  to  keep  the
 Indian  Ocean  as  an  area  free  of  tensions
 and  free  of  the  super-power  conflict  can  be
 jeopardised  by  induction  of  arms  as
 is  bonud  to  be  the  effect  if  Britain
 pursues  her  intention  which  she  has
 indicated,  of  supplying  arms  to  South
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 Africa;  there  is  no  doubt  about  it,  and
 it  is  for  this  reason  along  with  the  Strength that  it  gives  to  the  racist  and  apartheid
 regime  in  South  Africa,  that  we  have
 expressed  our  total  amount  opposition  to
 this  intention  of  Britain.

 Then,  how  do  we  proceed  to  mount
 that  pressure  ?  It  will  be  over  simplification
 for  us  to  imagine  that  only  one  particular action  will  work,  I  think  that  this, Pressure  should  be  maintained  at  all  fronts; in  the  UN,  in  the  Commonwealth,  in  the
 non-aligned  conference  in  our  diplomatic
 approachesto  her  and  also  in  the
 consultations  between  the  Afro-Asian
 members  of  the  Commonwealth;  we  should
 carry  on  this  work  in  a  determined  manner
 on  all  these  fronts.

 Then  the  Hon.  Member  asked  about
 the  conference  to  be  held  in  Singapore. That  is  a  matter  in  which  the  Secretary- General  of  the  Secretariat  of  the
 Commonwealth  will  be  in  touch  with  the
 other  Commonwealth  countries.  I  have
 not  yet  received  any  indication  that  the
 Singapore  conference  may  not  be  held.
 In  fact,  there  has  been  some  press  report, but  there  has  not  been  any  authentic
 sounding  of  the  commonwealth  countries
 about  the  future  of  the  Commonwealth
 conference  at  Singapore.

 SHRI  RANGA  (Srikakulam)  :
 Are  we  asking  for  an  early  meeting  of  that
 conference?

 SHRI  SWARAN  SINGH  :  That  could
 be  done  after  consulting  Singapore.  But  itis
 true  that  Tanzania  Government  have
 indicated  that  they  will  find  it  very  difficult
 to  continue  in  the  Commonwealth  if  the
 Proposed  intention  of  supply  of  arms
 by  Britain  to  South  Africa  actually
 materialises.  After  that,  there  have  been
 consultations  between  the  Presidents
 of  the  three  adjoining  countries,  namely
 Africa,  Tanzania,  Zambia  and  Uganda
 and  they  have  formulated  their  stands
 and  we  are  in  touch  with  them.  All  these
 matters  are  bound  to  be  discussed  in
 Lusaka  and  I  am  sure  that  we  shall  conti-
 nue  to  press  for  mounting  every  pressure
 against  Britain  to  desist  from  carrying  on
 this  intention  of  hers.
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 श्री  वेवेन  सेन  (आसनसोल)  :  अध्यक्ष
 महोदय,  यू०  के०  सरकार  की  नीति  में  जो

 तब्दी  लियां  हो  रही  हैं  उनके  फलस्वरूप  दक्षिण
 अफ्रीका  को  प्रोत्साहन  दिया  जा  रहा  है।
 इसका  मतलब  सिर्फ  यही  नहीं  कि  रेसिस्ट
 साउथ  अफ्रीका  की  सरकार  और  रेसिस्ट
 रोडेशिया  की  सरकार  को  प्रोत्साहन  दिया  जा
 रहा  है  बल्कि  मैं  समझता  हूं  इसके  अन्दरूनी
 हालात  बहुत  गम्भीर  है  क्योंकि  ब्रिटिश  सरकार
 चाहती  है  कि  किसी  ढंग  से,  किसी  बहाने  से
 हमारे  इंडियन  ओशन  में  प्रवेश  करे।  अभी
 दक्षिण  अफ्रीका  की  सरकार  की  सहायता  से
 वे  इंडियन  ओशन  में  आना  चाहते  हैं  और
 इंडियन  ओशन  में  भी  आने  का  उनका  एक
 मतलब  है  |  यू०  के०  की  जो  कंजरवेंटिव
 गवनंमेन्ट  है  वह  यह  समझती  है  कि  लेबर
 गवनंमेन्ट  ने  हिन्दुस्तान  को  जो  आजादी  दी
 वह  एक  गलती  की  थी।  मैं  उस  दिन  बिटिश
 पालंमेन्ट  में  मौजूद  था,  मैंने  डिबेट  देखो  थी
 और  चचिल  का  भाषण  भी  सुना  था।

 कंजवें  टिव  पार्टी  के  दिल  में  दुख  है  और  वह
 चाहतो  है  कि  इंडिया  को  वापिस  ले  इंडियन
 झोशन  में  उनके  आने  का  उहं श्य  यही  है  कि
 फिर  आकर  साजिश  करें  और  जो  उनकी
 इम्पोरियलिज्म  खत्म  हो  गई  है  उसको
 पुनर्जीवित  करें।  यही  उनका  असल  मतलब
 हे  और  अगर  यह  उनका  असल  मतलब  माना
 जाये  तो  फिर  इन्डिया  की  सरकार  की  तरफ
 से  क्या  कार्यवाही  होनी  जाहिए  इसको  रोकने
 के  लिए  मैं  समझता  हूँ  ब्रिटिश  सरकार  की
 इस  पालिसी  से  समूची  दुनियां  में  क्राइसिस
 पैदा  होने  वाली  है।  कंजवें  टिव  पार्टी  चाहती
 है  कि  फिर  से  उनकी  इम्पीरियलिज्म  और
 कंप्टेलिज्प  का  दबदबा  बढ़  जाये;  तो  यह
 समस्या  हम  लोगों  के  सामने  आ  गई  है।
 इसलिए  मैं  कहता  हूं  कि  इडियन  गवनंमेन्ट
 को  जो स्टेप्स  लेने  हैं  वह  स्टेप्स  बहुत  गहरे
 होने  चाहिए  ।  मै  पूछना  चाहता  हूँ  क्या  सरकार

 यह  विचार  कर  रही  है  कि  इंगलेंड  के  साथ
 इम्पोर्ट-एक्सपोर्ट  का  बायक्राट  कर  दिया  जाये,
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 वह  पालिसी  जोकि  आजादी के  संग्राम  में  रही
 थी  ?  हम  देखते  हैं  कि  हमारे  देश  का  एक्सपोर्ट
 दूसरी  जगहों  पर  चला  जा  रहा  है,  इंगलैंड  के
 साथ  वह  ज्यादा  नही  है  और  इसी  तरह  से
 इंगलैंड  के  साथ  इम्पोर्ट  भी  घट  रहा  है।  सरकार
 को  चाहिए  कि  इस  पालिसी  को  आगे  बढ़ाये
 और  उनके  साथ  इम्पोर्ट-एक्सपोर्ट  का  बायकाट
 करें।

 दूसरों  बात  यह  कही  जाती  है  कि  लुसाका
 में  मीटिंग  होगी  तो  हम  लोग  इम्पोट'  एक्सपोर्ट
 करने  और  कामनवेल्थ  छोड़ने  का  प्रस्ताव
 लेकर  के  लुसाका  में  जायें  तो  उससे  एशियाई
 और  अफ्रीकी  मुल्कों  में  इंडिया  के  प्रति  ज्यादा
 विश्वास  पेंदा  हो  सकेगा

 SHRI  SWARAN  ‘SINGH  :  With
 regard  to  the  first  part  where  he  said  that
 the  Britlsh  Government  might  be  dreaming
 of  regaining  their  Empire.  I  would  dismiss
 that  as  a  myth.  I  do  not  think  they  can
 be  so  unrealisti  and  cut  off  from  world
 trends  as  to  imagine  that  any  people,  much
 less  the  vast  number  of  people  in  India,
 who  are  wedded  to  freedom,  can  be  coerced
 into  an  arrangement  where  another
 imperial  or  colonial  power  can  _  be
 established.  This  is  something  which  must
 be  rejected  and  shouid  not  even  be
 entertained.  How  can  such  a  thing  happen  ?

 With  regard  to  the  general  attitude
 to  be  adopted,  he  has  repeated  the  suggest-
 ion  made  by  other  Hon.  members.  I  have
 already  said  we  are  in  touch  with  other
 Commonwealth  Countries,  We  will  see
 what  is  the  best  way  in  which  we  can
 mount  pressure.  I  do  not  think  cutting
 off  of  economic  relations  can  be  the  best
 form  of  putting  that  pressure.

 2.46  hrs.

 Re.  FOUNDATION  STONE
 LAYING  CEREMONY  OF  SANSADIYA

 SOUDHA

 MR.  SPEAKER  :  May  I  request  all
 members  to  make  it  a  point  to  attend
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 this  evening’s  function  when  the  President
 is  laying  the  foundation  stone  of  the
 Parliament  House  Annexe  at  6.30  P.M  ?
 As  decided  by  the  General  Purposes
 Committee,  the  building  wil!  be  named
 Sansadiya  Soudha.  For  this  pupose,  we
 will  have  to  adjournalittle  early,  at  5.  30
 P.M.  If  you  like.

 SHRI  RANGA  (Srirakulam)  :  Let  it
 be  at  5.  P.  M.

 SHRI  ATAL  BIHARI  VAJPAYEE
 (Balrampur)  Either  we  adjourn  at
 5  P.M.  or  we  continue  0०  sit  till  6  P.M.
 because  we  can  then  go  direct  from  here  to
 the  function.

 Mr.  SPEAKER  :  The  moment  we
 adjourn  and  go  home,  there  may  be  many
 attractions  there  and  many  members  may
 be  absent.  It  is  much  better  that  we
 adjourn  and  stfaightway  go  there.

 SHRI  RANGA:  It  is  difficult  for  us
 soon  after  the  House  adjourns  to  go  there,
 We  cannot  even  get  taxis  here.  So  let  us
 adjourn  at  5  O'clock.

 Mr.  SPEAKER:  All  right.  We  will
 adjourn  at  5  O'clock.  But  all  members
 will  kindly  make  it  a  point  to  be  present.
 It  is  their  own  House.

 2.48  brs.

 PAPERS  LAID  ON  THE  TABLE

 Audit  Report  (Commercial)  970

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA)  :  On  behalf  of
 SHRI  Y.  B.  CHAVAN,  I  beg  to
 lay  on  the  table-a  copy  of  the  Audit
 Report  (Commercial),  970—Parts  I  and
 Il,  under  article  45  ray  of  the  Con-
 stitution.  [Placed  in  Library.  See  No.  LT—
 38I0/70)
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 Notification  under  Coal  Mines
 (Conservation  and  Safety)  Act.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND

 CHEMICALS  AND  MIN.  S  ANDMETALS.
 (SHRI  NITI  RAJ  SINGH  CHAUDHARY):
 I  beg  to  lay  on  the  table-a  copy  of
 Notification  No.  S.O.  8l0  published
 in  Gazette  of  India  dated  the  23rd  May,
 1970,  exempting  raw  coal  despatched  to
 washeries  in  India,  for  the  purpose  of  bene-
 fication  for  the  levy  of  the  duty  of  excise,
 under  sub-section  (3)  of  section  8  of  the
 Coal  Mines  (Conservation  and  Safety)  Act
 ‘1952.  [Placed  in  Library  See  No.  LT—
 38I/70]

 Notification  under  Customs  Act,  IFC Act  ere.

 SHR]  VIDYA  CHARAN  SHUKLA:
 I  beg  to  lay  on  the  Table—

 (I)_  A  copy  of  the  Customs  and  Central
 Excise  Duties  Export  Drawback  (General) Forty-first  Amendment  Rules,  970  (Hindi and  English.  versions)  published  in  Notifica-
 tion  No.  G.S.R.  032  in  Gazette  of  India
 dated  the  llth  July,  1970,  under  section
 59  of  the  Customs  Act,  I962  and  section
 38  of  the  Central  Excises  and  Salt  Act.
 1944,  [Placed  ह  Library.  See  No.  LT—
 3812/70)

 (2)  8  ०००५  of  the  Notification  No.
 2/70  (Hindi  and  English  versions)  published
 In  Gazette  of  India  dated  the  23rd  may,
 970  containing  amendments  to  the  indus-
 trial  Finance  Corporation  of  India  Em-
 ployees’  Provident  Fund  Regulations,  under
 Sub-section  (3)  of  section  43  of  the
 Industrial  Finance  Corporation  Act,  1948,
 [Placed  in  Library.  See  No.  LT—383/70

 (3)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English  versions)
 under  section  59  of  the  Customs  Act,
 962  :

 (i)  G.S.R.  972  published  in  Gazette
 of  India  dated  tho  27th  June,  970
 together  with  an  explanatory  memo-
 tandum.
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 (Shri  Vidya  Charan  Shukla)
 (ii)  G.S.R.  999  published  in  Gazette

 of  India  dated  the  Ist  July,  970
 together  with  an  explanantory
 momorandum.

 (iii)  The  Baggage  (Amendment)  Rules,
 970  published  in  Notification  No.
 G.S,R,  00I  in  Gazette  of  India
 dated  the  2nd  July,  970  together
 with  an  explanatory  memorandom.

 (Placed  in  Library  See  No.  L.T-
 3814/70)

 (4)  A  copy  each  of  the  following  Noti-
 fications  (Hindi  and  English  versions) issued  under  the  Central  Excise  Rules, 944;—

 (i)  G.S,R.  802  to  809  published  in
 Gazette  of  India  dated  the  I4th
 May,  970  together  with  an  explan-
 atory  memorandum.

 (ii)  G.S.R.  869  publisbed  in  Gazette
 of  India  dated  the  2nd  June,  970
 together  with  an  explanatory  mem-
 orandum.

 (iii)  G.S.R,  89]  published  in  Gazette  of
 India  dated  the  6th  June,  970
 together  with  an  explanatory  memo-
 randum.

 (iv)  G.S.R,  899  and  900  published  in
 Gazette  of  India  dated  the  8th  June,
 970  together  with  and  explanatory
 memorandum.

 (v)  G,S.R.  936  to  938  published  in
 Gazette  of  Indla  dated  the  I3th
 June,  970  tugether  with  an  expla-
 natory  memorandum.

 (vi)  G.S.R.  957  published  to  Gazette  of
 India  dated  the  l9th  June,  970
 together  with  an  explanatory  memo-
 randum.

 (vii)  G.S.R.  969  published  in  Gazette
 of  India  dated  the  25th  June,  i970
 together  with  an  explanatory
 Memoraudum.

 (viii)  G.S.R.  1031  published  in  Gazette  of
 India  dated  the  Ith  July,  970
 together  with  an  explanatory
 memoandum.
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 (ix)  G.S,R.  060  published  in  Gazette
 of  Indla  dated  the  ITth  July,  870,

 (  Placed  in  Library.  See  No.  LT~
 3815/70)

 ARREST  AND  RELEASE  ON  BAIL
 OF  MEMBER

 (Shri  N.  K.  Somani)

 Mr.  SPEAKER:  I|  have  to  inform
 the  House  that  I  have  received  the  follo-
 wing  telegram,  dated  the  Ist  August,  1970,
 from  the  Inspeetor  of  Police,  Prohibition
 Control,  Bombay  :—

 “IT  have  the  honour  to  inform  you
 that  I  have  found  it  my  duty  in  exercise
 of  my  powers  under  Criminal  Procedure
 Code  to  direct  that  Shri  N.  K.  Somani,
 Member,  Lok  Sabha,  be  arrested  for
 breach  of  Clause  4  of  the  Maharashtra
 food  Grains  Order,  1966,  Punishable
 under  Section  7  of  the  Essential  Commo-
 dities  Act.  955  on  the  Ist  August,  1970,
 at  3.50  hours,  at  Bruce  Street,  Bombay.
 He  was  released  on  personal  bond  at
 35.30  hours  on  the  Ist  August,  1970.
 pending  trial.”

 12-50  brs.

 TAXATION  LAWS  (AMENDMENT)
 BILL.

 (i)  Report  of  Select  Committee

 SHRI  CHINTAMANI  PANIGRAHI
 (Bhubaneswar):  f  beg  to  present  the
 Report  of  the  Select  Committee  on  the
 Bill  further  to  amend  the  income-tax  Act,
 ‘1961,  the  Wealth-tax  Act  1957,  the  Gift-
 tax  Act,  958  and  the  Companies  (Profits)
 Surtax  Act,  1964.

 (ii)  Evidence
 SHRI  CHINTAMANI  PANIGRAHI  :

 I  beg  to  lay  onthe  Table  a  copy  of  the
 Evidence  given  before  the  Select  Committee
 on  the  Bill  further  to  amend  the  Income-
 tax  Act,  1961,  the  Wealth-tax  Act,  1957,
 the  Gift-tax  Act,  958  and  the  Companies
 (Profits)  Surtax  Act,  1964,



 ४१]  SRAVANA  12,  892  (SAKA)

 PETITION  Re.  SETTING  UP  A  NEW
 STEEL  PLANT  IN  ORISSA

 SHRI  SURENDRANATH  DWIVEDY
 (Kendrapara)  I  beg  to  present  a
 petition  signed  by  Shri  Baidhar  Sethi  and
 about  two  lakh  others  for  setting  up  a  aew
 steel  plant  in  Orissa.

 12.51  brs.

 STATEMENT  Re.  INDO-G.D.R.
 RELATIONS

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  SWARAN  SINGH)  :
 The  question  of  Indo—GDR  relations  has
 come  up  on  the  floor  of  this  House  from
 time  to  time.  Iam  glad  to  inform  be
 Honourable  Members  that  the  Governinent
 of  India  and  the  German  Democratic
 Republic  have  agreed  to  exchange  Consu-
 lates-General.  This  will  come  into  effect
 35  soon  as  technical  arrangements  are
 Completed  on  both  stdes.

 As  the  Hon’ble  Members  know,  our
 relations  with  G.D.R.  have  grown  stronger
 during  the  past  few  years.  We  are  parti-
 cularly  satisfied  with  the  growth  of  our
 trade  and  economic  relations  and  our
 Cultural  and  scientific  exchanges.  The
 stages  has  now  come  when  we  feel  that

 our  growing  economic,  commercial  and
 cultural  relations  should  be  reflected
 Officially  by  the  establishment  of  consular
 Telations.  We  have  been  in  touch  with
 the  Government  of  the  German  Demo-
 cratic  Repulic  and  as  a  result  we  have  now
 finally  decided  to  establish  relations  at  the
 level  of  Consulates  General.

 It  is  in  the  interest  of  both  the
 Governments  to  encourage  mutually
 beneficial  co-operation  in  as  many  different
 fields  as  possible.  We  hope  that  the  step
 which  we  have  taken  will  encourage  and
 facilitate  this  process  and  create  conditions
 of  further  strengthening  of  friendly
 relations  between  us,

 SHRI  NAMBIAR  (Tiruchirappalli)  ॥
 Why  not  full  diplomatic  relation  ?
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 SHRI  RANGA  (Shrikakulam)  :  We
 want  an  early  occasion  to  discuss  this
 matter.

 श्री  रवि  राय  (पुरी)  :  इजरायल  और
 ताइवान  को  रैगकनीशन  दीजिये।

 SHRI  RANGA  :  If  two  Germanys  can
 be  recognised,  why  not  two  Chinas  be
 recognised  ?

 SHRI  Ss.  M.  BANERJEE  ((Kanpur)
 Why  this  halting  recognition,  we  cannot
 understand.  Why  not  is  full  ?

 2.52  hrs.

 ADVOCATES  (SECOND  AMENDMENT)
 BILL

 Extention  of  time  for  presention  of
 Report  of  Select  Committee

 SHRI  R.  D.  BHANDARE  (Bombay
 Central)  :  I  beg  to  move  :६

 “That  this  House  do  further  extend
 the  time  appointedJfor  the  presentation
 of  the  Report  of  the  Select  Committee
 on  the  Bill  further  to  amend  the
 Advocates  Act,  !96l,  upto  the  first
 day  of  the  second  week  of  the}  next
 session.”
 SHRISONAVANE  (Pandharpur)  :

 Iam  not  able  to  understand  why  the
 time  is  being  extended.  There  is  nothing
 controversial  in  this  Advocates  (Amend-
 ment)  Bill.  The  Committee  should  have
 completed  its  task.  When  the  motivn  was
 brought  the  first  time,  if  they  thought
 that  it  required  more  time,  they  should
 have  asked  for  it.  It  has  become  the
 fashion  to  come  before  the  House  every
 time  for  extension  of  time,  And  this
 involves  a  lot  of  money  and  waste  of  time
 of  the  Members.  I  do  not  think  the
 Chairman  was  very  sertious  about  comp-
 leting  the  work  within  the  time  asked
 for.  This  is  very  unsatisfactory.  It  gives
 a  false  impression  to  the  House  when
 they  coms  before  the  House  with  a  motion
 that  by  a  certain  time  it  will  be  finished.
 Especially  in  this  Bill  I  do  not  find
 anything  controversial.  I  do  not  know
 why  they  should  take  more  time.
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 MR.  SPEAKER  :  My  olny  duty  is  to
 put  it  to  the  House.  But  as  Speaker  I
 also  observe  that  the  Select  Committee  have
 started  going  out  to  various  places.  Some-
 time  |  find  it  very  difficult  to  disappoint
 the  Chairman  when  they  come  tome.  It
 is  upto  them  to  see  whether  it  is  necessary
 to  seek  extension  at  all.  Since  the  time
 these  extensions  have  been  given,  there  is  a
 tendency  to  ask  for  more  extensions  and
 the  committee  are  prolonging  their
 business.

 SHRI  R,  D.  BHANDARE:  May  I
 exp/ain  the  reasons  ?

 MR.  SPEAKER  :  I  know  the  reasons;
 none  else  knows  it  better.

 SHRI  R.  0.  BHANDARE :  Since  you
 are  making  these  observations  now.........

 MR.  SPEAKER:  It  is  for  all  the
 Committees,  not  only  for  your  Committee.
 There  are  some  Committees.  If  they  want
 to  go  to  other  places,  they  have  free
 railway  passes  and  they  can  go,  but  not

 iin  the  name  of  Committees.  I  shall  only
 request  them  to  avoid  asking  for  extensions.
 Now,  the  question  is  :

 “That  this  House  do  further  extend
 the  time  appointed  for  the  presena-
 tion  of  the  Report  of  the  Select
 Committee  on  the  Bill  further  to
 amend  the  Advocates  [Act,  96I,
 upto  the  first  day  of  the  second  week
 of  the  next  session.”

 The  Motion  was  Adopted

 MR,  SPEAKER  :  Since  hardly  two
 minutes  are  left,  I  think  if  you  agree  we
 tan  take  up  next  business  after  lunch  at
 2p.  m.

 Be  brs.

 The  Lok  Sabha  adjourned  for  Lunch
 till  Fourteen  of  the  Clock
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 The  Lok  Sabha  re-assembled  after  Lunch
 at  three  minutes  past  Fourteen  of  the  Clock

 (Mr.  Deputy-SPEAKER  in  the  Chair)

 RE.  ILL-TREATMENT  OF  INDIAN
 WRESTLING  TEAM

 श्री  रणधोरसह  (रोहतक)  :  उपाध्यक्ष

 महोदय,  हमारी  रेसलसं  को  टीम  कनाडा  गई
 थी  उनकी  वहां  पर  बड़ी  बेइज्जती  की  गई,
 जैसा  आप  अखबारों  में  देखेंगे  -  इंडियन
 नेशनल  पलंग  भी  माचं  पास्ट  के  लिये
 इस्तेमाल  नहीं  हुआ  और  पलंग  तैयार  करने
 के  लिये  पैसे  इकट्ठे  करने  पड़े  ।  फिर  उनको
 जो  3  डालर  रोज  डेली  प्छाउन्स  मिलता
 था  उसको  भी  कम  करके  2  डालर  कर
 दिया  गया  ।  जो  उनकी  डेली  नीड्स  थीं,  जेसे
 जूते  वगैरह,  उनके  लिये  भी  'उनको  कलेक्शन
 करना  पड़ा  ।  जो  मैनेजमेंट  वाले  आदमी  हैं
 उन्होंने  जिस  तरह  से  व्यवहार  किया  है,
 this  is  very  insulting.  For  every  penny  they
 had  to  go  abegging.

 यह  चीज  “स्टेट्समेन'  अखबार  में  निकली  है।
 It  is  most  shocking,  most  alarming,  most
 despicable.

 मैं  आपकी  मार्फत  एजुकेशन  मिनिस्टर
 से  चाहूँगा  कि  वह  इस  मामले  में  'एन्बवायरी
 करें  और  जो  भी  आदमी  इसके  लिये  जिम्मेदार
 हों  ननको  सजा  दी  जाये

 श्री  शशिमूषण  (खरगोन)  :  उपाध्यक्ष
 महोदय,  इस  पर  शिक्षा  मंत्री  अपना  मत  प्रकट
 करें  कि  क्‍यों  यह  बेइज्जती  हुई  और  कैसे
 क्या  हुआ  ।

 SHRI  5,  M.  BANERJEE  (Kanpur)  :
 Sir,  Isupport  the  demand  made  by  Mr.
 Randhir  Singh.  We  never  expected  this.
 There  should  be  a  statement  by  the  Mini-
 ster  of  Education.  Our  wrestlers  have
 done  wonderful  work,  but  we  never
 expeeted  this  sort  of  thing.
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 Then,  I  requested  on  Friday  that  a
 statement  should  be  made  about  the
 nationalsation  of  sugar  industry.  I  have
 given  a  calling  attention  today.  There
 should  be  some  statement  by  the  Food
 and  Agriculture  Minister  about  it.  It  has
 become  a  shuttlecock.  The  Chief  Mini-
 ster  of  UP  will  never  do  it.  He  is  under
 the  vested  interests.

 SHRI  PRAKASH  भार  SHASTRI
 (Hapur)  :  He  will  definitely  do  it.

 SHRI  S.  M.  BANERJEE  He  has  again
 Teferred  it  to  the  Advocate  General.

 MR.  DEPUTY-SPEARER  :  Your  call-
 ing  attention  on  this  matter  has  been
 admitted  for  tomorrow.

 श्री  हुकमबन्द  कछवाय  (3:94)  :
 उपाध्यक्ष  महोदय,  यह  बड़ी  लज्जा  की  बात
 है  कि  जो  हमारे  यहां  के  खिलाड़ी  बाहर  गये
 उनके  साथ  इस  तरह  का  व्यवहार  किया  गया
 झौर  जो  कुछ  भी  यहां  कहा  गया  मैं  उस  का
 समय  करता  हूँ  -  जो  भी  हारे  यहां  के
 पहलवान  बाहर  गये  उनको  सरकार  को
 प्रोत्ताहन  देना  चाहिये  था,  लेकिन  उसने  ऐसा
 नहीं  किया  ।  बजाय  इसके  उन  लोगों  के  साथ
 अपमानजनक  व्यवहार  किया  गया

 4.07  brs.

 CONTRACT  LABOUR  (REGULATION
 AND  ABOLITION)  BILL—Contd.
 MR.  DEPUTY-SPEAER:  Mr.  Pani-

 grahi  may  continue  his  speech.
 SHRI  CHINTAMANI  PANIGRAHI

 (Bhubaneswar)  :  Sir,  last  time  I  was
 narrating  the  various  hardships  being
 undergone  by  contract  labours.  They  are
 imported  to  defferent  places  of  work  and
 are  harassed  greatly  by  the  contractors,
 For  instance,  from  Puri  district  in  Orissa,
 near  about  Bhubaneswar  and  Nirakarpur,
 200  labourers  were  taken  by  some  cont-
 ractor  to  Jalpaiguri  for  some  construction
 project.  They  were  not  paid  even  the
 minimum  wage  and  they  were  being
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 harassed.  Ultimately  they  decided  to
 leave  that  place  of  work  and  come  back  to
 Orissa.  But  to  harass  them,  the  contractors
 instituted  eases  against  them  not  in  Orissa
 courts  but  in  Jalpaiguri  court  in  West
 Bengal,  so  that  these  poor  people  might
 run  to  those  courts  four  hundred  miles
 away  and  be  harassed.  This  is  the  plight
 of  the  labourers  working  in  the  const-
 ruction  projects  in  different  parts  of  the
 country.  Therefore,  when  the  Minister
 brought  forward  this  Bill,  as  reported  by
 the  Joint  Committee,  I  said  it  is  a  welcome
 measure  in  the  sense  that  it  is  one  step
 forward.  The  House  will  pass  this  Bill
 no  doubt,  but  we  shall  have  to  look  into
 the  mind  that  frames  these  Bills.  You
 will  be  surprised  to  see  the  number  of
 enactments  we  have  passed  during  the
 last  20  years  and  the  number  of
 enactments  dealing  with  labour  welfare.
 Not  many  of  them  are  implemented  in
 accordance  with  the  letter  and  spirit  of
 the  enactment.  It  is  good  that  there  are
 certain  provisions  in  the  Bill  to  provide
 certain  amenities  to  contract  labour  like
 drinking  water  and  medical  facilities.  But
 where  is  the  provision  for  giving  them  a
 teof?  We  know  the  conditions  under
 which  contraet  labcur  work  and  they  have
 no  place  to  reside.  So,  some  provision
 should  be  made  to  provide  them  with
 better  accommodation  during  the  period  of
 Stay  in  the  areas  where  they  are  working.

 The  Government  say  that  their  aim  is
 to  abolish  the  contract  labour  system.
 But  in  the  Bill  2  do  not  find  that  intention
 anywhere.  Of  course,  clause  0  refers  to
 the  abolition  of  contract  labour  system
 but  it  is  hedged  in  by  so  many  conditions.
 So,  one  feels  that  government  is  not
 serious  about  it  and  it  has  compromised
 its  stand  because  of  pressures  from
 various  interests.  Therefore,  if  we  are
 clear  in  our  mind  that  it  should  be
 abolished  then  let  us  say  soin_  the
 legislation.

 Now  the  number  is  reduced  to  20.  But
 some  members  have  argued  that  this
 should  be  reduced  to  10.  There  is  suffi-
 cient  reason  for  this.  l  support  that
 point.  Since  the  Hon.  Minister  is  very
 much  sympathetic  to  labour  I  hope  he
 will  consider  that  suggestion.
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 Then  I  come  to  the  question  of  inter-

 -nittent  and  permanent  work.  If  the  work
 goes  on  continuously  for  20  days  is
 comes  under  the  provisions  of  this  Bill.
 We  know  the  contractors  engage  the
 labour  as  working  force.  There  is  much
 substance  in  the  argument  that  it  must
 be  reduced  to  90  days.

 In  part  (2)  of  that  clause  in  place
 of  60  days  the  number  has’  to  be
 reduced  to  30.  Thisisa  good  suggestion
 which  to  Hon.  Minister  should  accept.

 With  regard  to  the  right  of  filing  a
 complaint,  it  is  good  that  it  has  been
 provided  in  the  Bill.  Now  that  right  has
 been  given  to  the  Inspector,  or  it  must  be
 subject  to  his  consent.  How  the  inspectors
 work  and  function  in  many  respects  is
 known  to  all.  So,  why  not  give  this
 tight  of  complaint  to  the  trade  unions  also,
 when  the  labour  is  organised  into  a  trade
 union,  besides  the  inspector.  This  point
 can  be  considered.

 The  period  of  limitation  for  filing
 complaints  is  three  months.  There  are
 some  places  of  work  which  are  inaccessible
 even  today.  So,  the  period  should  be
 increased  to  six  months.  Recently  I  had
 been  toa  place  in  Jalpaiguri  where  the
 contractor  has  not  paid  wages  for  300  to
 400  workers  and  the  amount  comes  to
 Rs.  l  lakh.  It  is  good  that  the  Bill
 provides  for  penalising  even  the  principal
 contractor,  who  happens  to  be  residing  in
 Delhi.  I  hope  they  would  take  advantage
 of  the  Bill.  I  want  the  period  of  limit-
 ation  for  complaints  to  be  increased  to
 six  months  so  that  those  who  are
 working  in  inaccessible  areas  can  get
 the  benefit  and  the  trade  unions  can  help
 them  in  doing  that.  So,  I  find  there  is
 weighty  argument  in  the  demand  that  the
 period  should  be  increased  to  six  months.

 I  welcome  this  Bill  because  it  is  a  good
 piece  of  legislation.  Even  though  this  is
 not  enough,  it  is  one  step  forward  and  I
 hope  the  Minister  would  try  to  overcome
 its  shortcomings  in  its  implementaton.

 Lastly,  I  must  bring  one  thing  to  the
 notice  of  the  Hon.  Minister.  I  was  very
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 much  upset  when  I  read  the  evidence
 which  Mr.  Ganguli  who  is  now  the  Chair-
 man  of  the  Railway  Board  gave  before
 the  Joint  Committee.  The  evidence  that
 he  has  givenZis  most  damaging.  I  hope,
 the  Hon.  Minister  will  reply  to  this.  This
 is  what  he  says  in  his  evidence  :

 “I  shall  be  frank.  If  execution
 and  enforcement  of  laws  is  thorough,
 I  would  have  gone  on  making  laws  and
 filled  Parliament  House  with  law  books.
 Unfortunately,  experience  is  different.
 We  have  not  been  able  to  enforce  a
 fraction  of  the  various  labour  legis-
 lations  that  have  been  passed  in  the
 last  twenty  years  because  enforcement
 needs  a  certain  atmosphere.  Have
 we  been  able  to  enforce  the  Payment
 of  Wages  Act  except  in  the  Govern-
 ment  sphere  ?”

 He  isnow  the  Chairman  of  the  Railway
 Board.  And  he  asks  this  question  before
 the  Joint  Committee.  He  has  made  further
 damaging  remaks  :

 ‘Without  the  necessary  conditions,
 legislation  becomes  a  formality  of
 filling  up  certain  forms  without  really

 2a¢  fiting  the  labour.”
 lt  is  a  question  of  attitude.  Here  is
 a  man  who  is  in  charge  of  the  Railways.
 There  are  about  3  lakh  casual  labourers  in
 the  Railways.  He  must  have  been  associ-
 ated  with  some  Railway  Divisions.  He
 must  have  been  the  Superintendent  or  the
 General  Manager  of  some  Division.  His
 attitude  is  completely  anti-labour.  You
 want  to  pass  a  legislation  which  is  pro-
 Jabour  and  you  want  that  it  should  be
 executed  by  those  who  are  in  charge  of
 the  Departments  and  who  are  completely
 anti-labour.  How  can  Mr.  Sanjivayya  with
 all  his  good  intentions  hope  that  this  will
 be  implemented  ?

 We  have  been  fighting  for  the  last  two
 years  for  increasing  the  wages  of  casual
 labour  in  the  Khurda  Road  Division  of
 S.  E.  Railways.  Every  time,  after  all  this
 fighting,  they  will  agree  to  an  increase  of
 25p.asif  it  is  just  charity  we  are  asking
 for.  In  the  South-eastern  railways,  we  have
 been  fighting  for  an  increase  in  the  wages  of
 casual  labour  and  that  it  should  be  incre-
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 ased  to  Rs.  3/-  per  day.  Such  rates  has
 been  fixed  by  the  concerned  District
 Magistrate  and  they  have  re-  commended
 it.  But  it  was  taken  two  years  to
 get  Rs.  2.75  p.  and  for  another
 25  P.,  we  will  have  to  fight  for  another
 two  years.  I  hope,  the  Hon.  Méinister
 will  take  note  of  all  this  when  we  are  going
 to  enacrt  this  good  piece  of  legislation
 and  he  should  see  that  it  is  properly

 implemented.

 SHRI  R.  K.  AMIN  (Dhanduaka)  :
 Mr.  Deputy-Speaker,  Sir  it,  is  a  pity  that
 the  Government  has  come  over  here  with
 a  closed  mind.  I  think,  in  the  Report,
 there  were  number  of  minutes  of  dissent.
 But  it  seems  that  the  Government  has
 mot  yet  even  cared  to  read  anyone  of
 them.  I  myself  gave  a  very  elaborate
 minute  of  dissent  indicating  in  which
 respect  the  Bill  is  defective,  yet  I  find
 that  the  Bill  has  come  in  the  same  form
 without  learning  anything  from  the
 minutes  of  dissent.  That  is  why  it  is
 necessary  for  me  to  point  out  again  where
 the  Bill  is  defective.

 I  find  the  Bill  is  defective  both  as  it
 is  conceived  and  as  it  is  framed.  In  so
 far  as  the  concept,  the  definition,  of  the
 contract  labour  is  concerned,  I  donot  find
 any  clear-cut  definition  in  the  Bill.  An
 attempt  has  been  made  in  clause  2(b).
 Herein  you  find  the  definition  of  ‘contract
 labour’’,  which  is  defective.  Various  methods
 of  employing  labour  can  be  described
 as  contract  labour.  Even  the  entire  labour
 force  earning  wages  and  salaries,  is  getting
 contractual  returns.  That  is  also  the
 contract  labour  in  that  sense.

 Do  we  mean  contract  labour  as  labour
 which  is  done  on  contract  ?  Surely,
 we  find  permanent  labour  with  several
 contractors.  If  the  principal  employer
 has  got  labour  on  contract,  we  do  not
 consider  it  as  contract  labour  according
 to  our  definition  given  in  clause  2  (b).
 We  only  consider  it  as  contract  labour
 when  it  is  employed  by  a  contractor
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 having  a_  principal  employer.  There
 also,  one  can  ask,  whose  contractor  ?
 According  to  the  definition,  only  those
 eontractors  having  the  pri..cipal  employers
 are  to  be  covered.  There  may  be  contra-
 ctors  having  no  employers.  They  them-
 selves  may  be  the  contractors,  employing
 labour,  either  permanent  or  the  casual.
 Are  you  covering  those  persons  also  ?  The
 definition  is  to  be  examined  from  another
 view  point  which  is  not  covered  in  this
 Bill.  It  isnot  being  mentioned  at  all.  I
 would  request  the  Government  to  view
 this  problem  not  only  from  the  point  of
 view  of  particular  situation  but  from  the
 Point  of  view  of  the  econcmy  asa  whole.
 There  is  unemployment  in  our  country.  I
 can  visualise  the  time  when  Government
 may  adopt  the  open  tap  system  to  solve
 unemployment  problem  asking  every
 unemployed  person;  “If  youwant  a  job,
 you  come  tu  a  particular  place.  We  will
 provide  you  with  a  job  say  for  Rs.  2  per
 day.””  When  such  an  open  tap  system  comes
 into  operation,  will  it  be  covered  by  the
 contract  labour  Bill  ?  Or  a  labour  co-
 operative  is  being  formed  which  may  be
 taking  a  contract  or  the  labourers  them-
 selves  combining  together  in  order  to  get
 a  contract,  will  they  be  covered  under  the
 system  of  contract  labour  when  they
 themselves  are  the  owners  and  contractors
 and  labourers  ?  Nothing  isclear  about  this
 in  the  Bill,  What  I  see  from  this
 and  from  the  economic  needs  of  our
 country  isthat  there  are  areas  where  the
 contract  labour  needs  to  be  abolished.
 Government  does  not  indicate  which  is
 the  area  in  which  it  needs  to  be  abolished.
 There  are  areas  where  contract  labour
 must  be  regulated  and  not  abolished.  That
 also  is  not  indicated  clearly.  There  are
 areas  in  our  economy  where  it  should  be
 encouraged  for  the  time  being  to  see  that
 unemployment  is  eliminated  from  our
 country.  That  also  is  not  being  indicated.
 Now,  Government,  as  well  may  say.
 ‘Look  here.  Under  clause  10  (l)  we  have
 indicated  that  we  will  abolish  it’.  But
 which  is  the  thing  which  you  are  going  to
 abolish  ?  It  has  not  been  mentioned.  You
 simply  takes  power  to  abolish  without
 mentioning  what  vou  are  going  to  abolish.
 If  l  see  the  spirit  of  contract  lobour
 Bill,  there  are  two  areas  in  which  it  needs
 to  be  abolished  at  all.  (I)  The  idea
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 emanates  from  the  Supreme  Court  Case  of
 Standard  Vacuum  Company  in  which
 four  conditions  were  lald  down  for  the
 abolition  of  contract  labour.  If  a  work
 is  of  a  particular  type,  say  of  permanent
 nature,  incidental  to  the  industry  i.e.,
 part  and  parcel  of  the  industry  and  if
 it  is  given  on  contract  labour,  then  there
 should  not  be  any  contract  labour.  This
 is  a  case  of  abolition  of  contract  labour
 It  is  not  a  case  for  regulation  of  contract
 labour.  It  indicates  a  way  by  which  the
 law  is  being  avoided  by  the  employers themselves.  The  industry  has  entered  tnto

 a  certain  contract,  certain  understanding
 with  the  trade  union.  While  some
 employers  by  some  device  avoid  the  law
 by  giving  certain  work  on  contract  and
 that  has  to  be  regulated  or  has  to  be
 abolished,  As  it  is  defined  in  0  (2)  (a),
 (b),  (०)  and  (d),  if  these  conditions
 are  simulatenously  satisfied  there  ought not  to  be  any  contract  labour  whatsoever.
 It  emanates  from  the  Standard  Vacuum
 case.  In  spite  of  it  Government  comes  here
 in  order  to  regulate  such  a  phenomenon rather  than  abolish  it.

 Secondly,  there  are  industries  in  which
 inhuman  working  conditions  exist.  Contra-
 ctors  do  not  even  give  good  working conditions  to  the  labourers  in  such
 industries  and  this  is  mainly  in  the  public undertakings  in  coal  mines  or  in  other  mine
 or  in  road  construction  work.  That  is
 mostly  Government  work.  Government
 Knows  it  and  the  Government  ought  to
 have  come  out  with  a  clear  declaration  of
 abolition  of  contract  labour.  Here  are  the
 fields  in  which  inhuman  conditions  of
 contract  labour  exist  and  we  abolish  it.
 Ix  stead  of  that  they  come  only  with  a
 regulation  Bill  telling  that  the  abolition
 Powers  are  with  us.  You  take  the  power in  your  own  hands  for  abolition  without
 d:claiing  where  it  is  to  be  abolished,
 T  ie  Government  themselves  are  culprits a  d  they  take  the  power.  You  can  imagine v  ty  well  how  such  powers  wiil  be  used, Ii  stead  of  it  I  would  like  to  have  a
 cl  arcut  definition  of  coutract  labour  and al  o  where  you  would  like  to  abolish  it.
 Yu  come  with  a  clear  declaration  instead
 of  taking  the  power  in  your  own  hands
 ard  you  indicate  the  area.  Otherwise,
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 you  take  the  power  from  ihe  Parliament
 in  the  hands  of  the  exective.  We
 do  not  know  for  what  we  are  giving  the
 Power?  We  say  we  give  the  power  of
 abolition  of  contract  labour  to  the
 Government.  But  which  type  of  work?
 T  do  not  know.  I  do  not  know  the  delails,
 Can  you  take  up  blanket  power  like  this
 from  the  legislature?  Is  it  fair  ?  Is
 it  permissible  iP  l  ask  a  question.  It  is
 Not  permissible.  that  is  why  I  require  the
 Government  to  come  with  a  categorical
 statement  of  the  definition  of  contract:
 labour  and  indicating  where  it  is  to.  be
 abolished  and  where  it  is  to  be  regulated
 and  where  it  is  to  be  encouraged.  Let  me come  to  another  axpect  i.e.  the  Bili  as  it
 has  been  framed.  It  Is  good  that  the
 Minister  has  come  out  with  an  amentment
 to  apply  it  to  Jammu  and  Kashmir  State.
 Indeed  there  is  no  case  for  exempting
 Jammu  and  Kashmir  every  now  and  then
 whenever  you  frame  any  law  in  our
 country.  There  is  some  political  reason,

 which  led  you  to  enter  into  some  special  type
 of  relationship  with  Jammu  and  Kashmir  ;
 but  that  does  not  mean  that  exemption  is
 to  be  given  in  every  Act  passed  by  this.
 Parliament.  For  Heaven's  sake,  do  not
 exempt  specifically  Jammu  and  Kashmir
 State  even  when  Labour  Laws  on
 humanitarian  grounds  are  being  passed
 or  Laws  such  as  to  abolish  Contract
 Lobour  are  being  passed.  I  request  the  Hon.
 Minister  to  see  in  how  many  instances
 they  have  so  farexempted  Jammu  and-
 Kashmir  and  to  see  that  this  exemption  is
 abolished  with  regard  to  Jammu  and
 Kashmir  State  so  that  it  falls  in  line  with
 the  rest  of  the  country.

 Let  me  now  come  to  three  important
 provisions  in  the  Bill.  One  is  with  regard
 to  the  formation  of  the  Advisory.
 Committee  by  the  Central  Government
 and  the  State  Governments.

 If  you  read  the  membership  of
 the  Advisory  Committee,  you  will  find  that
 only  government  people  are  included.
 Covernment  is  the  interested  party  in  the
 public  sector  units  and  they  are  there.
 Tt  appears  as  if  there  is  no  provision  at
 all  for  appointment  of  those  persons  as
 members  in  these  committees,  who  can  take
 an  overall,  broad  view  of  the  whole  matter,.
 not  only  labour  view  or  employer  view,  or
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 of  the  public  sector  view,  not  of  the  railway
 or  view  of  any  particular  sector,  but
 the  view  of  the  country  as  a  whole.  There  is
 no  such  provision.  This  point  was  raised,  I
 remember,  in  the  Committee  but  the
 Government  had  not  care  to  hear.  You
 find  in  the  committee  only  the  Government
 people  and  nobody  else.  Out  of  the  7
 Members  of  the  Advisory  Committee,  I
 can  conceive  of  this  body  having  3  or  4
 Members  from  the  Government  or  from
 the  public  undertakings  etc.

 If  we  pick  up  the  contract  labour
 which  is  to  be  abolished,  we  will  find
 that  80%  of  that  would  be  in  the  public
 sector.  What  is  the  fun  in  giving  them
 alone  reprerentation?  Are  they  golng  to
 say,  all  right,  abolish  this  in  our  case  ?
 They  are  themselves  the  culprits.  You
 should  put  such  people  who  have
 the  public  view  at  large,  a  broad
 view  of  the  interests  of  the  country.
 Let  them  say,  for  instance,  in  the
 Coal  mines,  the  contract  labour  should
 be  abolished.  Let  them  say,  in  the  Railway,
 the  contract  labour  system  should  be
 abolished.  Who  can  do  it  ?  It  can  be
 done  only  those  who  are  not  under
 the  thumb  of  the  Government,  I  want
 to  know  whether  the  Government  is  going
 to  make  a  provision  for  this,

 Take  Section  5  where  there  is  the
 provision  for  appeal.  To  whom  are  you
 going  to  appeal  ?  Appeal  against  the
 behaviour  of  the  Government  official  to
 the  Government  Offical.  That  is,  an
 appeal  from  one  lower  officer  of  the
 executive  to  another  higher  officer  of  the
 executive.  That  is  all.  Can  3)  have  any
 redercss  of  any  of  my  grievances  in  this
 way  ?  cannot  have  that.  At  least  in  that
 respect,  I  would  have  been  satisfied  if
 there  had  been  a  judicial  body,  or  quasi-
 judicial  body;  if  it  is  judicial  body,  well
 and  good,  but  at  least  a  quasi-judicial
 authority  should  have  been  set  up.  Such
 quasi-judicial  authority  is  the  fittest  body
 to  hear  such  appeals.  But  here  also  the
 Government  kept  all  powers  with  it.

 And,  one  last  point  before  I  sit  down,
 Clause  ३]  in  the  Bill  is  there  which
 gives  the  power  to  the  Government  to
 declare  as  to  which  are  the  undertakings,
 fiyms  or  industries  which  are  to  be
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 exempted  from  this  Bill.  I  can  very  wel’
 conceive  of  a  situation  in  which  the
 Government  may  exempt  a  public  sector
 but  not  the  private  sector  of  the  same
 category  of  workers.  It  is  not  then  a
 discrimination  between  private  and  public
 sector  ?  Or,  they  may  as  well  exemp:
 this  in  certain  States,  if  those  States  are:
 overwhelmingly  represented  in  the
 Advisory  body,  as  against  other  States.
 What  is  the  guarantee  against  such
 behaviour  ?  The  Government  itself  is  a
 culprit,  80%  of  the  contract  labour  is  in
 their  departments.  How  is  the  Govern-
 ment  to  decide  which  are  the  industries  to
 be  exempted  and  which  are  not  ?  I  fail  to
 understand  this.  It  Is  not  possible  to  do
 all  these  things,  unless  you  have  some  other
 body  which  will  be  impartial,  which  will
 examine  everything  and  declare  the  area
 of  the  economy  to  be  excempted.  To
 take  all  these  powers  only  under  the
 Government  would  be  unfair.  On  the
 cauntry,  it  would  amount  to  taking  away the  powers  of  the  legislature  into  the
 hands  of  the  Government  where  the
 Government  {tself  is  a  culprit.

 I  fail  to  understand  how  on  eartha
 Parliament  like  ours  can  give  consent  to
 this  Bill  in  this  form  unless  and  until  this
 is  rectified,  Therefore  I  fail  to  understand
 how  we  can  give  our  consent  to  this  Bil]
 unless  the  defects  which  I  pointed  out  are
 removed.

 ot  तुलतोबास  जाधव  (  बारामती  )  :
 उपाध्यक्ष  महोदय,  कांट्रेक्ट  लेबर  एबोलीशन
 बिल  जो  ज्वाइंट  कमेटी  से  आया  है  उसमें  यह
 बात  सही  है  कि  यह  बिल  और  इसके  जो
 ख्ल्स  ऐंड  रेगुलेशंस  होंगे  वह  बहुत  आवश्यक
 हैं  क्योंकि  अभी  जो  इस  वक्त  हमारे  देश  में
 लेबरस  होते  हैं  उनके  साथ  कांट्रेक्टर  का  जो
 बर्ताव  होता  है  वह  तो  इन्सानियत  की  हृष्टि
 से  बहुत  बुरा  होता  हैं।  आज  कट्रिक्ट  के  माने
 यह  हैं  कि  लेबरसं  के  श्रम  का  दाम  वह  जो
 लेबरर  को  देता  है  वह  कम  से  कम  होता  है
 और  ज्यादा  से  ज्यादा  उसका  छाभ  उस  कांट्रे-
 क्टर  को  मिले  यही  उसका  उद्देश्य  होता  है।
 आप  देखते  होंगे  इस  देश  में  लेबरर  ज्यादा  से
 ज्यादा  पसीना  बहाता  है  और  काम  करता  हैं
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 (  श्री  तुलसीदास  जाधव)
 लेकिन  उसकी  तकदीर  में  वही  झोपड़े  और
 फटे  हुए  कपड़े  ही  मिलते  हैं,  रोटी  के  साथ
 सब्जी  भी  उसे  नहीं  मिलती  है।  यही  हालत
 उसकी,  उसके  बच्चे  की  और  उसके  बच्चे  के
 बच्चों  की  होती  है,  सभी  दरिद्रता  में  ही  रहते
 हैं  लेकिन  कांक्ट्रेक्टर  खुद  काम  न  करते  हुए  भी
 कांट्रेक्ट कट  लेने  के  दो  चार  वर्ष  के  अन्दर  बड़ा
 बंगला  बनवाता  है,  मोटर  लेता  है  और  बड़े
 घनवान  जंसे  ठाट  से  रहता  है।  तो  इसके  मानी
 क्या  हैं  ?  इसके  मानी  खुल्लमखुल्ला  यह  है  कि
 गरीबों  के  श्रम  का  एक्सप्लॉयटेशन  करके  वह
 खद  पैसा  कमाता  है  और  इतने  फंशनेबल  ढंग
 से  शौक  के  साथ  रहता  है।  कोई  भी  घमं  की

 पुस्तक  आप  ले  लें,  कुरान  शरीफ  हो,  बाईबिल
 हो,  गीता  हो,  सब  जितने  धर्म  हैं  उनके  अन्दर
 इस  चीज  को  खुल्लमखल्ला  चोरी  कहा  हैं
 और  आज  यह  चोरी  दिनदहाड़े  देश  में  चलती

 है  और  वह  भी  कानून  में  बैठ  कर  चलती  है  ।
 यह  बहुत  बुरी  चोज  है।  तो  कम  से  कम  जो
 सरकार  इस  देश  में  गांधीजी  के  नाम  पर,
 जवाहरलाल  के  नाम  पर  और  समाजवाद  के
 नाम  पर  चलना  चाहती  है  और  चलछतो  है,
 कोशिश  करती  है,  उसका  यह  फर्ज  होता  है
 कि  यह  बीच  में  जो  एक्सप्लोयटेशन  होता  हैं
 गरीब  लोगों  का  वह  किसी  न  किसी  तरह  से
 बन्द  कर  दे।  वह  बन्द  करने  का  इस  बिल  में
 थोड़ा  बहुत  जो  प्रयत्न  किया  गया  है,  वह
 सफिष्येंट  हैं  या  नहीं  उसमें  भो  बड़ी  शंका  है  1
 एवोलिशन  है  लेकिन  परमानेन्ट  जो  एवोलिशन
 है  वह  इसमें  नही  है।  जैसे  काश्तकार  है  और
 उसका  मालिक  है  वह  काश्तकार  जिसे  टेनेंड
 कहते  हैं  तो  वहां  भी  एक्सप्लायटेशन  होता  है  ।
 वह  खुद  मेहनत  करता  है  और  मालिक  अपने
 घर  में  बैठ  कर  वहां  की  चीज  लेता  है  श्र
 खुद  मेहनत  नहीं  करता  ।  जैसे  अभी  चौबीस
 परगना  बंगाल  में  और  और  जगहों  पर  जमीन
 छोन  लेने  का  एक  मूवमेंट  चल  रहा  है,  वह
 ब्रा  है  या  अच्छा  है  उसके  अन्दर  मैं  नहीं
 जाता,  लेकिन  उसमें  एक  बात  सही  है  कि
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 देश  में  खुद  श्रम  न  करते  हुए  दूसरे  के  श्रम के
 ऊपर  अपना  जीवन  चलाना  और  श्रम  करने
 वाले  को  अपने  से  कम  लेखना,  उसको  हल्का
 कहना,  उसको  इन्सानियत  का  बर्ताव  न  देना,
 यह  चीज  जब  उसमें  आती  है  तब  जिनका
 एक्सप्लोयटेन  होता  हैं  उन  लोगों  को  एक  जगह
 करने  के  लिए  उनको  अपना  हक  समझाने  के
 लिए  कोई  मूवमेंट  होता  है,  उसका  स्वरूप
 कानून  से  चाहे  न  हो  लेकिन  कानून  से  उसकी
 जो  बुराईयां  है उसको  निकालने  के  लिए  उस
 को  तरफ  न  देखें  तो  फिर  उसका  रास्ता,
 हिंसा  का  रास्ता  हो  जाता  है।  ऐसे  ही  जो
 कांक्ट्रेक्ट  लेबरर  होते  हैं  वह  बिल्कुल  गरीब
 होते  हैं  और  वह  इधर  उधर  बिखरे  रहते  हैं।  वह
 किसी  एक  जगह  पर  वर्षों  तक  तो  रहते  नहीं।  तो
 उनको  एक  जगह  लाने  का,  एक  उनकी  यूनि-
 यन  स्थापित  करने  का,  उनको  आर्गेनाइज
 करने  का  मोका  नहीं  मिलता  ।  जेबे  सड़क
 पर  पत्थर  फोड़ने  का  काम  हांता  हैं  या
 तालाब  खोदने  का  काम  होता  है  तो
 यह  दो  तीन  महीने  होता  है  या  और
 काम  इस  तरह  के  होते  हैं।  तो  उसमें  न  उनके
 लिए  झोपड़े  होते  हैं,  न  पानी  होता  है  और
 कैंटीन  का  तो  सवाल  ही  नहीं  है।  ऐसी  कोई
 चीज  वहां  नहीं  होती  है  1  लेकिन  वह  कोड  कट
 फिर  अपने  साथ  मुकादिम  रखता  2,  कलक
 रखता  है  काम  देखने  वाले  रखता  है,  उनका
 भी  हिस्सा  उन  लेबरसे  के  पगार  में  होता  है
 वह  कांट्रेक्टर  तो  जो  लेता  ह  वह  लेता  ही  है,
 उसके  नीचे  जो  रहते  है  बह  श्री  एक  आने--
 दो  आते  रोजाना  उसके  पगार  में  से  कटवा
 लेते  हैं।  तो  आखीर  में  उस  मजदूर  के  हाथ
 में  कुछ  नहीं  रहता  मैंने  तो  श्रपनी  बास्में
 देखा  जब  मैं  डी.  एल,  वी,  का  प्रेसीडेन्ट  था  तो
 मैंने  देखा  कि  इंजीनियर,  ओवरसियर  झौर
 दूसरे  मुकादिम  इन  सब  का  हिस्सा  उसमें
 रहता  था।  तो  मैंने  उनको  पकड़  कर  उनको
 सजा  कराई  ।॥  लेकिन  कहां  तक  सजा  कराई
 जाय  t  जैसे  एक  कपड़ा  होता  है  जो  कई  जगह
 से  फट  जाता  है  तो  उसे  सिला  नहीं  जा
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 सकता  ऐसी  ही  हालत  आजकल  नजर  आतोी  है
 तो  मेरा  कहना  यह  है  कि  उस  बिल  के  अन्दर

 जहां-जहां  प्राइवेट  ऑन  होते  है  वहां  पर  कडा
 इन्तजाम  इस  का  होना  चाहिए  और  वह  कडा
 इन्तजाम  करने  के  लिए  जितने  ऊपर  के  अधि-
 कारी  होते  हैं  वह  बहुत  स्ट्रिक्ट  तरी  केसे  चलें  त  भी

 यह  काम  हो  सकता  है  और  उनको  इसका
 फायदा  मिल  सकता  हैँ  t  नहीं  तों  i20  दिन

 ऐसी  कंडोशन  आ  रहो  हूँ,  उसमें  क्‍या  होगा
 कि  जितने  ऐसे  लोग  होंगे  जिनके  ऊपर  20
 बिन  होने  के  बाद  परमानेंट  लेबर  के  नियम  लागू
 होने  को  होंगे,  उनको  8  दिन  काम  करने  के
 बाद  या  Li5  दिन  काम  करने  के  बाद  डिस-

 कंटोन्यू  कर  देगें  और  डिसकंटीन्यू  करने  के
 बाद  फिर  से  उनको  काम  पर  लगाएगे।  इस

 तरह  से  अपने  कानून  के  अन्दर  उनको  वह
 कभी  भी  आने  नहीं  देगें।  जेसे  अभी  भी  होता
 है  7  यह  इस  तरह  के  मालिक  जो  होते  हें  वह
 तो  यह  करते  ही  हैं,  मेरा  दूसरा  कहेना  यह  है
 कि  सरकारी  स्तर पर  भी  जेसे  रेलवे  हैं,
 डिफेंस  है  वहां  भी  ऐसा  होता  है  -  अभी  रेलवे
 में  तो कहा  कि  3  छाख  ऐसे  लोग  है  जो  दस-दस
 पनद्रह-पन्द्रह  वर्ष  तक  टेम्पररी  रहते  है,  तो
 उनको  भी  ए ंसी  हा  ठत  होती  हैँ  कि  उनकी
 सविस  बीच  में  ब्रेक  में  कर  देते  है  1  वह  ब्रेक
 होने  ध्षे  जितने  उनको  सर्वीस  में  फायदे  मिलने
 चाहिए  बहू  नहीं  मिलते  ।  तो  कम  से  कम  जो
 सरकारी  या  निम्न  सरकारी  ऐसे  ऐस्टेब्लिशमेंट्स
 है  ऐसे  स्थानों  में  तो  उनको  इसका  फायदा
 मिलना  चाहिए।

 दूसरे,  जो  मजदुर  जहाँ  काम  करते  हैं,
 चाहे  सड़क  पर  हों  या  तालाब  खोदने  के  काम
 में  लगे  हों,  मेरी  विनती  है  कि  हरएक  जगह
 क्ैटीन  का  इन्तजाम  जरूर  रहे  t  वहां  कटीन
 एक  या  दो  हों।  लेकिन  खाली  कैंटीन  से  ही
 काम  नहीं  चलने  वाला  है  ny  वह  जंगल  होते  हैं
 जहां  वह  उस  काम  के  लिए  रहते  हैं  ।  वह  अपने
 बच्चों  को  कहीं  पौधों  के  नीचे,  कहीं  किसी
 जञाड़ी  में  सुलाते  हैं।  इसके  अलावा  उनके
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 सामने  कोई  दूसरा  रास्ता  नहीं  रहता।  तो
 कभी  वहां  कुत्ता  आता  है,  कोई  और  जानवर
 आता  है,  उससे  उसकी  रखवाली  करनी  होती
 है  ।  मां  को  उसे  देखना  पड़ता  है  तो  जो  लोग
 ऐसे  टेम्पोररी  काम  करते  हैं  जिन  के  20
 दिन  एक  जगह  पर  नहीं  हो  पाते  हैं  और  जहाँ
 पूरे  होते  हैं  वहां  जैता  मैंने  कहा  उसमें  टालम-
 टोल  हो  जाती  है  कि  किसी  तरह  20  दिन
 न  होने  पाए,  तो  वहाँ  भी  इस  चीज  को
 देखने  की  आवश्यकता  है  कि  जेसे  60  दिन  इस
 वर्ष  में  और  अगले  वर्ष  में  60  दिन  तो  ऐसी
 जगहों  पर  भी  इस  तरह  से  इन्तजाम  हो  कि
 उनके  रहने  की  अच्छी  सुविधा  हो और  खाने
 का  इन्तजाम  हो,  पानी  का  इन्तजाम  हो,
 दवादारू  का  भो  इन्तजाम  हो  a  मैंने  देखा  है,
 तालाब  पर  काम  करते  हैं  या सड़क  पर  काम
 करते  हैं,  हथौड़ा  हाथ  पर  चल  जाता  है  तो
 खून  बहता  है,  वहां  न  कोई  दवाखाना  होता  है
 न  कोई  देखने  वाला  होता  है  तो  जैसे  हमारे
 लिए  जो  मालदार  आदमी  हैं  या  सम्पत्तिशाली
 लोग  हैं  उनके  लिए  दवाखाना  रहता  है,
 सरकारी  नौकरों  के  लिए  भी  अस्ण्ताल  होता
 है,  ऐसे  ही उनके  लिए  भी  होना  चाहिए  चाहे
 वह  टेम्पररी  ही  क्‍यों  न  हो  ।  दवाखाने  का
 इन्तजाम  भी  उनके  लिए  होना  आवश्यक  है

 दूसरी  बात-इस  बिल  के  अन्दर  कई
 मिनट  आफ  डिसेंट  मैंने  देखे  यह  बात  सही  है,
 हो  सकता  है  कि  थोड़े  दिन  के  लिए  कहीं  काम
 होता  है  और  फिर  वह  काम  नहीं  होता  तो
 बहां  उनके  लिए  यह  लागू  नहीं  होता  ।
 लेकिन  मेरा  यह  कहना  है  कि  बहुत  दिन  एक
 जगह  काम  करने  के  बाद  जो  सहूलियत  इस
 कानून  से  दी  जानी  है,  वह  कम  दिन  के  लिए
 काम  करते  हैं  तो  उनके  लिए  कम  क्यों  न  हों,
 लेकिन  उनके  लिए  भी  यह  सहलियत  होनी
 चाहिए  V

 इसमें  एक  बात और  है,  यह  दृष्टि का
 सवाल  है  1  ज॑से  अभी  मेरे  भाई  पाणिग्रहीजी
 मे  बताया  कि  कई  लोगों  के  दिलों  में  यह  बेठी

 हुई  चीज  है,  इस  दुनिया  में  कितने  ही  बाए,
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 यीसू  मसीह  आए  या  हजरत  मुहम्मद  पैगम्बर
 आ  गए,  अभी-अभी  गाँधीजी  हो  गए,  तो  वह
 गरीबों  के  लिए  जो  कहते  हैं  वह  उनके  लिए
 एक  एऐंटरटेनिंग  चीज  जैसी  है  जैसे  खाने  के
 बाद  पान  सुपारी  खाते  हैं,  ऐसे  ही  गरीबों  के
 लिए  कही  हुई  बातें  उनके  सामने  हैं।  लेकिन
 जब  तक  वह  भावना  पैदा  न  हो,  तब  तक  उस
 से  कोई  लाभ  नहीं  होगा  राज  20  सालों  के
 बाद  भी  वह  भावना  हमारे  बड़े  उद्योगों  के
 अन्दर  नहीं  आई  है  V  दोनों  मिमिस्टर  साहब
 इस  बात  को  जानते  हैं,  वे  खुद  भी  उसी  वाता-
 वरण  में  रहते  आये  हैं,  जब  तक  इस  कानून  को
 इम्पलीमेन्ट  करने  वाले  अफसरों  के  अन्दर  यह
 भावना  नहीं  आयेगी,  उनके  दिलों  के  अन्दर
 यह  तबदीली  पैदा  नहीं  होगी,  तब  तक  इस  का
 लाभ  नहीं  होगा  ।  जिस  तरह  से  आज  देश  की
 सम्पत्ति  को  बढ़ाने  के  लिए  हमारा  मगज
 चलता  है,  उसी  तरह  से  हमारे  इन  मेहनतकश
 मजदूरों  की  हालत  सुधारने  की  तरफ  हमारा
 दिमाग  काम  करना  चाहिये  ।  उनको
 स्थिति  कम  से  कम  हम  से  ज्यादा  नहीं  तो

 हमारे  समान  जरूर  देखने  की  गरज  है  और
 इस  काम  में  जब  तक  हमारे  सरकारी  कमंचारी
 आगे  नहीं  आते,  तब  तक  आप  चाहे  कितने

 कानुन  बनायें,  उनका  सही  इम्पलीमेन्टेशन  होना
 मुश्किल  हैं-यही  मेरी  विनती  है  1

 श्री  हुकम  चश्द  कछवाय  (  उज्जन  ):
 उपाध्यक्ष  महोदय,  मैं  इस  बिल  का  समधन
 करता  हूं,  लेकिन  इसके  साथ-साथ  इस  बिल
 में  कुछ  कमियां  हैं,  उनकी  और  मैं  सरकार
 झौर  मंत्री  महोदय  का  ध्यान  दिलाना  चाहता
 हूं  इस  बिल  में  लिखा  हुआ  है  कि  इस  का
 विस्तार  जम्मू-काश्मीर  राज्य  के  सिवाय  सम्पूर्ण
 भारत  में  होगा  1  मेरी  समझ  में  नहीं  आया
 जम्मू-काश्मीर  में  रहनेवाले  मजदूर  इस  मंत्रा-
 लय  की  दृष्टि  में  मजदूर  नहीं  हैं  ।  जितने  भी
 कानून  हम  बनाते  हैं,  उन  सब  में  लिखा

 होता  है-

 AUGUST  a  490  Labour  ete.  etc.  Bill  300

 MR.  DEPUTY-SPEAKER  {  The
 Government  is  bringing  an  amendment.

 श्री  हुकमचन्द  कछवाय :  चू  कि  सरकार
 की  ओर  से  इस  बारे  में  संशोधन  लाया  गया
 है,  अतः  मैं  उस  संशोधन  का  स्वागत
 करता  हुं

 इस  बिल  की  धारा  3  में  लिखा  हुआ
 है  कि  सरकारी  उद्योगों  में,  यदि  वहां  का
 व्यवस्थापक  या  जो  कमेटी  बनेगी,  यदि  वे  न
 चाहें  तो  यह  वहां  लागू  नहीं  होगा।  मेरी
 समझ  में  नहीं  आता,  सरकार  अपने  उद्योगों  में
 इसको  क्‍यों  लागू  नहीं  करना  चाहती  है।
 सरकारी  क्षेत्र  के  अन्दर  बहुत  से  ऐसे  उद्योग
 हैं  जहां  ठेकेदारी  प्रथा  लागू  है  और  वहां  पर
 मनमाने  ढंग  से  अफसरों  और  तानाशाहों  के
 कारण  आज  वहा  का  मजदूर  पिसा  जा  रहा
 है।  मैं  आपके  सामने  उदाहरण  देने  के  लिये
 तैयार  हूं-पी०  ड़ब्लु८  डी०  के  विभाग  को
 लेलीजिये  ।  एक  अफसर  500  मजदूरों  को
 काम  पर  लगाता  है,  जहां  मजदूरों  की  रोजाना
 की  मजदूरी  3  रुपये  रोज  होती  है  रजिस्टर
 में  3  र०  रोज  लिखे  जाते  हैं,  उनके  दस्तखत
 3  रुपये  पर  करवाये  जाते  हैं,  छेकिन  उनके
 हाथ  में  2  रु०  दिये  जाते  हैं।  इस  प्रकार  की
 जो  हरकतें  होती  हैं,  इस  तरह  से  जो  उन
 का  रु०  रोज  मारा  जाता  है-  इस  का
 क्‍या  इलाज  है  1  यही  हालत  आज  बिजली
 उद्योग  की  है-  चाहे  वह  राज्य  सरकार  का
 हो  या  केन्द्र  सरकार  का  हो-  हर  जगह  इसी
 प्रकार  को  धांधघली  चल  रही  है।  पिछले  20
 सालों  में  हम  ने  मजदूर  हितेषी  अनेकों  कानून
 बनाये  हैं,  इस  कानुन  पर  भी  20  सालों  से
 विचार  करते-करते  भाज  यह  बिल  यहां  आया
 है।  सौभाग्य  कहिये  या  दुर्भाग्य  कहिये,  जब
 इस  पर  सिलेक्ट  कमेटी  में  विचार  चल  रहा
 था,  मुझे  भी  उस  में  रहने  का  अवसर  मिला
 था,  देश  के  अनेकों  प्रान्तों  में  इस  सम्बन्ध  में
 मुझे  जाने  का  अवसर  मिला  ओर  मैंने  देखा
 कि  ठेकेदारी  प्रथा  किस  प्रकार  से  हसारे  सज-



 30i  Contract

 दूरों  को  तबाह  कर  रही  है,  सता  रही  है  ।
 तोन-चार  साल  से  तो  यह  यहां  पर  ही  पड़ा
 था  और  अब  विचार  के  लिए  आया  है  और
 अब  पास  भी  हो  जायगा,  लेकिन  देखना  यह
 है  कि  इस  पर  अमल  कब  होगा,  कौन-कौन
 से  राज्य  इस  पर  अमल  करेगें।  भ्रभी  तक
 जितने  कानून  हम  ने  पास  किये,  उन  में  से
 मुहिकिल  से  5-20  परसेन्ट  पर  पालन  किया
 जाता  है,  80-85  प्रतिशत  कानून  या  तो  मालिक
 या  अफसर  अपनी  दादागीरी  में  दबाये  बंठे  हैं
 और  अमल  नहीं  होने  देते  हैं।  क्‍या  सरकार
 के  पास  कोई  ऐसी  एजेन्सी  है,  जिस  के  माध्यम
 से  इन  सारी  बातों  की  छानबीन  हो  सके,  इस
 बात  की  खोज  की  जाय  कि  वास्तव  में  इस
 प्रकार  की  हरकतें  हो  रही  हैं  या  नहीं  हो  रही
 हैं।  इन  कानूनों  का  जो  हम  ने  अब  तक
 बनाये  हैं  ठीक  से  अमल  हो  रहा  है  या  नहीं
 हो  रहा  है  ।  मैं  सरकार  से  मांग  करता  हैँ
 कि  आप  इस  प्रकार  की  एजेन्सी  शीघ्र  बनायें
 जो  यह  मालूम  करे  कि  पिछले  20-22  सालों
 के  अन्दर  जितने  भी  कानून  बने,  उन  से
 कितने  प्रतिशत  मजदूरों  को  लाभ  मिल  रहा
 है  और  कितने  प्रतिशत  का  लाभ  मालिक
 उठा  रहे  हैं  ।

 आपने  इस  बिल  में  कहा  है  कि  यदि
 किसी  संस्थान  में  20  से  अधिक  या  साल  में
 किसी  भी  दिन  20  से  अधिक  आदमियों  ने
 काम  किया  होगा,  वहां  पर  यह  कानून  लागू
 होगा  ।  यदि  आप  का  विभाग  सक्रिय  हो  तो
 मैं  ऐसे  अनेकों  उदाहरण  देने  के  लिये  तैयार

 हूँ  जहां  100-100  आदमियों  से  अधिक  काम
 करते  रहते  रहे  हैं,  लेकिन  वे  उद्योगपति
 सरकार  की  आखों  में  धुल  झोंक  कर  कहते
 हैं  कि  मेरे  यहां  तो  5  आदमी  काम  करते
 हैं  !  रजिस्टर  पर  I5  आदमी  दिखलाते  हैं
 और  85  के  लिये  भूठ  बोलते  हैं  ।  इसलिये
 मेरा  सुझाव  है  कि  श्राप  एक  ऐसी  एजेन्सी
 कायम  कीजिये  जो  इस  चीज  की  जांच  करे
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 और  इस  बारे  में  हमारी  तरफ  से  आप  को
 पूरा  सहयोग  मिलेगा  ।  इस  प्रकार  की  हरकतों
 को  पकड़वाने  में  हम  आप  की  पूरो  मदद
 करेंगे,  ऐसा  एक  स्‍थान  पर  नहीं,  अनेकों
 स्थानों  पर  सभी  राज्यों  में  चल  रहा  है।

 केन्द्र  सरकार  का  एक  बहुत  बड़ा  मह-
 कमा  रेलवे  है।  मैं  रेलवे  की  चर्चा  यहां  पर  नहीं
 करना  चाहता  था,  परन्तु  यह  एक  ऐसा  विभाग
 है  जिस  के  अन्दर  बहुत  बड़ी  संख्या  में  लोगों
 को  केजुअल  लेबर  के  रूप  में  रखा  जाता  है
 और  जिन  का  जीवन  आज  अन्धकार  में  लटक
 रहा  है।  जवानी  के  15-20  ताल  रेलवे  की
 सेवा  में  न्‍्योछ्ावर  करने  के  बाद  उन्हें  कहा
 जाता  हैं  कि  अब  आप  की  जरूरत  नहीं  है  ।
 मैं  इसका  एक  उदाहरण  आपके  सामने  पेश
 करना  चाहता  हूँ  ।  अभी  पश्चिमी  रेल्वे  के
 अन्दर  जैनरल  मैनेजर  का  एक  सकुलर  पत्र
 निकला  है,  यह  27-7-70  को  प्रसारित  हुआ
 था,  जिस  में  कहा  गया  है  कि  अब  हम
 8  वीं  पास  लड़कों  को  ही  नौकरी  में लेगें ।
 इस  का  मतलब  है  कि  अभी  तक  उस  क्षेत्र
 में  जो  10,  हजार  आदमी  काम  कर  रहे  थे,
 जो  8  वीं  पास  नहीं  हैं,  वे  सब  बेरोजगार
 हो  जायेगें,  जिनकी  रेलवे  में  4  साल  से  लेकर
 6  साल  तक  की  सविस  हैं।  यह  सकु  लर  में
 आप  की  सेवा  में  पेश  करना  चाहता  हूं।

 उपाध्यक्ष  महोदय,  कोयला  उद्योग  हमारे
 देश  का  बहुत  बड़ा  उद्योग  है।  आज  इस  उद्योग
 की  क्‍या  दशा  है  देश  में  जहां-जहां  कोयला
 खानें  हैं,  वहां  गोरखपुर  और  उस  के  आस
 पास  के  जिले  के  लोग  वहां  जा  कर  काम
 करते  हैं  ।  गोरखपुर  में  एक  एजेन्सी  है  जो
 लोगों  को  सप्लाई  करती  है  और  इन  मजदूरों
 को  मालगाड़ी  के  डिब्बों  में  भर  कर  उन
 कोयला  खानों  तक  ले  जाया  जाता  है।  इन
 लोगों  को  प्लेट-फार्मं  पर  नहीं  उतारा  जाता,
 शहर  में  घूमने  नहीं  दिया  जाता,  वहां  उतारने
 के  बाद  जेलखाने  की  चहार-दीवारी  की  बीच
 में  छोक्ष  दिया  जाता  है।  इकट्ठा  सोजन  बनता
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 है  और  वह  इस  तरह  का  बनता  है  कि  जिसको
 जानवर  भी  नहीं  खा  सकते  हैं,  इस  तरह  को
 बदबू  उसमें  निकलती  है।  उनके  साथ  कैदियों
 जैसा  व्यवहार  किया  जाता  है।  उनको  सीधे
 नौकरी  पर  ले  जाया  जाता  है  और  उनके  साथ
 हो  हेड  रहता  है  वह  इस  बात  को  देखता
 रहता  है  कि  कहीं  वे  शहर  के  किसी  व्यक्ति  से
 धात  तो  नहीं  कर  रहे  हैं,  बाजार  के  किसी
 व्यक्ति  से  बात  तो  नहीं  कर  रहे  हैं,  अगर  कहीं
 गलती  से  वे  बात  कर  लें  तो  उनकी  पिटाई
 होती  है,  जुर्माना  होता  है।  उनको  वहां  पर
 सिर्फ  रोटी  ही  दी  जाती  है  और  जेब  खच
 वगैरह  कुछ  नहीं  दिया जाता है ।  ll  महीने
 की  नौकरी  =  बाद  उनको  फिर  वापिस
 गोरखपुर  छोड़  दिया  जाता  है  ।  और  वहां  पर
 उनकी  जो  पेमेन्ट  की  एजेन्सो  होती  है  उसके
 द्वारा  उनको  साल  भर  काम  करने  के  बाद
 1100.  रु०  का  पेमेन्ट  किया  जाता  है।  जब
 तक  वे  वहां  पर  काम  करते  हैं,  उनको  रोटी
 के  अलावा  कुछ  नहीं  मिलता  है।  अगर  वे
 बीमार  हो  जायें  तो  तह़प-तडप  कर  मर  जायेंगे
 लेकिन  उनका  कोई  इलाज  नहीं  होगा  ।  मध्य-
 प्रदेश  और  बिहार  की  कोयला  खानों  के  ये
 उदाहरण  मैंने  पिछली  बार  भी  दिये  ये  और
 फिर  यहां  पर  दे  रहा  हूँ

 उपाध्यक्ष  महोदय,  आज  ऐसे  कई  उद्योग
 हैं  जहां  पर  कि  मजदूर  अपना  जी  जान  लड़ा-
 कर  काम  करते  हैं  लेकिन  उसके  बाद  भी  यह
 कहा  जाता  है  कि  उद्योग  ठीक  नहों  चल  रहा
 है,  इसमें  घाटा  हो  रहा  है  इसलिए  इस  उद्योग
 को  बन्द  करना  चाहते  हैं  ।  इस  प्रकार  से  उस
 उद्योग  में  काम  करने  वाले  मजदूर  जिन्होंने
 अपना  सारा  जीवन  उस  पर  न्यौछावर  किया
 है  उनका  जीवन  अन्धकारमय  हो  जाता  है।
 जब  वह  रिटायर  होता  है  तो  उद्योगपति
 इसलिए  नहीं  छोड़ता  है  क्योंकि  उसको  देने  के
 लिए  गुप्तदान  नंहीं  होता  है।  मेरा  यह  कहना
 है  कि  जिस  प्रकार  से  प्राविडेल्ट  फंड,  भविष्य
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 निधि  का  कानून  है  उसी  प्रकार  से  गुप्तदान  के
 लिए  भी  कोई  कानून  बने,  प्राविडेन्ट  फंड  की
 तरह  से  वह  भी  जमा  होता  रहे  और  जब  वह
 रिटायर  हों  या जब  उनको  आवश्यकता  पड़े
 तो  उनको  वह  मिल  जाये  ।

 में  आशा  करता  हूं  कि  मैंने  जो  बातें
 यहां  पर  रखी  हैं  उनको  नोट  किया  गया  होगा
 और  सरकार  अपनी  सूझ-बूझ  के  साथ  उन  पर
 अमल  करेगी  क्‍योंकि  मैने  जो  तथ्य  आपके
 सामने  रखे  हैं  वह  अपने  अनुभव  के  आधार  पर
 रखे  है-मेरा  अपना  काम  करने  का  यही  क्षेत्र
 है  और  मैं  जानता  हूँ  कि  काफी  घांघलियां
 वहां  पर  चल  रही  हैं।  इन  शब्दों  के  साथ  F
 इस  बिल  का  समर्थन  करता  हूं  और  सरकार
 से  प्रार्थना  करता  हूँ  कि  केवल  यही  बिल  नहीं
 बल्कि  अभी  तक  जितने  भी  बिल  पास  हुए  हैं
 वह  सभी  जम्मू-कश्मीर  पर  भी  लागू  किये
 जायें

 SHRI  S.  KANDAPPAN  (Mettur)  :
 Mr.  Deputy-Speaker,  Sir,  India,  particularly
 since  Independence,  is  considered  to  be  a
 paradise  for  contractors.  We  know  in  all
 walks  of  life,  and  more  so  on  the
 governmental  side,  that  the  contractors
 are  thriving  very  well  and  it  is  one  of  the
 groups  who  are  mostly  responsible  for
 demoralising  our  administrative  machinery.
 I  do  not  know  how  far  this  Bill  is  going
 to  meet  this  contingency  and  how  far  the
 claim  of  this  Bili  will  be  justified  in  the
 working  and  the  methods  that  they  have

 provided  for  the  implementation  of  this
 Bill.  I  doubt  very  much  whether  the
 Government,  as  pointed  out  earlier  by
 some  speakers,  have  really  seriously  thought
 of  improving,  and  making  provisions  to
 counteract  the  pernicious  contractual
 difficulties  that  are  faced  by  the  contract
 aboureres  abd  casual  labouress.

 (Interruptions).  ?  would  like  to  have  the
 undivided  attention  of  the  Minister  to
 the  debate.

 Sir,  I  particularly  refer  to  the  point
 made  by  Prof.  Amin  and  completely
 endorse  it  and  I  would  like  to  emphasise  one
 point,  by  way  of  supplementing  his  point,
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 and  would  like  to  say  these  that  advisory
 Committees  that  are  going  to  be  created  at
 the  Central  as  well  as  the  State  level,  may
 Not  be  able  to  cope  with  the  anomalies  and
 the  unhealthy  trends  that  we  find  mostly
 at  the  Central  Government  as  well  as  at
 the  State  Government  levels,  among  the
 various  undertakings  like  railways,  post
 and  telegraph  etc.  at  the  central  level  and
 industries,  road  construction,  PWD,  etc.
 at  the  State  level.  Let  me  give  a  classical
 example.  I  have  been  getting  telegrams
 from  the  Andaman  and  Nicobar  islands
 for  the  past  two  or  three  months  and
 today  also  I  received  one.  Today  about
 528  PWD  workers  are  thrown  out  of
 employment.  Anybody  who  knows  about
 these  islands  knows  that  during  the
 monsoon  season  there  are  heavy  showers.
 For  about  7  months,  they  work  in  the
 PWD  and  other  departments  directly  under
 the  Administration  there.  When  the
 monsoon  sets  in  all  of  them  are  retrenched,
 even  though  some  of  them  might  have
 been  in  service  for  20  years  or  more.
 They  are  told  that  there  will  be  no  work
 till  the  end  of  the  monsoon.  These
 islands  are  about  750  to  800  miles
 from  the  shore  from  the  Calcutta
 side  or  Madras  side.  So,  they  are  not
 table  to  come  back  to  the  mainland
 ‘or  can  they  remain  in  the  islands  for  5
 Months  without  employment.  Governmeht
 simply  do  not  bother  about  this.  They
 escape  responsibility  by  saying  that  they
 are  working  under  contractors.  When  they
 have  got  major  schemes  and  when  the
 construction  of  roads  is  behind  schedule
 it  may  take  3  or  4  decades  to  be  completed.
 they  have  no  business  to  have  the
 ‘contractual  system  there.  When  the
 employees  fight  for  their  rights,  they  are
 told,  “You  are.  not  direct  employees  of
 the  PWD.  You  cannot  legitimately  claim
 this  right.”  Today  they  have  gone  on
 hunger  strike  and  started  picketing.  My
 fnformation  is  about  70  of  them  are  in
 jail  in  Port  Blair  and  various  other  islands.
 If  this  is  going  to  be  the  example  set  by
 the  Central  Government  to  be  followed  by
 the  States  and  private  industrialists,  I  have
 No  reason  to  be  complacent  at  all  about
 the  out  come  of  this  Bill.  The  intention  of
 the  minister  may  be  genuine.  But  would
 he  give  this  categorical  assurance  that  he
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 feels  confident  about  couvincing  his  own
 Colleague,  the  Railway  Minister,  about
 the  plight  of  the  casual  labour  in
 railways  and  other  sectors  directly
 controlled  by  the  Central  Government  ?
 Unless  the  Centre  sets  a  good  example,
 there  is  no  use  crying  hoarse  about  the
 faults  of  private  industrialists  and  State
 Governments.  That  is  my  first  and  fore-
 most  demand.  If  they  can  declare  today
 or  may  be  sometime  later  that  they  will
 abolish  contract  labour  wherever  it  is
 feasible  in  the  Central  Government  under.
 takings,  then  we  can  accept  his  hona  fides.

 AN  HON.  MEMBER :  Why  nottoday  ?
 Why  sometime  later  ?  (Jnrerruptions).

 SHRI  S.  KANDAPPAN :  May  be  he  has
 to  consult  tne  Prime  Minister  or  the
 Railway  Minister,  who  again  will  have  to
 consult  the  Sadhu  Samaj  perhaps  before
 coming  to  a  conclusion  !  But  let  us  know
 about  the  Intentions  of  the  Labour  Mini-
 ster  here,  If  they  succeed  in  it,  there  is
 some  point  in  bringing  this  Bill.  Other-
 wise,  they  cannot  do  anything  by  simply
 getting  this  Bill  passed.

 The  creation  of  these  boards  will
 definitely  add  to  the  corrupt  practices
 which  thecontractors  are  already  indul-
 ging  in.

 15,  hrs.

 Although  I  do  not  know  how  far  it  is
 going  to  safeguard  the  interests  of  labour,
 there  is  a  provision  on  page  $  which  says
 that  the  number  of  members  nominated  to
 represent  the  workmen  shall  not  be  less  than
 the  number  nominated  to  represent  the
 principal  employers  and  the  contractors
 in  both  the  Central  and  State  Advisory
 Committees.  Since  this  power  is  given  to  the
 Central  and  State  Governments,  4  do  not
 know  how  far  the  nominations  will  meet
 with  the  demands  of  the  various  categories.
 What  is  the  guarantee  that  the  demands  of
 the  various  contractual  labourers  and
 labour  unions  will  be  kept  in  view  when
 the  nominations  are  made  ?  It  is  also
 vague  in  the  sense  that  you  have  not  taken
 {nto  account  various  categories  that  may
 come  under  the  name  of  contract  labour.
 All  these  things  have  to  be  worked  out,



 ३07  Contract

 (Shri  S.  Kandappan)
 Government  seem  to  think  that  after

 giving  effect  to  this  Bill  they  will  be  able
 to  improve  the  situation  in  the  course
 of  its  working.  If  they  are  very  serious
 and  take  it  to  heart  we  can  have  some
 faith  in  their  promise  that  they  will
 improve  the  condition  of  the  working

 class,  particularly  contract  labour  and
 casual  labour.

 Shri  Panigrahi  had  referred  to  the
 workers  in  the  beedi  industry.  Whether
 it  is  Orissa,  Andhra,  Tamilnadu  or  Kerala
 they  are  the  lowest  paid  workers  in  the
 country.  In  fact,  there  was  one  Central
 Beedi  Workers  Act  and  many  enactments  at
 the  State  level.  Inspite  of  these  enactments,
 there  has  not  been  any  imporovement  in
 the  condition  of  workers  in  the  beedi
 industry.  Their  provisions  have  been  by-
 passed  by  the  employers.  The  same  fate
 would  befall  this  enactment  also.  So,  I
 would  caution  the  Minister  that  ‘he  should
 take  special  steps  to  see  that  the  interests
 of  the  workers  are  protected,

 Some  members  have  argued  in  their
 minute  of  dissent  that  the  abolition  of
 contract  labour  would  affect  the  efficiency
 of  working  and  would  also  tend  to  increase
 the  cost  of  production.  I  am  not’  able  to
 appreciate  that  point.  If  they  feel  that
 by  allowing  the  contract  system  the
 management  is  in  a  better  position  to
 squeeze  labour  so  that  they  may  get  more
 benefit  out  of  it,  that  is  था  idea  which
 nobody  in  this  modern  age  can  accept.
 If  the  workers  engage  in  go-slow  policy
 it  is  for  the  labour  union  leaders  to  advise
 them  not  to  paralyse  industrial  develop-
 ment  while  they  fight  for  their  legitimate
 rights  and  I  am  sure  many  labour  leaders
 are  working  on  those  lines.

 We  have  to  see  how  the  government  {s
 able  to  bring  to  book  many  employers,
 including  those  in  the  public  sector  under-
 takings,  who  are  indulging  in  many
 malpractices  so  far  as  their  dealing  with
 labour  is  concerned.

 1  again  repeat  that  8  what  is  most
 vital.  Unless  the  Minister  is  able  to  satisfy
 as  to  how  he  is  going  to  proceed,
 particularly,  with  regard  to  3}  lakh  ०३४०१]
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 labourers  in  the  Railways,  I  do  not  think
 there  will  be  any  purpose  is  giving  our
 consent  to  this  Bill.

 5.06  hos.

 SHRI  BISWANARAYAN  SHASTRI
 (Lakhimpur)  :  Mr.  Deputy-Speaker,
 Sir,  I  welcome  the  Bill  which  is  most
 needed.  I  think,  one  of  the  main
 Principles  of  socialism  is  that  everyone
 should  be  free  to  reap  the  fruit  of  his
 labour  and  that  the  Government  should
 give  full  protection  to  see  that  nobody
 is  exploited.  In  view  of  this  and  in
 view  of  the  present  context  of  the
 society,  the  Bill  is  a  good  beginning  and
 a  modest  beginning.

 We  would  have  been  happy  if  the
 Bill  had  provided  complete  abolition  of
 contract  labour.  We  are  inheriting  this
 legacy  and,  therefore,  it  is  not  possible
 within  a  day  or  a  month  or  a  year  to
 abolish  the  contract  labour  completely.
 Therefore,  the  Bill  provides  for  regulating
 contract  labour  in  certain  establishments
 and  provide  for  abolition  in  some  other
 establishments  as  may  be  determined  by
 the  Government.

 What  is  annoying  me  is  that  whenever
 a  Bill  is  drafted,  either  in  original  form
 or  in  amending  form,  there  ie  some
 tendency  or  anxiety  on  the  part  of  the
 Draftsman  to  strengthen  bureaucracy  and
 make  bureaucracy  more  powerful.  This
 tendency  is  also  noticeable  in  this  Bill.  J
 apprehend  that  the  provision  for  appoint-
 ment  of  a  person  who  will  issue  licence
 to  the  contractor,  if  such  a  person  is  not
 scrupulous,  will  open  ample  avenue  for
 Corruption  and  other  things.  Therefore,
 the  State  Governments  and  the  Central
 Government  should  be  vigilant  to  see
 that  no  such  thing  happens.

 The  Labour  Ministry,  to  my  mind  is
 dependent  on  other  Ministries.  The
 Labour  Ministry  cannot  do  anything  on
 its  own.  For  instance,  in  the  Railways,
 there  are  a  good  number  of  casual
 labourers  and  contract  labourers.  The
 main  responsibility  to  do  away  with  this
 system  lies  with  the  Railway  Ministry.
 Similarly,  under  the  Industry  Ministry,
 in  public  sector  industries,  there  are  a  good
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 oumber  of  labourers  who  are  working
 for  months  and  years  together  as  casual
 labour  or  as  contract  labour.  I  do  not
 know  how  this  system  can  be  avoided.
 When  the  subject  committee  was  appointed
 to  make  an  on-the-spot  study  in  different
 parts  of  the  country  about  the  labour
 problem,  I  was  one  of  the  members  of
 the  Committee  andI  saw  for  myself  in
 certain  industries,  where  contract  labour
 is  prohibited,  that  the  labourer  were
 working  on  contract  basis.  They  were
 shown  in  book  as  construction  labour,
 They  are  engaged  as  the  construction
 labour.  But  actually  they  are  working  in
 manufacturing  process.  Such  system  is
 going  on  in  certain  private  industries.
 Therefore,  in  spite  of  the  Bill,  I  think,
 the  unscrupulous  employers  and  the
 contractors  will  try  to  not  to  follow  the
 provisions  of  the  Bill.  Therefore,  what
 is  more  needed  is  that  more  vigilance
 and  more  care  should  be  taken  to  see
 that  all  the  provisions  of  the  Bill  are
 completely  implemented.

 Coming  tothe  Bill  proper,  there  are
 certain  provisions  where  there  is  ample
 scope  for  different  interpretations  in  differ-
 ent  ways.  For  instance,  on  p.  3,  there  is
 the  definition  of  ‘‘contractor’’  which  says  :

 “Contractor”  in  relation  to  an
 establishment  means  a  person  who
 undertakes  to  produce  a  given  result
 for  the  establishment,  other  than  a  mere
 supply  of  goods  or  articles  of  manu-
 facture  to  such  establishment...”

 I  apprehend  that  certain  persons  may  say
 under  this  clause  that  they  are  mere
 suppliers  and  that  they  are  not  actual
 contractors  for  manufacturing  process.
 Again  in  page  4,  clause  (C)  it  is  said  :

 “Who  is  an  out-worker,  that  is  to
 say,  a  person  to  whom  any  articles  or
 materials  are  given  out  by  or  on
 behalf  of  the  principal  employer  to  be
 made  up,  cleaned,  washed,  altered,
 ornamented,  finished,  repaired,  adapted
 or  otherwise  processed  for  sale  for
 the  purposes  of  the  trade  or  business
 of  the  principal  employer  and  the
 process  is  to  be  carried  out  either  in
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 the  home  of  the  out-worker  or  in  some
 other  premises,  not  being  premises
 under  the  contro]  and  management  of
 the  principal  employer.”

 Here  there  is  an  apprehension  that  some
 employer  may  establish  different  premises
 which  may  not  be  under  his  direct  control
 but  will  be  under  the  control  of  some  of
 his  employees.  He  may  employ  in  such
 premises  9  labourers.  The  provisions  of
 this  law  may  not  be  applicable  in  such
 cases;  because  the  provisions  will  apply  only
 if  there  are  20  or  more  than  20  employees.
 But  if  he  employs  49  employees  in  2
 different  premises  under  different  control,
 he  may  do  all  the  manufacturing  work  by
 taking  shelter  of  this  clause.  I  have  some
 apprehension  that  the  officer  who  is  entrus-
 ted  to  seo  that  the  provisions  of  this  Bill
 are  implemented  fully,  will  not  be  able
 to  catch  him.  Therefore,  more  vigilance
 and  care  should  be  given  to  this  aspect.

 With  these  words  I  welcome  this  Bil]
 because  {t  is  a  good  measure  and  a  modest
 beginning  in  right  direction.

 SHRI  S.  M.  BANERJEE  (Kanpur)  :
 Sir,  I  give  my  conditional  support  to  this
 Bill  because  when  we  talk  of  abolition
 of  contract  system  or  the  contract
 labour  it  reminds  me  of  the  decision  taken
 at  the  Indian  Labour  Conference.  I
 think  it  was  the  2lst  Labour  Conference
 at  Bangalore  where  a  unanimous  decision
 was  taken  by  the  representatives  of
 the  employers  and  the  representatives  of
 the  employees  and  the  Government  that
 the  best  thing  is  to  abolish  the  contract
 system.  Hf  you  really  go  through  this
 Bill,  it  does  not  give  an  indication  that
 the  contract  system  is  being  abolished.
 I  know  when  I  was’  working  in  the
 Defence  Department  and  I  started  the
 All  India  Defence  Employee’s  Federation,
 the  first  step  taken  was  to  abolish  the
 contract  system  in  the  M.E.S.  and  my
 hon.  friend,  Shri  Bhagwat  Jha  Azad
 who  was  connected  with  that  movement
 at  that  time,  used  to  callit  ‘Money
 Earning  Service’  because  people  used
 to  earn  a  lot  from  the  contract  system.
 Even  to-day  in  the  defence  establishments
 which  are  so  vital  to  the  nation,
 majority  of  work  done  in  the  M.E.  S,
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 is  done  through  the  contract  system.  A
 challenge  was  thrown  when  Mr.  Krishna
 Menon  was  the  Defence  Minister  telling
 that  the  contract  labour  was  much  cheaper
 than  the  departmental  labour.  He  accepted
 the  challenge  and  he  got  certain  houses
 constructed  by  departmental  labour
 for  Jawans  and  for  officers  know  as
 Amar  project  near  Ambala  and  the
 net  result  was  that  it  was  much
 cheaper  than  the  work  done  by
 contract  labour.  The  hon,  Minister
 may  go  and  see  it.

 Apart  from  the  M.E.S.  half  of  the
 CPWD  work  is  done  by  the  work-charged
 establishment  which  is  as  good  as
 casual  labour  and  in  this  particular
 Bill  it  is  most  unfortunate  that  the
 casual  labour  has  been  neglected.  In
 a  note  of  dissent  my  hon,  friends,
 Shri  Deven  Sen  and  Dr.  Ranen  Sen
 have  said  that  the  Bill  excludes  from
 its  purview  the  casual  labour  whose
 number  is  in  the  region  of  3  lakhs
 in  the  Railways  alone  and  whose  servico
 conditions  are  inno  way  better  than
 those  of  thecontract  labour,  In  the
 public  sector  industrics,  inthe  Central
 Government  or  in  the  various  public
 sector  units  like  HEL,  HEC  or  HAL
 the  contract  system  should  be  abolished.
 It  was  a  sad  commentary.  on  our
 socialism.  When  I  was  recently  in
 Hardwar,  my  hon.  friend,  Shri  R.  K.
 Garg,  an  eminent  advocate  of  the  Supreme
 Court,  started  hunger  strike  demanding
 equal  wage  for  equal  work.  Now
 we  say,  it  should
 for  equal  work.  Now,  what  is  happening
 in  the  Bharat  Heavy  Electricals  ?  What
 is  it  that  is  happening  in  Hardwar,
 in  Trichinopoly  and  in  Hyderabad  ?
 There  are  workers  who  have  worked
 for  more  than  6  years.  They  are  treated
 as  ‘casual  labourers’  and  they  are  being
 paid  Rs.  6/-  per  day  and  they  are  not
 entitled  to  medical  benefits,  they  are
 not  entitled  to  terminal  benefits,  or
 gratuity  or  provident  fund.  That  is
 the  position.  No  pensionary  benefits
 are  given  to  them.

 Certain  assurances  were  given  by
 bon.  Shri  Fakruddin  Ali  Ahmad  that
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 be  equal  Pay,
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 their  services  will  be  regularised,  that
 they  will  be  regarded  as  regular  employees.
 But,  unfortunately,  Sir,  nothing  has  been
 done  so  far.  Even  in  the  public  sector
 Projects  which  are  so  vital  to  the  nation,
 which  have  been  described  by  the  late
 lamented  Prime  Minister  Jawaharlal
 Nehru  as  temples  of  modern  India,
 nothing  has  been  done  and  the  contract
 system  is  prevailing.  I  do  not  know
 how  we  are  going  to  abolish  the
 contract  systemin  the  country.  It  is
 said  that  we  cannot  abolish  the  contract
 system  overnight.  I  agree  with  it;  but
 let  us  start  with  Railways  or  with  Defence
 orin  some  ofthe  public  sector  units.
 Let  us  doit.  Let  us  start  it  somewhere
 and  then  extend  it  to  other  places.

 If  it  is  argued  that  the  contract
 work  is  cheaper,  then,  Sir,some  day
 these  contract-system  men  may  demand,
 that  the  entire  Government  should  be
 tun  on  contract  system.  What  is  the  good
 of  Parliamentary  democracy  when  some
 good  contractor,  on  the  basis  of  the
 lowest  tender,  says,he  can  run  the
 Government  ?  Are  we  to  accept  it  ?

 Ireally  feel  that  this  Bill  should
 have  declared  boldly  and  firmly  that
 the  contract  system  will  be  abolished
 in  the  public  sector  units.

 Tnow  come  to  the  various  provisions
 of  the  Bill.

 There  is  an  amendment  tabled  by
 my  hon.  friend  Shri  Nambiar  and  a
 similar  one  by  Shri  Shri  Chand  Goyal
 reducing  the  number  of  workers  from
 20to  10,  Shri  Shiva  Chandra  Jha  has
 tabled  an  amendment  also.  It  has  been
 argued  by  my  hon.  friend  who  just  now
 spoke  as  to  how  the  contractors  take
 advantage.  They  willtake  advantage  of
 this  Bill  and  they  will  employ  9
 persons  instead  of  20  persons.  They  will
 employ  8  persons  instead  of  20  persons,
 They  will  never  employ  20  persons,
 By  employing  20,  they  will  come  under
 the  purview  ofthis  particular  Bill  and
 so  they  will  try  to  avoid  it.  If  they
 do  like  this,  they  will  not  come  under
 the  provisions  of  the  Bill.  If  they
 employ  20  persons,  they  will  be  covered
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 by  various  labour  legislations  in  this
 regard.  So,  they  will  only  have  8  or
 9  and  not  have  20  people.

 If  you  fix  20  days  asa  limit,  what
 will  happen  ?  Afterevery  18  days.
 their  services  willbe  terminated  for  a
 day  and  then  they  will  be  re-employed.
 They  will  be  re-employed  the  next  day.
 They  will  not  be  able  to  complete  20  days.

 This  is  our  sad  experience.  What  is  it
 that  happened  in  the  Defence  Establish-
 ment  ?  What  was  the  position  in  the
 Ordnance  factories  when  the  Britishers  were
 here  ?  Every  worker  was  regarded  as
 @  temporary  worker  and  his  services  were
 terminated,  technically  terminated  on
 the  3lst  dayof  March,  every  year.
 He  was  re-employed  on  the  Ist  April
 every  year.  He  never  knew  that  it  was
 technical  termination  of  his  services.
 He  was  under  the  impression  that  he
 will  have  continuity  of  service,  but
 after  working  for  30  years  or  20  years  or
 0  years,  he  found  that  he  was  only
 temporary  and  that  he  was  not  eligible
 for  gratuity.

 In  1946,  we  came  out  openly  against
 this  injustice  ;  there  was  the  All-India
 Strike.  After  two  All-India  strikes,  their
 services  were  regularised  and  they  were
 treated,  they  were  regarded,  as  regular
 employees.

 Sir,  what  is  it  that  the  Government
 foses  if  the  casual  workers  are  made
 regular  ?  I  would  like  to  say  this:  the
 only  difference  is  this.  If  their  services
 are  regularised,  they  are  treated  as
 ‘regular  employees’  ;  they  are  entitled
 to  certain  benefits,  certrin  terminal
 benefits  and  certain  leave  benefits,  holidays
 andso  on.  If  they  want  to  discharge
 those  employees,  one  month  notice  is
 required.  That  is  the  only  difference.
 Howcan  you  possibly  deny  the  same
 salary  for  the  person  doing  the  same
 king  of  work  ?  He  should  be  paid
 the  same  salary  as  any  other  ordinary
 employee  gets  either  in  the  public
 uudertaking  or  in  the  private  sector.
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 So,  Sir,  my  submission  is  this.  This
 Particualr  amendment  of  Mr.  Nambiar
 should  be  accepted  and  20  days
 limit  should  be  reduced  to  90  days  so
 that  no  opportunity  is  given  to  those
 employers  to  terminate  the  services
 of  certain  people  on  technical  ground
 and  re-employ  them  later  on,  depriving
 them  of  these  benefits.  These  are  the  few
 amendments  which  should  have  been
 accepted.  At  least  they  should  be  accepted
 now  when  they  are  moved.

 I  would  also  request
 Minister  to  declare  that  at  leastin
 Certain  vital  sectors  of  Government
 Departments  like  the  MES,  for  instance,

 the  hon.

 which  is  engaged  in  constructing
 strategic  roads  and  not  only  tunnels
 and  other  things  in  areaslike  NERA
 and  Ladakh,  such  work  should  not
 be  done  by  contractors,  but  it  should
 be  done  by  departmental  labour.  The
 question  will  arise  about  what  will
 happen  when  there  is  no  work.
 Approval  of  such  workers  should  be
 there,and  a  programme  of  such  works
 should  be  drawn  up  sothat  the  workers
 could  be  transferred  from  one  unit to  the  other,  so  that  there  could  be Constant  flow  of  work.Even  in  the Steel  plants,  I  would  suggest  that
 there  should  not  be  any  contract
 labour.  Take  the  public  sector  mines like  the  Rajhara  mines,  for  instance.
 In  the  public  sector  mines  also  at
 Present  there  is  contract  system  and  casual
 work.  I  would  submit  that  caseal
 work  should  be  completely  eliminated, and  the  services  of  such  casual  staff
 should  be  regularised.  I  hope  that  these
 amendments  will  be  accepted  by  the
 hon.  Minister.  Let  him  declare  here
 and  now  that  contract  system  will  be
 abolished  altogether,  and  if  ni  5 let  him  bring  forward  another  Bill.

 SHRI  RAM  _  KISHAN'  GUPTA
 (Hissar)  :  There  is  no  quorum  in  the
 House.

 SHRI  S.  M.  BANERJEB  a  What
 is  the  hon.  Member’s  objection?  I.am
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 (Shri  S.  M.  Banerjee)
 asking  for  the  abolition  of  the
 contract  system,  not  of  the  ‘Syndicate’.

 I  would  request  the  hon.  Minister  to
 assure  us  that  the  dicision  of  the  2Ist
 Indian  Labour  Conference  which  said
 that  contract  system  would  96  abolished
 will  be  implemented  in  the  public
 sector  units.  Otherwise,  all  tall  talks
 of  socialism  will  be  only  asad  commen-
 tary.  If  Government  are  really  going
 towards  socialism,  in  the  larger  interests,
 let  Government  declare  here  and  now
 that  they  are  going  to  abolish  the
 contract  systemin  the  public  sector
 units.

 SHRI  5.  D.  PATIL  (Sangli):  I
 congratulate  Government  on  bringing
 forward  this  Bill,so  soon  after  the
 report  of  the  Joint  Committee  was
 presented  to  the  House.  But  many  hon.
 Members  from  opposition  have  expressed
 their  doubts  regarding  various  provisions
 of  the  Bill.  Sir,  we  know  the  relation
 between  the  principal  employer  and
 the  labourer  ;  similarly  we  know  also
 the  relation  between  the  contractor  and
 the  labour.  But  we  can’t  expect  one
 legislation  to  redress  all  the  grievances
 of  the  labourers  employed  either  by
 the  contractor  or  by  the  principal
 employer.  The  provisions  of  this  Bill,
 therefore,  have  to  be  weighed  in  the
 light  of  the  objects  enumerated  in  the
 Statement  of  Objectsand  Reasons  that
 has  been  attached  to  the  Bill.

 We  have  to  see  what  the  object
 of  the  Contract  Labour  (Regulation
 and  Abolition)  Bill,  967  is.  The
 object  of  the  Bill  as  psesented  before
 the  House  for  its  consideration  is
 ‘Twofold’.  It  is  in  accordance  with
 the  recommendations  of  the  Planning
 Commission  in  the  Second  Five  Year
 Plan.  One  of  their  recommendations
 was  to  ascertain  the  extent  of  the
 contract  labour  system  and  the  progressive
 abolition  of  the  system  and  the
 improvement  of  the  service  conditions
 of  contract  labour,  where  such  abolition
 yas  not  possible,
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 5.24  brs.

 (Shri  K,  N.  Tiwary  in  the  Chair)
 The  object  of  the  Bill  is  very  limited.
 The  Bill  provides  that  contract  labour
 system  should  be  abolished  wherever
 itis  possible,  and  in  cases  where  the
 system  cannot  be  abolished,  the  working
 conditions  of  contract  labour  should
 be  regulated  so  asto  ensure  payment
 of  wages.....

 श्री  अब्दुल  गनी  डार  (गुड़गाँव)  :  चेयरमैन
 साहब,  हाउस  में  कोरम  नहीं  है  ।

 ७४/७++  (3858)  )|७  hone  opt  ]
 [-  2  ४४७  pred  yt  (डी  aale

 Mr.  CHAIRMAN:  There  is  no
 quorum.  The  hon.  Member  may  resume
 his  seat  for  a  while.  The  bell  is  being
 rung...

 Now,  there  is  quorum.  The  hon.
 Member  may  now  resume  his_  speech.

 SHRI  5.  0.  PATIL  :  The  object  of
 of  the  Bill  is  limited  to  only  two  things,
 namely,  that  the  system  of  contract
 labour  should  be  abolished,  wherever
 itis  possible  and  practicable  and  that
 in  cases  where  it  cannot  be  abolished
 altogether,  the  working  conditions  of
 contract  labour  should  be  so_  regulated
 asto  ensure  payment  of  wages  and
 provision  of  essential  amenities.  Therefore,
 it  is  clear  that  even  before  the  Bill
 went  to  Joint  Committee,  it  was  accepted
 in  principle  that  contaract  labour
 septem  cannot  be  totally  abolished; it
 may  have  to  remain  in  one  part  or
 other  of  the  couutry.  Taking  that  into
 consideration,  the  Bill  was  brought  and
 sent  to  Joint  Committee.

 The  Joint  Committee  also  keeping
 this  limited  object  in  view  submitted
 its  own  recommendations.  These  recomm-
 endations  have  been  made  after
 ascertaining  the  views  and  opinions  oi
 various  labour  and  trade  unions,
 managements  of  private  and  public
 concerns  and  private  individuals  supple-
 mented  by  an  on-the-spot  study  of
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 various  establishments.  The  provisions
 of  the  Bill  are  based  mainly  upon
 these  recommendations,  I  assure  the
 House  that  the  Bill  as  it  has  emerged
 from  the  joint  Committee  meets  the
 object  enunciated  in  the  statement  of
 objects  and  reasons.

 Coming  tothe  frame  of  the  ‘Bill
 chapterwise,  Chapters  I  to  IV_  deal
 with  the  progressive  abolition  of  the  system
 of  contract  labour,  Chapters  V  and  VI
 mainly  deai  with  regulation  of  the  working
 conditions  of  contract  laboure  nsuring  pay-
 ment  of  wages  and  provision  of  essential
 amenities  such  as  accommodation  with
 sufffcient  ventilation,  canteens,  medical
 help,  sanitary  and  water  arrangements,
 etc.  Moreover,  the  principal  employer
 is  also  made  responsible  both  for  the
 Payment  of  weges  and  _  provisions  of
 amenities  to  the  workers  by  sections
 20  and  2I.

 We  have  to  view  the  provisions  of
 the  Bill  and  see  if  they  are  within  the
 ambit  of  the  object  enunciated  in  the
 Bill.  If  this  condition  is  satisfied,  we
 can  safely  say  thatthe  Bill  is  sufficient
 toachieve  the  stated  object.  It  is  no
 use  referring  to  things  which  are
 outside  the  scope  of  the  Bill  and
 complaining  that  provision  has  not  been
 made  to  remove  those  difficulties.  My
 humble  submission  is  that  taking  into
 consideration  the  stated  object  of  the
 Bill  and  the  provisions  incorporated  in
 the  Bill  witha  view  to  achieve  that
 object  and  examining  whether  the
 Provisions  fulfil  the  object,  it  will
 be  seen  that  the  provisions  are  adequate.

 On  this  I  congratulate  Government.

 But  one  thing  mustbe  kept  in  view.
 This  is  a  very  small  Bill,  The
 provisions  also  are  very  few.  Ifthe
 provisions  are  implemented  _  strictly,
 justice  will  be  done  to  the  workers;
 otherwise,  the  Bill  will  not  do  justice
 to  the  workers.  So  my  submission

 is  that  there  must  be  strict  implementation
 of every  provision  In  the  Bill  to  achieve
 the  intended  object  inthe  Bill.  Then
 only  the  Bill  wilt  have  served  its
 Purpose.
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 SHRI  NAMBIAR  (Tiruchirapalli)  3
 I  am  very  sorry  to  submit  that  this
 Bill  is  far  from  satisfactory.  The  reason
 is  simple.  The  very  title  of  the  Billis
 “The  Contract  Labour  (Regulation  and
 Abolition)  Bill”.  It  is  more  for  regulation
 than  for  abolition.

 Twas  one  of  those  who  moved  &
 resolution  in  the  Third  Lok  Sabha
 and  discussed  in  detail  the  abolition
 of  the  Contract  labour  system.  Why
 do  you  say  that  it  should  be  abolished  ?
 The  reason  is  simple.  The  contractor
 is  aperson  who  stands  between  the:
 labour  and  the  real  employer.  This
 middle  man  takes  away  a  lot  of  the
 fruits  of  labour  and  he  has  no  justi-
 fication  to  do  so.  He  does  not  contribute
 to  production  and  he  does  not  comé
 into  the  picture  at  allexcept  to  exploit.
 So  the  middle  man  should  be  abolished.

 Abolition  must  be  the  aim  and
 objective,  but  here  abolition  is  not  the
 aim  but  regulation.  Government  wants
 to  justify  the  existence  ofthe  contract
 labour  system  and  wantsto  give  it  a
 Polished  look  in  the  name  of  socialisny
 or  whatever  terminology  they  want  to
 employ.

 Allthe  trade  unions,  whether  they,
 bear  the  Government  label  like  INTUC
 or  the  opposition  label,  unanimously
 oppose  the  contract  labour  system  and
 demand  its  total  abolition.  I  was  8
 member  of  the  Select  Committee.  Let
 the  hon.  Minister  go  through  the  minutes
 and  show  me  atleast  one  labour  represen-
 tative  wanting  this  socalled  regulation.
 They  all  wanted  complete  abolition.

 In  this  poor  country  of  55  crores,
 even  after  20  yearsof  independaence,
 we  are  allowing  this  slave  labour,  this
 exploitation  of  labour  by  the  middle  man
 who  has  not  business  to  be  in  the  picture.
 If  the  Government  says  that  total
 abolition  is  their  aim  and  then  says  that
 there  are  certain  difficulties,  I  can
 understand  certain  exceptions  being  made,
 On  the  other  hand  they  talk  about  only
 regulation,
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 (Shri  Nambiar)

 «
 Let  us  see  the  scheme  of  the  Bill.  The

 thes  of  the  various  Chapters  read,  “The
 Advisory  Boards”,  “Registration  of  Establi-

 2  ae  Employing  Contract  Labour’,
 nsing  of  Contractors”,  ‘Welfare  and

 Health  of  Contract  Labour”,  and  “Penal-
 tes
 al  and  Procedure”.  Where  is  the
 abolition  ?  Licensing,  regulating,  bringing a

 more  bureaucrats,  giving  them
 Oprortunity  in  thename  of  _  licensing to  get  more  money,  allowing  all  these
 things,  but  where  is  abolition  ?  There

 fs  no  word  of  abolition  anywhere
 Cxeeptin  the  title  where  it  has  been
 introduced  to  fool  the  labour  and  mis
 lead  the  People.  That  is  why  this  piece ef  legislation  is  far  from  satisfactory.
 Hence  I  wrote  my  Minute  of  Dissent. I  tried  my  best  to  impress’  upon  the
 Select  Committee  that  unless  and  until
 the  whole  scheme  was  changed,  there  was
 No  possibility  of  improvement,  because
 it  is  totally  negati gative  to  the  principle
 of  abolition.

 pane

 The  only  thing  is  that  the  contractor
 Must  get  a  licence,  hereafter.  In  the

 Villages  dogs  can  go  without  any  licence
 but  in  cities  dogs  go  only  with  a  licence.
 There  must  be  patta  around  its  neck;
 otherwise  municipal  authorities  _  will
 catch  hold  of  it.  I  may  be  crude  in
 bringing  in  this  analogy  andI  tender  my
 apology  for  the  crudeness  but  it  is  a
 feality.  Why  should  there  be  a_  licence  ?
 Then  comes  the  next  stage.  It  is  only
 contractor  who  has  got  20  or  more

 ;  than  20  persons  should  have  a  licence  ;
 as  Mr.  Banerjee  says  if  he  has  less  than
 twenty  men,  no  licence  is  necessary.
 After  getting  a  licence  the  licensed
 Contractor  must  apply  saying:  I  ama
 licensed  contractor;  I  may  begiven  a
 contract.  Then  comes  the  board.  Who
 areon  the  Board?  --Chairman  to  be
 appointed  by  the  Central  Government;
 The  Chief  Labour  Commissioner  should
 bein  charge  of  contract  labour  board.
 He  has  got  many  other  things  to  do;
 he  is  the  chief  of  labour  department
 and  he  has  umpteen  problems.  What
 attention  he  can  devote  ?  He  will  naturally
 put  an  labour  co’  joner  to
 keep  in  touch  with  these  things.  Then
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 there  are  nominated  members  of  the
 Central  Government,  railways,  post  and
 telegraphs,  defence,  etc.  The  Central
 boardisto  decide  about  policy  as  to
 what  type  of  contracts  should  be  allowed
 and  so  on.  In  other  words  we  are  allowing
 a  contract  system  to  continue.  My  hon.
 friend  Mr.  Kundu  also  was  in  the
 Committee  and  he  has  writtena  long
 minute  of  dissent.  All  of  us  agreed  that
 it  was  far  from  satisfactory.  We  thought
 that  the  hon.  Minister  will  come  forward
 with  satisfactory  amendments  to  convince
 the  House  of  his  desire  to  abolish  this
 obnoxious  system.  Instead  of  that,  he
 comes  forward  with  some  other  kind  of
 Proposals.

 Many  hon.  Members  spoke  about
 casual  labour  in  the  railways  and  I  de
 not  want  to  repeat  that.  What  is  the
 position  ?  There  is  no  contract.  The
 Railway  Administration  gets  into  the
 shoes  of  the  contractor  ;  there  are  such
 worker  in  railway  construction  work,
 loco  shed,  etc.  There  are  no  middlemen.
 The  Railway  Administration  come  into
 the  picture,  employes  him  as  a  casual
 labourer  atwill  for  any  number  of
 years  and  throws  him  out  at  will.  I  got
 a  telegram  this  morning  from  Kanpur
 saying  that  250  casual  labourers  employed
 in  railway  electrification  scheme  had
 been  given  notice  after  5  years  of  service.
 There  isno  contractor.  If  the  Ministry
 of  Railwaysitself  is  allowed  to  do  this,
 how  could  the  Government  stop  a
 contractor  from  doing  this?  Government
 must  decide  and  say:  we  shall  not  allow
 this  obnoxious  thing,  Labour  must  get
 its  due  and  their  living  conditions  must
 improve.  There  must  be  more  and  more
 eqalisation. You  call  it  socialism  and  I
 have  my  ownjargons  justas  you  have
 yours.  You  must  give  labour  its  due.
 After  fifteen  years  why  do  you  remove
 them  from  their  job  ?  The  hon.  Labour
 Minister  should  say  on  behalf  of  the
 Cabinet  that  the  casual  labour  system
 on  the  Railway  is  !  ere  and  now  abolished.
 After  all,  what  have  you  to  pay  ?  It
 is  very  little.  The  Casual  labour  is
 paid  less.

 AN  HON.  MEMBER:  Railway
 fares.
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 SHRI  NAMBIAR  :  I  do  not  mind
 about  fares.  When  we  discuss  it  in  the
 railway  budget,  we  will  come..  to  it,
 because,  without  increasing  the  fares
 and  freight,  you  can  render  justice  to
 labour.I  can  show  it  toyou  and  I
 can  give  you  a_  balance-sheet.  You
 tellme  andaskme  todo  it.  Without
 any  pie  Iwill  doit.  I  do  not  want  any
 money  from,  you.  So,  what  I  say  is
 that  the  railways  must  abolish  the
 casual  labour  system.  They  are  three  lakhs
 in  number;  not  one  or  two  but  three  lakhs.
 Further,  there  are  casual  labourers
 in  the  defence  department  also.  Then,  in
 the  private  sector,  of  course,  there  is
 casual  labour,  such  as  in  the  coal  and

 .beedi  industries  and  many  other  spheres.
 If  the  Government  abolishes  a  casual
 labour,  then  the  others  will  follow.  But
 how  you  can  tell  others  that  you  should
 obey.  If  you  yourself  do  not  do  it,
 how  can  you  say  that  they  must  do  it  2

 Then  coming  to  clause  3h  of  the  Bill  :
 Mr.  Amia  who  belongs  to  the  Swatantra
 patty  is  also  objecting  to  this.  Though
 they  have  got  some  love.  for  the
 contractors,  and  though  the  Swatantra
 party  belougs  to  a  group  wherein  the
 contract  system  is  agreed  upon,  even
 then  Mr.  Amin,  a  Member  of  the
 Swatantra  party,  objects  to  clause  3!
 which  is  so  obnoxious,  and  whatever
 is  sought  to  be  done  under  _  this
 legislation  is  taken  away  by  this  clause.
 )  shall  read  that  clause  for  the  benefit
 of  those  hon.  Members  who  might
 not  have  read  it.  It  says  :

 =
 \rm

 appropriate  Government  may,
 |  its  opinion  itis  necessary  or

 expelient  so  to  do,  direct,  by
 notifietion  in  the  Official  Gazette,
 that  sibject  tosuch  conditions  and
 restrictions,  if  any,  and  for  such
 Period  of  periods,  as  may  be  specified
 inthe  notification,  all  or  any  of  the
 Provisions  ९ $  this’  Actor  the  rules
 made  thereu;  ‘er  shall  not  apply  to
 any  establif  “ment  or  class  of
 establishments  OF  any  class  of
 Contractors”,  a
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 So,  by  a_  single  notification  under
 clause  3I,  they  can  exempt  the  railway,
 Posts  and  telegraphs,  defence  establish
 ments,  coal  mines,  beedi  factories,—all
 these—from  the  operation  of.  this  measure—
 There  ends  the  whole  thing.  So  much
 money  is  thus  wasted  on  this  legislation.
 Your  time,  my  time  and  the  time  of  the
 Joint  Committee—all  this  become  a  waste.
 What  is  it  ?  Why  do  you  want  clause  3l  ?
 What  is  it  for‘?  Whom  do  you  want

 -  to  satisfy-  aby,  the  insertion  of  clause  3!  ?
 You  want  to  satisfy  your  patrons,  those
 from  whom  you  want  support  :  they
 may  come  to  you  ahd  say,  ‘Baba,  please

 is  there  ;
 because  the  elections  are  coming,  and

 have  so  many  things  to  be
 done.  So,  Isay  that  clause  3  should
 be  taken  away;  it  should  never  be
 there.

 Then  there  is  the  question  of  setting
 up  of  certain  departments  or  Offices:
 you  are  setting  upso  many  departments
 such  as  the  licensing  —_depart-
 ments,  the  appellate  departments
 and  so  many  other  depart-
 ments.  A  plethora  of  officials  will  come

 .up,  and  they  are  coming  up  for  whose
 benefit  ?  We  have  got  our.  experience
 of  the  bureaucrats  who  are  acting  in
 thename  of  socialism.  They  will  work
 for  the  benefit  of  the  employers;  end
 who  are  the  scapegoats  ?  The  poor  workers,
 and  we  are  here  to  legislate!  That  is
 why  I  say  that  this  will  go  as  a  dead-
 letter.  If  it  is  adead-letter,  that  is  to
 the  good  of  labour.  If  it  isan  oppressive
 legislation,  and  is  against  labour,  then
 it  isall  the  more  worse  for  labour.

 So,  sir,  Tam  very  sorry  that  after
 23  years  of  Independence,  after  so  much
 of  shouting  and  so  much  of  talk  in  this
 House  this  piece  of  Jegislation,  in  this
 form,  in  the  name  of  socialism,  has
 come.

 AN  HON.  MEMBER:  Vote  against
 it.

 SHRI  NAMBIAR:  I  do  not  know
 whether  Ihave  to  vote  against  it  or  for
 it.  This  is  absolutely  worthless.  What
 amItodo?  That  iswhy  I  want  to
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 (Shri  Nambiar)
 express  my  fecling  and  put  it  on  record
 and  sit  down.

 et  देवेन  सेन  (आसनसोल)  :  सभापति
 महोदय,  हमें  उम्मोद  थी  कि  इस  बार  जो
 बिल  सरकार  लायेगी,  उसके  जरिये  कान्ट्रेकट
 लेबर  हिन्दुस्तान  से  पूरी  तरह  से  समाप्त  हो
 जायगा,  लेकिन  जो  बिर  आया  है,  उसको
 देखते  हुए  ऐसा  कोई  भरोसा  या  उम्मीद  हमको
 दिखाई  नहीं  देती  मैं  यह  गी  देखता  हूं  कि
 इस  बिल  के  नामकरण  में  भी  सरकारी  भावना
 में  कन्फ्यूजन  दिखाई  पड़ता  है।आज  अमर
 रेग्यूलेशन  ठोक  से  हो  तो  एबोलीशन  की  क्‍या
 जरूरत  है  और  अगर  एबोलीशन  हो  तो

 रेग्यूलेशन  की  क्या  जरूरत  है--ब्रिल  में  दोनों
 चोजों  को  लाया  गया  है--रेग्यूलेशन  एण्ड
 एबोलोशन  पक्‍का  कन्फ्यूजन-समूचे  बिल  में
 कन्फ्यूजन  दिखाई  पड़  रहा  है

 इस  सम्बन्ध  में  मैं  कुछ  उदाहरण  आपके
 सामने  रखना  चाहता  हूं,  क्योंकि  मैं  खुद  कोल-
 फोल्ड्स  में  काम  करता  हूं,  लकातार  20  वर्ष
 मैंने  वहां  पर  काम  किया  है,  काल्ट्रेक्टरों  के
 साथ  मेरी  बहुत  मारपीट  और  झमेला  हुआ  है,
 बहुत  मतंबा  मैं  पीटा  गया  हूं  प्रोफेसर  अमीन
 जानना  चाहते  थे  कि  कांट्रेक्टर  की  क्‍या
 डेफोनोशन  है  ny  मेरे  विचार  से--

 ‘Combination  of  all  the  vices  is  a  contractor’

 वह  लड़  सकता  है,  मार  सकता  है,  दुराचार
 कर  सकता  है,  रुपया  सूद  पर  दे  सकता  है,
 गैरकानूनी  शराब  बना  सकता  है।  हमारे  यहां
 फील्डस  में  ये  सब  काम  ये  लोग  करते  हैं,  एक
 तरह  से  इन  लोगों  के  पांस  प्राइवेट  आर्मी
 होती  है  7  इसलिये  अगर  आप  इसको  एबोलिश
 करना  चाहते  हैं,  तो  सीधी  सी  बात  है,
 एबोलिश  कर  दो,  लेकिन  अगर  एबोलिश  नहीं
 करना  चाहते  तो  इस  में  रिफार्मेशन  नहीं  हो
 सकता  है,  इससे  ओर  ज्यादा  खराबी  पैदा  हो
 जायगी  ।
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 इस  में  क्लाज  0  है,  जिस  में  स्पष्ट  कहा
 गया  है  कि  कानट्रे क्ट  लेबर  को  खत्म  किया  जा
 सकता  है--

 “Notwithstanding  anything
 contained  in  this  Act,  the  appropriate
 Government  may,  after  consultation
 with  the  Central  Board  or,  as  the  case
 may  be,  a  State  Board,  prohibit,  by
 notification  in  the  Official  Gazette,
 employment  of  contract  labour  in  any
 Process,  operation  or  other  work  in  any
 establishment”’.

 इस  सारे  बिल  में  सिर्फ  एक  यही  कठाज
 है  जिस  में  कहा  गया  है  कि  कानन्‍्ट्रेक्ट  लेबर
 को  प्रोहिबिट  किया  जा  सकता  है,  यद्यपि  उस
 के  लिये  भी  बहुत-सी  शर्तें  दी  गई  हैं  और
 इतनी  शर्तों  में  वह  कभी  एबोलिश  नहीं  हो
 सकता  है।  इसके  उपरान्त  आप  सेक्शन  3
 में  देखिये  इसमें  लिथा  है

 “The  appropriate  Government,  may,
 if  in  its  opinion  it  is  necessary  or  expe-
 dient  so  to  do,  direct,  by  notification  in
 the  Official  Gazette,  that  subject  to  such
 conditions  and  restrictions,  if  any,  and
 for  such  period  or  periods,  as  may  be
 specified  in  the  notification,  all  or  any
 of  the  provisions  of  this  Act  or  the  rules
 made  thereunder  shall  not  apply  to  any
 establishment  or  class  of  establishments
 or  any  class  of  contractors.”’

 एक  तरफ  कहते  हैं  कि  प्रोहिबिट  किया
 जासकता  है,दूसरी  तरफ  कहते  हैं  कि  |
 ऐक्जेम्प्ट  किया  जा  सकता  है--इस  में  पूरा
 कन्फ्यूजन  है।  इसी  बिल  की  क्लाज  4(5)  (९)
 को  लीजिये--

 “Jt  shall  not  apply  to  es  ablishments
 in  which  work  only  of  an  intermittent  or
 casual  nature  is  performed"’,

 यहां  पर  कहा  गया  है
 ्

 कंजुअल  लेबर
 को  एप्लाई  नहीं  करेगा  |  ज  रेलवे  में  तीन
 लाख  कंजुअल  लेबर  हं।  सभापति  महोदय,
 कोलियरीज  में  कान्ट्रेड्ट  लेबर  और  कैजुभल
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 लेबर  में  कोई  फक  नहीं  है,  दोनों  को  एक  ही
 समभा  जाता  है,  दोनों  कानून  के  बाहर  हैं।
 दोनों  को  पूरा  तलब  नहीं  मिलता  है,  जो
 वेतन  बोहें  ने  बाँधा  है,  वह  नहीं  मिलता  है,
 प्रावीडेन्ट  फण्ड  नहीं  मिलता  है,  ग्रेचुइटी  नहीं
 मिलती  है,  छुट्टी  नहीं  मिलती है  वहां  पर
 आधे  से  ज़्यादा  आदमियों  को  कान्ट्रेक्ट  लेबर
 या  कंजुमल  लेबर  की  तरह  से  रखा  जाता  है,
 पैसा  कम  दिया  जाता  है,  उनके  पास  बोनस
 कार्ड  नहीं  होता,  प्रावीडेन्ट  फण्ड  नहीं  मिलता-
 ये  सब  चीजें  कोल  फील्ड्स  में  चलती  हैं।  मैं

 कहना  चाहता  हूँ  कि  प्रोटेक्शन  के  लिए  बिल
 में  कहा  है  लेकिन  जो  बोर्ड  है,  सेन्ट्रल  बोर्ड
 भौर  स्टेट  बोर्ड  वह  बहुत  गड़बड़  करते  हैं  1
 आप  इसमें  बोड  का  नमूना  देखिए  :-

 “The  Central  Board  shall  consist  of—

 (a)  A  Chairman  to  be  appointed  by
 the  Central  Government;

 (b)  The  Chief  Labour  Commi-
 ssioner  (Central),  ex-officio;”

 nadie  के  जो  आदमी  होंगे  वे  प्रोग्रेसव  हो
 जायेंगे,  इस  बात  को  हम  नहीं  मानते  सेन्ट्रल
 गवर्नमेंट  अपना  चेयरमेन  एप्वायन्ट  करेगो।
 इसलिए  वह  प्रोग्रेसिव  होगा,  ऐसा  हम  नहीं
 मानते  । दूसरे  जो  चोफ  लेबर  कमिश्नर
 होगा  वह  भी  गवर्नमेंट  का  ही  आदमी  है।
 तीसरे  :

 ५९)  Such  number  of  members,  not
 exceeding  seventeen  but  not  less  than
 eleven,  as  the  Central  Government  may
 nominate  to  represent  that  Government,
 the  Railways,  the  coal  industry,  the
 mining  industry,  the  contractors,  the
 workmen  and  any  others  interests......

 कूलेरी  के  एम्प्लायसं,  रेलवेज  के  एम्प्लायसं,
 माइनिंग  इंडस्ट्री  के  एम्प्लाय्स,  गवनंमेंट  और
 उनके  अलावा  कुछ  लेबर  के  भी  रिप्रेजेन्टेटिव
 हैं।  मैं  कहना  चाहता  हूँ  कि  ऐसे  बोर्ड  के  जरिए
 से  कंट्रेंक्ट  लेबर  खत्म  करने  का  क्या  मतलब
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 हो  सकता  है  ?  कोई
 होगा  ।

 मतलब  नहीं

 जो  ज्वाइंट  कमेटी  बनी  थी,  मैं  भो  उसका
 मेम्बर  था  लेकिन  उसमें  भी  सरकार  के  न  माइंदे
 मेजारिटी  में  थे  और  सरकार  के  नमाइन्दे
 प्रोग्ने सिव  नहीं  होते  ।  आश्चयं  की  बात  है  कि
 सरकार  के  द्वारा  जो  नामिनेटेड  मेम्बर  हैं  वे
 हमारी  कोई  बात  नहीं  मानते  ।  बोस  की
 जगह  पर  दस  हो,  ऐसा  हमने  कहा  लेकिन
 हमारी  बात  वहां  पर  मानी  नहीं  गई  ।  हमने
 यह  भी  कहा  था  कि  इन्टरमिटेन्ट  कौन  वर्क
 समझा  जायेगा  उसकी  भो  डेफनीशन  ठोक  से
 देनी  चाहिए  तो  हमारी  वह  बात  भी  नहीं
 मानी  गई  |  इसलिए  मैं  कहना  चाहता  हूँ  कि
 बोर्ड  बनाकर  हम  लेबर  को  कोई  भी  फायदा
 नही  पहुँचा  सकते  हैं।  हमारे  लिए  तो  इस
 बिल  का  विरोध  करना  भी  मुश्किल  है  और
 समझत  करना  भी  मुश्किल  है।  अगर  हम  इस
 बिल  का  विरोध  करते  हैं  त।  ऐसा  समझा
 नायया  कि  हमने  कान्‍्ट्रंक्ट  लेबर  को  मान
 लिया  है  और  अगर  इसका  मसमथ्थंन  करते  हैं
 तो  हम  देखते  हैं  कि  इससे  लेबर  का.  कोई
 फायदा  नहीं  होता  है।  इसलिए  हम  बहुत
 मुश्किल  में  पड़  गए  हैं  1  मैं  कहूंगा  कि  मंत्री
 महोदय  इससे  छुटकारा  दिलाने  का  कोई  रास्ता
 निकालें  ।

 इसी  तरह  से  इस  बिल  में  रजिस्ट्रेशन
 ओर  लाइसेसिंग  का  जो  बन्दोबस्त  है  उसमें

 पूरा  का  पूरा  फेवडटिज्म  का  सिलसिला  चालू
 हो  जायेगा।  वही  कन्ट्रंक्टर  लाइमेन्स  पा
 सकेगा  जोक़ि  ज्यादा  घूस  दे  सकेगा।  इसलिए

 यह  बिल  बिल्कुल  खराब  है।  इस  बिल  से
 हमको  बहुत  नुकसान  पहुंचेगा।  मैं  मंत्री  महोदय
 का  ध्यान  इस  ओर  आकृष्ट  करना  चाहता
 हूँ  V

 इसी  प्रकार  से  इसमें  जो  पनिशमेंट  रखा
 गया  है  वह  सभी  जगह  पर  कहीं  तीन  महीने
 की  सजा  और  पांच  सौ  रुपया  या  हजार
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 (श्री  देवेन  सेन)
 रुपया  जुर्माना  रखा  गया  है।  मैं  बताना
 चाहता  हूँ  कि  एक-एक  कन्ट्रक्टर  के  घर  में
 दो-दो  हाथी  हैं  और  आसनसोल  में  उनकी
 पांच-पांच  टेक्‍क्सियाँ  चल  रही  हैं  ऐसी  हालत
 में  उन  पर  पांच  सौ  रुपया  जुर्माना  करने  का
 क्या  असर  पड़ेगा  ?  इसलिए  मैं  कहता  हूं  कि
 इस  बिल  का  कोई  फायदा  नहीं  होने  वाला  है
 सिवाय  इसके  कि  इस  बिल  के  जरिए  से
 कन्ट्रेक्ट  लेबर  एबोलिश  हो  जाये  |  और  कोई
 फायदा  होने  वाला  नही  है  1

 श्री  हेमराज  (कांगड़ा)  :  चेयरमेन
 साहब,  आज  सदन  के  सामने  जो  बिल  कन्ट्रे कट
 लेबर  को  एबालिश  और  'रेगुलेट  करने  के
 लिए  आया  है  मैं  उसका  स्वागत  करने  के
 लिए  खड़ा  हुआ  हूँ  ।  हमारे  बहुत  सारे
 मोअज्जिज  मेम्बरान  ने  इस  बात  पर  एतराज
 उठायः  है  ओर  कहा  है  कि  दरअसल  इस  बिल

 में  कोई  जान  नही  हैं।  लेकिन  जिस  वक्त  यह
 बिल  लोकसभा  में  इंट्रोड्यूस  किया  गया,था
 उस  वक्‍त  उसमें  जो  मकसद  बयान  किये  गए.
 थे  वह  तोन  ही  थे;

 ‘Undertaking  of  studies  to  ascertain
 the  extent  of  the  problem  of  Contract
 labour.  progressive  abolition  of  the
 system  and  improvement  in  service
 conditions  of  the  contract  labour;  to
 undertake  the  studies  to  ascertain  the
 extent  of  the  problem  of  labour.”

 उसके  साथ  अगर  इन  चीजों  को  देखा  जाये  तो
 मैं  समझता  हूँ  हमारी  जो  मिनिस्ट्री  है  उसने
 सराहनीय  काम  किया.  है।  कांग्रेस  सरकार
 ने  सोशलिज्म  की  तरफ  एक  कदम  बढाया
 है,  उसका  यह  प्रयास  है  कि  जो  मिडिलमैन  है
 उसका  एक्स्प्लायटेशन  वहां  से  खत्म  हो  जाये
 और  गरीब  का  जो  पैसा है  वह  उसको  मिल
 सके  1  मिडिलमेन  चाहे  वह  एग्रीकल्चर  में  हो
 या  लेबर  में  उसको  हटाने  का  प्रयास  कांग्रेस
 सरकार  की  तरफ  से  होता  रहा  है।  इस
 सकसद  के  साथ  इस  बिल  को  देखा  जाना
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 चाहिए।  और  इस  तरह  से  यह  जो  बिड.  है
 उसके  लिए  हम  सरकार  को  बिना  बधाई  दिये

 नहीं  रह  सकते  7  लेकिन  जो  मकुसद  इसके
 सम्बन्ध  में  सेकेण्ड  फाइव  ईयर  प्लान  में  रखे
 गए  थे  उसमें  दो  ओर  भी  थे  जेसे  te

 “To  set  up  a  seheme  for  de-casuali-
 sation  wherever  feasible.”

 लेकिन  यह  जो  प्वाइन्ट  है  वह  इस  बिल  में
 नहीं  लाया  गया  है।  मेरे  से  पहले  जो  वक्ता
 बोले  हैं  उन्होंने  खास  तौर  पर  इस  चीज  को
 सदन  के  सामने  रखा  है।  जैसा  कि  उन्होंने
 यहाँ  पर  कहा,  “मैं  भी  आपके  सामने  बयान
 करना  चाहता  हुँ  कि  जो  हमारा  भाखड़ा  म  है
 उसको  सारो  दुनिया  देखने  भी  श्ाती  है  ओर
 उसको  बनाने  के  लिए  बहुत  ज्यादा  तारीफ
 भी  की  गई  है  1  वही  पर  लोग  5-I5  साल
 तक  काम  करते  रहे  लेकिन  जब  वहू  काम
 खत्म  हो  गया  तो  क॑जुअल  लेबर  की  सर्विसेज
 वहाँ  से  खत्म  कर  दी  गई  और  किसी  दूसरी
 जगह  पर  भी  उनको  एम्प्लायमेंट  नहीं  दिया
 गया  आज  भी  बहुत  सी  जगह  पर  रिवर
 बैलो  प्रोजेक्ट्स  चल  रहे  हैं।  मेरे  इलाके  में  भी
 दो  तोन  चल  रहे  हैं  4  इस  सिलसिले  में  उनका
 एजिटेशन  भी  चल  रहा  है  ।  तो  मेरा  कहना
 यह  है  कि  जहां  आपने  कांट्रेक्ट  लेबर  को  बिल
 में  लिया  है,  वहाँ  पर  आपने  कंजुअल  लेबर
 को  क्‍यों  नही  लिया  है  ?  उसमें  दरअसल
 डायरेक्ट  सम्बन्ध  किसी  कांट्रेक्टर  का  नहीं
 है  बल्कि  बोर्ड  का  है।  भाखड़ा  बोर्ड  और  दूसरे
 सारे  के  सारे  बोर्ड  सरकार  के  ही  हैं।  जब
 वहां  पर  आप  सुधार  नहीं  कर  सकते  तो
 कांट्रेकल  लेबर  में  तो  घोखा  देने  के  लिए
 कन्ट्रंक्टर  हैं  जोकि  बहुत  सी  बातें  कर  सकता
 है  ।  इसलिए  मैं  समझता  हूं  कि  जहां  पर  इस
 बिल  में  आपने  कांट्रे कट  का  लफ्ज  इस्तेमाल
 किया  है  उसके  साथ-याथ  मुकम्मिल  तौर  पर
 कंजुअल  लेबर  को  भी  शामिल  करना  चाहिए
 था  इस  बिल  का  जो  क्लाज  (5)  (a)  है
 उसमें  आपने  ये  शब्द  रखे  हैं  :



 329  Gontract

 “It  shall  not  apply  to  establishments
 in  which  work  is  of  only  intermittent  or
 casual  nature  is  performed.”

 यहां  पर  आपने  कैजुअल  नेचर  कहा  है।  इस
 तरह  से  इत्तमें  से  कैजुअल  लेबर  तो  अपने
 आप  निकल  जाता  है।  मैं  समझता  हूँ  कि
 गवन मेंट  को  इसमें  कैजुअल  लेबर  को  जरूर
 शामिल  करना  चाहिए

 इसके  साथ-साथ  में  एक  बात  यह  कहना
 चाहता  हूँ  कि  क्लाज  5  (b)  में  आपने  एक
 प्राबिजन  दिया  है और  वह  यह  है  :

 “If  any  question  arises,  whether  work
 performed  in  an  establishment  is  of
 an  intermittent  or  casual  nature,  the
 appropriate  Government  shall  decide
 the  question  after  consultation,  with
 the  Central  Board  or,  as  the  case  may  be,
 a  State  Board  and  its  desision  shall  be
 final.”

 उसमें  आपने  यह  रखा  तो  है  कि  कन्‍्सलटेशन
 करेंगे,  सेन्ट्रल  जोडें  से  भी  करेंगे  और  स्टेट
 बोर्ड  से  भी  करेंगे  और  उसके  साथ  उसमें
 रिप्रेजेन्टेशन  भी.  है  लेकिन  जैसा  कि  मेरे  से
 पहले  यहां  पर  कई  लोगों  ने  कहा  कि  आपने

 जो  रिप्रेजेन्टेशन  दिया  है  उसमें  यह  प्राविजों
 रख  दिया  है  :

 “Shall  not  be  less  than  the  number
 of  members.”

 अब  आप  लेबर  का  सुधार  तो  करना  चाहते  हैं
 लेकिन  आप  जो  मेम्बर्स  7  रखें  या  कम  से
 कम  ll  रखें  तों  उसमें  वर्क्स  की  मेजारिटी
 रखनी  चाहिए  ।  आपने  इतना  तो  कर  दिया
 कि  बराबर  रंख  देंगे  लेकिन  अगर  उनकी
 मेजारिटी  हो  तो  वे  कम  से  कम  इस  बात  के
 लिये  अपनी  राय  दे  सकें  और  आपको  बतला
 सकें  कि  यह  जो  काम  है  वह  केजुअल  हैया
 इत्टरमिटेन्ट  हैं  या  कांट्रेक्ट  वेचर  का  है।  मैं
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 समझता  हैं  कि  यह  एक  ओर  खामी  इस  बिल
 में  है,  जिसको  आपको  दुरुस्त  कंरना'
 चाहिये  ।

 16:00.  hrs.

 इस  ब्रिल  में  आपने  रेग्रुलेशन  की  बात
 जहर  रखी  हैं।  रेगुतेशन  में  लोगों  ,को  बेहतरी
 के  लिये  आपने  केन्टीन  भी  रखो  है,  .दूसरी,
 चीजें  भी  रखी  हैं।  आपने  यह  भी  रख,  धियां  है.
 कि  ऐक्चुअल  एम्लायर  या  कंट्रेक्टर.  क्रिशी  को
 पैसा  न  दे  तो  जो  मालिक.  है.  वह  जिम्मेदार...
 हो  जायेगा  ।  लेकिन  जहां  तक  इसके  ऐबालि-
 शन  का  सवाल  द्  जेसा  मुझ  से पू,  बोलने,
 वाले  वक्ता  ने  कहा;  सेक्शन  L0  के  सिव  झर
 कहीं  ऐसी  बात  नहीं  है।  अगर  आप  ऐबोलिशन
 करते  हैं  तो  इसके  लिये  बोडस_  से  पूछा.
 जायेगा  ।  बोर्ड  में  मेजारिटी,  सरकार  के
 मेम्बरान  की.हो  जाती  है  |  आखिर,  बककसें ..
 को  नामिनेट  तो  सरकार  को  ही  करना  है,
 इसलिये  वह  वकंमेन  के  हक  में  राय  क्यों  देंगे  ॥...
 सरकारी  मेम्बर  जिनको  नॉमिनेट  करेंगे  वह
 कसे  अपने  अफसरों  के  सामने  बखिलाफ  राय
 देंगे?  इस  बिल  में  मुझको  यह  खामी  नजर
 श्ाती  है  -  अगर  वह  एलेक्टेड  होते  तो'  ज्यादा
 आजादाना  राय  दे  सकते  ।  जो  कंट्रेक्ट  लेबर
 है  उसकी  यूनियन  इतनीं  जबर्दस्त  नहीं  है  कि
 अपने  एजेक्टेड  मेम्बस  भेज  सकें  ।  चूकि'
 मेम्बस  आपके  नामिनेटेड  होंगे:  इसलिए  वह
 आजादाना  राय  दे  सकेंगे,  इसरें  “ते  शक  है।
 इसलिये  कोई  न  कोई  ऐसा  सिस्टम  भी  होना
 चाहिये  जिसके  मुताबिक  नामिनेशन  के  सिल-
 सिले  के  बजाय  एलेक्शन  का  सिस्टम  बनाया
 जाये  ताकि  जो  राय  आये  वह  आजाद  राय
 हो,  जो  लोग  कट्रे कट  सिस्टम  का  भला  चाहते
 हैं,  जो  मजदूरों  का  भला  चाहते  हैं  वह  किसी
 तरीके  से  सामने  आयें  और  खुले  तौर  पर
 अपनी  राय  दे  सकें  V

 आपने  एक  ओर  बात  कही  है  कि:
 इंस्पेक्टर  कम्प्लेन्ट  करे  ।  अगर  कहीं  पर  लोगों
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 को  यूनियन  है  तो  क्‍यों  वह  कम्प्लेन्ट  न  कर
 सकें  ?  आज़  तो  सब  कुछ  इन्स्पेक्टर  की  मर्जी
 पर  है  इन्स्पेक्टर  राज  में  यह  चोज  चल
 गई  है  कि  करप्शन  जोरों  पर  है  और  जो  भी
 इंस्पेक्टर  को  पैसा  दे  द ेउसका  काम  हो  जाता

 है  v  जो  भो  इन्स्पेक्टर  हैं  उनको  खाने  पीने  के
 लिये  एम्प्लायर  के  यहां  ज्यादा  मिलता  है।
 ऐसी  हालत  में  वह  मजदूरों  को  बात  करना

 छोड़  देंगे  ।  सब  जगह  हम  यह  देखते  हैं  कि  जो
 मालिक  छोग  हैं  बह  इन्स्पेक्टरों  को  पंसा  दे  देते

 हैं  और  मजदूरों  की  कोई  पूछताछ  नहीं  होती
 है  ।  इसलिये  मेरी  अज  है  कि  जहां  पर
 कम्प्लेन्ट  का  सिलसिला  रखा  गया  है  वहां  यह
 भी  होना  चाहिये  कि  जहां  पर  यूनियन्स  हैं
 उन्हें  चान्स  दिया  जाये  कि  वह  कम्प्लेन्ट  के
 सम्बन्ध  मे  कम  से  कम  इंस्पेक्टर  को  बतला

 सकें,  ओर  अगर  वह  कुछ  न  कर  सके  तो
 उनको  इजाजत  होनी  चाहिये  कि  वह  खुद
 कम्प्लेन्ट  न  कर  सकें  ।  जैसा  मुझ  से  पूर्व  वक्‍ता
 ने  कहा,  यह  बड़ी  जबदंस्त  खामी  है

 जहां  तक  रेस्ट्रिक्शन्स  ऐंड  कडिशन्स  का

 ताल्लुक  है  वहां  मी  आपने  कहा  कि  रूल  का
 नोटिफिकेशन  करेंगे  ।  लेकिन  जो  रूल  मेकिंग
 पॉवर  है  उसमें  आप  साफ  साफ  क्‍यों  बयान

 नहीं  करते  कि  जिस  वक्त  रूल  बनेंगे,  उन  सख्ल्स
 में  हम  देखेंगे  कि  कोन-कोन  रेस्ट्रिक्शन्स  और
 कंडिशन  ्वोगी  जिनसे  हम  सेक्शन  3  के  नीचे
 किसी  इस्टेब्लिशमेंट  को  एग्जेम्शन  दे  सकेंगे  ।
 अगर  आप  वे  स्ल्स  के  नीचे  इस  चीज  को

 रखते  है  तो  यह  ठीक  है  कि  सस्ल्स  पालियामेंट

 के  सामने  आयेंगे  और  अगर  कोई  ऐसी  शर्तें

 होंगी  या  कोई  ऐसी  रेस्ट्रिक्शन्स  होंगी  जिनको
 पालियामेंट  समझे  कि  वह  दुरुस्त  नहीं  है  तो

 वह  उनको  तब्दोल  कर  सकती  है।  इसलिये
 मैंने  एक  अमेंडमेंट  दिया  है.  कि  जो  रूल्स  ऐंड

 'रेस्ट्रिकशन्स  हैं  उनके  बारे  में  रूल  मेकिग  पॉवर
 में  यह  आना  चाहिये  कि  कौन  कौन  सी

 रेस्ट्रिक्शन्स  ओर  कंडिशन्स  होगी,  और  उसको
 गवर्नमेंट  को  मंजूर  करना  चाहिये  ।
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 इसके  साथ-साथ  मैंने  एक  और  अमेंडमेंट
 दिया  है  शौर  मुझे  उम्मोद  है  कि  आप  उस  पर
 सोच  विचार  करेंगे,  और  वह  यह  कि  जो  बोर्ड
 हैं  उनमें  वकमेन  की  मेजारिटी  होनी  चाहिये
 ताकि  वह  बकस  का  सही  नुक्ते  निगाह  रख
 सके  |

 मैं  आशा  करता  हूँ  कि  आप  मेरे  सजेशन्स
 पर  गौर  करेंगे  और  अमेन्‍्डमेंट्स  को  कबूल
 फरमायेंगे  ।

 SHRI  S.  KUNDU  (Balasore):  Mr.
 Chairman,  Sir,  it  is  true  that  we  were  in
 the  Select  Committee  which  cunsidered
 this  Bill  and  that  we  tried  our  best  to  see
 that  some  changes  are  made  in  this  Bill
 and  we  did  try  to  make  some  amendments
 in  the  Committee;  but  l  am  sorry  to  say,
 we  failed  to  improve  this  Bill.

 Therefore,  in  the  Minutes  of  Dissent
 which  I  appended  to  the  Bill  I  have  said
 that  the  Bill  has  emerged  as  a  rambling
 and  confused  Bill  and  I  do  not  think  by
 the  provisions  of  the  Bill  any  benefit
 could  be  delivered  to  the  workers  who
 work  under  the  contract  system.

 There  is  some  history  behind  this  Bill.
 There  have  been  various  industrial  and
 labour  conferences  held  which  had
 demanded  that  this  obnoxious  system  of
 ‘contract  labour’  should  be  abolished,
 And,  I  think,  the  compelling  reason  due
 to  which  the  Government  brought  forward
 this  Bill  is  the  Supreme  Court  decision
 which  I  mentioned  in  my  minute,  The
 Supreme  Court  has  held  that  in  categories
 where  there  is  a  regular  system  of  work
 the  contract  system  should  be  abolished.
 But  in  this  Bill,  I  find,  there  is  no
 indication  that  in  such  system  where  the
 work  is  of  a  regular  nature,  the  contract
 system  would  be  abolished.  This  Bill  falls
 far  short  of  our  expectations  and  of  the
 expectations  of  the  Supreme  Court.

 It  is  indeed  unfortunate  that  the
 various  reports  of  various  Commissions
 and  Committees  have  been  completely
 ignored  here.  The  Whitley  Commission
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 was  of  the  view  that  this  obnoxious  system
 should  be  abolished.  I  think  there  are
 various  Committees  at  the  level  of  the
 Centre  and  of  the  States  which  have  gone
 into  the  matter.  One  of  these  is  the  Bombay
 Textile  Workers  Committee.  They  had
 recommended  that  this  obnoxious  system
 should  be  abolished,  lock,  stock  and
 barrel.

 But,  in  spite  of  it,  nothing  has  been
 done,  and  I  find,  the  Bill  as  it  emerges  from
 the  Select  Committee  will  not  cater  to  the
 requirements  for  which  it  was  brought
 forward,  as  stated  in  the  Statement  of
 objects  and  Reasons  for  which  the  Bill
 stands  for.

 Therefore  I  would  like  to  make  this
 appeal  to  both  the  Ministers  sitting  here.
 One  of  the  Ministers,  who  was  also  a
 former  labour  leader,  was  not  there  when
 the  idea  of  this  Bill  was  thought  of  in
 this  particular  Ministry.  The  Bill  was
 introduced  inthe  year  1967.  I  think,  the
 idea  originated  sometime  in  965  or  964
 and  in  967  the  Minister,  Mr.  Hathi  was
 also  there;  he  is  no  more  there.  There
 have  been  certain  changes  in  the  political
 situation  and  inthe  party  itself.  In  their
 Party  they  say,  they  adhere  to  socialism
 and  progressive  things.  So,  it  would  be
 better  if  they  have  another  close  look  into
 this  Bill.  I  think  it  would  be  most
 appropriate  if  they  have  a  close  look
 into  this  Bill  and  try  to  bring  out  some
 sort  of  major  amendments  or  accept
 some  of  the  amendments  which  have  been
 tabled  here  or  which  we  have  given  in  the
 Select  Committee  so  that  on  the  basis  of
 those  amendments  we  can  make  improve-
 ment  in  this  Bill.  By  doing  that,  people
 like  Piloo  Mody  who  is  sitting  here,  would
 not  have  occassion  to  say  that  their
 shouting  slogans  of  socialism  is  based  on
 pretensions.

 Therefore,  I  would  urge  upon  the
 Government  to  have  another  closer  look
 at  this  Bill.  This  is  the  position  in  regard  to
 this  Bill,  and  I  am  extremely  sorry,  to  say
 and  I  agree  with  some  of  the  previous
 speakers  when  I  say  this,  that  this  Bill  has
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 not  been  able  to  come  up  to  the  expecta-
 tions  in  regard  to  the  benefit  to  be  given  to
 contract  labour  or  the  worker  under
 contract  labour  system.

 I  need  not  explain  the  system  of
 contract  labour.  It  is  obnoxious,  We
 thought  that  at  least  the  sweated  and
 exploited  workers  would  get  some  benefit,
 but  that  expectation  has  not  been  fulfilled.
 The  whole  object  of  the  contract  system
 is  that  some  intermediary  should  work
 for  the  management  or  for  the  employer
 and  get  full  value  or  the  cream  of  the
 money  spent;  and  the  result  is  that  he
 undertakes  the  work  and  exploits  the
 workers  without  giving  them  fair  wages  and
 proper  living  conditions.  This  system  has
 been  going  on  for  many  years,  and  those
 who  support  this  system,  particularly  our
 friends  from  the  Swatantra  Party  who
 had  been  championing  this  system

 SHRI  RANGA  (Srikakulam)  :
 We  do  not  support  that  system.  If  he
 is  short  of  arguments,  let  him  think  of
 some  other  party.

 SHRI  5.  KUNDU  :  Ido  not  know  if
 the  Swatantra  Party  has  two  groups,  one
 led  by  Shri  Ranga  and  another  led  by
 Shri  R.  K.  Amin.

 SHRI  RANGA:  We  are  not  suppart-
 ing  that  system  at  all.

 SHRI  S.  KUNDU  If  my  hon.  friend
 would  see  the  minutes  of  dissent  appended
 to  this  Bill,  he  will  find  that  wherever
 little  has  been  given  for  the  workers  in
 the  name  of  socialism  has  been  opposed
 by  the  Swatantra  Party  and  its  represen-
 tatives  here  in  the  Lok  Sabha.

 SHRI  RANGA:  Weare  not  support-
 ing  that  system.

 SHRI  S.  KUNDU:  Whether  one
 supports  the  system  or  not,  the  trial]  comes
 when  one  is  confronted  with  certain  things,
 and  we  have  seen  how  even  the  little
 things  provided  in  this  Bill  have  been
 opposed  by  the  Swatantra  party’s  repre-
 sentative,  and  how  claus  31  has  been
 indirectly  supported  and  it  has  been
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 Pleaded  that  it  should  be  much  stronger;
 this  shows  clearly  their  thinking  in  this
 matter.  Anyway,  whatever  that  may  be,
 as  I  have  said,  this  Bill  does  not  come
 up  to  the  expectations  which  we  had  in
 view,  and,  therefore,  it  is  time  that  this
 entire  Billis  changed  and  a  new  Bill  is

 .  brought  forward  or  further  amendments
 should  be  incorporated  in  this  Bill.

 Coming  to  the  provisions  of  this  Bill,
 it-has  been  provided  in  clause  (4)  (a)

 ‘that.this  Bill  will  not  apply  to  certain
 .establishments  employing  less  than  20
 workers.  After  this  Bill  is  passed,  various
 Organisations  will  split  themselves  up  and
 have  different  co:  or  establish:
 each  employing  less  than  20  workers.  This
 will  give  rise  to.a  number  of  Khatas
 which  will  give  a  lot  of  work  to  the
 Labour  Department  but  without  any
 relief  to  the  workers.

 Today,  ‘with  the  installation  of  auto-
 “matic  machines  and  the  growth  of  small-

 Scale  industries,  the  capacity  of  an
 establishment  to  employ  20  or  more
 workers  {s  not  of  much  _  significance,
 unless  it  fs  related  to  the  production
 capacity  as  well.  In  the  absence  of  any
 felation  to  production  capacity,  this
 restriction  that  this  Bill  will  not  apply  to
 establishments  employing  jess  than  20
 workers  would  be  redundant  and  irrelevant.
 It  must  always  have  some  relevance  to
 production  and  to  the  profit  margin  that

 the  establishment  is  goimg  to  make.  I  know
 some  cases  where  the  establishments
 employ  less  than  20  workers,  and  yet
 they  are  production  oriented  toa  great
 extent,and  with  a  small  number  of
 workers,  they.  get  the  maximum  profit,
 while  at  the  same  time,  they  do  not  give
 even  the  minimum  to  the  workers.

 SHKI  N.K.  P.  SALVE  (Betul)  :
 Such  as  ?

 SHRIS.  KUNDU  :  Take  the  case  of
 the  small  electronics  industry  which  can
 employ  less  than  20  workers.  I  will  give
 an  example.  Taking  the  drum  making
 industry.  They  get  quota  of  steel  from
 Government.  They  have  a  small  establish-
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 ment  of  0  to  I5.  It  is  all  automatic.
 They  make  the  maximum  profit  in  that.
 But  the  workers  are  cut  down  and  denied
 their  due.  They  are  given  the  minimum.
 The  introduction  of  automatic  machines
 Poses  this  threat  to  the  workers.  This  is
 a  point  to  be  kept  in  mind.

 SHRI  N.K.P.  SALVE  :  Does  he
 suggest  a  criteria  of  production  and  profit  ?

 SHRI  5.  KUNDU:  The  production
 and  profit  should  also  be  taken  into
 consideration  in  this  matter.  The
 connotation  of  employment  is  under-
 going  a  lot  of  changes  due  to  the  new
 types  of  industries  coming  up  and  the
 advance  in  technology  also.

 The  second  point  is  about  the  provision
 for  out  worker.  We  in  the  joint  Commi-
 ttee  toured  some  parts  of  India.  In  Nagpur
 we  saw  the  horrible  and  miserable  condition
 of  the  biri  workers,  mostly  women.  We  saw
 in  asmall  dingy  room  with  only  one
 electric  bulb  500—600  women  working.
 Besides,  there  were  small  children  also.
 They  work  for  a  minimum  of  10  hours  a
 day  and  get  as  wages  75  or  80  P.  This  is  a
 horrible  thing.  When  we  called  the  manage-
 ment,  they  refused  to  come.  Ultimately,
 when  they  came,  we  asked  them  how  many
 workers  they  had.  He  said  ‘We  do  not
 know’.  We  asked  what  is  the  wage  paid.
 He  said  ‘We  do  not  know’.  We  said  ‘What
 the  hell  do  you  know  ?  You  know  only  to
 make  money  and  profit  and  use  it  in
 Politics’,  because  you  know  the  biri  merch-
 ants  have  been  the  centre  of  politics  in
 Madhya  Pradesh.  My  Hon.  friend  will  bear
 witness  to  that.  This  thing  is  so  obnoxious
 that  we  thought  this  Bill  would  at  least
 some  provision  to  Protect  these  workers...
 But  on  the  contrary,  you  there  is  a  provision
 in  cl.  2(g)  (i)  (०)  a  definition  of  out-worker
 which  says  :

 ‘A  person  to  whom  any  articles  or
 materials  are  given  out  by  or  on  behalf
 of  the  priacipal  employer  to  be  made
 up,  cleaned,  washed.  altered,  orna-
 mented,  finished,  repaired,  adapted  or
 otherwise  processed...”

 Where  the  manufacture  is  carried  on
 under  this  system,  these  workers  will  be
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 considered  out-workers  and  they  will  not
 come  within  the  purview  of  the  Bill.  This
 has  been  done  directly  with  the  object  of
 Ploasimg  certain  types  of  business  magnates.
 Jam  sorry  Government  are  doing  this.  They
 are  the  biri  pathawalas,  goldsmith  jewellers,
 hosieryman  and  others.  They  employ  a
 large  number  of  workers.  They  just  do  not
 bother  about  them.  They  only  just  calculate
 the  Business  in  the  evening  how  much
 Moaey  they  have  made  or  check  up  ones  a
 month  how  much  bank  balance  they  have
 accumulated  to  sce  that  it  goes  up.  This
 Provision  is  anti-labour  and  it  is  not  in  tune
 with  the  times.  Therefore,  this  should  be
 changed.

 The  most  important  provisions  are
 in  clauses  0  and  3h.  After  the  Bill  is  passeds after  the  little  that  is  contemplated  is
 enacted,  an  arbitrary  right  is  given  to
 Government  by  notification  to  declare
 whether  a  particular  establishment  should
 come  within  the  purview  of  the  Bill  or  not.
 This  reserve  power  is  vested  with  them.
 Then  under  cl.  ‘31,  power  is  vested  with
 Government  by  another  notification  to
 exempt  amy  establishment  from  the  scope  of
 the  Bill.  The  points  are  whether  the  work  is
 whole  time  or  not,  whether  there  is  conside-
 rable  number  of  whole  time  workers, whether  it  is  ordinarily  done  through  regular
 workmea—I  do  not  know  what  ordinarily
 means—whether it  is  perennial,  etc.  As  I
 said  in  my  Minute  of  Diseent,  it  will  create
 a  lot  of  confusion  and  there  will  be
 disputes.  It  will  go  to  the  High  Court  and the  Supreme  Court  and  the  poor  workers
 Cannot  engage  lawyers.  So  ultimately  they
 will  love  their  case.  So,  I  think  that  no
 Justice  has  been  done.  I  caa  cite  many  other
 Process,  but  I  do  mot  want  to.  Therefore,
 they  should  comsider  mabing  a  through
 Change  in  tho  Bill.  They  cannot  compleia that  the  time  is  short.  If  they  like,  with  the
 Permission  of  the  chair,  they  can  take  it  up after  a  week  and  resonsider  it.  All  of  us
 will  support  it.

 This  contract  labour  has  been  in
 abundance  atleast  in  two  fields,  eenstraction
 work  and  mines.  In  the  mines  70  to  73  per-
 cent  workers  are  contrast  labour.  You  know
 how  much  money  the  mise  owners  make.
 The  condition  of  these  workers  is  not  going
 to  be  improved.  The  planning  Commission
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 says  that  2.3  million  workers  are  employed
 {n  different  constructions.  The  future,  the
 Tights,  the  wages  and  the  working  condi-
 tions  of  these  construction  workers  are  not
 going  to  be  improved  by  this  Bill.  Ido  not
 know  whom  this  Bill  is  going  to  help.  The
 construction  workers  are  the  most  miserable
 of  the  lot,  and  they  suffer  from  all  sorts  of
 disadvantages,  because  construction  is  for
 a  short  period  and  they  are  hired  and  fired.
 No  service  condition  is  ever  protected  for
 them.  I  think  something  should  be  done
 for  them.

 There  are  skilled  workers  like  fitter,
 mechanic,  driller,  etc.  among  construction
 workers.  After  a  projects  comes  up  through
 their  blood  and  sweat,  they  are  just  thrown
 out,  there  camps  are  demolished  and  there
 is  no  future  for  them.  Construction  work  is
 going  on  every  year,  and  after  every  project
 these  people  are  thrown  out.  I  do  not  know
 why  they  cannot  be  absorbed  and  taken
 from  one  project  to  another.

 The  Labour  Minister  should  look  more
 closely  into  the  railway  organisation.  We
 must  set  our  house  in  order  and  then  point
 to  others.  The  railways  employ  three
 million  werkers,  and  there  is  the  Minimum
 Wages  Act  which  give  them  at  least  some
 protection,  but  it  has  not  been  revised  by
 many  States  for  many  years.  It  has  been
 given  in  the  statistics  that  as  on  30th  Sep-
 tember  969,  the  minimum  wage  was  about
 one  rupee  in  Andhra  Pradesh  where  they
 have  their  own  Government.  In  Orissa  it  is
 about  70  paise.In  Orissa  for  the  last  six
 years  the  minimum  wage  rate  has  not  been
 revised.  The  railways  have  said  that  unless
 the  State  Governments  and  District  Magis-
 trates  certify,  they  are  not  going  to  revise
 this  minimum  wage.  The  State  Govern-
 meats  would  not  do  it  because  some  of
 the  State  Governments  do  not  even
 bother  about  it.  Therefore,  the  workers  get
 no  protection  from  the  Minimum  Wage  Act
 or  service  conditions  or  even  from  this  Bill.
 I  shall  read  only  one  remark  from  the
 report  of  the  National  Labour  Commission;
 probably  it  was  written  before  this  Bill  was
 introduced  or  about  the  time  when  it  was
 being  introduced.  Bvon  aftor  this  Bill  be-
 comes  an  Act  this  statement  will  hold  good.
 They  have  said  that  beyond  mentioning
 he  949  policy  statement  the  Government
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 have  hither  to  paid  inadequate  attention

 to  09656  workers  despite  the  fact  that
 they  constitute  a  fair  proportion  of  those
 who  produce  goods  and  provide  services.
 I  think  largely  what  was  Government's
 policy  in  949  holds  good  today  and  there
 is  no  change.  There  should  be  no  illusions
 about  it.

 श्री  शिकरे  (पंजिम):  सभापति  महोदय,
 मराठी  में  एक  कहावत  है  कि  “नारियलवाला
 रोता  है  और  तेल  वाला  भी  रोता  है।'  यह
 विधेयक  ऐसा  है,  जिससे  श्री  संजीवेया  जैसे

 मजदूर  लीडर  का  भी  समाधान  नहीं  होगा
 और.  श्री  नम्बियार  शौर  श्री  बनर्जी  वगैरह
 मजदूर  नेताओं  का  भी  समाधान  नहीं  होगा।
 लेकिन  मेरी  भूमिका  ग्राहक  की  है;  इससे  मेरा
 समाधान  जरूर  हो  सकता  है  1  तेल  शुद्ध  आता
 है  या  अशुद्ध,  यह  कौन  जानता  है।  लेकिन  तेल
 हमारे  लिए  जरूरी  है,  इसलिए  जो  मिलता  है
 उससे  संतुष्ट  होना  ही  पड़ता  है।  ऐसी  ही  बात
 यहाँ  हो  रहीहि  7  यह  विधेयक  षुणे  नहीं  है।  मेरे
 खयाल  से  मंत्री  महोदय  को  भी  जानकारी  है  कि
 यह  पूर्ण  नहीं  है  और  हमें  भी  मालूम  है  कि  यह
 पूर्ण  नहीं  है,  लेकिन  वतेमान  परिस्थिति  में  वह
 जिस  रूप  में  हमारे  सामने  आया  है,  हमें  उससे
 ही  संतोष  करना  पड़ेगा।

 SHRI  NAMBIAR’:  We  can  still  fight
 for  it,  Why  should_he  become  desparate.

 श्री  शिकरे  :  श्री  नम्बियार  कहते  हैं,  प्वी
 केन  स्टिल  फाइट  ।  अ्रभी  श्री  कुष्दू  ने  कहा  है
 कि  सिलेक्ट  कमेटी  में  क्‍या  हुआ  |  उन्होंने  कहां
 कि  सिलेक्ट  कमेटी  ऐसे  तरीके  से  बनती  है  कि
 उसमें  सरकारी  पक्ष  के  सदस्य  ज्यादा  रहते  हैं
 और  विरोधी  पक्ष  के  सदस्य  कम  रहते  हैं।
 लेकिन  इस  सदन  में  भी  तो  वही  परिस्थिति  है।
 अगर  यहां  पर  कोई  माननीय  सदस्य  इस  विधे-
 यक  में  कोई  ,एमेंडमेंट  लाने  का  प्रयत्न  करे,  तो
 श्री  नम्बियार  और  श्री.  बनर्जी  सरकार  को
 सपोर्ट  दंगे  ।  यह  हमने  नो-कान्फिडेंस  मोशन  के
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 समय  देख  लिया  ।  ऐसी  परिस्थिति  में  हमारे
 जैसे  लोगों  को  संतुप्ट  होना  ही  पड़ेगा  |

 केवल  कोई  विधेयक  या  कायदा  बनाने  का
 कोई  फायदा  नहीं  होता  है,  जब  तक  कि  उस
 विधेयक  या  कायदे  का  ठीक  इच्प्लीमेंटेशन  न

 हो  ।  गोआ  में  लोह  खनिज  की  खानें  हैं,  जिनमें

 बहुत  से  मजदूर  काम  करते  हैं।

 आप  यह  भी  जानते  हैं  कि  पोचु गीज
 जमाने  में  वहां  का  जो  माइईनिंग  एक्ट  था  वह
 इतना  अच्छा  था  लेकिन  अभी  उस  का
 इम्प्लीमेंटेशन  अच्छा  नहीं  होता  है,  और

 कानून  का  फायदा  किसी  को  भिलता  नहीं
 है।  तो  हमें  प्रयलल  करना  पड़ेगा  और  गवर्ने-
 मेंट  को  भी  यह  सहकाय॑  देना  पड़ेगा  कि  यह
 जो  कानून  हम  बनाते  हैं  उस  का  इम्प्ली-
 मेंटशन  हो  ।  वह  इम्प्लीमेंटेशन  अच्छी  तरह
 से  नहीं  हो  तो  जो  कुछ  यहां  मिलता  है  उस
 का  भी  फायदा  नहीं  होता  है।  यह  मौका  जो

 मुझे  यहां  मिला  है  उसका  फायदा  में  एक
 ईदयू  सादर  करने  में  लाना  चाहता  हूं  7  आप
 जानते  हैं  कि  स्ट्रक्चरल  इंजीनियरिंग  का  काम
 आजब  ल  कितना  बढ़  गया  है।  न  केवल  सराई
 में  या  तराई  में,  न  केवल  सागर  के  किनारे
 या  नदी  के  किनारे,  न  केवल  पहाड़ों  में  या
 मैदानों  में,  न  केवल  मरूभूमि  में  या  दलदल
 में,  हरएक  जगह  पर  आज  स्ट्रक्चरल  इंजि-
 नियरिंग  को  कांस्ट्रक्शन  के  काम  होते  हैं  और
 उसमें  यह  कर्मचारी,  मजूर  लोग  काम  करते
 हैं।  हिन्दुस्तान  कांस्ट्रक्शन  जैसी  कम्पनी  है,
 कूपर  कम्पनी  है,  रिच्डंसन  ऐंड  कूडास
 कम्पनी  है,  हरएक  कम्पनी  के  कमंचारी  वहां
 काम  करते  हैं  लेकिन  उनकी  सर्विस  कंडीशन
 क्या  हैं,  इस  बारे  में  हम  तो  विशेष  कुछ  जानते
 ही  नहीं  ।  हां,  देवर  इज  जनरल  ला  लेकिन
 जनरल  लेबर  ला  का  फायदा  लोगों  को  मिलता
 नहीं।  तो  मैं  आपसे  निवेदन  करूंगा  जैसे  माइन्स
 के  लिए  स्पेशल  लेजिस्लेशन  है,  भायरन  और
 माइन्स  के  लिए  स्पेशल  लेजिस्लेशन  है.  बम्बई
 में  माताड़ी  बकस  के  लिए  एक  माताड़ी  लेजी-
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 स्‍लेशन  अलग  किया  गया  है  ऐसा  ही  स्पेशल
 लेजिस्लेशन  स्ट्रक्च रल  इंजीनियरिंग  में  काम
 करने  वालों  के  लिए  भी  बनाया  जाय  |  हमारी
 बडी-बड़ी  पब्लिक  अंडरटेकिग्स  हैं।  पब्लिक
 अंडरटेकिग्प  में  बड़े-बड़े  प्लान्ट  बनते  हैं  ।
 जहां  यह  प्लांट  लगते  हैं  वहां  कांस्ट्रब्गन
 आफ  दि  हाउस  होता  है,  रास्ते  बनते  हैं,
 हास्पिटल  बनते  हैं।  काश्मीर  जैंसे  प्रदेशों  में
 भी  हम  देखते  हैं  कि  वहां  भी  जो  पब्लिक
 अंडरटेकिग्स  बनाई  जाती  हैं  उनके  लिए
 यह  सब  काम  करने  पड़ते  हैं  वहां  की
 परिस्थिति  ऐसी  है  कि  वहां  कठिनाई  पंदा
 होती  है।  ऐसे  ही  आसाम  में  भी  यह  प्लान्ट
 बनाए  जायें  तो  वहां  भी  कठिनाइयां  पैदा
 होती  है।  Y  हम  जब  देखते  हैं  कि  आज
 स्ट्रक्चरल  इंजीनियरिंग  इतना  बढ़  गया  है  तो
 उसके  लिए  हमें  कुछ  स्पेशल  लेजिस्लेशन
 करना  ही  होगा  ।

 इसके  बाद  मैं  और  यह  एक  सूचना
 यहां  दू  1  जेसा  कि  मैंने  पहले  भी  कहा  गोआ
 में  माइनिग  इंडस्ट्री  है  और  उसके  लिए  गोआ
 में  लेजिस्लेशन  है  वह  लेजिस्लेशन  जो  इम्प्लो-
 मेंद  नहीं  होता  है।  उसका  इम्प्लीमेंटेशन
 अच्छे  तरीके  से  हो  उसके  लिए  प्रयत्न  यहां  से
 होना  चाहिए  क्‍योंकि  हमारी  गोवा  की  सरकार
 तो  यूनियन  टेरीटरी  की  सरकार  है  और
 यूनियन  टेरीटरी  की  जो  सरकार  है  उनके  जो
 अधिकार  हैं  वह  कितने  मर्यादित  हैं  यह  आप
 जानते  ही  हैं।  इसलिए  उनकी  डिफिकल्टी
 होती  है  |  यहां  से  आ्राफिसर  लोग  वहां  का  राज
 करते  हैं।  वहां  का  राज  करते  है  यहां  के  आफि-
 सर्स  जिनको  वहां  की  परिस्थिति  मालूम  नहीं
 तो  कैसे  इम्प्लीमेंटंशन  अच्छे  तरीके  से  कर
 सकते  हैं  ?  वहां  तो  श्राप  जानते  हैं,  आपने
 देखा  होगा,  हमारे  आजादजी  वहां  गये  थे,
 उन्होंने  देखा  है,  वहां  के कमंचारी  कैसी  परि-
 स्थिति  में  काम  करते  हैं  और  ग्राप  यह  भी  जानते
 हैं  कि उन  कर्मचारियों  के  वेलफेयंर  के  लिए  सेस
 हमारी  सेंट्रल  गवर्नमेंट  लेती  है।  हर  टन  पर
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 aa  लेती  है  और  वह  सेस  कमं  चारियों  के  वेल-
 फेयर  के  लिए  रहता  है  लेकिन  हम  तो  देखते  हैं
 कि  वेलफरेयर  के  लिए  जो  पैसा  लिया  जाता  है
 उसका  उपयोग  तो  वहां  होता  ही  नहीं  ।  ,....०
 (व्यवघान)  ......  इसलिए  मैं  चाहूंगा  कि  गोग्ना

 की  जो  परिस्थिति  है,  वहां  माइन्स  में  जो
 कर्मचारी  रहते  हैं,  ज्यादा  से  ज्यादा  कांट्रेक्ट
 लबरर  से  ही  काम  उसमें  होता  हैं  तो  उन  कमं-
 चारियों  की  परिस्थिति  में  सुधार  करने  के  बारे
 में  आपकी  मिनिस्ट्री  को  ही  ज्यादा  प्रयत्न  करना
 होगा  ।  यहां  आर्डर  पेपर  में  मैंने  एक  भ्रजब  चीज
 देखा  इसमें  लिखा  है-संविद  श्रमिक  (विनियमन
 और  उत्पादन  )  विधेयक  |  अ्रभी  नम्बियार  साहब
 कह  रहे  थे  कि  एवालीशन  के  बारे  में  इसमें  कुछ
 नहीं  लिखा  लेकिन  मैं  तो  देखता  हूँ  कि  उत्पादन”
 यहां  पर  है।  आपकी  हिन्दी  में  उत्पादन  के
 माने  क्‍या  एवालीशन  होते  हैं?  यहां  देखिए
 लिखा  है-संविद  श्रमिक  (  विनियमन  और
 उत्पादन)  विधेयक  ।

 श्रम,  रोजगार  तथा  पुनर्वास  मंत्रालय  में
 राज्य  मंत्रों  (श्री  भागवत  झा  आजाद  )  :  यह
 “उत्पादन  है।

 श्री  शिकरे  :  मगर  यहां  श्राप  देख  सकते  हैं
 उत्पादन  लिखा  है  तो  उच्छेदन  करने  के  बउ)4थ
 श्राप  तो  कांट्रेक्ट  लेबर  का  उत्पादन  कर  रहे हैं।

 श्री  भागवत  झा  आजाद  :  वह  गलत  *छपा
 हुआ  है।

 सभापति  महोदय  :  चलिए,  उसकी  शुद्धि
 हो  जायगी  ।

 श्री  शिकरे :  शुद्धि  जरूर  होनी  चाहिए  ॥
 क्योंकि  मुझे  तो  ऐसा  लगा  जैसे  यहां  एक  चिधे-
 यक  आया  था  जिसका  नाम  था  रिक्वीजीशन*
 ऐंड  एक्वीजीशन  आफ  दि  प्रापर्टी  in  बहुत  से
 सदस्यों  ने जब  उस  पर  डिस्कशन  चल  रहा  था
 तो  कंप्लेट  की  कि  गवर्नमेंट  रिक्वीजीशन  तो
 करती  है,  एक्वीजीशन  नहीं  करती  है।  तो
 ऐसा  ही  यहां  है  कि  विनियमन  तो  होता  है.
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 [श्री  शिकरे  ]
 लेकिन  एवालीशन,  उच्छेदन  नहीं  होता  है  1
 उसकी  जगह  उत्पादन  शब्द  आया  है,  इसलिए
 मैंने  यह  प्रश्न  उठाया  ।

 श्  स०  मो०  बनर्जो  :  सभापति  महोदय,
 अच्छा  यह  होगा  कि  मिनिस्टर  साहब  कल
 जवाब  दें  क्योंकि  आज  इतने  कम  समय  में  वह
 समाष्त  नहीं  कर  पाएंगे  ।

 सभापति  महोदय  :  भ्रगर  मिनिस्टर  साहब
 का  जवाब  आज  पूरा  नहीं  होगा  तो  वह  कल
 पूरा  हो  जायगा।

 श्री  अटल  बिहारी  वाजपेयो  (बल  रामपुर):
 आप  उनको  कल  ही  बोलने  दीजिए  |

 भरी  शिकरे  :  सभापतिजी,  बार  बार  इंट-
 रफियरेंस  होता  है  तो  मुझे  देखना  पड़ता  है  कि
 मुझे  ज्यादा  मौका  मिलेगा  या  नहीं  ?

 सभापति  महोदय  :  आप  मेहरबानी  करके
 चेयर  को  ऐड्रेस  कीजिए  और  बाकी  बातों  में  न
 पड़िए  ।

 श्री  शिकरे:  एक  प्रश्न  के  बारे में  मैं
 मंत्रीजी  स ेकहना  चाहता  हूं।  जो  एडवाइजरी
 कमेटी  बनाई  जायगी  उसमें  श्रमिकों  के  जो
 प्रतिनिधि  हैं  उसकी  संख्या  ईक्वल  रखी  है  बाकी
 सरकारी  भ्रधिकारी  श्रौर  एम्प्लायसं  एंड  कांट्र -
 क्टर्स  के  प्रतिनिधि  होंगे।  मैं  चाहूँगा  कि
 श्रमिकों  की  संख्या  ज्यादा  हो  तो  अच्छा  होगा
 क्योंकि  श्रमिक  तो  आर्गेनाइज्ड  रहते  नहीं,
 उनके  प्रतिनिधि  जो  भ्राएंगे,  वहू  उनके  इंटरेस्ट्स
 को  अच्छी  तरह  से  सेफगार्ड  नही  कर  सकग
 क्योंकि  उनकी  झ्रावाज  सुनी  नहीं  जायगी  ।
 इसलिए  मैं  चाहता  हूं  कि  उनकी  संख्या  बढ़
 जायगी  तो  उनकी  आवाज  सुनना  एडवाइजरी
 बोर्ड  क ेलिए  लाजिमी  हो  जायगा  ।

 श्रो  अब्दुल  गली  डार  (गुड़गांव):  चेयर-
 मेन  साहब,  बचपन  में  सुना  करता  था  कि  बैल
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 की  दो  सींगों  पर  धरती  खड़ी  है,  ट्रेक्टरों  ने  न
 सिफ  उन  सींगों  को  तोड़  दिया,  बल्कि  बहुत
 बड़ी  संख्या  में  हमारी  देहाती  लेबर  को
 मोहताज  बना  दिया  ।  जिनके  पास  श्राज  ढ्रक्टर्ज
 आ  गये  हैं,  न  सिफ  खेती-बाड़ी,  बल्कि  उन्होंने
 मशीन  के  जरिये  से  ही  दाने  निकालने  शुरू
 कर  दिये  हैं,  दाने  ले  जाने  शुरू  कर  दिये  हैं  1
 वह  लेबर  कांट्रेक्टेड  हो  या  ग्रन-कांट्रे  क्टेड  मुझे
 इससे  बहस  नहीं  है,  लेकिन  उस  का  तो  दम
 निकल  गया  1

 दूसरी  बात-चेयरमेन  साहब,  श्राप  भी
 जानते  हैं,  इतिहास  में  ग्राप  की  कुरबानियों  की
 चर्चा  रहेगी  ।  कांग्रेस  से  कुछ  लोग  बागी  हुए,
 इसलिये  कि  वे  समझते  थे  कि  काँग्रेस  में  जो
 लोग  आज  हैं,  वे  रिएक्शनरीज  हैं  श्रौर  हम
 प्रोग्रेंसिव  हैं,  लिहाजा  वे  सामने  कौ  बैंचों  पर
 जा  कर  बैठ  गये  और  श्रपनी  सरकार  चलाने
 लगे  ।श्रगर  वे  अ्रकलियत  में  हैं,  बह  बात
 चेयरमेन  साहब  आप  जानते  हैं,  लेकिन  इस
 वक्‍त  यह  सरकार  चार  सींगों  पर  चल  रही  है-
 पहला  उनका  श्रपना  सींग  है,  जो  इंदिरा  जी  के
 साथ  हैं,  दूसरा  सींग  डी०  एम०  के०  है,  तीसरा
 सींग  हमारे  नम्बियार  साहब  हैं  और  चौथे  हमारे
 बनर्जी  साहब  हैं  चूकि  इस  वक्‍त  .

 SHRI  NAMBIAR  :  I  am  no  more  with
 the  Government.

 श्री  अम्दुलगनो  डार:  जितनी  लेबर  की
 इज्जत  आज  चाइना  में  है,  उसकी  कोई  दूसरी
 मिसाल  नहीं  है  1  तीन  महीने  तक  कैम्प  लगा...
 (व्यवधान)  वहां  मजदूर  भी  थे  भ्रौर  लीडर
 भी  थे,  उन्हीं  में  माओत्सेतुग  भी  थे  और

 चूएनलाई  भी  थे  -  तीन  महीने  जमीन  पर  लेटे,
 मजदूरों  के  साथ  लेटत  रहे,  किस  लिये-मजदूरों
 की  इज्जत  बढ़ाने  के  लिये।  भ्रब  भाप  देखिये  श्राज
 लोहे  का  उत्पादन  हमारे  यहां  कितना  बढ़ा  और
 चाइना  का  उत्पादन  कितना  बढ़ा,  श्राप  उससे
 अ्न्दाजा  लगाइये  कि  आपके  यहां  मजदूर  की
 कितनी  इज्जत  है।  रशिया  वालों  ने  वही
 पालिसी  अख्तियार  कौ  जो  मेरे  भाई  बनर्जी
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 [श्री  अब्दुल  गनी  डार  i]
 साहब  की  है  कि  हम  कन्‍्डीशनली  इसको  सपोर्ट
 करते  हैं।  लाला  हेमराज,  जो  आपके  बड़  पुराने
 साथी  हैं,  मेरे  भी  बुजुर्ग  हैं,  उन्होंने  बाप  को  मां
 का  खसम  नहीं  कहा,  पृज्य  पिता  जी  कह  कर
 अपनी  टीका-टिप्पणी  की।  मैं  कहना  चाहता
 हैँ  कि  जो  सरकार  अ्रकलियत  की  सरकार  है,
 अगर  उसके  इस  बिल  की  डी०  एम०  के०  वाले
 मजम्मत  करें,  नम्बियार  बहुत  ही  सख्त
 अलफाज  में  मजम्मत  करें,  बनर्जी  मीठे-मीठे
 लफजों  में  उसकी  मजम्मत  करे  और  उनके
 बाद  वह  लेबर,  जो  इन्दिरा  जी  की  जय  बोलती
 हैं,  उन  की  सब  इन्स्टीचूशन्ज  इस  की  मजम्मत
 करें श्रौर  उसके  बाद  भी  सरकार  बड़ी  ढिठाई
 के  साथ  इस  बिल  को  लाये,  तो  मैं  समझता  हू
 किन  तो  यह  सरकार  को  शोभा  देता  है  और  न
 इन  भाइयों  को-चाहे  नम्बियार  साहब  हों,  चाहे
 मजदूर  नेता  हों,  जिनकी  वे  यहां  पर  नुमाइन्दगी
 करते  हैं  -  नम्बियार  साहब  ने  खुद  इस  बात
 का  दावा  किया  है  कि  एक  भी  ऐसी  एसोशियेशन
 नहों  आई  या  ऐसी  एसोशियेशनों  का  एक  भी
 ऐसा  नुमाइन्दा  नहीं  आया  जिसने  कहा  हो  कि
 हम  कांट्रक्ट  लेबर  एबालिश  नहीं  करना  चाहते।
 ऐसी  हालत  में  सरकार  को  समझना  चाहिये
 कि  इन  चार  सींगो  में  से तीन  सींग  ऐसे  हैं  जो
 पुरे  जोरशोर से  कहते  हैं  कि  यह  नहीं  होना
 चाहिये

 SHRI  NAMBIAR  :  I  am  not  support-
 ing  the  government.  I  was  in  favour  of  the
 no-confidence  motion.

 श्री  अब्दुल  गनो  डार  :  मैं  भी  यही  कह
 रहा  ह  कि  इन्होंने  क्लिभ्नरली  कहा  है  कि  बिल
 हमें  मन्‍्जूर  नहीं  है।  बेनर्जी  साहब  ने  जरूर
 थोड़ा  सा  सहारा  दिया  है,  क्‍यों  कि  वह  जानते  हैं
 कि  कहीं  वोटिंग  पर  ये  चले  गये  तो  फिर क्या
 होगा  ?  इसलिये  उन्होंने  सहारा  देने  के  लिये  कहा
 है  कि  इसको  कन्डीशनली  मानता  हूं  ।

 सभापति  जी,  यद  बिल  पास  हो  यान
 हो  लेकिन  एक  बात  साफ  है  कि  इस  वक्त  दो
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 ही  ताकतें  ऐसी  हैं  जो  इस  देश  की  डेवलपमेन्ट
 में  काम  दे  सकती  है।  एक  है-सरमायेदार  या
 उस  का  सरमाया,  चाहे  वह  गवनंमेंट  के  पास

 हो,  चाहे  वह  किसी  प्राइवेट  पाटी'  के  पास  हो,
 चाहे  वह  किसी  इन्स्टीचूशन  के  पास  हो,
 कांट्रेक्टर  के  पाम  हो,  लाइसेंस-होल्डर  के  पास
 हो  शौर  दूसरी  तरफ  है-मजट्र  |  दोनों  जब
 तक  दिलोजान  से  नहीं  मिलते  इस  मुल्क  का
 डेवलपमेंट  नामुमकिन  है  ।  आखिर  जापान
 क्यों  आगे  बढ़  गया,  आज  इन्टरनैशनल  मार्केट
 पर  वह  क्‍यों  छाया  हुआ्ना  है,  हालांकि  उसके
 मुकाबले  में  अ्रमरीका  बहुत  अमीर  और  बड़ा
 देश  है  पैसे  के  लिहाज  से।  दूसरे  मुल्कों  की  भी
 चर्चा  राती  है,  ज॑मंनी  है,  लेकिन  जापान  क्यों
 छाया  हुआ  है  ?  इसलिये  कि  वहां  मजदूर  और
 मालिक  दोनों  में  कोई  फर्क  पता  नहीं  चलता,
 तमाम  मालिक  हैं,  तमाम  मजदूर  है,  बच्च-
 बच्चा  काम  से  लगा  हुआ  है,  इसका  नतीजा  यह  है
 कि  उन  की  हर  चीज  चाहे  कपड़ा  हो,  मशीनरी
 हो,  कलपु्जें  हों,  साईकलें  हों,  कोई  चीज  हो,
 हर  जगह  उस  चीज  को  फंला  दिया  है,
 बच्चा  बच्चा  पार्ट्स  तैयार  कर  रहा  है,  स्क
 तैयार  कर  रहा  है,  रबड़  तैयार  कर  रहा  है,
 इस  तरह  से  उन्होंने  अपने  यहां  लेबर  की
 इज्जत  को  बढ़ाया  है,  उस  को  आगे  बढ़ने  का
 मौका  दिया  है।  वहां  पर  लेबर  आज  देश  का
 बराबर  का  अंग  है।

 मेरी  तरफ  से  कोई  भी  बिल  पास  कीजिये,
 जब  तक  खुदा  के  फजलोकरम  से  ये  दोस्त  इस
 अकलियत  सरकार  का,  जो  माइनोरिटी
 गवर्नमेंट  है,  उसका  साथ  देते  रहेंगे,  यह  गवर्तेन
 मंट  चलती  रहेगी  ओर  यह  परवाह  नहीं  करेगी
 कि  हमारे  नम्बियार  साहब  क्या  कहते  है;
 इन  के  सिद्धांत  क्या  कहते  है  ।  हमारे  बनजी'
 क्या  कहते  है  झौर  उनके  सिद्धांत  क्या  कहते
 है  ।  मेरे  डी०  एम०  के०  के  भाई  क्या  कहते
 है  और  उनके  सिद्धांत  क्या  कहते  है...

 श्री  स०  मो०  बनर्जी  (कानपुर):  लेकिन
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 [ao  मो०  बनर्जी--]

 वे  सुप्रीम  कोर्ट  में  जाकर  भूठ  नहीं  बोलते  ..«
 (व्यवधान)  .

 श्री  अब्दुल  गनो  डार  :  सुप्रीम  कोर्ट  की
 बात  कहते  Sirens  तुमने  पोलिटी-
 कल  डिसीजन  लिया,  सही  जजमेंट  नहीं
 किया*  ०००००

 (व्यवधान)
 sence  नजले

 सभापति  महोदय  :  आप  सुप्रीम  कोर्ट  के
 बारे  में  जो  कह  रहे  है,  यह  वाच्बि  नही  है।
 इस  को  आप  मेहरबानी  करके  वापस  ले
 लीजिये,  वरना  हम  इस  को  रिकार्ड  से  निकाल
 देते  है.  7  यह  रिका  में  नहीं  जायगा।

 श्री  अब्दुल  गनी  डार  :  मझे  वापस  लेने
 में  कोई  एतराज  नही'  है।  उन्होंने  छेड़ा  था,
 इसलिये  मैंने  जवाब  दिया  है।

 श्री  बि०  wo  मंडल  (मधेपुरा)  :  सिर्फ

 सुप्रीम  कोर्ट  के  बारे  में  ही  नहीं,  माननीय
 सदस्य  ने  एक  दूसरे  को  बहा है  fee
 यह  सब  भी  निकाल  दीजिये।

 श्री  अब्दुल  गनो  डार  :  बेशक  निकाल
 दीज्यि,  लेकिन  जरा  सुनिये  ।  चेयरमेन

 साहब,  मेरी  बातें  कड़वी  जरूर  होती  हैं,  हो
 सकता  है  कि  आप  खफा  भी  हो  जांय,  लेकिन
 में  कहना  चाहता  हू  कि  लेबर  के  मामले  को
 इतना  तूल  यह  सरकार  क्‍यों  दे  रही  है  ?  आज
 भी  बावजूद  इसके  कि  यह  अकलियत  की
 सरकार  है,  इन्होंने  इतनी  जुर्रत  की  क्योंकि
 जब  तमाम  लेबर  पार्टियां  और  इनके  जो  साथी

 हैं,  वे  इस  से  मुत्तफिक  नहीं  थे,  फिर  भी
 अपनी  पालिसी  को  घड़ल्‍ले के  साथ  क्‍यों  ला
 रहे  हैं,  जिस  को  इन  के  अपने  साथी  ने  मां  का
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 aan  नहीं,  पूज्य  पिता  जी  कहा।  मेंने  क्यों
 कहा  है  कि  इस  को  सिलेक्ट  कमेटी  के  सुपुद

 श्री  अटल  बिहारी  वाजपेयो  (बलरामपुर)
 सिलेक्ट  कमेटो  से  तो  यह  आया  है  ।

 श्री  अब्बुल  गनी.  डार  :  सिलेक्ट  कमेटी  से
 तो  आया  है,  लेकिन  यह  इंन्दिरा  जी  के  नारे  के
 मुताबिक  नही.  आया  है।  सभापति  जी:  मैं
 जानता  हू

 सभापति  महोदय  :  आप  खत्म  कीजिए  ।

 श्री  अब्दुल  गनी  डार  :  में  क्यों  खत्म  करूं  |
 में  लेबर  पर  बोल  रहा  हु  यहां  पर बेठ.  कर
 आप,  स्पीकर  साहब  या  डिप्टी  स्पीकर  साहब
 अगर  हमसे  खफा  हों  तो  हमसे  बदला  लें

 eeeee

 सभापति  महोदय  :  इसमें  बदला  लेने  की
 कोई  बात  नही  है।

 श्रो  अब्दुल  गनो  डार  :  में  चाहता  हु  कि
 बात  साफ  साफ  हो  ।  मजदूरों  का  जो  हक  है
 बह  टाटा  और  बिड़ला  के  बराबर  होना
 चाहिये,  इन्दिरा  जी,  संजीवैया  और  अब्दुल
 गनी  डार  के  बराबर  होना  चाहिये  ।  जाप
 उनकी  कोई  चिन्ता  न  करें,  उनकी  कोई  बात
 न  सुनें  और  उनके  सुधार  के  नाम  पर  यहां  कोई
 बिल  लाना  चाहें  तो  कम  से  कम  में  उसकी
 तारीफ  नही  कर  सकता  हू

 **  Expunged  as  ordered  by  the  Chair.
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 समावति  महोदय  :  आप  पप्तंनल  एक्स-
 प्लेनेशन  लिखकर  स्पीकर  साहब  को  दे
 दीजिये  t

 शो  स०  नोन  बनर्जो  :  इन्होंने  जो  कुछ
 कहा  है  उससे  नाराजगी  नहीं  हे  eeeee

 समापति  महोदय  :  लेकिन  पर्सनल  एक्स-
 प्लेनेशन  तो  लिखकर  होता  है  ।
 «००००»  (व्यवबान)

 SHRI  Ss.  M.  BANERJEE  :  Sir,
 l  rise  on  a  point  of  order.

 MR.  CHAIRMAN  :  Under  what  rulc  ?
 Please  quote  the  Rule.

 SHRI  NAMBIAR  :  Rule  377.

 शी  स०  मो०  बनर्जो:  रूल  यह  हैं  कि
 प्वाइंट  आफ  आड्डर  बिजनेस  बिफोर  दि  हाउस
 पर  रेज  कर  सकते  हैं।

 सभापति  महोदय:  जब  वे  बोलना  शुरू
 करेंगे  तभी  तो  कर  सकते  हैं  ,

 SHRIS.  M.  BANERJEE:  You  have
 got  a  copy  of  the  rule.  I  have  no  copy,
 |  am  speaking  from  memory.

 SHRI  NAMBIAR  :  Without  the
 permission  ofthe  Chair  he  can  raise
 it.

 MR.  CHAIRMAN:  I  00  not  give
 you  the  permission  to  raise  the  poiat
 of  order.

 SHRIS.  M.  BANERJEE:  No  permi-
 ssion  is  needed  for  raising  point  of
 order.  You  are  creating  sometbiig
 extraordinary.

 यह  कहां  लिखा  हुआ  है  कि  प्वाइंट  आफ
 आड्डर  रेज  करने  के  लिए  परमीशन  की  जरूरत
 होगी  ।

 सभापति  महोदय:  मैंने  मिनिस्टर  को
 काल  कर  रखा  हैं  ।...(व्ययबवान)
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 SHRIS.M.  BANERJEE:  Rule  376.
 Your  permission  is  not  needed.  Rule
 376  (2)  says  :

 “‘A  point  of  order  may  be  raised
 in  relation  to  the  business  before  the
 House  at  the  moment.”

 The  business  before  the  House  is
 the  passage  of  the  Bill.  Where  is  the
 necessity  for  asking  for  the  permission  ?

 Mr.  CHAIRMAN  :I  have  called  the
 Minister.

 SHRI  S.  M.  BANERJEE  :  Business
 before  the  House  is—your  ruling  that
 that  portion  should  be  expunged.  that
 should  not  go  on  record;  otherwise
 People  will  laugh  at  us.  My  point  of
 order  is  this  that  when  I  interrupted

 Shri  Dar,  he  used  certain  expression  which
 was  derogatory  tome  andthe  Members
 of  the  House.  You,  in  your  wisdom, said  that  nothing  should  go  on_  record.
 Where  I  wanted  to  give  personal
 explanation  which  was  necessary,  Sir,
 you  did  not  allow  me  to  do  so.  I  ask:
 under  what  rule  ?  A’  Member can  attack  andsay  anything  he  likes; all  that  goes  on  record;  even  the
 last  portin  of  his  speech  has  gone  on
 record,  whereas  another  Member  against whom  he  says  something  is  not  allowed to  give  the  personal  explanation.  | want  to  give  a  _  personal  explanation.
 My  point  of  order  is  this......

 Mr.  CHAIRMAN:  This
 Point  of  Order.  Unless  you  give  in
 writing,  youcannot  offer  any  personal
 explanation.  If  you  do  so,  that  will  not go  on  record.  That  is  my  final  decision.

 is  not  a

 आप  पप्तनल  एक्सप्लेनेशन  दे  रहे  हैं।  आप  यह
 लिखकर  स्पीकर  साहब  के  पास  भेज  दीजिए
 «««  (व्यवधान)

 THE  MINISTER  OE  LABOUR  AND
 REHABILITATION  (SHRI  D.  SANJI-
 VAYYA):

 Mr,  Chairman,  Sir,  as  many  as
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 5  Hon  Members  of  this  House  have
 Participated  in  the  discussion  on  this
 Bill,  viz.,  Contract  Labour  (Regulation
 and  Abolition)  Bill.  The  intention  of  the
 Government  is  to  abolished  Contract
 labour.  I  say  this,  beceuce  many  Hon.
 Members  who  spoke  wanted  to  know
 as  to  what  the  intention  of  tae  Government
 is.  lwish  to  make  it  very  clear  that
 the  intention  of  the  Government  isto
 abolish  contract  labour.

 That  is  why  Clause  l0deals  with
 this  aspect  of  the  question.  Claus  10
 clearly  Jays  down  that  contract  labour
 system  will  be  abolished,  subject  to
 certain  conditions.  In  Clause  40  (2)
 certain  conditions  are  laid  down.  It  is
 not  asifall  the  four  conditions  should
 be  fulfilled.  If  one  of  them  is  fulfilled  it
 is  enough  to  abolish  cantract  labour
 That  is  one  point.

 The  other  point  thatI  wish  to  make
 on  this  occasion  or  in  this  context  is  _  this,
 namely,  that  all  these  4  conditions  have
 been  laid  down  by  the  Supreme  Court  in
 a  Judgment.

 Therefore,  itis  very  clear  that  the
 intention  of  the  Government  is  to  abolish
 contract  labour.  But  the  Joint  Committee
 has  made  certain  suggestions.  Certain
 amendments  were  brought  into  _  this  Bill
 which  were  placed  before  the  Select
 Committee.  They  said  that  this  should
 not  be  applicable  to  those  industries
 which  are  of  intermittent  mature  or
 which  are  of  seasonal  nature  and  subject
 to  certain  days  of  functioning.  They  stated  :

 For  the  purpose  of  this  sub-
 section  work  performed  in  an_  establi-
 shment  shall  notbe  deemed  to  be  of
 an  intermittent  nature—

 (i)  if  it  was  performed  for  more  than
 one  hundred  andtwenty  days  in
 the  preceding  twelve  months,  and

 (ii)  if  it  is  of  a  seasonal]  character  and
 is  performed  for  more  than  sixty
 days  in  a  year,
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 (Shri  D.  Sanjivayya)
 This  is  not  the  one  which  was__intro-

 duced  by  the  Government  or  placed  by
 the  Government  before  the  Joint
 Committee.  This  is,  ifI  may  say  so,  an
 invention  of  the  Joint  Committee.  We
 have  accepted  that  and  we  have  brought
 this  before  the  House.

 Wherever  we  found  that  the  contract
 labour  could  not  be  abolished  on  account
 of  various  difficulties,  wethought  that
 the  contract  labour  in  such  cases  should
 be  given  certain  facilities.  The  living
 conditions  and  the  working  conditions  of
 the  contract  labour  are  really  deplorable.
 Therefore,  many  clauses  of  the  Bill  deal
 with  the  facilities  to  be  provided  and  in
 what  manner  their  conditions  of  work,
 their  hours  of  work,  their  wages,  etc.  are
 to  be  regulated.

 Now,  the  other  important  point  that
 was  raised  was_  relating,  tothe  number,
 namely,  20  workers  or  more.  This  Bill
 will  be  applicable  to  these  establishments
 which  employ  20  or  more  persons.
 (Interruption).  Many  Hon.  Members  desire
 that  it  should  be  10.  If  it  is  reduced  to  10,
 then,  the  difficulty  will  be  that  of
 implementation.  Many  hon.  Members
 who  welcomed  the  Bill  as  well  as  those
 who  criticised  the  Bill  wanted  to  know
 whether  the  Government  will  be  serious
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 enough  inthe  matter  of  implementation.
 Legislation  may  be  passed,  and  facilities
 may  be  provided,  but  they  will  be  of  no
 avail  if  they  are  not  properly  implemented.
 Therefore,  if  we  reduced  this  number  from
 20  to  10,  probably  it  will  be  very
 difficult  to  implement  the  provisions,
 However...

 7  brs.

 SHRI  ABDUL  GHANI  DAR  :I  had
 suggested  15.

 SHRI  D.  SANJIVAYYA  :  However,
 in  the  proviso  to  clause  14)  (b),  it  has
 been  provided  :

 “to  every  contractor  who  employ  or
 who  employed  on  any  day  of  the  procee-
 ding  twelve  months  twenty  or  more
 workmen.

 Mr.  CHAIRMAN  :  The  Hon.
 Minister  may  continue  his  speech
 tomorrow.

 ‘17.04  brs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Tuesday,  August

 4,  2970  Sravana  13,  892  (Saka).


